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'LOK SABHA 
TU.Jday, 4th December,' r956 

',The LokSabha MIr at EIBWfJD! tIN ClDcfe 
, [MR. DEPUW SPBAKBR illtM OIairJ 

, ORAL' ANSWERS TO QU.ESTIONS 

Strike at BhHai Steel' Plant 
• 741. Shri Bansal: Will the Minister 

· bf Iron and Steel be pleased to lItate : 
(8) whether it is a fact that nearly 

'2.500 labourers went recently on strike 
'at the Bhilai Steel Plant and the Works 
• connected therewith ; 

(b) if s·o. for how long the strike " COI!.-
,"tinued ; and 

(c) its effect on the time-schedule of 
"the Plant? 

The Minister of Finance aDd'1r_ 
" and Steel (Shri' T. T. Krishnamach~: 

(a) to (c), No, Sir, There was however 
an attempt by a few outsiders' on the 16th 

· of September to 'force the workers at 
the site of the 'Bhilai Steel Works t-o 

· strike work, Some of the labourers who 
, resisted were reported to have been 
, manhandled, .- "On" the' morning of the 

17th September; there was another attempt 
to picket the enttance to 'the wOrks site. 

"There has been no trouble since 'then. 
The incident has not affected 'the' time 

, schedule of construction, 

, Iron Ore' Mines at TBldlh 

·742. Shri T. B. Vittal--Rao iWID 
,the Minister ('f Iron and Steel "be 

pleased to state : 
(a) whether the ",Project Report 

· submitted by the AmericllJ1 'firm 'in 
regard t<' dpvelopmem of Iron 'ore 

'mines at' Taldili has' been 'examined' by 
, Government; 

(b) if so, when the work on "thele 
mines will commence ; 

(c) the total amout paid. to the American 
firm; and 

(d) Whttt;WDUId" be the annlial-output 
.. of these nunes ? 

The Minister of Finance and Iron 
,and Steel (Shri T. T. Krishaamachari): 
(a) The Project Report is undu'c,cou-
deration of the';G01lermment, 

! 510 L.S:D;-:..l. 

(b) Preliminary developments works 
construction of access roads, bridge. 
etc. have already commenced. Work 
on mil'i!'g tn town~hip nnd min~ installa-
tions i~ scheduled to commcnc~ earl,. 
next year. 

(c) '52,2Jl (Rs. 2,50,610 Rpproxima-
-reI,). 

(d) 3 million tons per annum approxi-
mately • 

Sbri T. B. Vittal Rao : May I know 
whether these mines will be worked 
departmentally or a jOint stock company 
'will be formed? 

Shri T. T. Krishnamachari: The 
mines will be worked as part of the Hindus-
tan Steel Cc-mpany. 

Shri T. B. Vittal Rao: May I 
'know when this Project Report was received 
~by the Government? 

Shri T. T. Krlshnamachari: Some-
time about middle of June. 

Shri T. B. Vittal Rao: May I know 
why there is considerabl~ dealy in exa-
mining thls Project Report when it was 

submitted in June? 

Shri T. T. Krishnamachari: There 
is no call for any quick action. The 
action is according to the time schedule 
needed ana I think there has hern no 
delay at all in having the Project REport 
examined and action taken thereon. It 
is not a matter in which a party is affected 
and Government is delaying decision, 
it is a matter for the authoritie& of the 
Hindustan steel works inter Je, 

Shrl T. B. Vittal Rao: May I 
know whether the iron ore from these 
mines will he entirely used by the Hindus--
tan steel plants or some porticn will be 
exported ? 

Shri T. T. KrishnamBchBri: It 
is very difficult to say t'le tOlla! quantit,. 
of ore that i~ expected co be avdlable 
in this particular mine. As it is, it il 
said to be about IIO million tons. We 

'have a lot of other srmrces from which 
we get ore. It is only the nec~ssitie9 
that occur from time to time which wilt 

'have to decide whether we are going to 
use it up for the Rourkela Plant, or cthew 

lPlants or, perhaps, even for export. 
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State Undenakings 

·745. Shri Gidwani: Will the 
Minister of Home Affairs be pleased to' 
state: 

(a) whether it is a fact that ~on:e 
Ministers of the Government of Indul 
have  assumed Chairmanship of the State 
Undertakings under their Ministries; 

(b) if so, which 
Undertakings ; and 

are those State· 

~c  what are the reasons for their doing 
IO? 

The Minister In the Ministry of' 
Home Affairs (Shri Datar): (a) Yes. 

(b) A statement is laid on the Table 
of the House [See Appendix III, annexure' 
No. 75]. 

(c) This was considered necessary in 
the interests of the State. 

Shrl Gidwani: I find from the 
statement that the Minister for Heavy 
Industries, is the Chairman of the Board 
of Directors of the Nahan Foundry, and' 
the V Ice-Chairman of the Board of Directors 
of the National Industrial Development 
Corporation. It is also statea that a, 
Minister is the Chairman of the Em-
ployees' State Insurance Corporation 
and another Minister is the Chairman of 
abe Board of Directors of the National 
Coal Development Corporation. May I en-· 
quire whether the Ministers will not find' 
it difficult to revise the decisions arrived-
at by the Board of Directors on which 
they are either Chairmen or Vice-Chair-
men? Will it not preclUde them from 
doing so? 

Shri Datar: On th= other hand, 
the Ministers will be in a position to ex-
plain the whole position to the Board of 
Directors. Therefore, the decision that 
is taken under the chairmanship of' 
the Minister can be very easily imple-
mented. 

Shri Gldwani: Is this principle not 
opposed to the theory of delegation of' 
responsibilities as pointed out in the 
Appleby Report r 

Shri Datar: These are only few 
cases where it is considered that the Minis-
ter's direct guidance wiIl be of great 
•• e. 

Shrl L. N. Mishra: In view of the 
fact that our industrial policy of botH 
1948 and this year laid definite emphasis' 
on the fact that State undertakfugs will' 
be managed by autonomous corporations,. 
may I know why departmental manage-
ment is preferred? 

Oral. Answers 

Sliri T. T. Krishnamachari: There--
IS a little confusion, Sir, so far as these' 
corporations are concerned. Except in the . 
Nahan Foundry which is of a different 
tYpe al!ogether •. the National Industrial' 
Developmem Corporation and others 
are expected to pr.epare projects and to 
m;sign them to a body to' wOIk. 
If a project is undertaken. it may be 
either worked. through a department of the 
Ministry. or they may have a separate 
ccrporation. Preparation of projects is in 
the nature of an exploratory work and for -
this purpose the association of the Minis- . 
ter in the initial stages is considered to 
be desirable and valuable. It' does not 
fit irito any theory that Mr. Appleby 
Or somebody else has propounded. be-· 
cause ·if is' entirely suillmeris. 

Shri T. S. A. Chertiar: May ! take ~ 
it that in other ordinary' corporations 
which' are really State undenakings it 
will' be the policy of the Government. to 
discourage State Ministers from becommg ~ 

Chairmen or members of the Board of 
Directors? . 

Shri T: T. Krishnamachari: The 
question of discouragement or encouraging 
.a particUlar thing is not a J!latter of t~eory  
it. is a matter of practIcal experIence. 
Normally, Ministers do not find time for 
a work of this namre, unless it be some-
thing velY important as' it is in the case 
of the National Industrial Development 
Corporation. or it may be of a temporary _. 
character onlv' where until the whole 
thirig gets going the Minister's personal' 
guidance is necessary. It· does not fit 
into any particular theory 'propounded 
by anybody. 

Shri L. N. Mlshra: Am I to under-
stand from the reply that after the initial 
stages are over the management of these 
industries wHI be handed over to auto--
nomous corporations? 

ShrI· T ~ Krishnamachari: That 
will.be a safe presumption to make. 

SCiead&c: .. EducatiaD 

·,46. Shri Jhulan-Sinha.: Win the 
MiIlister of .Education be pleased to 
state: 
(a) whether attention, .. of Govem-

ment·, has been drawn to the necessity: 
IIIld desirability of makiJI.g the profession . 
of teaching in the schools and colle ~  

more attmlCtive . to the sc:ience graduatea , 
in the interest of development of scientific _ 
education. in the country; and 

(b) if .10. . whethell' anything is bem.. " 
done. to achieve the objective? 

The D.-tr Mini8ter of Edue. , ; R 
(Dr •.. K. L Shr1ma1i}: (a)'Ye ..... Su .. 
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(b) The matter primarily concerns 
State Gove,mments. So far as the Govern-
ment of India is concerned, they have 
ncently selected forty science teachers 
for training abroad. 

8hri )bulan Sinha: May I enquire 
if the Government of India has any pro-
posal of giving any special impetus . to 
science graduates to take to teaching 
of that subject in the schools and colleges? 

Dr. K. L. Shrimali: The greatest 
impetus which the Government of India can 
Jive is to improve the s:Uary. scales. of 
teachers, and that question IS belIlg 
uamined by the Ministry. 

Shri T. S. A. Chettiar: It is true 
that the matter primarily concerns State 
Governments but the!'e are many things 
which the Central Government does. 
.May I know whether the Govern-
ment will suggest any difference 
in the scales of pay of science and arts 
teachers; especially because science tea-
chers are not available? 

Dr. Ie. L. Shrimali: The whole 
question in whether the pay-scale attracts 
qualified men in the teaching profession. 
That is a very big question which the 
Government of Ir.dia has to tackle. Once 
that question is tackled I am quite certain 
that science teachers will be attracted 
IOwards this profession. 

8hri Sbree Narayan Da.: May 
I know whether any State GovernmeElt 
has submitted any proposal in which it has 
.equested the Central Government to 
i~e some help in this matter? 

Dr. K. L. Shrimali: No, Sir. 

8hri D. C. Sharma: Is it not the 
the policy of the Government to make the 
teaching of all subjects equally attrac-
tive and if so, why is it that science tea-
ching is given such preferential treat-
JIlent over others ? 

Mr. Deputy-Speaker: He has aI-
JUdy answered that. 

Dr. K. L. 8hrimali: I have already 
explained that. 

Mr. Deputy-Speaker: That is what 
I Mid. 

Jail Reform. m Kerala 
.748. 8hri A. K. Gopalan : Will the 

Minister of Home Affairs be pleased 
10 state how far the recommendations 
_de by the Jail Reforms Committee, 
Travancore-Cochin' State, have been 
anied out in Kerala State? 

The MiDJster m the Mbdstry of 
Rome AfFairs (Shri Datar): The 
nquired information is given in the state-
ment laid on the Table of the House. 
S. Appendix III, annexure No. 76]. 

Shri A. K. Gopalan: May I know 
what the other recommendations are 
which have not been carried out, and 
may I know when they will be carried 
out? . 

8hri Datar: The other recommen-
dations are under examination, and such 
of them as are accepted will be implemented 
soon. 

8hri A. K. Gopa1an: May I know 
whether ther~ is a uniform jail code for 
all the States of India or whether there 
is any difference? If there is any dif-
ference, may I know whether the Govern-
ment propose to have a uniform jail code 
throughout India? 

8hri Datar: As I said the other 
day, the question whether we should. have 
a uniform jail manual is under conSidera-
tion. 

Shri KBmBth: As far as I can 
recollect, the first Home Minister, Sardar 
Vallabhbhai Patel, promised in 1949 
or 1950 tha~ a commi~ee Wl!s 
acing to be appomt~ to go mto. this 
matter of jail ref om and having a uniform 
jail code all over !ndia. Am I to under-
stand from the answer given by the Minister 
in the Ministry of Home Affairs that no 
such proposal is under consideration and 
that no action has been taken on that matter 
so far? 

8bri Datar: I may point out to the 
hon. Member that this question was 
taken up by the various State Govern-
ments. They appointed Jail committee. 
and a number of reforms have already been 
introduced in various jails in the States. 

So far as the Centre is concerned, 
a conference of all the I.Gs. of Prisons 
was held, and they made certain sugges-
tions and those suggestions are under the 
consideration of the State Governments. 
In addition to this, I have already pointed 
out that a small committee of I.Gs. 
of Prisons is going to be appointed to 
consider to what extent there can be a 
uniform Jail manual for the whole of India. 

Shri Pwmoose: Is it not _ fiet 
that one of the recommendations of the 
com.lIuttee referred to was that the under-
trial prisoners should on no account .be 
kept in police lock-ups or under polic;:e 
custody and that they should toe kept ID 
jails under the custody of jail warders? 
What haS happened to that r:commeda-
tion? 

Shri DBtar: That matter also is 
under consideration. That ;.s one of the 
points. 

Shri Nambiar: A pool of comi-
aerations. 
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Indian (n9urance CompaDies Abroad 

+ 
• {Shri Blshw. Nath Roy: 
7490 Shri ADirudha Sinha: 

Will the Minister of Finance be pleased 
to state whether any step is under consi-
deration for the transfer of the foreign 
business of the Indian Insurance C"mpanies 
to the Insurance C:>rporation which is 
being registered abroad? 

The MiDiater of Revenue and Civil 
Expenditure tShri M. C. Shah): Under 
Section 7(1) of the Life Insurance Cor-
poration Act, 1956, the entire life business 
of the erstwhile Indian Insurance Companies, 
whether in India or abnad, vested in the 
Life Insurance C"rporation on the 1st 
of September, 1956. Where, however, the 
local laws require some formalities to be 
fulfilled before the ~rporation can take 
over the business, suitable action is being 
taken to effect a f Jrmal transfer of the busi-
lless to the Life I <lsurance CJrporation. 

Shri Biahwa Nath Roy: May I 
know the am:JUnt of money invested in 
this business by the Indian Insurance 
C.>mpanies in other countries--countries 
outside India? 

Shri M. C. Shah: The total amount 
of business is Rs. 92,20,46,000. For two 
or three companies the latest figures are not 
available, and they are not included in 
this amount. 

Shri Biahwa Nath Roy: May I 
know whether there is any insurance 
~ompa l:y having Indian capital, but which 
IS w.>rkIng outside In jia and not in India ~ 

Shri M. C. Shah: There are certain 
branches of Indian ins:Irance companies. 

Mr. ~p ty pea er: He wants 
!o know whether the capital of Indian 
~ns rance . is exclusively utilised for foreign 
Insurance In any case. 

Shri M. Co Shah: We are not aware 
of it. 

Shri ADlrudha Sinha: May I know 
the names of those countries where Indian 
insurers were carrying out  life insurance 
business prior to the date of nationalisation ? 

ri M. C. Shah: Thre are various 
c:mntries. Mainly, they are British East 
Africa, Malaya, Burma, Ceylon, Pakistan 
and other countries such as Fiji Islands, 
Mauritius, Tanganyika and uther colonies. 

Shri Sadhan Gupta: May I ~ow 
i'1 how many of these fo.eign c~ ntries 

have difficulties been encountered in the 
way nf taki"g over the insurarce business 
by the Corporation, and in such cases, 
may I know what steps are being taken 
to set over those difficulties ? 

Shri M. C. Shah: There are certain 
countries where we have to get the Insurance 
Corporation registered, and there wal 
difficulty' so far as Pakistan is concerned. 
So far as Burma and Ceylon are concerned, 
we are taking steps but the hopes are vcr)' 
slender. Regarding the other Common-
wealth colonies, we have in certain cases. 
got the Corporation already registered. 
and there will be no difficulty. 

Shri M. S. Gurupadaswamy: Is it 
not a fact that subsequent to nationaIisation 
of life insurance, foreign business haa 
suffered considerably? 

Shri M. C. Shah: It is but natural 
that foreign business would suffer. 

Shri M. S. Gurupadaswamy: Why. 
'it is but natural'? 

Mr. Deputy Speaker: That question 
need not be answered. 

Shri A. M. Thomas: There are many 
Indian nationals who have got themselves 
insured in companies which now happen 
to be in Pakistan. Have the Government 
taken any steps to protect the interests of 
those people who have got insurance 
policies in companies which are now situated 
in Pakistan? 

Shri M. C. Shah: Y e~ ; about servicinc 
we are taking all possib,e steps. 

Shri ADirudha Sinha: The fact 
that the Government of Pakistan, CeyloD. 
and Burma have refused permission for 
the Corporation to open offices in their 
countries, may 1 enquire as to what arrange-
ments have been made for servicing of the 
eXisting policies of Indian nationals in the 
meantime? 

Shri M. C. Shah: The central office of 
the Life Ins.lrance rp l~b:  has taked 
all action necessary in the matter. 

Shri Heda: What was the insurance' 
business that the Indian companies were 
obtaining in the foreign countries in the 
last two or three years and what has been 
the business after nationalisalion, and how 
are prospects? 

Shri M. C. Shah: So far as foreign 
busiess is concerned, in 1951, the business 
was Rs. 49,94,00,000. It has gone up 
now, and in 1955, the business is to the 
extent of Rs. 96 crares odd. 

Traffic Regulations in Deihl 
+ 

~
hri Dabhit: 
Shri D. C. Sharma: 
Sardar Iqbal SiDCh: 

'"7S0. i Sardar Akarpuri: 
Shri Bhakt DarshBD: 
L Shri Matthea: 

Will the Minister of Home A fra' 
be pleased to refer to the reply given. at 
Starred Question No. 1255 on the uucl 
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August 1956 and state whether Govern-
ment have since taken any decision regard-
ing the introduction of some of the pro-
~isions of the Bombay Police Act in Delhi 
with a view to take effective steps against 
cyclists violating the traffic regulations? 

The Minister in the Ministry of 
Home Mairs (Shri Dater): The pro-
posal is under active consideration. 

Shri Dabhi: May I know whether 
it is a fact that the habit of double-riding 
and riding without cycle lamps in the 
night, etc., still continues in Delhi, and that 
such things endanger not only the lives 
of the riders but those of other passengers 
on the roads? 

Shri Datar: To a certain exten 
what the hon. Member has stated is true, 
and that is the reason why Government 
are anxious to apply to Delhi certain pro-
~sions of the Bombay Police Act for the 
purpose of giving enhanced powers to the 
police here in enforcing traffic regulations 
very rigidly. 

Shri D. C. Sharma: May I know 
which of the provisions of this Act are 
o1fering obstacles so far as their imple-
mentation in Delhi is concerned? 

Shri Datar: The question of the 
application requires certain consideration. 
as to what particular act the provisions 
can be applied here. The hon. Member 
is also aware that there has been a reorganisa-
tion, and therefore, the whole question 
has to be considered now. Now, we are 
advised that those provisions can be extend-
ed, and they will be extended very soon. 

Dr. Rama Rao: May I know whether. 
in view of the fact that the public transport 
in Delhi is very un,atisfactory, the Govern-
ment has any programme to improve the 
public transport, before restricting double-
riding and other things? 

Shri Datar: I am concerned with 
Delhi traffic, and so far as that is concern-
ed, the provisions of the Bombay Police 
Act would be more than sufficient for 
our purpose. 

Mr. Deputy Speaker: The hon. 
Member wanted that, because there are 
not adequate arrangements for giving good 
transport facilities for the public so far 
as Delhi traffic is concerned, these restric-
tions should not be imposed, namely, the 
restrictions on double-nding, treble-riding. 

Slui Namb1ar: And even charpoy-
riding. \ 

Shri Kamath: Considering that the 
Bombay Police Act is going to be enforced 
or some provisions of it would be enforced 
in Delhi, is the Minister in a position to 
tell the HOUle whether the former Chief 

!J.inister of Bombay State will lend a help-
109 hand 10 the matter, or not? 

Mr. Deputy Speaker: Why should 
!he hon. Membc;r raise that point? That 
IS a matter which may be settled among 
themselves. 

Shri a~r: . The provisions of the 
B?mbay Police Act, as .applied to Delhi, 
WIll be more than suffiCIent for regulating 
the traffic properly. 

Shri Kamath: I referred to the ~ 
Chief Minister of Bombay. 

n~~: i l ~~~ 

ii~~ rt~ it ~~~~ 

~~~i m ~ ~~~ 

~~: m i ~~~  ~~~ 

~a ti~~ ~~li l ~ 

~~~~~wm t lrr~ 

'IT ~ ? 

a t~: ~i~ it ~ 

m~~~ ~~~~  

Educ:ation Minister's Conference 
+ 

*751. Shri Ram KrishaD.: { 
Shri Bhakt Dal'llluuu 

Pandit D. N. Tiwary: 

Will the Minister of Educ:ation be 
pleased to lay a statement on the Table 
giving: 

(a) the nature of decision taken, re-
solutions passed and recommendations 
made by the Education M·nisters· Con-
ference held in New Delhi in the fint 
week of September, 1956 ; 

(b) whether Government have con-
sidered their recommendations; and 

(c) if so, the nature of decisions taken 
thereoIl? 

The Deputy Minister of Educ:adon 
(Dr. K. L ShrimaIi): (a) to (c). A 
statement giving the required information 
is placed on the Table of the House. 
[Placed in Library. [See No. S-5r8/56.] 

n~~:~ ~~ 

~ ~  19 i!r ~ mo ~ ~ fit; 
{« ~ ~  of ~ ~ 
ttl ~ lli~ ~  ~~ 
i r~a l ~ (f<ll!'4f<l€iI\iZj ~  if 
~ ifil ~ qf.ro1i mll' OAT f«J 
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:orni l.q ~ ~ ~ ftF ~ W 
~ 'fiT ffi<tm: ~ ~ tm ~ 

~~~ ~~mn:~~ 

f.t; ~ ~ ~ it>"t fum ~ fq:;m: 

~~~~~~~~ fifilfT 
~  ;;n;rr ~  . 

~o ~o \=flo smn", : ~ ~ 
~~i i ~~~ ~ 

if ~ gm 'fT qh: ~ ~ fU'filf«1 
~ q::Sql$O""<'I ifTi ~ ~ 

m) i~~~~ 

&fiICI""U if ~ <mIT ~ I 

n~~:~ ~ 

~ ~ r ~ ~it t ~ 

iii'\" qr ~ m ~ omr it>"t f*l'blf«1 
rn .m ~ 'fT f.ti ~ 'fiT ~ ~ 
~~ if wim ~nl i  i ~ ~ ~ 
~~~ h:m~ r t 

~ <iT ~ <tT ~ I .q ~ ~ ~ fir; 
~ ~ it>"t l bl n~ ~~ 

ij-~ ~ ~ if m IIilt ~ flt;I:n" 
~ t ? 

.-r 0 -.;c 0 \=fl 0 "ll1mf' : m W 

~i i ~~~~l m~ 

~~rm~~~~mn: ~ 

tm~ I ~ i  ~~~ ~ 

~~ ~  i ~ l t I 

Shri Shree Narayan Das: May I 
know whether the decilllon regarding 
making English compulsory in secondary 
schools was taken unanimously or whether 
there was any difference of opinion; and if 
so, what was its nature? 

Dr. K. L. Shrimali: The de\::ision 
that was arrived at was not voted. The 
decision arrived at is given in the statement. 

~o lWi'To ,"0 ~m : fum i 
m if Ifi<iT ~ omr ~ ~ ij-
~i t n ~ i ~~~ IQ 
~ ~ it>"t Cllq'lQ4lcW'l" ~ ~ t 
~crn m~~~~~ i  

f.NRur ~ ~ ~ qh: ~r rr ~ I 

Shri T. S. A. Cbettiarl May I know 
what are the definite resolutions that haTe 
been passed on the recommendations of 
the Basic Education Standing Committee? 

Dr. K. L ShrimaH: It is given III 
the statement. 

Historical Fincla at l'baaeshwar 

·7540 Shri D. C. Sharma: Will the 
Minister of Education be pleased .. 
state: 

(a) whether it is a fact that 'some 
material of historic importance has beea 
found recently at Than!:shwar; and 

(b) If so, what is its nature? 

The Deputy MiniIIter of Educ:ati_ 
(Dr. M. M. Das): (a) No, Sir. 

(b) Does not arise. 

~~~~ 

+ 
r n~ : 

*"X\. -{ L..n ~ ti  : 

om fmn *IT 'H ~ HX\ ~ 
~ ~ ~ ~ i ~ Ii 
~i ~~ lim~ ti : 

(iii) ~ ~ ~ ~ rtF ~ 
if ~ ~ n:~ i ~ if ~ 
~ i ft;nf ;n:mq mm i ~ 
~~i ~i~~ ~~ 

~~mi~ imi ~~~ 

mrit t~~it t~ ; 

~  ~ ~  m ~ ~ ifm 
qh: <IW ~ ~ i ~ IIiT tt'Ii 
~~~ i m ~~~  
qh: 
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~ ~ ('Ilo lfo ~ mI): 
·(ifi). ;;IT ~ 1 

~  ~~ ~~  

:rorr p:rr~ ~~ ~ ~ 

:~ "" J 
(q) ~mr~~~ 
~ ~ ~ ~~ v:r ~ ~ 
~~~ t~~~ ~ 
.( 1 

"" 1Rt'I' ~: om ~ e ~ &I'r.f 
. it ~ omf ~ ~ Ai ~ ~ d~ l 

.. m m~~  ~~~ 

-1fij" m ~ iffiTm" ~ m ~  ~ 

~ iffi11IT ~ f.f; f.f;m ~ ~  ~ 

~ ;;rnft gt ~ ~ ~ vft" ? om 
~ iI'R ~ ~ iIl1i ~ ~ 

~~ gt ~ ? 

Dr. M. M. Das: The· tentative report 
'that we received from the Director ctf 
:Anthropology who visited this place rCICCRtly 
. does not refer to the matters JUBt now 
'.poken by the hon. Member. 

l ~m: om~ til~ 

tre ~ ~~ ~ ~~ ~~ 

~ ~m~~i ~ m 

..". ~ ~ ~ ~ ~ ~ ;fR-~ 'l1: 

~ m  ~~ mi ~~~ 

,..". ~ ? om;a;:r mm 'til i l i ~ ~ 

fu1i ~ ~ ~ ~ ~ fil;lrr 'ifT 
~ ? 

Dr. M. M. Das: The Director of 
Anthropology and his expedition brought 
50me skeletons, one female body and a 
few other remams. According to him, 
1:he tentative conclusions are that the 
human remains at Rup Kund seem to be 
those of a large party of pilgrims who 
ioined one of the ancient and traditional 
12 to 2Gl yearly pilgrimage processions 
known as NandaJal in order to pay homage 
to the Goddess Nanda Devi at a spot called 
Trisuli at the base of the Trisul mountain. 

'IT '¥(lftI -rnOf : ~~ :r 'til ~ 
~ nr ~  m -m. ~ I 1l 
~ ~ i ~ ~ fif; qcv;rU ~ ifN 

~ ~ ~ ~ (mo'I'Cf ~  

~~ i~ii i ~ ~~ tt'R' 
~~ ~~~  

t i ~ ~ l  ~  ~~~ 

~ iflrT ~ ~ ~~~ 
~~~i ~  

Dr. M. M. Da. : One of the skeletons 
had been removed from below ...• 

. Mr. Deputy Speaker : The question 
IS, whether there was a proposal to tako 
out the other skeletons that are still lyinc 
underneath. 

Dr. M. M. D .. : So far as the Govern-
ment of India is concerned, their Anthoro-
pology Department does not propose to 
take out the other skeletons from that place 
unless and still the skeletons that have been 
taken are examined and some condusioDi 
are arrived at. 

Graziag Grounds In MaDlpur 

·758. Shrimati Renu Chakravartty: 
W,ll the Minister of Home Afrldrs be 
pleased to I,tate: 

<a) whether long recorded grazinc 
grounds at Nachou, Yawaburg, Kakching, 
Heirok villages in Manipur State hllve 
been given away by Government for settle-
ment to a few persons; and 

(b) how many families and heads 
of cattle will thereby be affected? 

The Minister In the Ministry or 
Home AfraJrs <Shrl Datar: (a) No. 
Only portion of the common ground of 
the Yawabung village admeasuring 7i acres 
has been settled with 15 local families for 
their residence. The remaining area has 
been retained as grazing ground for the 
vi,lage. 

(b) None. 

Shrimati Renu Chakravartty: Is 
it a fact that although the various courts 
of the S. D. C., the D. C. and the C. c.. 
have declared that the settlers in these 
areas are encroachers and notices have also 
been served upon them, up till now they 
have not been evicted and that the grounds 
have not been returned fc:r grazing pur-
poses to the villagers? 

Shri Datar: It is uue to a certain 
extent but Government are taking steps 
to see that in proper cases, eviction orders 
are issued. 

Shrimati Renu Chakravarttyl My 
point is, as far as the law is concerned. 
already they have been termed "enconchcrs" 
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and notices have also been issued to them. 
Still nothing has been done to .evict them. 
In view of the fact that in some areas 
almost the total grazing ground has been 
encroached upon and thousands of cattle 
are now in difficultles for want of grazing 
grounds how early is the Govcrmnent 
going to see that these people are evicted 
and the ground returned to the villagers? 

Shri Datar: May I point out to the 
hon. Member that the pohcy of the Govern-
ment is to have some land for grazing in 
each village. There are ccrtam cases 
where there are encroachments. In some 
cases these encroachments are condoned 
because they have no other land to live 
in. In such cases the lands which have 
been formerly reserved are dc-reserved. 
But so far as the requireroents of grazing 
are concerned they have been duly attended 
to. 

Shrimad Rena Cbakravartty: In 
new of the answer of the hon. Minsitet 
may I know whether there have been case. 
of condonation in the four illa ~s mennoned 
in my question? 

Shri Datar: I am not aware whether 
it is there. 

~ i~ ~ 

9~  . .sft ~ ~ ipff 

~~~~~ l i t  : 

(cti) ipff ~ ~ f.t; to ~  

~  <tiT ~ ~ ~ cmvr ~
~~  tt~~m~~~ 

"1C1f.,fOld ~ if m ~ trt ~ i 
~  ~~ m~  ~ 

~  ipff ~ " ~ fit; ~ ~ 
f.tlJTvr if ifi11f if ~ trt '<&1rr ~ 
... f. ... ~  ... ? 
iii q (UII'1fC1€4 If ~ ~  ~ • 

~ ~  smmn WIN IPft (.sft 
Ito '1(0 I!() : (ifi) ~ ~  ~ 

~  ~~~~ cmm:~ ~

m~ i ~mm~~ 

~ ~ ~ ~ ~ f.tim Slim 
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~  furci tliti ~ m Cl1tW'l+lI-

~ (\llfifi2ifi!) ~ ~ ~ 

Q(I'111i4Idlcii ~ ~ ~ ~ ~ Fmt 

nmt ~ ~ ~ ". fiI; 'Cffulfr ~ '.' . ~ 
~~ ~  ~ q ~ if{f ~ I 

~ ~ m ~ f.t; m ~ m crrqmor 
~ i~ qR ~ ~ ~ cmvr 
~ t~~~ ~  

if ~ furcr ~ ifir mn: ~ f.t; fil;ffi' . 

~ ~ f.Alur ~ ~ ~~ 

~ .... ifiU ~ r l  , 

Mr. Deputy Speaker: The Engbsb. 
answer may also be read out. 

Shri' A. C. GUha: (a) and (b). Y5< 
SIr; some cracks of' a minor characterr 
which have in no way,impaired the structural: 
stability of the buildiilg were noticed in, 
ane expansion' joiot after· the earthquake. 

(c) Reports· obtained. by the Reserve 
Bank from their Architect and from a finn 
of structural Consultants ·indicate that· the 
cracks cannot be attributed to the use of 
defective material. They. appear to be· 
partly due to temperature variations and, 
partly to the earthquake tremors. but 
before aniving at final conclusions the' 
Reserve Bank propose to have a further 
survey carried out by an expert Snuctural, 
Engineer. 

Sbri Kamathl We are none the· 
wiser. 

.sft ~ ~: ~ 4". '"l'lif ~ 
~ Ai ~ ~ ~ ifi"{ lIT'q{ ~ ~  

~~l  ~ m ~~ ~ rr r 

IR Gifi ~ n i i~ ~ ? 

.sft "0 '1(0 '!{: ~d i i ~ """ f.:rlff.Rr 
~~~~ ~~ ~~ 
if f.tim !ff<ur11r ~ ~ if ~ ~ 
~  

Shri C. D. Pancle: It is said that the 
crack is due to variations in temperature. 
Has the Government taken care to see 
whether the buildings built near about 
these dates with the same materials have 
these cracks or is it the effect of tempera-
ture on that particular building alone? 

Shri A. C. Guha: Some other build-
ings also in Delhi have similar cracks in 
their .expansion joints. liB I have stated, 
these cracks are what may be called hair 
cracks and they have not affected tile 
.lability of the building. 
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Shrl Kamath: Has the Government 
received repons in recent years, since 1947. 
that new buildings constructed in varioul 
pans of the country have developed cracks 
for some reason or other, and if so, whether 
the Government will ask the P. W. D. 
to tighten their checks over the contractors ? 

Mr. Deputy-Speaker: A good aug-
gestion for action. . 

Shrl Kamath: The first pan may be 
answered. 

Mr. Deputy-Speaker: Yes. 

Shrl A. C. Guha: The first part of the 
question may be put to the other MinistI'J 
of Works, Housing and Supply. 

Shrl Bhapat )ha' Azad: May I 
know what is the basis of this repon that 
this crack is not due to the use of inferior 
material when there is no expen like an 
Engineer called upon to examine this 
crack? 

Shrl A. C. Guha: I have stated that 
the reserve Bank has consulted its Architect 
and also the structural consultants. It ia 
their repon. 

Shrl Bhagwat )ha Azad: Architect 
of the Reserve Bank? 

Shrl A. C. Guha: And structural 
consultants also. 

Mr. Deputy-Speaker: He wants 
to know whether he was the same architect 
who was responsible for the construction 
that gave the advice. 

Shrl A. C. Guha: I am not aware. 

Dr. Rama Rao: Just now, the hon. 
Minister said that one of the causes of thi. 
crack is temperanlre variation. May I know 
if temperature variations have come after 
the constructions of this building or the 
Engineers know that temperature variations 
are there and they provide for the necessary 
things? 

Shrl A. C. Guha: Temperature 
variation alone is not the cause. It has 
also been accentuated by the earthquake 
tremors. 

Mr. Deputy-Speaker: Are these 
factors known to the architects before the 
building was constructed? 

Shri A. C. Guha: Before, there were 
no earthquake tremors of that dimension 
for the last few years. 

Short Service Regalar (Ammiswloaecl 
Officen 

·761. Shrl B. D. PaDUI Will the 
Minister of Defeuce be pleased to state: 
(8) whether Shon Service Regular 

Commissioned 01ficers are not allowed 
10 UK their ranka after retirement; 

. (b) wheth~ there is 8 vast disparity· 
In Shon Service Regular Commissioned' 
Officers' pension as compared with that 
of Regular Commissioned Officers; 

(c) wh~~er a Shon Service Regu-
lar <?>mmlssloned Officer gets a maximum 
penSIOn of Rs. 150 P.M. while a regular 
officer gets Rs. 350 P.M. 

(d) whether Shon Service Regular . 
Commissioned Officers are not allow-
ed to commute their pensions; and 

( e) if so, the reasons therefor? 

The Minister ofDefenc:e OrgauUatiOit 
(Shrl Tyagi): (a) to (e). A statement 
is laid on the Table of the Lok Sabha. 
lSe, Appendix III, annexure No. 78]. 

Shrl B. D. Pande: I want to know-
I have not seen the statement, of course-

. Mr. Deputy-Speaker: I would 
advice the hon. Member first to study the 
atatement and then put down any question. 

Shrl B. D. Pande: I could not lay 
my hand on the statement. Why docs the 
Government not allow these S.  S. R. C •. 
people to use t':leir titles after retirement? 

Mr. Deputy-Speaker: That us what 
would have been put in the statement. 

I&ft l11Rt' ~ : em ;l ;;rr;:r ~ 
~ fit; em ~  ~ omr ~ ~ f.t;ln 
i fit; ~ ~ i ~crn ~ ~ ifT 
~~ h ~~~~  

i li :r~~ ? 

t~:~~~~ 

m ~ ~ wm: <tft 'fUm ~r ~ 
h:~~~l i ~~~~ 

~ I ~ am: ~ ~ 'fiT ~  "IT ~ ~ 

qh: ~ ~ ~ ;oft ~ ~  ~ ~ 'fiT 
~~~~il 

Shri Nambiarl May I now whether 
there is any possibility of the s.  s. R. C. 
people being confirmM and taken as Regular 
Commissioned staff ? 

Mr. Deputy-Speaker: That is the 
answer given. There is a regular machinery 
for testing, etc. 

.n 80 ~o qfi : ~ ~ ~ !tit 
~~~~~~ mli ~ 

q ~ ;pjf ;:r(l ron \iffiIT i ? 
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sn t'IfI"TT : ~ <tiT ~ ~ ~ 
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~ ~~~ i~~~ tm~ wf 
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~~ ~ 'til ~ ~ ~ sr~ ~ 
l ~ I 

General mec:tiOll 
+ 

{

Thakur Jugal !Gabor" SiBba: 
Shri Astluma: 
Babu Ramnarayan SiDP: 
Shri Bibhuti Mishra: 
Shri Ram ICrlahaa: 
L Shri Deogam: 

Will the Minister of La" be pleased 
,to lay a statement on the Table showing: 

(a) whether during the next General 
., Elections arrangement will be made for a 
.: separate booth for women voters of the 
. ,rural areas; 

(b) which of the parties were invited 
by the Election Commission for the dil-
. russion of election matters during the last 
'six months; and 

(c) the subject discussed and the 
decisions taken thereon? 

The MbJister of Law and MInority 
Afl'airsS(Shri C.  C. BI8W88): (a) Yes, 
Sir. separate polling stations will be 
provided for women voters, where neces-
sary. 

(b) The following four All-India 
Political Parties were invited:-

(i) the Indian National Congress; 

(ii) The Praja Socialist Party; 

(iii) The Communist Party of India; 
and 

(iv) The All-India Bharatiya Jan Sangh. 

(c) Two statements containing the 
required information are laid on the Table 
of the House. [See Appendix III, annexure 
No. 791. 

~ ~m  firnR ~ : ~ 
~ ";? <t1 S('¥:Ilf 'illO ~ 0ffiTlIT iJ<fI' ~ 
f.I; :;fTq:j ~ ~ ~ ~ \I1l\<lIij'1 

~ '-IT Ai ~ ~ mfurtT ~ ~ 
~ ynq 't>1" mfRci'f <tiT f,;fl\'ifa' ~ ~ 
~ ~ iit I iflIT Jl iOIT'1" ij'itiffi ~ f.t; 

~  T ifDl ~ fif;m' ~ ~ ? 

Shri Bi8W88: Electi n dates haft 
not yet been fixed. The atter is under 
discussion between the Election Commie-
lion and the Government ana !he announce-
ment may be expecteJ within the nat 
few days • 

Shrl Sadhan GUptal It has been 
Btated that separate polling booths for 
women are being contemplated. Has any 
decision been taken at what distance the 
women's polling booths would be located? 

Mr. Deputy Speakerl Distance from 
each other? 

Shri Sadhan Gupta: At what dis-
tance from the place of residence. 

Shri Biswas: That must be left to 
the local authorities. You cannot have a 
definite measure that there must intervene 
so much-distance between one booth and 
another. 

Some Hem. Members TOIl-

Mr. Deputy-Speaker: I have re-
quested hon. Members not to begin to speak 
unless they have been called upon. I haTe 
tried to accommodate as large a number .. 
possible. 

Shri Kamath: Is the Minister in a 
position to assure the House that not merely 
separate polling booths will be provided, but 
also where there is a considerable number 
of purdanashin women voters, there will be 
appointed a separate Polling Officer or 
assistants at that booth? 

Shri BIswaa: There will be female 
assistants there to help the voters. 

Shri GidWBDi: Is it a fact that while 
fixing the dates the Election Commission 
had communicated to the various State 
Governments and some of them have not 
indicated their views to the Election Com-
mission? 

Shri Blawaa: As a matter of fact, 
all the States were written to by the Election 
Commissioner. Unfortunately, replies hayc 
not been received from all of them. 

Shrimati A. Kale: May I know 
whether these women's booths will be 
manned by women? 

Mr. Deputy-Speaker: The answer 
has been given that assistance would be 
provided there. 

Shrimati Tarkeshwari Sinha: In 
view of the statement made by the hon. 
Minister that election dates will be announced 
in the next few days, may I know whether, 
before making this announcement, Govern-
ment expects to have the Delimitation 
Commission's report all over the country? 

Shri Biswas: The Delimitation Com-
mission's report is also expected to be 
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issued in about two weeks' time. That is 
all J can say. Whether the one will come 
before the other, I cannot guarantee. 

Shrimati Suahama Sen : During the 
last elections, there were many women 
voters who were excluded, especially in 
Bihar. May I know if we have got a correct 
Jist now, and whether the women voters 
.are on the list ? 

Mr. Deputy-Speaker : The question 
relates to polling booths, not to registration. 

.n rri ~: iflIT ~ ~ cm ~ 
" 

~  ~ ~ ~ f.mr ~ f..; ~ i  I., 
~ 'ififlCf m ~ ~ 'fiR m ~ ~ l  

ii~  ~  ~  ~ iff lft ? 
Mr. Deputy-Speaker: The quCltion 

is whether the States have been consulted 
:as to which time would be best suited for 
lthe elections. 

Shri Biswa.: The political parties 
'"Were consulted, the States were consulted. 
Unfortunately, different opinions have been 
;given by different bodies, and the matter 
. has now got to be settled. 

Shri Nambiar: May I know whether 
it is a fact that the district officials have been 
.instructed by the State Governments that 
that they must get ready to conduct the 
.elections in March? Is it with the previous 
permission of the Election Commissioner 
.or of the Central Government ? 

Shri Biswas: As I said, I do not know 
·which particular officer gave any particular 
opinion. I cannot say that, but different 
-opinions were expressed. Some said it 
must be before the beginning of March, that 
,is in the last week of February. Another 
party or another authority said it should be 
between the 1st and 15th or 16th of March 
when the dol ceremony begins. Another 
party said it should be towards the end of 
March. All these different opinion were 
.expressed, but no decision has yet been taken. 
The matter is under active consideration 
by the authorities concerned. 

Mr. Deputy-Speaker: The question 
was whether any instructions have been 
issued to the officers to get ready to have 
these elections in March, and if such in-
structions have been issued, whether that 
has been done by the Election Commission 
·or the Central Government. 

Shri Biswas: I cannot say. Any 
instructidns about these matters ought to 
issue from the Election Commissioner. 
That is all I can say. 

~ 'i'"'t ~ ~: iflIT ~ 
~ ~t r ~~~~ 

:~ ~~~~ci~~~ 

~ ","Prlit ~ ... 

~ ~ : ;;ft ~ IEIltR 
~ ~~~~~~  

Shri Biswas: I think we are trying tl) 
do away with indelible ink. 

Shri Gidwaai: May I enquire whether 
after coming to a tentative decision about 
the dates, the State Governments will 
again be consulted before arriving at the 
final dates ? 

Shri Biswa.: The dates will be fiJ:cd 
by the Election Commission and that will 
final. 

Shri Bibhuti Miahra rose-

Mr. Deputy-Speaker: Next question. 
We have had enough of this general election. 

Shri Bibhuti Mishra: One more 
question. 

Mr. Deputy-Speaker : The hon. 
Member will leave it to me to decide wb.eD 
to call the next question . 

Ballot Boxes 

.763. Shri Kamath : Will the MiDi .. 
ter of Law be pleased to state : 

(a) whether . any successful deI?onl-
tration of openmg a ballot box Without 
breaking the seals has been siven before 
the Election Commission; 

(b) if so, by whom; and 

(c) the safeguards that have been 
devised to make ballot box absolutely 
tamper-proof? 

The Minister of Law and Minority 
Affairs (Shri Biswaa) (a) No. 

(b) Does not arise. 

(c) I understand from the Election 
Commission that the ballot boxes are not 
tamperable if they are properly closed 
and sealed according to. its instructi0;'l'" 
The instructions for closlDg and sealing 
the ballot boxes have recently amplified and: 
made clearer. During the coming month the 
Election Commission will also .be IIl'I'Bl?g-
ing electio,?- rehears!!'.s at which pollmg 
personnel will be tr8l:1ed to apply these 
instructions properly. 

Shrl Kamath : During and after the 
last general e!ec"".iollS. were. complaints and 
allegations of taml?'!I'mg With ballot ~o e  
received from var.ous States, and if 10 
from which States, and were thOle 

iXlDlplaintl and alleiBtions kept in view an. 
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('onsidered seriously before these new 
aafeguards were devised? 

Shrl Biswas: As a matter of fact, 
loose talk had gone on about this tampering 
business. 

Shrl A. M. Thomas: Mainly from 
defeated candidates. 

Shrl Biswas : Actually if the instruc-
tions which were given by the Election 
Commissioner had been followed, there 
could not be any tampering. I t all 
depends on whether the instructions are 
carried out or not. For that purpose elabo-
rate safeguards are being taken this year •. As 
a matter of fact, at four centres pilot 
elections-mok elections if we may call 
them-are being organised. One has 
been held at Agra. Another was to have 
been held yesterday possibly at Bangalore, 
I do not know the exact place. Others 
will be held. The Chief electoral officers 
from the different States will be required to 
attend these pilot ele¢ons. Then these 
electoral officers will go back to their States 
and hold rehearsals. After the last dates 
of nominations are over, these election 
officers will be ~e ired to hold such re-
hearsals in every constituency, and tht: 
polling personnel, not only the polling 
personnel but the candidates and their 
representative will be all invited to come 
and watch how this is done, how the 
boxes are sealed and so on. To guard 
against any possible misadventure on their 
part, all these precautions are being 
taken. 

Shrl Kamath: Arising out of the 
Minister's loose talk-I mean the expression 
used by him-is the Minister ....... . 

Mr. Deputy-Speaker: The question 
I hould be very short and precise, and so 
will be the answer. 

Shrl Kamath: Yes Sir, particularly 
the answer. Is the Minister sure that in 
none of the election petitions filed during 
the last three or four years after 
the general elections, the allegations of 
tampering were proved, not even in a 
lingle election petition? 

Shrl Biswas: I cannot give that 
assurance because I do not know how 
many election petitions were filed in which 
these questions were raised. So, I am 
not going to venture an opinion, but .... 

Mr. Deputy-Speaker: That is all, 
I think. 

Shrlmati Tarkeshwari SiDha : 
In answer to part (a) of the question, the 
hon. Minister said that there was no de-
monstration before the Election Com-
mission, but docs the Minister know 
that almost all over India, perhaps in all 
the important newspapers these reports 
came out. and whether the Go'fernment 

cared to issue contradictions of thellC'" 
reports, so that public opinion may not' 
be created otherwise? 

Shri Biswas :  I do not know whether' 
contradictions were issued on these ques-
tions, but what I do know is this that: 
every effort is being made with 
the co-operation of the parties, the pros--
pective candidates and their prospective 
agents, to make sure that there is no tamper--
ing at all or no breakage of these ballot. 
boxes and so forth. 

Shri Tello Chand: Was a single aIle--
gation as to the defective mechanism of' 
the ballot boxes ever found to be well. 
founded? 

Shri Biswas: No, Sir. 

Shri M. S. Gurupadaswamy:' 
With a view to help the voters to choose' 
the candidates of their choice, will the 
Government or the Election Commission, 
consider fixing the photos of candidate •. 
on the respective boxes? 

Shri' Biswas : No, Sir. There is. 
no such proposal. 

Shri Kamath:, Is the hon. MiniStel' 
in a position to assure the House that the 
safeguards referred to in part (c) of the 
question that have been now devised will 
make these boxes, to use the expression 
of his predecessor Dr. Ambedkar, fool-
proof and knave-proof, not merely 
tamper-proof? 

Shri Tello Chand: But not allegation-· 
proof. 

Shri Biswas: They have already fool-
proof, knave-ploof and proof against-
anything. 

. Dr. Rama Rao : In the pilot elcc--
bOns or the so-called rehearsals, is the 
Government inviting political parties, 
also? 

Mr. Deputy-Speaker: That baa-
been said. 

Bo .... for Scheduled eastes/Tribes. 
in KeraIa 

·74 Shri L Eacbaran : Will the 
Minister of Home AJrairslbe pleased to, 
state: 

(a) the amount provided to Kerala 
State as grants for building of houses. 
for Scheduled Castes and Scheduled. 
Tribes during I956; 

(b) whether the grant will bel gi"RD, 
ill • lump I1UD or by iDstalmenu; and, 
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(c) what percentage uf money spent 
in buildipg of hou.ses will be Central Gov-
'emment s sh~re ( 

The Minister in the Ministry of 
Home Affairs ( Shri Datar )  : (a) 
.and (c). A grant of Rs. 35,750/-has 
been given to the erstwhile Travancore-
Cochin Government on 50:50 basis for 
the construction of Houses for Scheduled 
Tribes. It is proposed to give a further 
grant of Rs. 45,000/-for this purpose 
under the Centrally Sponsored programme 
which wiII be entirely financed by the 
Centre. 

No housing scheme tor Scheduled 
Castes for the current financial year has 
'so far been received from the State Gov-
·ernment. 

(b) The grants will be paid in 
'two instalments. The first instalment in 
-respect of the State Plan has already been 
'Paid with the iss\le of sanction. 

Shri I. Eacharan : May I know the 
'terms and conditions to be satisfied for 
'the giving of this gram? 

Shri Datar : The conditions are that 
"the schemes have to be approved by the 
'Central Government, and fiity per cent 
oCf the charges are to be borne by the 
State Government. 

Shri Velayudhan : May I know 
'whether the plans for the houses are given 
'by Government or the houses can be built 
by the allottees themselves according to 
·their own plans? 

Shri Datar: There are a number of 
·plans. Model plans have been prepared 
.and supplied to the State Governments. 

Sm-; Pwmoose : It was stated that 
a certain amount was allotted for the 
Travancore-Cochin State during the last 
-year. Was that amount paid ? May I 
:also know how many houses were con-
structed? Has the Minister got any 
'report about it ? 

Shri Datar: I am not in a position 
'to give that information at present. 

Shri Velayudlum: May I know the 
:amount that has lapsed in respect of. t.he 
housing grants for these commuruttes 
during the last year, and whether that 
-amount is being carried over to the current 
-year? 

Shri Datar :  I am not n ware whether 
.any amount had lapsed a: all, so far aa 
Madras-.. Government Were concerned. 

Shri I. Eac:baraD: May I know 
die approximate cost of each house? 

Shri Datar I 
Rs. 350, or Ra 
:RI.looo. 

It may be either 
500, or Rs. 750 or 

~ ltiT ~ vi ~ tiil" 
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Shri Pwmoose : It is a very important 
question. May we have the answer in 
English? 

Mr. Deputy-Speaker: Yes. 

Shri K. D. Malaviya : (8) Yes, 
Sir. 

(b:; It is reported that th<; invention 
will prove useful for safety agwnst burglars. 

Shri Tek Chand: May I know 
whether this but'glar alarm is an ~ alarm for 
the burglar or for the househo}ders ? 

Mr. Deputy-Speaker : Perhaps, for 
both. 

Shri K. D. Malaviya: It is reported 
that it is an ahrm fvr both. 
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Shri Ve1ayudhan : !May I know 
how many of these alarms have been put 
into use so far, and whether Government 
have tested these alarms and are comple-
tely satisfied with them? 

Shri K. D. Malaviya: Government 
know nothing about it, nor do they 
make any claim about it. 

Rural Credit 

*,611. Shri Shree Narayan Das: 
Will the Minister of FiDanI:e be pleased 
10 refer to the reply given to Starred 
Question No. 2574 on the 28th May, 
1956 and state: 

<a) whether the Reserve Bank of India 
bas dnce finalised the plan envisaging a 
suitable machinery which will operate 
in collaboration with the Central Govern-
ment, the state Governments and selec-
ted Co-operaove Institutions, for recurring 
investigation, research and check up of 
the credit situation in the rural sector; and 

(b) if so, the importance ea~ 

dlcreof? 

The MiDUter of Revenue and 
Defence Expenditure (Shri A. C. 
Guha ): <a) and (b). The plan refer-
led to is not yet ready. It is expected 
that it will be completed in time for the first 
follow-up survey being taken up early 
in 1957. The machinery to be set up 
will generally be on the lines indIcated 
by 1he All India Rura, Credit Suney 
Committee. 

Shri Shree Narayan Das: May· 
I know the reasons for the delay in this 
matter? Is it due to the -fact that the 
Rural ('.erdit Wing of the Reserve Bank of 
India is not fully manned? 

Shri A. C. Guha: I do not think 
that suggestion is correct because the 
Reserve Bank has to contact the State 
Governments, the different co-operative-
societies and also some other bodies such 
as the research institutes, the economic 
bureaus in the universities and so on. It 
is rather an eleborate process that has to be 
gone through before the Reserve Bank can 
come to any definite decision. I think the 
period that has elapsed is not also so long 
as the hon. Member seems to apprehend-
The plan will be ready by early next year. 

Shrimati Tarkeshwari Sinha: 
Despite the best efforts of the Reserve 
Bank of India and Government to en-
courage rural credit, the interest rate-
charged by the different co-operative 
societies is still beyond the capacity of 
the pocket of the;. rural population. May 
I know whether 1'Government propose to-
lower the interest rate and also maintain 
a uniform interest rate all over the country?-

Shri A. C. Guha : That question 
has nothing to do with this. Anyhow, 
that matter is always engaging the at-
tention of the Reserve Bank and the State 
Governments. The State co-operative 
societies are to effect this uniformity· 
of rates. 

Shri B. K. Das: How many 
branches of the State Bank of India have-
so far been opened? 

Shri A. C. Guha : That is outside-
the scope of this question. 

Shrimati Renu Chakravartty: 
May I know whether, as a result of the. 
setting up of this machinery for in~ 

out what the position of the actuai credit 
situation in the rural sector IS, areas which. 
have hardly got any credit mstitutions 
will be checked up and compared with 
those that have comparatively better rum! 
credIt facilities? 

Shri A. C. Guha : If the hon. Mem-
ber goes through the relevant para of the 
report gf the committee, she will find that 
it will make a general survey every year as. 
to the quantum and the necessity of rural 
credit and other relevant aspects. So, any 
areas which have not been covered so far-
will also come within the purview of the 
annual review. 

Shrimati Renu ChakravarttJl' 
Will it be done on the basis of a sampl 
surveyor will it be on the basis of th 
State Governments being asked to unde 
ue it in the various districts ? 
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Shrl A. C. Guha : I think it is 
_ther too premature to make any definite 
answer. 'It will have to be left to the 
State Governments. The State Govern-
ments will be consulted. 

ri L N. Mishra : One of the 
osmitimportant recommendations of that 

tee was the provisions of land 
mtgge banks in rural areas. May I 
aw whether any concrete steps have 

een taken by any of the Statel in that 
direction? 

Sbri A C. Guha : That is complete-
b' outside the scope of this question. 

Secondary Education 

+ 
• {Sardar Akarpuri : 
",. Sardar Iqbal Singh : 
Will the Minister of Education be 

pleased to state: 

(a) whether it is a fact that an ad-
ditional grant has been allocated by the 
Central Government to the Government 
of Punjab during 1956-57 for. the reorien-
IIltion of Secondary Education; 

(b) if so, the amount thereof (item-
wise); and 

(c) the reasons for this additional 
If8Ilt? 

The Deputy Minister of 
Education (Dr. K. L Shrimali): 
(a) Yes, Sir. 

(b) A statement is laid Oil. the Table 
of Lok Sabha. [See Appendix III, 
lIDIlCXUre No. So] 

(c) The grant was made to cover fresh 
proposals for 1956-57 and for meeting 
the expenditure on proposals sanctioned 
during 1955-56 for which no amount 
WIllI actually released. 
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Short Notice Question and Ana_, -
LockouU in Jute MW. 

S.N.Q. I. Shri Ramananda Das :. 
Will the Minister of Labour be ple ~ed 
to state: 

(a) whether Government are aware that 
some Jute Mills namely Meghna Jute 
Mill, Alexandra Jute Mills, Weaverly Jute 
Mills and other Jute Mills in the Jagatdal 
Thana of 24 Parganas District in West 
Bengal have declaled lOCkouts in their mills. 
for the last three weeks and more; 

tbj if so, the reasons therefore; 

(c) the number of workers affected' 
by the lockout; 

Cd) the loss of total wages sufferrcd· 
by the workers and the loss of production; 
and 

(e) the action taken by Government in. 
the matter? 

The Deputy Minister of Labour 
(Shri Abid Ah) : (a) and (b). It is re-
ported by the State Government that owing 
to stoppage of work by workers in the 
Weaving Departments, the managements 
of the Weaverly, Alexandria and Meghna. 
Jute Mills declared lockouts on the 12th,. 

th~and 17th October 1956, respectively •. 

(c) 10,000. 

Cd) Infocmation is not anilable. 

te) The State Government conciliation 
machinery held a number of joint meetings. 
with the parties and further attempts are' 
being made to arrive at a settlement. 

SJU.i Ram __ da Das : Is it a fact 
that since the establishment of jute mills. 
in West Bengal, only one Wea\'er works. 
in one loom and the introduction of two 
looms for one weaver at present is de:rimen-
tal to health and liCe of ilie workers? 

Shri Abicl All : It is a fact that formerly 
there was one worker for eac:. loom. But 
since the Tribunal's award, one worker' 
can work two looms and gC't higher wage. 
But it is not compulsory foJr the workers 
to work on two looms. EVr:n the employers 
are not making it compulsory for the worken-
to work on two looms. 

Shrl Ramananda naa : May I knoW' 
the total number of mandays lost by thW. 
lock-out up to date? 
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Shrl Abid Ali : That irlformation is 
rn:>t available at present. 

Shrl Ramananda Das : Will the 
Minister consider the possibility of nation-
'Illising all these four jute mills in order to 
. 1Iafeguard the interest of workers? 

Mr. Deputy-Speaker : That is too 
wide a question. 

Shri T. D. Vittal Rao : May I know 
whether the Tribunal, which has been re-
ferred to by the Minister, did go into the 
·question of wOl"k-load also? 

Shri Abid Ali :  I have said only that 
·if one worker is made to work on two looms. 
he is entitled to a higher wage. But again. 
·the employers are not making it compul-
sory fJr a worker to work on two looms. 
Subsequently, the Chief Minister of West 
Bengal also intervened in the matter and it 
has been agreed that those workers who 
"are willing to accept the proposition of 
working on two looms may do so. and there 
should be no retrenchment without the pre-
vious permission of the Government. A 
. large section of workers is prepared to resume 
work, but for political reasons, a particu-
lar party is intervening and making it im-
possible for the workers to resume' work. 

Shri Nambiar : An answer was just 
now given saying that it was a political 
party or parties who were interested in 
this. May I know what steps Government 
have taken to go into the question of which 
'are the parties and what section of workers 
is not prepared to work, and the reasons 
therefor? 

Shri Abid Ali : I have already stated 
that the Government have done all that they 
could do. The c:>nciliation machinery 
has been helpful. The Chief Minister 
himself has been helpful and a large section 
of workers is prepared to resume work, 
~b t a particular party is coming in the way. 

Shri Kamath': Name the party. 

Mr. Deputy-Speaker: Have Go-
... ernment or the officer concerned found 
out which is the party responsible for <.his? 

Shri Abid Ali : Yes, it is the Commu-
nist Party. Because they insist. I mention 
..it here. 

R ITTEN ANSWERS TO QUESTIONS 

Special Police Establishment 

*743. Shri Dhapat lba Azad 
·will the Minister of Home Affairs be 
pleased to state: 

(a) how far Special P()Jice Establishment 
"has been able to secure departmental or 
other punishment for the Government 
'servants for various lapses since July, 1956; 
.snd 

Cb) w l~ther this department has been 
.J.ble to disc()ver any bogus firms dealinc 

with various contracts on Government 
level ? 

The l nis~r in the Ministry of 
Home Affairs (Shri Datar) : (a) A 
statement is laid on the Table of the House • 
[See Appendix III annexure No. 81]. 

. (b) No. 

Tranafer of Dank Accounts etc. from 
Pakistan 

·744. Shri Dahadur Singh : Will 
the Minister of Finance be pleased to 
state: 

Ca) whether further time limit was 
allowed to individuals from certain spe-
cified areas in Pakistan who had failed to 
apply for transfer of their accounts from 
banks within the prescribed date; 

tb) the number of such individuals 
who availed of this extension of time; 
and 

(c) what steps have been taken for 
redeeming Jewellery and other valuables 
pledged with banks in Pakistan by evacuees ~ 

The Minister of Revenue and De-
fence Expenditure (Shri A. C. Guha).: 
Ca) and (b). The question of extending 
the time is under consideration in consul-
tation with the Government of Pakistan. 

(c) Subject to the, concurrence of the 
two Governments, it was recommended 
by the Joint Implementation Committee 
on the Indo-Pakistan Banking Agreement 
that the evacuees might be given the option 
to redeem jewellery and other valuables 
pledged with banks within three months 
from a date to be specified by mutual agree-
ment. On their failure to do so, the Cus-
todian of Evacuee Property would be free 
to dispose of the pledged articles to the ex-
tent required to salisfy the banks' claims. 
the remaining articles being transmitted 
to evacuee concerned. The Government 
of India have conveyed their approval of 
the above proposal to the Government of 
Pakistan, and their acceptance is now 
awaited. 

Archaeological Finds in Tamluk 

·747. Shri S. C. Samanta: Will the 
Minister of Education be pleased to 
state: 

(a) whether the coins and other articles 
found as a result of archaeological eXca-
vations carried on in Tamluk in the district 
of Midnapur, West Bengal have been fully 
examined; 

(b) if so, the details thereof; 

(c) whether the excavations indicate 
that the Chinese travellers Fa-Hein and 
Heuin-Tsang studied Buddhism and 
Sanskrit and Tamluk; 
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Cd) whether the existing Bargabhima 
Temple at Tamluk has some Buddhistic 
and other architectures of old; and 

(e) whether further excuva:ions are 
to be conducted there? 

The Del'aty Minister of Education 
(Dr. M. M. Das) : (a) Yes, Sir. 

Cb) The coins and other finds at Tamluk 
revealed four cultural periods from the 
neolithic to modern times with occasional 
breaks. Further information is contained 
in a Department of Archaeology Publication 
"Indian Archaeology 1954-55--A Review", 
a CO;lY 0" which is avaiiable in the Parliament 
Library. 

lC) The excavations conducted so far 
by the Department of Archaeology have 
not thrown any light on this point. 

Cd) The construction of the Bargabhima 
Temple does not clearly suggest its asso-
-clation with Buddhism. The temple is 
·of Orissan style of architecture and 
_modelled after the temple at Puri. 

(e) No, Sir. 

Geological Survey 

.7570. Shri R. P. Garg: Will the 
Min;qter of Natural Resources and 
Scientific Research be pleased to 
. state: 

(a) the recommendations made after 
the recent survey in the Jammu and Kashmir 
State undertaken by the Geological Survey 
of India; . 

(b) the steps taken to implement them; 
and 

lC) the number of new Geological Survey 
of India offices opened in the country in 
1956-57 be3ides the one at Srinagar? 

The Minister of Natural Resources 
{,Shri K. D. Malaviya) : (a) and (b). 
Reports on the recent surveys carried out 
by the Geological Survey of India are still 
under preparation and samples of the mine-
rals collected re ~en~ly are being analysed. 

.  A list of the in e~ti ations included 
1.n the Second Five Year Plan is laid on the 
Table of the House. [See Appendix III 
annexure No. 82] . 

(c) None. 

Corruption in Kerala State 

·753. Sbri VeJayudhan : Will the 
Minister of Home Affairs be pleased to 
state: 

(a) whether it is a fact that the Govern-
ment of India have sent an officer to investi-
~te into the malpractices and corruption 
In the Kerala State administrasion ; and 

510 L.S.D.-2. -

Cb) if so. whether he has submitted 
any report? 

The Minister in the Ministry of 
~me Affairs CShri Datar): Ca) No 
Sir. 

Cb) Does not arise. 

Oil in Assam 

*755. Dr. Ram Subhag Singh: Will 
the Minister of Natural Resources and 
Scientific Research be pleased to state: 

Ca) whether it is a fact that the probable 
reserves of oil in the Naharkatiya area are 
enough to plan a production of about 2; 
million tons of oil per year; 

(b) if" so, whether the plan to exploit 
these oil resources has been finalized; 

(c) whether oil finds have also been 
discovered in Hugrijan and Moran areas 
of Assam; and 

(d) if so, the estimated quantity of 
oil reserves in those areas. 

The Minister of Natural Resources 
(Shri Ie. D. Malavlya) : (a) Yes, Sir. It 
appears likely that the reserves of crude oil 
in Naharkatiya, Hugrijan and Moran areas 
are sufficient to support a production of 
2! million tons per annum . 

(b) The formation of a Rupee Company 
for production of oil in Assam is under 
consideration of Government. 

(c) Yes, Sir. 

(d) A separate estimate of reseves in 
Hugrijan and Moran has not been made. 

I. A. S. Recruitment 

·757. Shri Bheeks Bhai : Will the 
Minister of Home Affairs be pleased 
to refer to the reply given to Starred Ques-
tion No. 1620 on the 31st Augus[, 1956, 
and state how far the proposals for promo-
don of State Officer to I. A. S. Cadre 
agianst the allotted quota to each State have 
materialised ? 

The Minister in the Ministry of 
Home Affairs (Shri Datar): A state-
ment giving the present position is placed 
on the Table of the House [See Appendix 
III, annexure No. 83] 

Insurance W01"kers 

.759. Pandit D. N. Tiwary : Will 
the Minister of Finan·;:e be pleased to 
state: 

Ca) whether it is a fact that a large 
number of Insurance workers from the 
State of Bihar have been displaced as result 
of reorganisation or" Insurance business; 
and 
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(b) if so, their nUmber ? 

The Minister of Revenue and Civil 
Expenditure (Shri M. C. Shah) : (a) 
No,Sir. 

Cb) Does notarise. 

Bhatinda Fort 

• {Shri M. Islamuddin : 
76S. Dr. Ram Subhag Singh: 

Will the Minister of Education be 
pleased to state: 

(a) whether it is a fact that a "buri" 
of the historic Bhatinda Fort colla-
psed due to "earthquake Shocks" on the 
12th October, 1956; and 

(b) whether no repairs have been 
undertaken by Government since it was 
taken over from the Government of Pepsu ? 

The Deputy Minister of Education 
(Dr. M. M. Das) : (a) Yes, Sir. Two 
bastions along the outer faces of the Fort 
collapsed, one completely and the other 
partially, d~rin  October 1956 owin~ to 
incessant rams and earthquake tremors. 

(b) A sum of Rs. 1703/13/6 was spent 
on the n:pairs and maintenance of the Fort 
after the Fort was taken over by the Union 
Department of Archaeology in 1951. 

Indian Life Insurance Business in 
Pakistan 

*767. Shri Shivananjappa: Will the 
Minister of Finance be pleased to state: 

(a) whether it is a fact that the Life 
Insurance Corporation of India will not 
book any futher life Indsurance busines! 
in Pakistan. 

(b) if so, the reasons thereof, and 

(c) whether the Corporation will con-
tinue to serve its present policy holders in 
Pakistan ? 

The Minister of Revenue and Civil 
Expenditure (Shri M. C. Shah) : (a) Yes 
Sir. 

(b) On the ground that Pakistan Insu-
rance Companies would not be able hereafter 
to transact life insurance business in India, 
the Pakistan Government has cancelled the 
registration of the Indian Life Insurance 
Companies which were operating in Pakis-
tan,  with effect from 1-10-1956. In view 
of this position the Life Insurance Corpora·. 
tion of India has decided not to seek regis-
tration for writing new business in Pakistan. 

Cc)Yes. 

World Theatre Conference 

*770. Shri Gadilingana Gowd : Will 
the Minister of Education be pleased 
to state: 

(a) whether It 1 S a fact that the first 
World Theatre Conference was held 
in Bombay in the first week of November 
1956; and 

(b) the subjects dealt with by the 
Conference ? 

The Deputy Minister of Education 
CDr. M. M. Das) : Ca) Yes, Sir. 

(b) Government have no information. 

Composition of Delegations 

*771. Shri Wodeyar : Will the Minis-
ter of Home Affairs be pleased to state: 

(a) whether it is a fact that it has 
been suggested to all the other Ministries 
of Government to include Administrative 
Service Officers in a suitable capacity in 
delegations, sent abroad by them; and 

Cb) if so, the benefits of this scheme? 

The Minister in the Ministry of" 
Home Affairs (Shri Datar) : (a) Yes. 

(b) The scheme provides an 0l'portu-
nity to the Indian Administrative Service 
officers to widen their outlook by travel 
in foreign countries and to gain experience 
in certain fields of administration at no 
extra cost to Government. 

Re-employment of Retired Majors 

*777,. Shri Buchikotaiah : Will the 
Minister of Defence be pleased to state: 

(a) how many retired Majors of the 
Army were appointed in development 
works during the last six months; and 

(b) the nature of wor'k entrusted to" 
them? 

The Minister of Defence Organisa-
tion (Shri Tyagi) : Ca) and (b). The infor-
mation is being collected and will be 
laid on the Table of the House. 

Scheduled Class Colony at 
Kariampatti 

*773. Shri Balkrishnan : Will the" 
Minister of Home Affairs be pleased te-
state: 

(a) whether any amount was sanctioned 
for the construction of a Scheduled Class 
Colony at Kariampatti village, Palni Taluk. 
Madras State; and 

(b) if so. the amount thereof? 
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The Minister in the Ministry of 
Home Affairs (Shri Datar) : (a) Yes, 
Sir 

(b) Rupees 15,000/-

Excise Duty on Vegetable Oils 

*774-Shri Tulsidas : Will the Minis-
ter of Finance be pleased to state : 

(a) whether there are procedural 
difficulties in claiming refund of excise 
duty on non-essential vegetable oils expor-
ted out of India; 

(b) if so, the nature of the difficulty; 
and 

(c) the steps Government propose 
to take in the matter ? 

The Minister of Revenue and 
Defence Expenditure (Shri A. C. Guha): 
(a) and (b). It has been represented that 
certain difficulties are being experienced 
by the trade in claiming rebate of excise 
duty on non-essential vegetable oils chiefly 
relating to the procedure followed to 
ensure indentification of the oil presented 
for export with the oil on which excise 
duty had actually been paid. 

(c) Relaxations have been already made 
in the statutory export refund procedure. 
As a long teo m solution the possibility 
of evolving a simplified procedure doing 
81'ay with the need for such close idcnti-
ficltion is bein; active:y explorej. 

Central Technical Institute, Kerala 

*775. Shri A. M. Thomas: W;JI the 
Min;ster of Education be pleased to 
state: 

(a) whether any steps have so far 
beefl trken to set up the Ce'1tral Tech-
nical Institute provided in the Second 
Five Year Plan of the erstwhile Tra-
vancore-Co ~hill GoverJ'!ment? 

(b) the total amount PJovided for 
the Scheme during the Second Five 
Year Plan Period; and 

(c) the estimated expenditure for 
the year ] 956-57 ? 

The Deputy Minister of Education 
(Dr. K. L. Shrimali) : (a) The details of 
the s ~heme are bein'; worked out. 

(b) Rs. 19 lahhs. 

(c) A sum of Rs. 9.5 lakhs has been 
provided for the scheme in the current year'! 
budget. \ 

Nagarjunuonda Sagar Ezcavations 

*776. Shri C. R. Chowdary : Will the 
Minister of Education be pleased to 
state: 

(a) the total amount so far spellt 

for excavations of Nagarjunakonda Sagar; 
and 

(b) whether Government wiIl lay 
on the Table a statement showing the 
result of excavations ? 

The Deputy Minister of Education 
(Dr. ~  M. Das): (a) The following 
expendnure has been incurred since 
the commencement of the excavations at 
Nagarjunakonda :-
Year Amount spent. 

9 ~ 

1955-56 
I956-57 

(upto 3]/10/56) TOTAL 

Rs. 
80,359 
1,46,503 
1,8],900 

(b) The information is available in the 
publication of the Union Department of 
Archaeology "Indian Archaology A-Review 
1955-56" copies of which arl available in 
the Library of Parliament. 

Registration of Displaced Persons in 
Tripura 

*777. Shri Biren Dutt : Will the 
Minister "f Home Affairs be pleased to 
state : 

(a) the number of cases in which the 
registration of displaced persons as citizens 
in Tripura, has been refused during !?56 
so far; and 

(b) the main reasons for such re-
fusal ? 

The Minister in the Ministry of 
Home Affairs (Shri Datar) : (a) 108 
upto the 26th November, 1956. 

(b) Ineligibility for registration under 
the provisions of the Citizenship Act, ]955, 
and the Citizenship Rules, 1956, made 
thereunder. 

Pension Circulars 

*778. Shri P. Ramaswamy: Will the 
Minister of Finance be pleased to state: 

(a) whether it is a fact that the prin-
ting of pension circulars under the Control-
ler General of Defence Accounts has been 
abolished and the technical hands absorbed 
in other than the jobs. they are qualified 
for; and 

(b) whether it is also a fact that Govern-
ment propose to consider such personnel 
for suitable vacancies which are existing 
or may exist in other departments of the 
Government ? 

The Minister of Revenue and 
Defence Expenditure (Shri A. C. Guha): 
(a) The printing of pension circulars was 
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abolished in 1951. The printing was 
done by private printing presses on con-
tract. So no technically qualified men oC 
the Department were employed 
on work connected with the printing oC 
these circulars. The question of the 
absorption of technical hands in some 
other jobs does not, therefore, arise. 

(b) Does not arise in view of the posi-
tion explained at (a) above. 

Multi-purpose Sl:hools in Bihar 

*779. Shri Deogam : Will the Minis-
ter of Education be pleased to refer to the 
reply given to Unstarred Question No. 
1651 Oil the lIth September, 1956 and 
state: 

(a) the manner in which the grant 
of Rs. 37,OZ,188/-sanctioned to the Bihar 
Government for the purpose of establi-
shing Multi-purpose Schools during the 
First Five Year Plan period was spent by 
them; 

(b) whether the above grant was 
allowed to lapse; 

(c) whether detailed proposals have 
since heen received from the Bihar 
Government for establishing such Schools 
during the Second Five Year Plan period; 
and 

(d) if so, the amount sanctioned for 
this purpose ? 

The Deputy Minister of Education 
(Dr. M. M. Das) : (a) to (d). A statement 
is placed on the Table of Lok Sabha [See 
Appendix III, annexure No. 841. 

Trainees in Basic Training College, 
Trichur 

*780. Shri Mathew : Will the Minis-
ter of Education be pleased to state: 

(a) the number of graduates who 
are undergoing training in the Post-gradu-
ate Basic Training College at Trichur in 
Kerala State and the number among them 
who are receiving any stipend; 

(b) whether the non-stipendiary trai-
nees have to pay any tution fee and if so, 
the amount; and 

(c) whether the trainees, who pass 
out of this college after successfully 
completing the course will be given pre-
ference in the  matter of appointments 
in the Government Secondary Schools in 
the State ? 

The Deputy Minister of Education 
(Dr. M. M. Das) : (a) 48, of whom 36 are 
receving stipend. 

(b) The non" stipendiary trainees have 
to pay the following fees for the whole 
course :-

Regular Fee Rs. ISO/-
Athletic Fee Rs. 4/-
Health Service Fee Re. 1/-

(c) The question is under considera-
tion. 

Tribal Students in Manipur 

*781. Shri Rishang Keishing : Will 
the Minister of Education be pleased 
to refer to the reply given to Starred 
Question No. 1026 on the 31st March, 
1956 and state: 

(a\ whether the Manipur Govern-
ment have taken any action so far regar-
ding the exemption of the school fees of 
the Tribal students: and 

(b) if not, the reasons therefor? 

The Deputy Minister of Education 
(Dr. K. L. Shrimali) : (a) Yes. 

(b) Does not arise. 

Central Overseas Scholarships 
Scheme 

*782. Shri Veeraswamy : Will the 
Minister of Education be pleased to 
state the number of Scheduled Castes 
among 34 candidates selected for study 
abroad under the Central Overseas 
Scholarships Scheme, 1957-58? 

The Deputy Minister of Education 
(Dr. M.  M. Das): One only. 

Fertilizer Factory, Rourkela 

._ rShri T. B. Vittal Rao : 
tw3· L Shri D. C. Sharma: 
Will the Minister of Iron and Steel 

be pleased to state: 

(a) the progress made up to the end 
of October, 1956 in the matter of installa-
tion of Fertiliser Factory at Rourkela; 

(b) when the plant is likely to go 
into production; 

(c) whether the order for the 
machinery to be imponed, has been 
placed; and 

(d) if so, the firms on which it has 
been placed and the value thereof? 

The Minister of Finance and Iron 
and Steel (Shri T. T. Krillhnamachari): 
(a) II' February, 1956 it wa~ decided that 
a Fertilizer Plant be set up "t Rourkela usi ~  
the gases from the Rourkela Steel Plant. 
A firm of consultants Messrs. Bochako of 
West Germany have been appointed and 
have been asked to submit their Project 
Repon and prepare tender specifications 
of the piant. The project repon is awaited. 
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(b) to (d). Do not arise. 

Anthropological Investigation in 
Andamans 

*784. Shri Bhagwat Jha Azad : Will 
the Minister of Education be pleased to 
refer to the reply given to Starred Question 
No. 1470 on the 27th August, 1956 and 
state: 

(a) whether the report of the An-
th,'rpological investigations on Andaman 
Islands has since been submitted; and 

(b) if 50, whether any investigations 
were made regarding the Andamans 
tribe as well ? 

The Deputy Minister of Education 
(Dr. M.  M. Das) : (a) The final report 
regarding the investigations has not yet 
been received, but a preliminary account 
of the investigation was published in 
January, 1952 in the Bulletin of the Depart-
ment of Anthropology, Volume, I, copies 
of which are available in the Library of 
Parliament. 

(b) Government are not aware of any 
such tribe. 

Pakistan Nationals 

*785. Shri Gidwani : Will the 
Minister of Home Affairs be pleased to 
state: 

(a) whether it is a lact that a number 
of Pakistan Nationals who hold Visas issued 
to them by Indian High Commissioner, 
refused to go back to Pakistan and over-
stayed after the expiry of their period; 

(b) whether it is a fact that some of 
them approach the Indian Courts and 
obtain injunctions claiming that they are 
Indian Nationals; and ' 

(c) what steps Government propose 
to take to make them go back to Pakistan? 

The Minister in the Ministry of 
Home Affairs (Shri Datar) : (a) Yes. 

(b) Yes. 

(c) Necessary legal powers are being 
taken. 

Survey of Folk-Arts and Crafts 

·,86. Shri Dabhi : Will the Minister 
for Education be pleased to refter to the 
reply i ~ to Starred Question No. 
1998 on tlie lIth September, 1956 and 
state: 

(a) whether the report on the survey 
work done 1'11 the Lalit Kala Akadami in 
West Bengal in connection with folk-arts 
and crafts has been considered by Govern-
JIIent; and 

(b) if so. the rr.liin recrrrrr <,,",dation 
contained in the report? 

The Deputy Minister of Education 
~r  K. L. Shrimali) : (a) The prepara-
tIOn of the report has not yet been completed. 

(b) Does not arise. 

UNESCO Conference 

*787. Shri Velayudhan : Will the 
Minister of Education be please(l to 
lay a statement on the Table showing: 

(a) the number of officials in the vari-
ous categories recruited by C uvernment 
for the U. N. E. S. C. O. Conference; 
and 

(b) whether there was any Board to 
select them? 

The Deputy Minister of Education 
(Dr. M. M. Das) : (a) A statement is 
laid on the Table of the House. [See 
Appendix III, annexure No, 85J. 

(b) Yes, Sir, except in the case of some 
Gazetted officers who were appointed 
either by rromotion or by transfer from 
within the Ministry or other offices. 

I. A. F. Research Wing 

*,88. Shri D. C. Sharma : Will the 
Minister of Defence be pleased to 
state: 

(a) whether it is a fact that research 
wing has been organised for the bene-
fit of the Indian Air Force; and 

(b) if so, the estimated expenditure 
thereon for the year 1956-57? 

The Minister of Defence Organisa-
tion (Shri Tyagi) : (a) and (b). No Re-
search Wing as such has been organised in 
the 1. A. F. There is a small cell of the 
Defence Science Organisation in Air Head-
quarters working on scientifc problems 
of ,interest to the Air Force. The esti-
mated expenditure in regard to the staff 
for the year 1956-57 is Rs. 34,400/-. 

Backward Classes Commission 
Report 

•  8 fDr. Ram Subhag : 
, 9. l Shri Ramachandra Reddi 

Will the Minister of Home Mfairs 
be pleased to state: 

(a) whether some m.mlbers of the Back-
ward Classes Commission ha\'c questioned 
the propriety of ir.dusion in the report of 
a note by the Corrmission's Chairman; 
and 

(b) if so, what is the Government's 
decision in that regard? 
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The Minister in the Ministry of 
Home Affairs (Shri Datar): (a) and (b). 
The rcrc:ence is presumably to the matter 
which is found at pages i--xxxiii in VCllume 
I of the Report. of the ac ~ard Classes 
Commission and IS ref;:rred to In the table 
of CuntentS as "Forwarding letter of the 
Chairman". It is ncither a Note included 
in the Report as an integral part thereof, 
~or even a o~e~ord t~ the Report; on 
the other hand, It IS 1'l3rafe,tly a letter of 
the Chairman of the Commission to the 
President enclosing a copy of the Report 
and has been treated by the Govemmenl 
of India as such. 

*\9to. 15ft ~ ct m  : ~ ~
m liiT ~~ ~mt: ~n  ~ ~ 
~~~~t: ~~~~~~ 
~ ~ li~~~~~~~ 

~ r ~ ~ f<fm mm_""," 
~ i ~~m~~o : ~ 

~ ~  

~ ~ ~ t~ : 

~ m: ~ ~ Cf>1f SI1Tfu ~ gl ~ I 

State Social Welfare Advisory Boards 

.791• Shl"i A. K. Gopalan: Will the 
inist ~r of Education be pleased to state: 

(a) the term of membership of the State 
Social Welfare Adivsory Boards; 

(b) how many State Social Welfare 
Advisory Boards were reconstituted in 
1955-56 ; 

(c) whether the accounts of these State 
and Central Social Welfare Boards are 
audited by Government yearly; and 

(d) if so, whether Government will lay 
the audit report for the last four years on the 
Table? -

The Deputy Minister of Education 
(Dr. M. M. Das): (a) to Cd). A statement 
is laid on the Table of the House. [See 
Appendix III, annexure No. 86]. 

History of Freedom Movement 

*79Z {Shrl S. C. Samanta : 
• Shri ShivananJappa ; 

Will the Minister of Education 
be pleased to refer to the replies given 

to Starred Qucst:cm No. 1267 on the 22nd 
August, 1956 and state; 

Ca) whether all th;! marcr'als for the 
History of Freedom Movement up to 1919 
have ::'-:en colkct(;j and cata!ogaed accord-
ing to the target dates ; 

Cb) ifso, when it is going to be p ~lished  

Cc) t1-je progress made with regard to 
the third phase ; and 

Cd) the amount spent on different heads 
after August 1956 Cmonth by month) ? 

The Deputy Minister of Education 
(Dr. M. M. Das) : Ca) to Cd). A statement 
is laid on the Table of the House. [See 
Appendix II, annexure No. 87]. 

Enquiry into Kalka Firing 

*793. Shri Bheekha Bhai: Will the 
Minister of Home Affairs be pleased to 
state: 

Ca) whether the enquiry against the 
police officers responsible for the firing on 
the railwaymen at Kalka has been com-
pleted; 

(b) if so, the findings of the enquiry, 
and 

Cc) the steps taken to implement the 
findings? 

The Minister in the i ist~y of 
Home Affairs CShri Datar) : Ca) and (b). 
A statement is laid on the Table of the 
House showing the terms of reference of the 
Commission of Inquiry appointed by the 
Government of Punjab and its findings. 
[See Appendix III, annexure No. 88]. 

Cc) This is a matter for the Government 
of Punjab. 

ele ati~s sent b~ad 

*7'4-Shri R. P. Garg: Will the 
Minister of Education be pleased to state: 

(a) the number of official delegations, 
cultural or otherwise sponsored by his 
Ministry, that were sent abroad during 
1956 so far; 

b~ the purpose for which these delega-
tions were sent and the countries which they 
visited ; and 

Cc) the total expenditure incurred on 
these delegations t 

The Deputy Minister of Education 
~  K. L. Shrimali) : Ca) to (c). A state-

ment is laid on the Table of the House [See 
Appendix III, annexure No. 891. 
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Delegation of Educationists to 
U.S.S.R. 

·795. Shri Shivananjappa : Will the 
Mini,_"r of Education be pleased to state: 

(a) whether the Government spon-
"Sored delegation of Indian Educationists 
have m~ bac:, afcer studying the Soviet 
system of education; 

(b) if so, wnctilcr they have submitted 
a repon [0 the Government about their 
impressions of tile Soviet system of educa-
tion; aad 

(c) t:Ie main feaLUres of their r~port ? 

The Deputy Minister of Education 
. : ~  K. L Sarimali) : (a) Yes. 

Cb) Not so far. 

Cc) D;)es 110t arise. 

National Flag 

.'91». Shri Shree Narayan Das : 
Will the Minister of Home Mairs be 
pleased to state : 

(a) whether the question of preparation 
of National Flag of standard size and colour 
woven into one texture has been considered 
by Government; and 

(b) if so, the nature of decision taken in 
this respect ? 

The Minister in the Ministry of 
Home Mairs (Shri Datar): (a) Yes. 

(b) Government do not propose to make 
any change in the present mode of prepara-
tion of the National Flag. 

Aligarh University Engineering 
College 

"'97. Shri Gadilingana Gowd: Will 
the Minister of Education be pleased to 
"State: 

(a) whether it is a fact that the Union 
Government have sanctioned recently a 
.grant for further expansion of the Aligarh 
University Engineering College ; and 

(b) if so, the details of the expansion 
schemes to be covered by this grant ? 

The Deputy Minister of Education 
(Dr. M. M. Das) : (a) and (b). A statement 
giving the requisite information is laid on 
the Table of Lok Sabha. [See Appeudix 
III, annexl\fe No. 90]. 

Basic: Training Schools in Kerala 

*798. Shri A. M. Thomas ; Will the 
Minister of Education be pleased to state : 

(a) whether the Central Government 
has contributed its quota to the Kerala 

Government for running the basic trainill" 
schools ; '" 

(b) the number of training schools that 
are being run in the erstwhile Travancore-
Cochin area of Kerala ; 

(c) w~ether these schools are equipped 
for trllInmg  purposes ; and 

(d) whether it is a fact that all the teach~r 
pupils are not given free accommodation 
within the precincts of these Institutions ? 

The Deputy Minister of Education 
(Dr. M. M. Das) : (a) Yes, Sir. 

(b) 17 basic training schools (12 conti-
nued from 1955-56 and 5 started during 
1956-57) . 

(c) Yes, Sir. 

(d) A statement is laid on the Table of 
the House. [See Appendix III, annexure 
No. 91]. 

National Atlas 

(Thakur Jugal Kishore Sinha: ·'99-1 Babu Ramnarayan Singh: 
Shri Kamath : 
t Shri Deogam ; 

Will the Minister of Natural Resources 
and ScieDtific Research be pleased to 
state: 

(a) the break-up of the estimated cost 
of preparation of the l~ational Atlas; and 

(b) how much money has so far been 
spent and what progress has been made in 
its preparation ? 

The Minister of Natural Resourc:es 
(Shri K. D. Malaviya): (a) and (b). A 
statement giving the required information 
is laid on the Table of the House. 
[Placed in Library. See No. S-519i56]. 

Oil 

.800. Shri M. IslamudcUn : wm the 
Minister of Natural Resoutc:es and 
Scientific: Research be pleased to statt; : 

(a) whether India hopes ~o be self-
sufficient in oil in future; and 

(b) if so, by what time ? 

The Minister of Natural Resourc:ee 
(Shri K. D. ala iya ~  (a) Yes, Sir. 

(b) it is too early to say. 

Welfare Extension Projec:ts in 
Kerala 

.Sol. Shri L Eac:haran : Will the 
Minister of Education be pleased to state : 

(a) the number of Welfare Extension 
Projects allotted 1:y the Central Socia 
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Welfare Board for Kerala State for the 
Second Five Year Plan period; and 

(b) the criterion adopted for distribution 
of these projects ? 

The Deputy Minister of Education 
(Dr. M. M. Das): (a) Fifteen. 

(b) On an average three welfare Exten-
sion Projects are proposed to be started per 
district during the Second Plan period. 

Purchase of Jeeps 

*80z. Shri Kamath: Will the Minis-
ter of Defence be pleased to refer to the 
reply given to Unstarred QUestion 'No. 
1637 on the 11th September, 1956 and state 
what further progress has been made in 
the proceedings against the four defendants 
connected with the purchase of Jeeps? 

The Minister of Defence Organisa-
tion (Shri Tyagi): According to our 
solicitor's report, the defendants have been 
pressed to deliver their defences. Their 
applications for further time to deliver 
defences have been granted until 3rd De-
cember 1956. 

Community Organisers and Social 
Workers 

*803. Shri Deogam : Will the Minis 
ter of Education be pleased to refer to the 
replies given to Starred Questions 'Nos. 
1686 on the 24th December 1954, and 
1401 on the 23rd March, 1955, and Uns-
starred Question 'No. 1466 on the 25th 
April, 1956 and state: 

(a) whether the information regarding 
the training of Community Organisers and 
Social Workers !;las since been collected; and 

(b) if so, the details thereof ? 

The Deputy Minister of Education 
'.Dr. K. L. Shrimali): (a) Yes, Sir. 

(b) The assurances given in reply to 
the question No. 1686 answered on 24-12-54 
and question 'No. 1401 answered on 23-3-55 
have already been fulfilled. A statement 
giving the requisite information relating to 
Question 'No. 1466 answered on 25-4-56 
is laid on the Table of Lok Sabha. [See 
Appendix III, annexure No. 92]. 

Indian Council of Cultural Relations 

*8040 {sardar Iqbal Singh: 
Sardar Akarpuri : 

Will the Minister of Education be 
pleased to lay a statement on the Table 
showing: 

(8) the amount given to the Indian 
Council of Cultural Relations in 1954-55, 

1955-56, 1956-57 (so far) ; and 

(b) the main activities of this organisa-
tion ? 

The Deputy Minister of Education 
(Dr. K. L Shrimali): 

Year Amount 
(a) 1954-55 Rs. 2,00,000-. 

1955-56 Rs. 2,85,000-. 
1956-57 Rs. 2,00,000, - (till 

'November, 1956). 

(b) Exchange of eminent scholars, 
sa"ant and students, maintenance of chairs 
of Indology in foreign Universities, appoint-
ment of cultural lecturers and teachers of 
Hindi abroad, presentation of books and 
films about India, reception and entertain-
ment of distinguished visitors from abroad. 

Mubarak Shah Gate, Delhi 

*80S. Shri T. B. Vittal Rao : Will the 
Minister of Education be pleased to state : 

(a) whether it is a fact that the South 
Delhi Municipal Committee has sought 
the permission of the Departr;.:ent of 
Archaeology for demolishing the Mubarak 
Shah Gate in Kotla Mubarakpur, Delhi; 
and 

(b) if so, the decision taken thereon ? 

The Deputy Minister of Education 
(Dr. A. L. Shrimali): (a) 'No, Sir. 

(b) Does not arise, 

I. A. S. Recruitment 

*806 {Shri Gidwani : 
• Shri Gadilingana Gowd : 

Will the Minister of Home Affairs 
be pleased to state: 

(a) whether scJ?81"ate marks are 
allotted for wntten test and 
personality test for regular examination for 
lAS. and I.F.S. ; 

(b) whether it is a fact that no marks 
have been allotted for personality test for 
the Special Emergency recruitment for 
L.A.S. 

(c) if so, the reasons therefor ? 

The Minister in the Ministry 
of Home Affairs (Shri Datar) : (a} 
Yes. 

(b) Yes. 

(c) The scheme of selection for the 
Special recruitment to the I. A. S. is 
entirely different from that for the annual 
recruitment to that Service. Unlike in 
the case of the re!n1lar recruitment there 
is no comprehensive written examination 
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to test the comparative merits of the can-
didates. A simple \\ritten test of two 
papers has been prescribed for the Spe-
cial Recruitment and is intended largely 
for the purpose of selecting candidates 
for the final interview. The final selec-
tions for the Services will be on the com-
parative assessment made by the Selec-
tion Board on the basis of the Interview. 

Steel Board 

*807. Shri D. C. Sharma : Will the 
Minister of Iron and Steel be pleased 
to refer to the reply given to Unstar-
red Quest!on No. 791 on the 20th 
August, 1956 and state. 

(a) whether the proposal to set up 
a Steel Board to co-ordinate the work 
of all the three steel plants in the 
Public Sector has since been consider-
ed ; and 

(b) if so, what ~ wil  be the consti-
tution of the Steel Board? 

The Minister of Finance and Iron 
and Steel (Shri T.  T. Krishnama-
chari) : (a) and (b). The question 
of co-ordination of the work of the three 
steel plants is under consideration. The 
constitution of Steel Board is not needed 
for this purpose. 

*1001:;. ~o mt ~  ~ : CflIT 

~~ ~ ~ <RfR ~ '!iIIT ~ fcp 
h:~ ~ ~ <m.qq fW'fT 1T 
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Cut in Privy Purses 

*809. Shri Bheekha Bhai: Will the 
Minister of Home Affairs be pleased 
to state. 

(a) the names of princes and rulers 
who have agreed to voluntary cuts 
in their privy purses in. pursuance of 
the appeal issued by the Prime Minis-
ter ; and 

(b) the amount already surrender-
ed as voluqtary cuts ? 

The Minister in the Ministry of 
Home Affairs (Shri Datar): (a) and 
(b). Some Rulers have approved of the 
idea of using some part of their privy 
purse amounts for development purposes 
ia their States. Many· of them have 

subscribed to the National plan Loan. 
~e matter is still under correspondence 

~ th the rulers. and the wh0lc question 
IS under conSIderation. 
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Practical Training Stipends Scheme 

*811. Shri M. Islamuddin : Will the 
Minsister of Educatiol'ol. be pleased to 
refer to the reply given to starred 
Question No. 1736 or. 4th September, 
I956 and state : 

(a) the number of hostels thai are 
being or are proposed to be cons-
tructed for tram.ees of Practical 
Training Stipends Scheme during the 
year 1956-57? rmd 
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(b) the names of. the places where 
they are being constructed or proposed 
to be constructed? 

The Deputy Minister of Education 
(Dr. M.  M. Das) (a) and (b). DUling 
the current year, it is proposed to provide 
hostel accommodation for 160-200 tra-
inees. The number of hostel units to be 
constructed and their location are under 
consideration. 

Sulphur Deposits 

*812. {Sardar Iqbal Singh 
Sardar Akarpuri: 

Will tile Minister of Natural 
Resources and Scientific Research be 
pleased to state whether steps have b en or 
are being ta~ en to exploit the sulphur 
deposits found in Kangn district 
in Punjab? 

The Minister of Natural Resources 
(Shri K. D. Malaviya) No economic 
deposits of sulphur have so far been 
reported in Kangra district. However, 
investigation of sulphur occurrences in 
this area hns been incl e ~ in 
in the programme of the Geological ~ r ey 

of India for the Second five year plan. 

Taj Mahal 

559. Sbri Ram Krishan : Will the 
Minister of Education be pleased to 
!tate. 

(a) the amount spent on the main-
tenance of the Taj Mahal, Agra during 
1955-56 ; and 

(b) the amount propose to be spent 
during 1956-57 ? 

The Deputy Minister of Education 
(Dr. K. L ShrimaU): (8) Rs.73,8841-

(b) Rs.73,084{-

Qutab Minar 

560. Shri Ram Krishan : Will the 
Minister of Education be pleased to 
state : 

(a) the amount spent on the main-
tenance of the Qutab Minar during 
1955-56; and 

(b) the amount proposed to be 
spent during 1956-57 ? 

The Deputy Minister of Education 
(Dr. M. M. Das) : (a) and (b). A sum of 
Rs. 7,793 was spen~ during 1955-56, and 
a ~ m of Rs. 6,702 IS proposed to be spent 
dunng 1956-57 on the Qutab Minar and the 
group of monumc,:'\tS sinl;8ted in the pro-
t~ cted area around It. It IS not possible to 
.glve the exact expendirure incurred on 
Qutab Minar exclusively. 

Diploma Institutions in Punjab 

{ Shri RalD Krishan: 
Shri D. C. Sharma: 

Will the Minister of Education be 
pleased to refer to the reply given to 
the Unstarred Question No. II78 on the 
31st August, 1956 and state: 

(a) whether Government has finalised 
the scheme for opening of new diploma 
instirutions in Punjab during the Second 
Five Year Plan; and 

(b) if so, the details thereof? 

The Deputy Minister of Education 
(Dr. M. M. Das): (a) Not yet 

(b) Does not arise. 

Tax Evasion 

562. Sbri Ram Krishan: Will the 
Minister of Finance pleased to state : 

(a) the number of cases of tax evasioa 
during the current year detected by 
Government ; and 

(b) the action taken by Government 
in such cases ? 

The Minister of Finance and Iron 
and Steel (Shri T. T. Krisbnamachari): 
(a) The information is not available f,om 
any published records or compiled statis-
tics. If it were to be compiled, it would be 
necessary to make a reference to every 
Income-tax Officer all over India and the 
labour involved would not be commensurate 
with the results likely to be achieved by 
gathering this information. 

(b) Section 54 of the Income-tax Act 
precludes disclosure of such information. 
Generally where concealment is detected 
penalty is eligible under section 28 of th~ 
Income-tax Act which may extend upto 
Ii times of the tax evaded. 

Appointment of Geologists and 
Geophysicists 

563. Sbri Ram Krishan: Will the 
Minister of Natural Resources and 
Scientific Research be pleased to refer 
to the reply given to pan (b) of 
Unstarred Question No. 61 on the 18th 
July 1956 and state: 

(a) whether selection of candidates 
for the pos~s  of Aprrentice Geologists 
and GeOphYSICIsts has been finalised ; and 

CI?) if so, the names of the selected 
andldates, University-wise ? 
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The Minister of Natural Resources 
(Shri 1<. D. Malaviya): (3) Yes, Sir. 

(b) Statements showing the names of 
the selected c,mdidates University-wise 
are laid on the Table of the House. [See 
Appendix III annexure No. 931. 

Gold Smuggling 

S'4. Shri Bheekha Bhai: Will the 
Minister of Finance be pleased to refer 
to the reply given to Starred Question 
No. 444 on the 28th July, 1956 and state; 

(a) the action taken against the 
smugglers who were involved in gold 
smuggling worth rupees four lakhs; 
and . 

(b) the punishment awarded? 

The Minister of Finance and Iron 
and Steel (Shri T. T. Krishnamachari): 
(a) and (b). The total quantity of gold 
seized was confiscated. The 3rd and 4th 
Engineer namely Joyson and Paterson from 
whom the gold was seized, were arrested 
under section 173 of the Sea Customs 
Act and prosecuted under section 23 of 
the Foreign Exchange Regulation Act and 
section 167(8r) of the Sea Customs Act 
before the Chief Presidency Magistrate 
Bombay. Both the accused were found 
guilty and sentenced to imprisonment and 
fine as stated below : 

Joyson-(i) One year's Rigorous Imprison-
. ment and a fine of Rs. 1,000/-. 

In default four months' R.1. 
under the F.E.R. Act. 

(ii) One year's R.1. under the 
Sea Customs Act. Both the 
sentences to run concurrently. 

Paterson-(i) Nine month's R.I. and a fine 
of Rs. 500/-. In default two 
months' R.1. under the F.E.R. 
Act. 

(ii) Nine months' R.1. under 
the Sea Customs Act. Both 
thes entences to run concurren-
tly. 

Study of Taxation System Abroad 

s6s. Shri Bheekha Bhai: Will the 
Minister of Finance be pleased to 
Tefer to the reply given to Starred 
Question No. 395 on the 28th July and 
'ItIlte : 

(a) whether the team of .experts 
sent to U.S.A. and other cuuntnes to 
study the system of taxes on wealth, 
capital and ~s and other taxes have 
since submitted the report ; 

(b) the main recommendations con-
tained in the report ; and 

(c) the extent to which the recom-
mendations have been accepted by the 
Govemment? 

The Minister of Finance and Iron 
and Steel (Shri T. T. Krishnamachari): 
(a) No. Out of the three officers sent 
abroad only one has returned to India 
very recently. The other two are expected 
back shortly. 

(b) and (c). The Officers were sent to 
U.S.A. and other countries  to study 
direct tax systems of those countries so th?t 
the knowledge so gained may be maLee use 
of. They are not expected to 'Hake 
commendations as such for acceptanc~ 
of Government. 

Teaching of Geology 

566. Shri Hem Raj: Will the 
Minister of Education be pleased to 
atate : 

(a) the names of the institutions, 
where facilities for the teaching of Geology 
exist in the colleges and universities and 
upto what standard; 

(b) whether the Government have 
any scheme to expand and upgrade any 
of these institutions in view of the expanding 
exploitation 01." the Natural Resources 
of the countrj during the Second FiYe 
Year Plan period ; 

(c) the financial assistance which Central 
Government gives to the States for 
the expansion of the science of Geology ; 

(d) whether any representation~ ~a e 
been received from the publIc orgarusauona 
of Punjab for affording help to 8uch 
institutions ; and 

(e) if St', the action taken thereon ? 

The Deputy Minister of Education 
(Dr. M. M. Das) : (a) to (e). ~ sta teme~t 
giving the required informatlon IS la~d 

on the Table of the House [See Appendix 
III, annexure No. 94]. 

Survey of Archaeological Site!! 
in Mghanistan 

(Shri Bahadur Singh: 
567. l Shri Bhagwat Jha Azad : 

Will the Minister of Education be 
pleased to state whether it is a fact that 
a proposal was sent b.y th.e British. Academy 
for a joint survey of sites m Ba,;tena (Balkh) 
in Afghanistan ? 

The Deputy Minister of Education 
(Dr. M. M. Das): No formal prop.osai 
for such a joint survey bas been received 
from the British Acadexr.y. It was how-
ever, informally mention~d to the Prime 
Minister, when he waf; m England last, 
that some joint excavalion work might be 
done. There was no question of a joint 
surveyor expioraticn. 
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Tourists' Visas 

568. Shri KrishDacharya Joshi : 
Will the Minister of Home Affairs be 
pleased to state : 

(a) the total number of tourists' vIsas 
issued by Indian Representatives abroad 
after the simplification of the procedure 
this year uptil the end of October, 1956 ; 
and 

(b) the names of countries from which 
the foreigners came to India  during the 
same period,? 

The Minister in the Ministry of 
Home Affairs (Shri Datar) : (a) and (b). 
A statement giving the information is 
laid on the Table of the House. [See 
Appendix III annexure No. 951. 

Insurance Corporation Employees 

569. Shri Barman: Will the 
Minister of Finance be pleased to state : 

(a) the number of employees in the 
Insurance Corporation, rade wis~ ilt 
present; and 

(b) the number of Scheduled Caste 
and Scheduled Tribe employees amongst 
them? 

The Minister of Finance a Iron 
and Steel (Shri T. T. Krishnamachari): 
(a) and (b). The required information is 
not at p~esen  available because the process 
of c ~ssl icatlon of all the employees of 
the Life Insurance Corporation into separate 
grades has not yet been completed. 

Migration from Pakistan-held 
Kashmir Area 

570. 
(Shri D. C. Sharma: 
~ Sardar Iqbal Singh: 
L Sardar Akarpuri : 

Will the Minister of Home Affairs 
be pleased to state: 

. (a) whether .people are still migrat-
mg from Pakistan-held Kashmir area 
to the State of Jammu and Kashmir; 

(b) if so, the total number of persons 
who have migrated during 1956 so far' 
and ' 

(c) the steps taken by Government 
to rehabilitate them ? 

The Minister in the Ministry of 
Hom,: air~ (Shri Datar) : (a) to (c). 
The mformatlOn is awaited from the 
~  and Kashmir Government. It 
wlil be p ~ced on the Table of the House 
When received 

Socio-ec:onomic Survey 

571. Shri Gidwani : Will the Mi • .is-
ter of Education be pleased to sLate: 

(a) whether any Socio-economic-
survey of the Delhi University Post-
Graduate Students residing in the Gwyes 
Hall, was carried out in April, 1956 ; 

(b) the number of students interro-
gated; and 

(c) the result of the survey? 

The Deputy Minister of Education 
(Dr. M.  M. Das): (a) Yes, Sir. The 
Survey was carried out by Shri Ashish 
Bose, a Research Fellow at the Delhi School' 
of Economics on his own initiative while 
he was the President of the Gwyer Hall 
Union. 

(b) Th"re was no interrogation of 
students. Out of 93 students residing 
in the Gwyer Hall at the time of survey, 
69 replied to the questionnaire. 

(c) The result of the survey has been 
summarised in these words : 

"A young man who spends about 
Rs. 200 per month while a student naturally 
views with concern the prospect of getting 
a job worth Rs. 300-350 per month (when 
for accommodation alone he will have 
to spend Rs. 60-100 in a place like Delhi; 
and if he gets married he will have to face 
a life of poverty) and he shudders at the 
thought of not getting a job at all. The 
result is that frustration greets most of the 
young men when they leave the University. 
No wonder they want to promlong their 
stay there as long as possible and are 
always on the lookout for a scholarship-
to go abroad." 

Gypsum 

572. Shri Bansal: Will the Minister 
of Natural Resources and Scientific 
Research be pleased to state what is 
the estimated quantity of gypsum deposits 
in Uttar Pradesh ? 

The Minister of Natural Resources 
(Shri K. D. Malaviya) : About two lakh 
tons. 

I.A.F. Dakota Crash 

573. Shri Gidwani: Will the 
Minister of Defence be pleased to state : 

(a) whether it is a fact that an Indian 
Air Force Dakota crashed a mile and 
half away from Bhuj aerodrome on the 
2nd October, 1956 and all the occupants 
were killed ; 

(b) if so, whether Government have 
enquired into the accident; and 
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(c) whether instructions were issued 
from ~he Control Office against the Plane's 
taking off from the field owing to prevailing 
weather conditions ? 

The Minister of Defence Organisa-
.tion (Shri Tyagi): (a) Yes. 

(b) and (c) Yes, a Court of Inquiry 
has been ordered but the proceedings have 
not yet been finalised. 

Tours Abroad by Officers 

57... Shri Velayudhan: Will the 
.Minister of Home Affairs be pleased 
to state: 

(a) the number of I.C.S. Officers 
:sent on tour abroad on official business 
between the 1st February and the 31st 
August, 1956 ; and 

(b) whether the Ministries sent Officers 
other than the I.C.S. Officers also abroad 
for official purposes during this period? 

The Minister in the Ministry of 
.Home Affairs (Shri Datar): (a) and ~  
The information is being collected and WIll 
be laid on the table of the House. 

Re-insurance Corporation 

575. Shri D. C. Sharma : Will the 
Minister of Finance be pleased to refer 
to the reply given to Starred Question 
No. 1165 on the 17th August, 1956, and 
:state : 

(a) whether the Re-insurance Cor-
poration has since been set up ; and 

(b) if so. its main features ? 

The Minister of Finance and Iron 
and Steel (Shri T. T. Kt:is~n~achari : 
(a) No Sir, necessary prelumnanes are stIll 
being completed. 

(b) The main features of the Corpora-
lion when set up will be :-

(i) The registered office of the 
COrPoration will be located 
at Bombay. 

(ii) Its authorised capital will be 
Rs. 10 crores divided into one 
lakh shares of Rs. 1000/-
each. The issued capital will 
be Rs. 2,50,00,000/-of which· 
80% will be subscribed by 
,Indian insurers carrying on 
general ins r~mce business. in 
India accordmg to the sIZe 
of each insurer. 

(iii) The number of directors will 
be twelve, of which 2 will 
represent foreign insurance 
interests. 

(iv) Every member will compul-
sorily cede to the CorPoration 
an agreed percentage of in 
direct premium income in 
India during the year. 

Civilians in Defence Services 

576. Shri D. C. Sharma: Will the 
Minister of Defence be pleased to state ; 

(a) how many civilian personnel recru-
ited during the War in the Defence Services 
have been made permanent or quasi-
permanent during 1956 so far; and 

(b) how many of them do not belong 
to either of the categories ? 

The Minister of Defence Organisa-
tion (Shri Tyagi): la) and (b). The 
information is being collected and will 
be laid on the Table of the Sabha. 

All India Educational Service 

577. Shri D. C. Sharma: Will the 
Minister of Educatilln be pleased to 
refer to the J:eply given to Starred Question 
No. 1254 on the 22nd August, 1956, and 
state further progress made with regard 
to the introduction of the All India Educa-
tional Service ? I 

The Deputy Minister of Education 
(Dr. K. L. Shrimali): Replies since 
received from the larger Stales are not 
generally favourable to the proposal to set 
up an All India Educational Service. A 
modified scheme is now under the consider-
ation of the Ministry. As soon as the 
details regarding recruitment, scales of 
pay, etc. have been worked out, it wiII 
be sent to the State Govts. for their 
comments. 

Central Reference Library 

578. Dr. Ram Subhag Singh: Will 
the Minister of Education be pleased to 
state: 

(a) whether Government propo~e to 
establish a Central Reference LIbrary 
in Delhi; 

(b) if so, whether the: plan for the 
same has been prepared , and 

(c) the cost involvec' in working out 
that plan? • 

The Deputy Minister of Education 
(Dr. K. L. Shl-imaH): la) Yes. 
(b) Yes. 

~c  Rs. 50 LaklH during the 2nd Five 
Year Plan. 
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Central IDstitute Cor TraiDiDg oC 
Librarians 

57fJ. Dr. Ram Subhag Smgh: Will 
the Minister of Education be pleased to 
state: 

(a) whether ,there is ,any propo~al 
to set up Central Institute for tram-
ing of Librarians in the country ; 

(b) if so, when and where that ins-
titution is likely to be set up ; and 

(c) the estimated cost of setting up 
of the Institution ? 

The Deputy Minister of Education 
(Dr., M. M. Das) : (a) ~o (c). The matter 
is still under conSideration, 

Pay Scale of Tehslldars 

580. Shri Dasaratha Deb: Will 
the Minister of Home Affairs be pleased 
to state: 

Ca) whether the pay-scale of Tehsildars 
of Tripura is very low as compared with 
other services of similar category; and 

Cb) if so, whether GovernmeDl con-
template revision of the scales of pay 
of the employees of Tehsil offices in 
near future ? 

The Minister m the MiDistry oC 
Home Affairs (Shri Datar): (a) The 
duties of a Tehsiljar in Tripura correspond 
to that of a Patwari in other States. His 
main duties are (i:) collection of land 
revenue and (2) submission of statistical 
information as and when called for from 
him. His pay scale viz. Rs. 50-1-68-2-80 
is, therefore, not lower as compared with 
the pay scales of officials performing the 
same duties in other States. For instance, 
the,pay scale of a Patwari in Rajasthan is 
Rs. 40-1-50-2-60. 

(b) Does not arise so far as Tehsildar 
is concerned. With regard to employees 
of Tehsil office, there is no such' proposal. 

Company Law 

581. Shri M.lslamuddiD: Will the 
Minister of Fbuuu:e be pleased to state : 

(a) whether the cases of violation of 
the amended Company Law have been 
investigated by Government ; and 

(b) ifso, the general nature of violations ? 

The Mbdater oC Fmance and Iron 
and Steel CShrl T. T. Krishnamachari): 
(a) and (b). Since lSt April, 1956, there 
have been six cases involving appointment 
of Inspectors under sections 235 and 237 
of the Companies Act, mainly relating to 
complaints about non-observance of the 

provisions of the pre-existing Act. From 
the commencement of the new Act, it has 
been noticed that most companies have taken 
care to comply with the law. The approxi-
mate number of companies against which 
complaints have been filed in court for 
failure to submit the annual returns to 
the Registrars. and other routine de a lts~ 
as reported by the Registrars, comer. to 
102, from 1st April to end of ctober~ 

1956. 

Ban 'on Double Riding on Bicycles: 
in Manipur 

582. Shri Ris"anr, Keishing: W;ll the 
ini~ter of Home Affairs be pleased 
to state: 

(a) whether the Chief Commis<ioner 
of ManioUJ has les1!ictrd dO\lHe ridirg on 
R biCYcle froIT' lh~ morth of ~ llcrnhel  
1951: "and the oifr,mll"! s are b"ing p ni~hed 
undel section 279 of I.P.c.; 

(b) if so, the numbel of ca5C5 reg;steled 
ar:d fines H:al'sed so far; 

(c) how far the Older of the Chief Com-
missioner of Mal'irur ha~ ercT<'nchl"d ufon 
lhl' jurisdiction of the mph~l nicir lity~ 

and 

(d) the ~nccid r",asors for which the 
Chief Commissioner has taken this action? 

The Minister in the Ministry of 
Home AfFairs (ShriDatar):(a) The Chief 
Commissioner, Manipur ha~ issued 
no orders lestrict:rg ('OllCk ridi;' ,'j 
on cycle~  Offendel shave. how('vcr been 
prosecuted under section 279 of I.P.C. 

(b) Between Jl'ly 1956 and loth N(wcm-
ber 1956. 81 c~ses were regi<'''!f"d arc sent' 
upfortrirIurdersectiC'I',279 of LP.C. ry the 
pdice. Of these. two ended in convic1ion 
and 79 are pending in courts. Tile ir:c~  

redised so far amounts to Rs. 40,'-

(c) and (d). Do not arise. 

Dia:mond Industry 

583. Shrl B. S. Murthy: W'll the 
Minister of Natural Resources and 
Scientific Research be pleased TO state~ 

(a) the steps taken to improve the 
diamond industry at Vajrakaroor in Andhra;, 

(b) the amount of annual outpUt; and 

(c) the quality of diamonds four:d 
there? ' 

The Minister of Natural Resources 
(Shri K. D. Malaviya): (a) Preli-
minary invest iJ!:at iors for diamonds 
in Andhra have been conducted by 
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the Indian Bureau of Mines. Further in-
'vestigations have been included in the pro-
grammes of the Indian Bureau of Mines and 
the G"ological Survey of India for the Se-
cond Five Year Plan. 

(b) The output is confined to a few 
pieces which arc occasionally picked up 
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Mines in Punjab etc. 

585 {Sardar Iqbal Singh: 
. Sardar Akarpuri: 

Will the Minister of Natural 
Resources and Scie!ltific Research be 
pleased to sta:,!: 

(a) the number of manganese. iron. 
copper and zlT'cmines in Pl)!'jab and Hima-
chal Pradesh; 

(b) name of the places where these 
mines ale situated; , 

(c) Whe1hc! the~e mip.es 31e working 
and if not reasons therefor; and 

(d) steps taken by Govelnmert for-Ihe 
d('velopmen; 0fthese mines? 

The Minister of Natural Resources 
(Shri K. D. Malaviya): (a) 

Punjab I:on Ore-z 
Copper-I 

Himachal Pradesh-N il. 
(b) bon Ore-Beharipur and Dharcholi 

in Mohendragarh District. 

Ccpper-Padhan in Kohistan. 

(c) and Cd). Botr the iron ore mint"s are 
being wOlked. The copper mine was dosed 
on the 14th May. 195Z. Further informa-
tion is being collected and will be placed 
before the House. 

Income-tax 

86 {sardar Iqbal Singh: 
5  • Sardar arp ri~ 

Will the Minister of Finance be plea~ed 
to state: 

(a) the amount of Income-tax realised 
from Fuozepore District during the years 
195z-53 to 1955-56; 

(b) the amounts le~ sed lom pelsons 
faIling under the vaIlous Incon:e groups: 
during this pelion; arid 

(c) th~ number of cases in which rea-
lization of income-tax is pending at pleSeI'.t ~ 
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The Minister of Finance and Iron 
and Steel (Shri T. T. Krishnamachari): 
(a) th~ a~: : t of I:1,;o.n:-tax rClliseJ flom 

ero ~p r District during the years 1952-53 
to 1955-56 was: 

(Rupees in lakhs) 

1952-53 1953-54 1954-55 1955-56 

5'17 8'33 11'21 13'72 

(b) theamounts reaiised from personsfalling under the a io~s inc: :ne r~nps daring the 
period was: 

(Rupee! in lakhs) 

1953-54 1954-55 1955-56 

with Businc:ss income over Rs. 
~ . 2'28 ~9 5'78 7'75 

Assessees witb Business income from Rs. 
10,000'-to Rs. 25.000'- 1'36 2'85 2'73 3'23 

Assessees with Business income from Rs. 
5,0001-to Rs. 10,0001- 0·89 I' 71 I' 94 1'72 

Other casc:s with Business income below Rs. 
5,0001- 0'48 0'53 0'53 0'94 

Salary. Froperty and Dividend'" income cases: o· 16 0'35 0'23 0'08 

TOTAL 11'21 

(c) the number of cases in which realisation of income-tax is pending at present is: 

Scholarships to 'Other Backward 
Classes' Candidates 

r Shri M. Islamuddin: 
~ Sbri Ramachandra RedcU: 
l Shri N. R. Muniswami: 

Will We Minister of Education be 
pleased to tefer to the reply given to Uns-
tarled Quc:stion No. 1323 on 4th September. 
1956. and stllte: 

(a) whether the selection of 'Other 
Ba.c'<ward lasse~  candidates for schobr-
ships has been finalised for all the States 
and the payments made accordingly; and 

(b) if not, th., reasom therefor? 

The Deputy Minister of Education 
(Dr. K. L. Shrimali): (a) and (b). The 
selection of 'Other ~c wald Classes' can-
didates. has not yet b'!en finalized. The 
mattt'T is under considerPtiol1. 

Houses for Scheduled Castes 

588. Shri L Eacharan: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) the number of acres of land ac-
quired as per. the scheme sanctioned in 

1952-53 

524 

1953-54 1954-55 

1063 

1955-56 

1043 

1949 by the Madras Government to give 
15 per cent. of house sites to Scheduled 
Castes who have no house sites of their 
own in Malabar District; and 

(b) the reasons for Dot completing 
those schemes of work since the last seven 
years? 

The Minister in the Ministry or 
Home Affairs (Shri Datar): (a) 
and (b). The information is being collected 
and will be laid on the table of the House 
in due course. 

Medium of Instructions in Tribal 
Areas 

",,0 J Shri Deogram 
:> • L Shri Bheekha Bhai: 
Will the Minister of EducadoD be 

pleased to refer to the reply given to 
Starred Question No. 1415 on the 23rd 
March, 1955, regarding tribal langu-
ages as medium of instruction in tri-
bal areas and state: 

(a) the names of the States which 
did not reply when original reference 
was made to them ; 
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(b) I whether the States concerned 
have now replied when a further 
reference was made to them regard-
ing encouraging various tribal langu-
ages as the medium of instruction in 
Primary Schools and the pUblication 
of text books in tribal languages ; 

(c) the names of States which have 
taken steps to encourage the education 
of tribal children through the medium 
of tribal languages; 

(d) names of tribal languages so en-
couraged by each State; and~ 

(e) the amount of money sanction-
:d by Central Government for each 
of the above languages (separately) 
during 1956-S7 so far? 

The Deputy Minister of. EdueadoD 
(Dr. M. M. Du): (a) Bihar, omba~  
Madras, Orissa, Punjab, Madhya Bharat 
Rajasthan and Andhra. 

(b) Yes, Sir. 

(c) and (d). A statement is laid on the 
Table of Lok Sabha. 

(e) Ministry of Education have no 
.cheme for the encouragement of such lan-
guages. The marter concernS the State 
Government. 

Statement 

Name qI the Names of th, Tribal Lan-
State guage 

I. Bihar Santhali, Ho, Oraon, Mun-
dari and Kharia. 

2. Madhya Bhilli. 
Bharat. 

3. Punjab Bodhi. 

4. Hyderabad Goni and BanzaIa. 

&tate· Duty Cases Ia Pua,ab 

~  {Sardar Iqbal Slagh: 
~ • Sardar Akarpurl : 

Will th~ Minister of Fiaaace be 
pleased to state: 

(a) the total number of estAte duty 
cases registered upto the 31st October, 
1956, in Punjab; and 

(b) the number of {;ases disposed of 
and the amount collected therefrom? 

510 L.S.D.-3. 

Tho Minister of Fiaaaee aDd (rOD 
aDd Steel (Shri T.T. Krislmamacharl): 
(a) and (b). A statement is laid on the 
Table of the House. 

Statement 

No. of cases registered 

No. of cases disposed of 

Amount of duty collected . 

Tobacco 

~  {Sardar Iqbal Slagh: 
~ . Sardar Akarpuri : 

173 

Will the Minister of Fiaaaee be 
pleased to state: 

(a) the area of land in the district 
of Ferozepore in the Punjab brought 
under tobacco cultivation during the 
years 19S1-52 to 19S5-56 each year sep-
arately ; and 

(b) the total amount realised from 
excise dur;,o on tobacco during these 
years separately ? 

The Minister of Fm-ce aDd lroa 
aDd Steel (8hri T.T. ICrishaamacharl): 
(a) and (b). The area and the total Ie ~ 
venue realised during the period are as 
follows--

Year 

1951-S2 . 

1952-S3 . 

1953-S4 • 

19S4-SS • 

1955-S6 • 

Acreage 

II7 

190 

171 

199 

80 

AIfIOWIl 
of Duty 

Rs. 

97,000 

1,64,924 

2,090798 

2,06,4II 

2,41,867 

-
Mao-Maram Goverament High School; 

~  

593. Shri Rishaag Keishinll : Will the 
Minister of Education be pleued to state : 

(a) when the Mao-Maram Government 
High School at Tadobi was taken over by 
Government of Maflipur ; 

(b) the number of qualified graduate 
teachers who are working in the school at 
present; 
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(c) whether it is a fact that classes are 
either amal ~mated or let off every day for 
want of teachers ; and 

(d) the steps taken by Government to 
appoint the required number of graduate 
teachers? 

The Deputy Minister of Education 
(Dr. M. M. Das) : (a) to (d). The informa-
tion is being collected and will be laid on 
the Table of the House in due course. 

Nomadic Tribes 

S94 f Sardar Iqbal Singh: 
'l Sardar Akarpuri : 

Will the Minister of Home Affairs be 
pleased to state : 

(a) whether the Central Government 
have given any aid to the Punjab Govern-
ment for the settlement of nomadic tribes:; 
and 

(b) if so, the amount and the nature 
thereof? .. 

The Minister in the Mlnistry of 
Home ABairs (Shri Datar) : (a) and (b). 
The Central Government have not given 
any grants to the Government of Punjab 
sp~ci ically for the settlement of nomad ic 
tribes. Those nomadic tribes that are in-
cluded in the lists of Other Backward 
Classes maintained by the State Govern-
ment. wiII be eligible for the benefits of the 
schemes 1l1c1uded in their 2nd Five Year 
fer the Welfare of Other Backward 
Classes. The Government of India have 
given a grant-in-aid ofRs. 2.18.000'-to the 
Government of Punjab this year for the 
implementation of the following combined 
schemes for the welfare of Scheduled Castes 
and Other Backward Classes of which the 
nomadic tribes will get their due share: 

Sl. Name of the Scheme AmOlint 
No. of grant-

in-aid in 
rupees. 

I. Wells 
2. Housing. . 
3. Community Centres . 
4. Training in Mills and 
Factories. 

5. Publicity . 

TOTAL 

30,000 
1,20,000 

42,000 

2,18,000 

Company Law Department 

S9S {Sardar Iqbal Singh: 
• Sardar Akarpuri : 

Will the Minister of Finance be pleased 
to state: 

(a) whether the Company Law Depart-
ment has given any instructions to non-
evacuee companies for the distribution of 
dividend ; and 

(b) if so, the nature thereof ? 

The Minister of Finance and Iron 
and Steel (Shri T. T. Krishnamacha1'i): 
(a) and (b). Yes, Sir. 

A copy of the Press Note, which the 
Department of Company Law Administra-
.tion issued on the 17th August, 1956, to-
gether with a copy of the Press Note dated 
the 1st November, 1955, issued by the 
Ministry of Rehabilitation. is laid on the 
Table of the House. [See Appendix III, 
annexure No. 96]. 

Class IV Staff in Central 
Secretariat 

{ 
Shri Gopi Ram: 

·S96. Shri Naval Prabhakar : 
Shri Bahadur Singh: 

Will the Minister of Home ABairs be 
pleased to state : 

(a) whether it is a fact that Government 
have recently issued a sixth panel for 
promotion of permanent Grade IV Staff 
of Central Secretariat Service to Section 
Officers (Grade III) ; and 

(b) if so, how many officers are there in 
the list who belong to the Scheduled Castes 
and who have been promoted as Section 
Officers? 

The Minister in the Ministry of 
Home Aft'airs (Shri Datar): (a) Yes, 
Sir. 

(b) There are two officers belonging to 
the Scheduled Castes. Both of them have 
already been appointed as Section Officers. 
The cases of two Other officers belonging 
to the Scheduled Castes are under considera-
tion. 
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ORAL ANSWER TO QUESTION 

S.Q. 
No. 

SUSBJClS CoLUMNS 

741 Strike at Bhilai Steel Plant 899 

742. Iron Ore Mines at Taldih 

745. State Undertakings 
746. Scientific Education 
748. Jail Reforms in Kerala . 

749· 

750. 

Indian Insurance 
panies abroad 

Com-

in 

899-!)oo 

901-02 

902-03 

903-04 

905-06 
Traffic Regulations 
Delhi . . 906-08 

751. Education Ministers' 
Conference 908-10 

754· 

756. 

758. 

760. 

761. 

Historical finds at 
Thaneshwar 

Rup Kund Skeletons 
Grazing grounds in 
Manipur 

Reserve Bank Building 
Short Service Regular 
Commissioned Officers 

910 

910-12 

912-13 

913-15 

915-17 
762. General Elections 917-20 

763. Ballot Boxes 920-22 

764. Houses for Scheduled ' 
Castes Tribes in Kerala 

766. Burglar Alarm 

768. Rural Credit 

769. Secondary Education 

S, Q. 
No, 
I. Lockouts in Jute Mills 

922-23 

924-25 

925-27 

927-28 

928-29 

WRITTEN ANSWERS TO QUESTIONS 

S.Q. 
No. 
743. Special Police Establish-

ment 929-30 
744. Transfer of Bank accounts 

etc. from Pakistan . 930 

747. Archaeological Finds 
in Tamluk 930-31 

752. ~olo ical Survey 931 

753. Corruption in Kerala State 931-32 . 

755. Oil in Assam 932 
757. I.A.S. Recruitment 
759. Insurance workers 
765. Bhatinda Fon 

932 

932-33 

933 

S.Q. SUSJCIS CoLUMN8 
No. 

767. Indian Life Insl.lrance 
Business in Pakistan 933 

770. World Theatre Conference 934 

771 Coosition of Delegations . 934 

772. Re-employment of retired 
Majors 934 

773. Scheduled Class Colony at 
Kariam patti .  . 934-35 

774. Excise Duty on Vegetable 
Oils. . .. 935 

775. Central Technical Institute, 
Kerala 935 

776. Nagarhinakonda Sagar Ex-
cavations 935-36 

777. Registration of Displaced 
Persons in Tripura 936 

778. Pension Circulars 936-37 
779. Multi-purpose Schools in 

Bihar 937 
780. Trainees in Basic Training 

College, Trichur 937-38 
781. Tribal students in Manipur 938 

782. Central Overseas Scholar 
ships Scheme 938 

783. Fenilizer Factory , 
Rourkela 938-39 

784. Anthropological Investiga-
tions in Andamans 939 

785. Pakistan Nationals 939 
786. Survey of Folk-Arts and 

Crafts 939-40 
787. UNESCO Conference 940 

788. I.A.F. Research Wing 94" 

790. 

791. 

Backward Classes Commis-
sion Report . 940-41 

Statues of foreign rollers 9A,! 

State Social Welfare Advisory 
Boards 941 

7,2. History of Freed'Jm Move-
ment 941-42 

793. Enquiry into Kalka Firing 942 

794. Delegations Sf'.nt abroad 942 

795. Delegation cf Educationists 
to U.S.S.R. 943 

796. National Flag 
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Aligarh University Engineer-
ing Colle ge 943 
Basic Training Schools in 

Ker a 943-44 
National Atlas . 944 
Oil 944 

801. Welfare Extension Projects 
in Kerala • 944-45 

802. Purchase of Jeeps I· 945 
S03. Co mmunity Organisers 

and Social Workers 945 
804. Indian Council of 

Cultural Relation 945-46 
805. Mubarak Shah Gate, Delhi 946 
806. I.A.S. Recruitment 946-47 
807. Steel Board 947 
a08. Suicide cases in Delhi 947 
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810. Development of Physical 

Education 948 
au. Practical Training Stipend" 

Scheme • • 948-49 
812. Sulphur Deposits 

S.Q. 
No. 

949 

559· Taj Mahal 949 
560. Qutab Minar . 949 
561. Diploma Institutions in 

PunJab 950 
Tax Evasion 950 
App()intment of Geologists 
!lnd Geophysicists 950-51 
Gold smuggling 951 

565. Study of taxation system 
abroad 

566. Teaching of Geology • 

567. Survey of Archaeologicd 
sites in Afghanistan _ . 

951-52 
952 

952 

8,Q. 
No. 

S11BlBCTS CoLUMNS 

568. Tourists' Visas 953 
569. Insurance Corporation 

Employees 953 
570. Migration from Pakistan-held 

Kashmir area. . 953 
571. Socio-economic Survey 954 
572. Gypsum 954 
573. I.A.F. Dakota Crash 954-55 
574. Tours abroad by Officers 955 
575. Re-insurance Corporation 955-56 
576. Civilians in Defence Services .956 
577. All India Educational Service 956 
578. Central Reference Library 956 
579. Central Institute for training 

of Librarians 957 
580. Pay scale of Tehsildars 
581. Company Law 
582. Ban on Double Riding on 

957 
957-58 

Bicycles in Manipur 958 
583. Diamond Industry 958-59 
584. Collision of Military trucks 959-,,0 
585· Mines in Punjab etc. 960 
586. Income-Tax 960 - 61 
587. Scholarships to 'Other Back-

ward Classes' candidates 
588. Houses for Scheduled 

961 

Castes 961-62 
590. Medium of instruction in 

Tribal Areas 962-63 
591. Estate Duty Cases in 

Punjab 963-64 

592. Tobacco 1964 
593. Mao-Maram Government 

High School, Manipur 954-65 

594· Nomadic Tribes. 965 
595. Company Law Departmentj 966 
596. Class IV Staff in Centra 

Secretariat 966 
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LOK  SABHA 

Tuesday, 4th December, 1956.

The LfOk Sabha met at Eleven of 
the Clock.

TMr. Defuty>Speak8r in the Chair]

QUESTIONS AND ANSWERS

(See Part I)

12.03 hrs.

PAPER LAID ON THE TABLE

High Court Judges (Part A States) 
l̂VELLZNG Allowance Rxtles

Tbe Blinlster In  the  Ministry  of 
Boaw Affairs <Slui Daiar): I beg to
iay on the Table, under sub-section 
(3) of section 24 of the High Court 
Judges (Conditions of Service) Act, 
1954, a copy of the High Court Judges 
(Ptot A States) Travelling Allowance 

1956, published in tiie Ministry 
«f  Homft  Affairs  Notificati€«i  No. 
S.R.O. 2401, dated the 27tii October 
1956. [Placed in Library. See No S- 
512/56.]

COMMITTEE  ON  ABSENCE  OF 
MEMBERS FROM THE SITTINGS 
OF THE HOUSE.

EicHTEENTH RfiPORT

Altekar (North Satara):  I beg
to move:

‘That this House agrees with 
the  Eighteenth  Report  of  the 
Committee on Absence of Mem
bers from the  Sittings  of  the

House presented to the House on
the Srd December, 1956*'.

508 L.S.D.--I.
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Normally,  when a report of  the 
Committee on  Absence of  Members 
from the Sit̂ gs of the House is pre
sented, the Chair ascertains the plea* 
sure of  the  House  by putting the 
question from the Chair.  Now, I am 
coming with this Moticm at this time 
because the  Conmiittee has recom
mended leave for 6 Members (rf  the 
House and  has  not  recommended 
leave in the case of l̂ri Sibnarayan 
Singh Mahapatra.

The circumstances of this case  are 
that this hon.  Member was granted 
leave by this  House from  time to 
time for long periods, amounting  in 
all to 484 days upto 7-3-56.  On 5th 
.̂ rii  1956, the  Member  seat  an 
application and asked for leave from 
the 8th March 1956 to the end of Ae 
Twelfth Session, ̂ t is, te 83 dâis, 
adding the ground ''marriage in  the 
family”.  The Committee in its sitting 
on the 3rd of  May 1956,  felt  (that 
marriage in the family was too vague 
a reason and not sttflĉ t ground for 
granting such a leave, and asked the 
hon.  Member*s  explanation of  the 
ground  The letter was sent on  the 
10th May 1956.  Reminders were aoit 
on the 17th May, 3rd July and 13th 
July 1956. bu|k no reply ̂ s given l>y 
the hon. Member.

At its meeting  held on  the 25th 
July 1956, the Committee considered 
the caŝ  and  thought that  the fact 
should be brought pointedly to  (the 
notice of the hon. Member that ff he 
continued to remain absent for  more 
than 60 days together, his seat was 
liable to be declared vacant by tiiis 
House, and that he should give pro
per reasons.  This is stated in  the 
Report itself. Several reminders were 
given, but no reply was sent by him.
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Then at the meeting of the Com
mittee held on the 10th September, it 
came to the conclusion that no recom*- 
mendation for leave could be made 
bût that the fact should be broût 
to the notice  of the  hon.  Speaker. 
When it  was so 'brought,  the hdn. 
Speaker suggested that the hon. Mem
ber should be served with the views 
of the Committee throû the  State 
Government and an acknowledgement 
should be taken from him.  It was so 
done.  Then on  7-ll>56, the  h<m. 
Member sent  an  application stating 
that leave should be given to him 
for the whole period on |the ground of 
ill health and some domestic troublesV 
One does not know what *ill health’ 
is.  One  might suflfer  from  some 
catarrh and still that might be called 
ill health.  No explanation was given 
of d̂omestic troubles'.  In any  case, 
no regret was expressed as to why so 
many reminders remained unreplied.

Under  êse  circumstances,  the 
Committ̂ at its sitting held on the 
21sX Novonber  1956,  felt  that the 
M b̂er had disregarded the  Com
mittee and had given no reply.to its 
letters, and the reasons given by him 
were unsatisfactory, and therefore, no 
leave should be recommended. It also 
decided to recommend that the seat 
of the hon.' Member should be declar
ed vacant.

I  commend  the  Report  to  the 
acceptance oi the House.

Mr.  Depnty-Speaker: Motion
moved:

‘•niat this House agrees  with 
the Eighteenth  Report  of  the 
Committee on  Absence of Mem
bers  from  the  Sittings  of the 
House presented to the Hoiise on 
the 3rd December, 1956”.

Sluri Kamatfa (Hoshangabad);  As 
the Mover of the Motion has already 
pointed out, this Report departs from 
other reports presented by the Com
mittee to this House, and I believe for 
the first time in the history of  this 
Parliamemt, a recommendation to the

effect that the seat of a Member be 
declared vacant  has been  made in 
paragraph 9, sub-paragraph (9)—I am 
sorry the same numerals have  been 
used; I wish' different nimierals had 
been used; but that is a minor point. 
This recommendation has been placed 
before the House for its approval.

While we are  anxious to  set up 
and establish very good parliamentary 
precedents and conditions we must 
also enstire that no action is taken or 
no approval is given to a recommenda
tion made by the Committee before a 
detailed of tĥ same has
been made by the Rouse.  Thereforê 
I would crave your indulgence and the 
indulgence of my hon. colleagues for 
a little more detailed  discusiion  of 
this matter in this House today.

You will be pleased to refer to
4 of this Report, sub-paragraph (7> 
of paragraph 9.  It says:

“The Member subsequently sent 
an  application  for  leave  of 
absence on 7-11-56 stating that he 
coitld not attend the  House be
cause of  ill  health and  some 
domestic troubles"..

Now, two  documents have  been 
appended to this R r̂t  One is  a 
letter that went from the Ix>k SaUia 
Secretariat to the Chief Secretary to 
the  Government  of  Orissa.  The 
second is one from the Lok  Sabha 
Secretariat to the hon.  Member con
cerned.  The  two documents  have 
been appended and also a third  one 
giving the details of the hon. Mem
ber's absence from the House.  It  is 
a serious matter, of course, for  the 
House that a Member shotdd remain 
consistently absent  from  successive 
sittings of the' House.  I agree.  But, 
may I submit that this letter to ̂ ich 
reference has been made in sub-para 
(7) of para 9, a letter sent by the hon. 
Member  concerned  or  rather  an 
appUcation sen|t by him stating  that 
he could not attend the sittings  of 
the House because of ill-health and 
domestic  troubles,  has  not  been 
aî d̂ed to tiie Report and has not
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been placed before the House so that 
we can have a clearer idpa.

Shri U. M. Trhredi  (Chittor):  It
has been mentioned.

Shri Kamath: But, so many docu
ments have been appended.  In fair
ness to the hon. Member his applica
tion should also be before the House 
for its consideration because we want 
to know the details mentioned by him 
as regards his ill-health and domestic 
troubles.  In fairness to our colleague 
that application nvist also be before 
the House before we approve of  the 
recommendation made by the Com
mittee.

Mr. Deputy-Speaker:  If has been
said that no mention has been made 
about  the  nature of  the domestic 
troubles or ill-health;  thait nothing 
has been given  and, therefore, it is 
difficult to assess what those troubles 
are and how serious is that ill-health.

Shri Kamath: The hon. Mover said 
that  there  is no  reference to  the 
nature of the domestic troubles  and 
the kind of troubles that he has had 
to face.  But in the previous aîli- 
cation the reason given by the hon. 
Member was m̂arriage in the family'. 
He had also mentioned illness.  I do 
not like to dilate on that point  But 
I reiterate  that in  fairness to  the 
Member as also' in fairness to all of 
we should know exactly the con

tents of the second application.  If the 
hon. Mover  wants to  keep it as a 
secret document which he cannot dis
close to the House, then he may give 
the contents of the letter which was 
sent to the Caminittee.

Shri Altekar: It is an application of 
three or four lines in which he sajrs 
that he should  be given leave on 
grounds of  ill-health and  domestic 
troubles and says that the reason to 
be mentioned is  ‘ill-health’ only.  I 
would just read that

“Because of my ill-heaWi and 
domestic troubleŝ I have not been 
able to attend the  sessions of 
the Lok Sabha so far.  I would 
request you, therefore, to kindly

grant me leave for the period of 
my absence on the groimd of rea
sons of ill-health.”

So, there are some domestic troubles 
and also ill-health.  These are  the 
contents of the letter.  No expltfM- 
Uon is given of these vague terms.

Mr. Depoty-Speaker: There are  so 
many hon. Members on their legs. Let 
one hon. Member finish.

Shri Kamath: I will finish in  one 
minute.

I would urge one more point and 
that is the last one.  This colleague 
of ours  belongs to the  Scheduled 
Tribes—an  Adivasi.  I  think  we 
should give some consideration  and 
some  latitude to  our  Harijan and 
Adivasi colleagues.  In the Constitu
tion also we  have  provided some 
concession to these people.  I would 
ask the hon. Mover to tell us.............

Mr. D̂ oty-Speaker:  The  motion
does not require so much time.

Absence of Mem- 1794
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Shri Kamath:  Only five minutes.
Under the  Rules,  half an hour  is 
allotted for the entire discussion.

Mr. Dcpoty-Speaker:  I wouU only
request the hon. Member to be brief.

Shri Kamath: I woû |î uest the 
hon. Mover  of this mxŝaon to  say 
whether the motion jto be made under 
Rule 284 will come before this House 
this session, because, presumably, this 
is the last session of Parliament  I 
think this matter should be consider̂- 
ed in all its aspects in this very ses
sion; if not toiiy, at least when the 
motion is made.

Shri Tek Chand  (Ambala-Simla): 
May I very briefly submit that  the 
remissness of the hon. Member should 
not be visited witii the drastic action 
proposed.  So far as the ground  of 
domestic trobule is concerned* there 
can be matters of certain delicacy and 
matters of certain the
divulgence of which may not neces
sarily be insisted upon.  The  same 
thing about  ill-health  also.  If the 
importance of furnishing these detnils
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had been brought to the notice of the 
hon. Member, perhaps, he might have 
been in a position to furnish  more 
, details.  I, therefore, would hesitate to 
counsel my colleagues that they should 
accept  the  recommendation  which 
entails a disability of the nature that 
is being proposed.

Shri Gldwani Cniana):  I rise to
support the mo6on.  I am surprised 
that we are asked to be lenient in this 
matter.  After all, if a Member does 
not attend so many  sessions—and 
out of a total number of  753 days 
that the Parliament has sat, he has 
remained absent for more than 636 
days....

Mr.  Depoty-Speaker:  He  has
remained  absent for  484 days  and 
that absence was' condoned.

Shri Gidwani: That has been ccm- 
doned.  But we have to realise  that 
there are two îspects î this matter. 
One is, the tax-payer’s money is being 
paid to  him.  He is  being  paid a 
salary.  If there was no question  of 
salary, I can understand that one can 
sit away.

The other is the  political aspect. 
The ccmstituency  remains  unrepre
sented.  If we are going to be lax in 
such  maitteis,  then  we  might say 
‘good-bye to democracy.  We are our
selves the makers of law and so shall 
we be so lenient?  I therefore agr̂ 
with the Committee and congratulate 
them on their courage for taking thia 
step.  Otherwise,  we  would  bt 
stultifying ourselves.

Shri U. M. Trivedi:  Mr.  Deputy-
Speaker, Sir, I very strongly support 
this motion.  Those of us who  are 
working in this Committee—although 
I was not present when this Commit
tee  took  this  decision—know how 
leniently we consider all the applica
tions that come before us for grants 
ing leave of absence.  Our Constitu
tion is very clear on this point  that 
if a  Member  continuously  absents 
himself for more than 60 days with
out leave, certainly, his seat can  be

declared  vacant.  That is  the pre
dominant thing in our minds when
ever  we  sijt to  consider all  these 
applications.  We  have  relaxed the 
Rule to such an extent that we  had 
done away with the idea of any Mon- 
ber producing any  certificate about 
his ill-health provided he  did state 
that he is suffering from such  and 
such a malady.  We always took the 
word of (the hon. M b̂er as correct 
—that he is suffering from rheumat
ism or malaria or something else.
We even went td the extent of say

ing that if an ŝplication is received 
before the expiry of 60 days giving 
some valid reason for the absence, we 
would  agree to  grant leave.  From 
time to time  we have  been telling 
hon. Members that for their own sake 
and for the decorum of this  House, 
they must state briefly what are the 
reasons which  prevent  them from 
attending the House and <that  they 
must be very specific about it.  We 
have condoned many cases where we 
ought not to  have condoned to  the 
extent that  we did.  But,  in this 
particular case, what has happened is 
|that the Member has not even given 
any indication whatsoever.........
Shri C. D. Pande (Naini Tal Distt. 

cwn Almora  Distt-South-West cum 
Bareilly Distt.-North):  It  is there
already.

Shri V. M. Trivedi: I know that he 
has applied.  On what grounds does 
he want leaved  He says for reasons 
of ill-health and for family troubleŝ 
but. he also says, Treat my applica
tion  as only for  purposes of ill- 
health*.  We should presume that he 
is ill and not that be has any domes- 
.tic troubles.  All this is far-fetched. 
At the same time, let us be honest to 
ourselves.  Sitting here not only as 
legislators but also as  tiie highest 
sovereign  body, we  have  to be 
honest to the Constitution  and also 
the public at large.  It is high time 
that we must decide that sympathetic 
and  sentimental  considerations 
should not weigh with us so mudi as 
to outdo all the good  work that is 
being done by the Parliament,
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Sbrl Nambiar (Mayuram):  I very
strongly support this motion.  I sub
mit that the motion must be accepted. 
I do not want to repeat the argimients 
already brought forward, but I have 
to  submit to  you that  behind the 
screen there is something else.  Shri 
Mahapatra was not willing to stand 
for election even  during those dasrs. 
It is the CongressOrganisation that 
forced him to do so, and ever ̂ince 
he was elected, he did not wanst  to 
come to  the  Parliament.  But  the 
Congress Organisation wanted him to 
continue so that there should not  be 
a bye-election if his seat is vacated, 
and thart was why they permitted him 
to continue.

Mr. Deputy-Speaker:  We have to
consider the report of this Committee 
which has  now  reported  that this 
leave or absence of the Member con
cerned should not be condoned.

Shri Nambiar:  The Congress body
as such was behind the screen  and 
was trying to pamper his membership 
till the next election.  Now since fhey 
found it impossible, they had to take 
some other decision.  My submission 
is that for the reasons already advanc
ed, there cannot be any consideration 
whatsoever; he must be permitted to 
be  absent  permanently  from  this 
House and  we must  support the 
motion.  Otherwise, there is no reason 
whatsoever  to  allow  the Congress 
body to behave in such an irresponsi
ble manner,

Ŝhri C. D. Pantte: On many occa
sions we have had to grant applica
tions for leave; there were applica
tions for long leave on acicoimt of ill- 
health also; there were also applica
tions on the ground that the Member 
did not get a particular communida- 
tion to attend the Parliament.

Shri U. M. Trivedi: That is reason
able. .

Shri C. D. Pande: There .is a Mem
ber who' belongs to  ê  Scheduled 
Tribes, whose educaticm is absolutely 
meagre  or  perhaps  nil.  He  has 
applied for leave, and you are putting
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so much legal iwtepretations on  his 
reasons or grounds of ill-health.  He 
might not have imderstood what  he 
had  said  or  stated.  I think t̂  is 
absolute cruelty on him at the fag 
end of this Parliament to debar  a 
Member from his membership of th« 
House.  Let his constituency take the 
decision.  If  he has  not served his 
constituency  well,  he will  not be 
returned.  I think it will be going too 
far to demand from Him the reascms 
and details of the malady etc., and I 
think we are taking  things too far, 
and this matter should be dropped.  I 
request the hon. Member who  has 
made  this  motion  to  reconsider 
whether it is necessary.

Mr. Deputy-Speaker; .Now it is for 
us to consider.

Shri Joacldm Alva  (Kanara):  It
is difficult to be in the strange com
pany  of  my  active  friend.  Shri 
Kamath; but for once I feel 1 ahokild 
support what he has said. My friend, 
Shri Gidwani, is a happy  bachelor 
and he does not know the liabilities 
of rearing up a family.  I want to 
know how any hon.  M b̂er  can 
state in detail his '̂domestic reasons** 
in an application for leaye of absence 
from the House.  I aib going  to 
quote an extreme case. If my wife is 
of unsound mind or my daught̂ i« of 
unsound mind,  am I going to state 
all that in my application?  When 1 
state “domestic reasons/* I think the 
House should bear me up my acts of 
commission  and  omission. Declaring 
a man insolvait,  sentencing hiiyi to 
jail or striking him off the roll as an 
advocate  or -?+riking  him off  from 
membership of Plarliament—these mte 
all drastic steps like sentencing him 
to death! Above all, my hon. friends 
must remember that this particular 
hon. Member has had not even the 
average  ability or intelligence  as 
other Members of Parliam̂t. He is 
not so fortunately  circumscribed as 
some of us are in the matter of edu
cation, training and experience.  As 
such, the senior m̂ bers of a family 
should bear with the infirmities  or 
weaknesses of the lesser membm of
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the House.  In a spirit of liberality 
we should condone his absence when 
an hon. Member says that it was due 
to domestic  reasons that  he could 
not attend, and the matter  should 
end there. All I suggest is that tiiis 
matter should be held oyer till the 
next session and we should not take 
the drastic step of striking him off 
from the membership of the House.

Pandit  Fotedar  (Jammu  and 
Kashmir): This is a very important 
matter in which Parliament is called 
upon to  give a decision  regarding 
vacating a seat by a Member of Par
liament Some points have been rais
ed by Shri Gidwani that he has not 
beAi  r̂resenting his constituency. 
It is too late now to think  about it 
when fresh  elections are to be held 
within three or four months* time..

Secondly, there is cHily one techni
cal flaw in the whole thing, Whidi is 
that he has not submitted his medical 
certificate along with his application. 
All that he has said is that he has 
domestic troubles  and that  he was 
not feeling well. As you have your
self been pleased to say,  about 400 
days have already  been ccmdoned 
and it is only a question of certain 
other days.  I feel that deliberately 
the Member concerned has not flout
ed either the dignity or the prestige 
of the House. It is perhaps the igno
rance of a certain procedure that has 
not permitted him to attach a medi
cal certificate alcmg with the applica
tion tha't he has made.

I agree with my hon. friend, Shri 
Alva,  that this absoice shoidd be 
condoned, but in the meanwhile the 
Committee  should once again  ask 
him that if he was ill, he shoiUd sub
mit a medical certificate in substan
tiation of his contention and  permit 
the Mouse to condone  his absence. 
I agree with my hon. friend that in 
a matter like ̂ is we ̂ ould not take 
up decision in a  summary  manner 
and ask a Member to vacate his seat. 
It will be setting M ̂ sort at prece
dent whidi wiU aiit the dignity and

prestige  of the  House.  Therefore, 
I do not agree with the motion.

Shri Altekjur; If the dignity  and 
prestige of the House are to be main- 
taped under  the circumstances ol 
the case which have been fully nar
rated, the only conclusion that the 
House ' can come to is not to grant 
him leave.  An absence of 636 days 
out of 753 days speaks jBor itself, and 
no further comment is needed.  The 
argument that because he was grant
ed leave  for about  480 days,  he 
should be granted this further leave, 
is not right,  and I think  no such 
rî t of prescr̂tion can be claimed.
The hon. Member  belongs to the 
Scheduled Tribes,  and from a per
usal of Who is Who  one will find 
that  he has  served as member  in 
several committees  and institutions 
for  public works  and that prima 
facie he should know his responsibi
lities and ought to have replied to 
the several roninders that were sent 
to him. He failed to reply to about 
8 or 9 letters and reminders. That in 
itself is sufiicient to show that he is 
not showing  proper respect to  this 
House.
If you say that “domestic troubles’* 
or **ill-health” is a sufficient reason, 
then I think there will be no case in 
whidi any leave can be refused, be
cause the term  “ill-health”  is so 
broad that anything can come under 
it When enquiries were made with 
 ̂regard to the details of tiie grounds, 
he should have stated them  suffici
ently in a way which could convince 
the Committee an<ythe House.  He 
hais not done so.  Under these  cir
cumstances it was only a flimsy let
ter he has addressed stating that  on 
account of ill-health  and domestic 
troubles, he mît be granted leave. 
I think it amounts to rather showing 
disrespect  to  the  House  without 
understanding  his  responsibilities 
properly. Tlierefare, no fur̂ er con- 
,cessions should be shown to him. The 
Committee has been over-lenient to 
him.  Under the circumstances,  the 
Member  concerned should  not be 
given any further leave.
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andit Thaur  Das  hjrava
Guraon)  ust a ord. Sir.  A
su estion has been made by many 
Members here that the Member on
erned should be ased to send  a 
medial ertifiate and also ive rea
sons for his absene (Interrutions). 
Thm is a roverb—

For ation bein taen aainst any 
Member, has he been ased to sub 
tnit a medial ertifiate,  and does 
he no that the rodution of  a 
medial ertifiate is neessary No 
in the fa end of this arliament I 
ould rather lie an o ortunity to 
le ivoi to the entleman  to send 
his reas is as also a medial erti
fiate if he an roure one.

It may be that he is not ill; some
body else is ill; the ay this man is 
behavin may be objetionable,  but 
hat is the unishment that e are 
ivin  This is a solitary instane in 
all these 5 years hen a reommen
dation has been made in this man
ner.  Everybody nos  that tiiese
matters  an; taen not  in a very
strit ay. If anybody has made any 
submission hatsoever, e have ith
out enuirin hether they are or
ret or rô al ays been rantin 
this leave of absene. What does our 
Constitution say  It rays that if a 
erson omes  here me in 60 days, 
then it is all riht. The thin an o 
on and if you indly tae a ensus 
of the attendane of all these Mem
bers, ho many have attended this 
House and in hat ay, it ould be 
interestin. It ould a ear that all 
this tal about duty by  attoidin 
here and  doin somethin  in the 
onstituoiy ill vanish.  I submit 
that this is not a â in hih suh 
drasti unishment should be iven. 
At least, he ôuld be ased to ex
lain the osition.  Su osin  he 
sends an a liation and ives you a 
medial ertifiate, it should satisfy 
us. Su osin it transires that  his 
ife,  dauhter or s»nebody is ill, 
hat then I therefore thin that his 
havin  ritten in his  a liation

ertoin reasons  should not beome 
the subjet  matter in hidx  e 
should tae suh a drasti atiHi. I 
ould submit to all h(m. Memb̂ at 
least to hold their hands land not set 
this examle in this last session. At 
the same time, if any ation is to be 
taen,  I ould resetfully submit 
to you  ersonally  that you  may 
indly just adjourn  this disussion 
and ive him an o ortunity of stat
in hat he has to say in reset of 
this matter. He has not been heard 
on the matter; no uestion has been 
ut to him.  We annot unish a 
m̂ nber unheard.  This ill not be 

fair.
(Interrution).

Is there any rule on the subjet 
If there is, the Constitution does not 
say that e should not as him to 
exlain  the osition.  We are on
demnin a man unheard.

So far as this  entleman is on
erned, he does not no  Enlish; 
he  does not  loio hat  drasti 
ation an be t̂ en.  Suh absene 
has been mdoned so far.

Mr. DentySeaer  On  a ount
of these disabilities, he has fte rî t 
to OHitinue

andit Thaur  Das  barava  I
am not asin the House to aree to 
this. Afte his rely is reeived,  if 
the House thins that it is not satis
fatory, or that he is not really ill, I 
thin the House an tae ation then. 
I submit that e should adjourn the 
disussion  and I onsider that  no 
erson  should be unished  ith
out bein heard.  '

Ir.  DentySeaer  I  su ose
there has been enouh disussion,  I 
ould roose that the House mît 
tae a deiaion as it lies; it is for 
the House to ô so. I ould not ive 
any (inion of mine,  nor is it my 
business. I mît infMrm the  House 
that some hon.  Members have ex
ressed doubts  hether suh ation 
has been taen before. In 1950 that 
ation as taen aainst S' Members 
of the House and the seats ere de
lared  vaant.  Some hon  eMmbers

Absene of Mem̂  i8o2
bers from the sit
tins  of the  House
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have  made  certain  observatî
whidi retiier  reveal that  attention
has not been sufficiently drawn  to
para (4) of the report which reads 

thus:

“At its sitting held on the 25th 
July, 1956 during the Thirteenth 
Session the  Committee  desired 
that the member be informed that 
his continuous absence for more 
than 60 days without permission 
of the House  would attract  the 
provisions of Article 101 (4)  of 
the Constitution.  This ŵs duly 
done on the  2nd August,  1956. 
Three reminders were sent to him 
on the 14th August, 23rd August 
and 31st August,  1956,  but no 
reply  was  received  from  the 
member.”

I am not  giving any  opinion but 
only bring  it to the notice  of h<Mi. 
Members-  I will put the motion be
fore the House, for its decision*

Shri Kamath: May I request, you 
to put the first and the last parts se
parately to the House?

Mr. Deputy-Speaker: Yes; this  is 
correct.  I shall put motion  in two 

parts.

The question is:

“This House  agrees with  the 
Eighteenth Report of the Commit
tee on Absence of Members from 
the sittings of the House present
, ed to the House on the 3rd De
cember 1956 recommending leave 
of absence to certain Members.”

The jnotian was adopted.

Mr. Deputy-Speaker: The Members 
who have been granted leave of ab
sence will be informed  accordingly. 
So far ̂  Shri  Mahapatra’s case is 
concerned, I shall, now put separately 
the liiaiMon regarding him.

The question is:

“This House further agrees with 
the recommendation of the Cwn- 
mittee cm Absence of Members in 
reject of Shri Sibnarayan Sin̂

. Mahapatra contained in the Eigh' 
teenth Report of the Committee”

Shri C. D. Pande; I would suggest 
that before the motion is plaĉ be
fore the House, the matter should be 
referred to the Committee again for 
re-consideration. You may îace that 
before the House for voting and tĥ  
this. That is the best thing.

Mr. Depnty-Speaker:  No  amend
ment or formal proposal had  come 
up to me; otherwise, I would have put 

it as desired.

Those in favour of this motion say 
‘Aye’.  Several Hon. Members: “Aye”.

Mr. Deputy-Speaker: Those against 

this motion may please say “No”.

Some Hon. Members: “No”.

Mr. Deputy-Speaker:  The  “Ayes”

have it.

Some  Hon.  Wembers:  No;  the

“Noes” have it.

Mr.  Deputy-Speaker:. Would  the 
House like to divide  on this issue? 
Very well. The bell is being rung.

Order, order.  The hon.  Members 
may resume their seats. I am gomg 
to put this motion to the vote of the 

House.

The question is: .

‘This House further agrees with 
the recommendation of the Com
mittee on Absence of Members in 
respect of Shri Sibnarayan Singh 
Mahapatra contained in the Eigh
teenth Report of the Committee.”

The motion loos adopted.

Mr. Deputy-Speaker:  We will now 
proceed to the n&d business-----

Shri V. G. Destapande  (Guna):  I
challenge the result. Sir-----

Mr. Deputy-Speaker:  Order, order.
The hon.  Member is very late.  He 
was  not. serious  enough  even  to 
stand up in his seat and say,  as an 
hon. Member ought to do when he
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Wants to object. He was sitting in his 
seat without any seriousness and I Uw 
heard something but I never consi
dered that they were meant to be se
rious.  will take up the next busi

ness.

4 DECm&ER 1956

ELECTION TO COMMITTEE

Inpian  Instttute  Of  Technwmwy, 

K haragpub

The Deputy Minister of Edncation 
(Dr. M. M. Das): I beg to move:

‘That  the  manbers  of  this 
House do proceed to elect, in such 
manner as the Speaker may di
rect,  two manbers from among 
themselves to serve on the Board 
of Governors of the Indian Insti
tute of Technology,  Kharagpur, 
from the date the Indian Institute 
of Technology (Kharagpur)  Act, 
1956, comes into force, in pursu
ance of the  provisions of clause 
(h) Qf Section 11 of the said Act.”

Mr. Deiiuty-Speaker:  The question

is:

‘That the members of the House 
do proceed to elect, in such man
ner as the Speaker may  direct, 
two members from among them
selves to serve on the Board of 
Governors of the Indian Institute 
of Technology, Kharagpur,  from 
the-date the Indian  Institute of 
Technology  (Kharagpur)  Act, 
1956, comes into force, in pursu
ance of the provisions of clause
(h) of Section II of the said Act.” 

The motion was adopted

CEOTRAL SALES TAX BILL

The Minister of Revenue and Civil 
Expenditure (Shri  M. C. Shah): Sir, 
I beg to move* :

“That the. Bill  to  formulate 
principles for determining when 
a sale or purchase of goods takes 
place  in the  course of  inter-. 
State trade or commerce or out
side a State or in the course of

♦Moved with the recommendation of the >̂resideit.

Central Sales Tax jSo&
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import into or export from India, 
to provide for the levy, collection 
. and distribution  of  taxes  on 
sales of goods in the course of 
inter-State trade or  commerce
and to declare certain  goods ta 
be of special iô rtance in inter
state trade or  commerce  and 
specify the restrictions and con
ditions to which state laws im
posing taxes on the sale or pur
chase of such goods of  special 
importance shall be  subject, be
taken into consideration.”

The House has had an opport&iity' 
of discussing the  recommendations 
of the Taxation  Enquiry  Commis
sion on the subject of Sales  Tax 
when  the  Constitution  (Sixth) 
Amendment Bill was taken up in the 
Budget Session.  You are aware that 
the Commission, %fter  going  very 
carefully and in detail into the pro
blem of sales-tax, came to the con
clusion that it must be a State tax 
and its levy, distribution, etc. must 
rest with, the State.  But, they  also 
stated that the power and responsi
bility of the State should  end and 
those of the Union must begin when 
the t̂  falls administratively on the 
dealers and  financially on the con
sumers of another State.  The House 
is also well aware that the Taxation 
Enquiry Commission  recommended 
that there must be some control of 
the union over the sales-tax when it 
is imposed on certain raw materials 
which are very  necessary for  the 
manufacture of certain goods, whe
ther those raw materials are produc
ed in one State and the  goods are 
also manufactured in the same State 
or the raw materials are escorted to 
another State  and the goods  are 
manufactured in that State.  It added 
that 'the question of the cost of the 
manufactured goods is a  matter of 
concern for the Central Government,

*  and if no restriction is placed on the 
powers of the States to impose sales 
tax on the raw materials going into 
the manufacture of  certain  goods, 
then the cost will be rather increas
ed and the  consumers  will  be 
affected.  Therefore,  it  has  stated 
that six articles of raw materials are
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M special import̂ce to inter-State 
trade.  There should be a declaration 
by the Parliament and there should 
be restrictions on the  in̂K>sition of 
the sales-tax on those commodities.

All these  recommendations  re- 
q̂uired certain constitutional changes. 
As the Constitution stood before the 
Sixth Amendment, article 286 dealt 
Vwith inter-state sales tax as well as 
sales-tax on items of export  and 
import.  On 30th March, 1953  the 
Supreme Court gave a judgment. It 
declared that when there is an inter- 
rState transaction or a transaction in 
(commerce or  trade  of  inter-State 
nature, under article 286(1) (a) ex
planation, the sellers of those goods 
which were sent to other States for 
delivery and consumption  in those 
States, can be tax̂; that is,  those 
States can levy tax on the non-resi
dent dealers of another State which 
:had sent those goods.

There  were  many represaitations 
tfrom the traders.  There were haras- 
sments.  They had  to  study  the 
ŝales tax laws of so many States and 
appear before so many States'  au
thorities.  They had to  prepare so 
many returns.  All these difficulties 
dropped up and they represented to 
.the Central. Government.

The Central  Grovemment  had a 
provisional scheme  whereby  these 
Ixarassments were rather  minimised. 
At that time the Taxation Enquiry 
Commission was  looking into  the 
question  of  sales-tax.  Before  the 
Government  could  imdertake * any 
fegislation, there was another judg- 
’ment of the Supreme Court on the 
6th September 1955.  It has been de
cided there that unless a law is en
acted by the Parliamrat, no  State 
«an levy tax  on  the  inter-State 
"transactions of commerce and trade. 
So, a lacima was created and it was 
f̂ound necessaiy  that  the  C«itre 
should imdertake  some  legislation 
ôt this purpose.  Some constitution
al changes were also  necessary at 
that time and so  the  Government 
4»me to the Parliament with the Con- 
rstitution  (Sixth) Amendment Bill.

We added one more  item—item 
No. 92(a)—in the Central  list  In 
order to authorise the Central Parlia
ment to pass laws with  regard to 
sales tax on inter-State  trade azKi 
commerce.  We also amended  item 
No. 54 in the State List.  We amend
ed article 269 and added two clauses. 
One was with regard to sales-tax on 
inter-State  trade  and  commerce. 
Parliament was authorised to formu
late principles on which these sales 
took place, either in the inter-State 
trade and commerce or  outside the 
State.  We deleted the  explanation 
in article  286(1) (a).  The  Judg
ment of 1953 enimciated certain prin
ciples.  This  Judgment  was  con
sidered not to be on sound principles 
by the Supreme Court in  its later 
judgment of September, 1955. There
fore, we had to delete the explana
tion in article 286(1)  and put in 
revised sub-sections (2) and (3) to 
article 286.  Under  these  circum
stances, it  became  important  and 
urgent to bring  in  legislation  as 
early as possible,  because  of &e 
lacuna, created by the Spreme Court 
judgment  of 6th  September,  1956 
saying that no State can levey a tax 
on these  transaction in  inter-State 
trade and commerce.  Because of that 
lactma, the States  also lost a  good 
deal of income.  The House is well 
aware that in the seccmd Five Year 
Plan, it has been prpvided that tor 
the resources, the States should get 
an additional income  of  Rs.  112 
crores through sales-tax.  So, unless 
we give powers to the State to levy 
the sales-tax on  transactions in the 
course of inter-State trade  or com
merce, revenue will be  lost to the 
States.  A very intriguing  situation 
had arisen after the Supreme Court 
judgment of 6th September,  1955, 
whereby some of the people who had 
already paid taxes on these transac
tions just gave notice to the States 
for the refund of the  tax.  There
fore, ê had to bring in the Sales- 
tax Laws Validation Act of 1956, to 
validate all those taxes  that were 
imposed by those States  and were 
collected from the traders in order to 
avert the difficulties that  were ex
perienced by the States.
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Now, by the  present  legislation, 
we are just going to have principles 
determining as to when the sale or 
purchase takes place in the course of 
jnter-State trade or commerce, when 
the sale takes place inside the State 
or outside the State,  etc.  Chapter 
n deals with  these  points,  and 
Oiapter im deals with the rates, in
cidence of tax, etc. on  inter-State 
sales.  It is a small Bill of 16 clauses.

We paŝ  an Essential Goods Act 
declaring certain goods as essential 
to the life of the community accord
ing to which, whenever any tax was 
to be levied on those  articles, the 
permission of the Centre had to be 
obtained before levying the tax, but 
after the Constitution (Sixth Amend-̂ 
ment) Act of 1956, which came into 
effect in September 1956, after get
ting the assent of the Presidoit, that 
Act had become void and it had no* 
effect  whatsoever.  Therefore,  we 
have provided in clause 16 of this 
Bill that the Essential Goods Act be 
repealed.

We are aware that there were very 
strong feelings on the part of some 
people and on the part  of  some 
sections of this  House, when  the 
Constitutional  amendment was dis
cussed, that over and  above those 
six items which were recommended 
by the Taxation Enquiry Coitamission 
as of  special  importance,  certain 
other articles also should be added, 
particularly,  food,  salt,  etc.  We 
stated before the  House that  we 
would  consult the  States in  the 
matter.  We called a  conference of 
the representatives of State Govern
ments and we put this matter before 
them. The States advance the  argu
ment that the  Centre should  not 
expand this list of six items of raw 
materials.  Hiey stated that they are 
Govermnents representing the people 
of the States and that  they WQuld 
take care to see whether a certain tax 
on those  articles  would be  rather 
heavy or not and whether a tax should 
be imposed or not.  They said that the 
legislators of the  State  Assemblies 
were elected by the electors of those 
States concerned and the State Gov-

emments were responsible  to those 
electors and that therefore  it must 
be left to them as to whether there 
should be any tax on these commodi
ties such as food, salt, etc.  They said 
that it must be left to them to see 
whether they will impose any tax, 
or how much tax should be imposed, 
etc.  All these things must be left to 
the State legislatures  because they 
are responsible to the people pf the 
States.  They were therefore, strong
ly oîposed to any expansion of the 
list of these articles.  Therefore, we 
have brought in six items  only as 
goods of. special  importance.  For 
these articles too, we have  placed 
restrictions, saying that the tax shall 
not be more than two per cent at one 
stage in a State.  So far  as inter
state trade or commerce is concern
ed, we have generally restricted it to 
one per cent.

Thus» this is a Bill \fhich vitally 
affects thfe revenues of State  Gov- 
erpm̂ts and  the recommendations 
of the Taxation  fiiquiry  Commis
sion have bê  generally acoepted by 
the House when  the  Constitution 
(Sixth Amendment) BiU  was dis
cussed and the Constitution amended 
accordingly, in order to facilitate this 
legislation.' I hope the  House will 
support this motion and  will pass 
tbis Bill in due course.

Central Sales Tax  i8io
Bill

Mr.
moved :

Depnty Speaker: Motion

*Tĥt the  Bill to  formulate 
principles for determining when 
a sale or purchase of goods takes 
place in the  course  of inter
state trade or commerce or out
side a State or in the course of 
import into or export from India, 
to provide for the levy, collection 
and distribution of taxes on sales 
of goods in the course of inter
state trade or commerce and  to 
declare certain goods  to be of 
special  importance  in  inter
state trade  or  ccanmerce  and 
specify the restrictions and con
ditions to which state laws im
posing taxes cm the sale or pur-
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chase of such goods of  secial 
imortance shall be subect, be 
taken into consideration*.

The total allotment of  l̂ e for 
this ill is 10 hours as recommend
ed by the usiness Advisory Com
mittee and a roved by the House. 
May I know the sense of the House 
as to -what, time we could allot for 
general discussion and what time for 
the rest

Shri U. M, Trivedi (Chittor:  Six
hours for general discussion.

Shri Heda  (Nizamabad:  Certain
clauses are very imortant.

Shri M. C. Shah: It is a very simle 
measure.

An Hon. Member: Seven hours and 
three hours.

Mr. Deuty-Seaker: I think seven 
hours for ĝ eral  discussion  and 
three hours for the remaining stages 
would be all right.  I take it as the 
general sense of the House.  There 
is also an amendment that the ill 
be referred to a Select  Committee.
It is by Pandit Thakur Das har-
gava.  Is he moving it

Pandit  Thakur  Das  hargfava
(Gurgaon : Yes, I wish to move it.

Mr.  Deuty-Seaker:  He  may
move it now, so that the motion and 
his amendment may both be taken 
u for discussion.

Shri U. M. Trivedi:  That' wUl be
exclusive of the time allotted.

Mr.  Denty-Seaker:  Even if the
does not move it, the  total allot
ment of time is there.

31̂  ItTOf  : vilHN

That the ill be referred to a 
Sielect Coxnmittee  consisting of 
Shri l̂ ee Narayan Das,*  Shri 
Fulsinhi, . Dabhi, Shri hulan 
Sinha, Shri U. M. Trivedi, Shri 
N, . Chowdhury,  Shri  C. P. 
Gidwani, Shri N. P. Damodaran,
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Ramata  amlendu Mali  Shall, 
Shrimati  Uma  Nehru,  Shri 
Sarangadhar Das, Shri  Resham 
Lai angde, Shri N. C. Chatter- 
ee,  Shri  rishnacharya  oshi, 
Shri P. T. Punnoose, Shri . P, 
ûnhunwala, Shri Mohanlal Sak- 
sena,  Shri  . S.  Raghavachri, 
Shri G. L.  ansal,  Shri S.  S 
More, Shri T. T. rishnamachari 
and the mover, with instructions 
to reort by the 12th December. 
1956.

3RR ^  *rr..
 ̂ Ho ^

I

When I received a  coy of this 
ill, the Central Sales tax  ill, I 
was, at  that  moment,  extremely 
busy, with some work.  So, the first 
thing I did was to find  out if the 
wishes of the House in this matter 
had been taken notice of and accet
ed by the Government.  I only read 
on̂ line—clause 14—and I  wanted 
to find out whether foodgrains have 
been included here or not.  To my 
great astonishment  and  dismay, I 
found that foodgrains  had not been 
included. '

I would very humbly reuest the 
hon. Finance Minister kindly to look 
into the debates which took lace at 
the time of the Constitution (Tenth 
Amendment  ill.  At  that  time, 
many Members stood u in their seats 
and reuested the Government to be 
kind enough to include  foodgrains. 
A erusal of those discussions would 
show that though we did not want 
any. undertaking to be given by the 
hon. Finance Minister at that time, 
yet, we were vociferous in exress
ing our wishes ^d in asking him to 
consider the uestion symathetical
ly. ' At that time, he also asked us 
to realise the situation, and aid that
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was not in a' position to give any 
undertaking.  We  really  iid  not 
want an undertaking from him.

13 hrs.

With your permission, I would like 
to quote certain  portions of . his 
speech delivered on the  29th May 
1956 in connection with the Consti
tution  (Ninth  Amendment)  Bill. 
Soon after he concluded his speech 
moving the consideration of the Bill, 
the question of allotment of time for 
the different stages of the Bill arose. 
In the meantime, I put him the fol
lowing question.  (Page 26,  681 of
stencilled Lok  Sabha  Debates of 
29th May 1 )̂ :

“May I be allowed to pui one 
question to  the  hon.  Finance 
Minister?  He himself  has been 
pleased to indicate that so far as 
the question of articles of rpecial 
importance are concerned,  they 
will be considered later.  Ir. the 
Joint Committee also, there was 
mention about it and I want to 
know from him specifically if he 
is agreeable to include foodgrains
* among  articles  of  ‘special  im
portance*.

Shri C. D. Deshmukh:  It will
be for Parliament to decide when 
the second Bill is broû t before 
it  I have indicated the possibi
lity of  including one or  two 
articles.  In other words, I have 
not rul̂ out  the inclusion  of 
articles like foodgrains.”

In the  earlier  portion  of  his’ 
speech,  he had  stated that  one or 
two things more could be included 
in the list.  On the basis of this I 
:told him :

“If there is any likelihood of 
foodgrains being included, much 
of the criticism will go. away.

Shri C. D. Deshmukh: It would 
not be right and proper for me 
to giye an undertaking  in this 
respect.”

To this I stated—

‘*We do not want any  imder- 
taking.”

4 DBĈ MBKR 1956 Central Sales Tax
BUI

1̂14

The dî ussion proceed̂, on when 
Shri C. C. Shah interrupted:

*Toodgrains are of special im
portance in inter-State trade and 
commerce so that Parliament can 
include it.”

Upon which I remarked:

“I am sorry I put the question 
only to the hon. Finance Minis
ter.”

To this Shri  C.  D.  Deshmukh 
replied—

“What I say is that I do not 
think it right to make  a state
ment as to what Parliament will 
do on a further occasionT.*’

Then I put it to him again—

“I do not want that.  I   ̂ 
also a part of Parliament and I 
know what it will do or not do.
I only wanted to know from the 
hon. Finance Minister if, in his 
opinion, tiiere is  any likelihood 
of the inclusion of foodgrains in 
articles of  special  importance. 
That is the only question.  If he 
wants, he can give us a reply.

Shri C. D. Deshmukh:  The
question is not so easy as to say 
whether foodgrains  will be in
cluded in the Bill to be brought 
forward before the  next House. 
What he is  asking is  whetiier 
there is a liklihood of foodgrauts 
being included in the next legis
lation to be passed by Parliament-

Pandit Thakur  Das Bhargava:
In the Bill and not by the House.

Shri C. D. Deshmukh: So far as 
the proposal is cwicemed, what I • 
have undertaken is to communi
cate to the State Government the 
views of my  hon. friend  and 
others in this matter.. I am hot 
aware  myself  of any  strong 
reasons why foodgrains  should 
not be included. Therefore, there 
is  the  likelihood  of foodgrains 
being included in that Bill that 
will come before the House, pro
vided we carry conviction to the 
State Governments concerned.”
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[Pandit Thakur Das Bhargava]

In the coiurse of his reply to the 
debate on the Motion for considera
tion  the  Finance  Minister  said 
(Page 26, 796 of the stencilled debates 
of the 29th May 1956) :

“Circumstances may easily arise 
where it would not  be difficult 
to prove that foodgrains move
ments are of great  importance 
in the inter-State trade and com
merce.  If so, I do not  expect 
any great  difficulty  in carrying 
this message, shall we  say, to 
the State  Governments.  This 
view is shared by some  of my 
coUeages in the Cabinet, if I may 
disclose’it.  So, I would  advise 
that we  leave  this  particular 
matter there and for the moment 
proceed with this piece of legis
lation as we have it before us."

The Bill then entered  clause by 
clause consideration.  When  clause
4 whidi  related to  amendment of 
article 286 came up for discussion, I 
said (Page 26, 809)—

“From that  very  standpoint, 
my stand is this.  Let the Finan
ce Minister go to any  part of 
the., country and take the opinion 
of the people who are concerned.
As I said before, so far as neces
saries of life are concerned, 99*9 
recurring per cent, will be iound 
to favour the point of view which 
I am submitting.  I  am  very
glad that some of the  Cabinet 
Ministers think like  me.  I am
further glad and I  believe in
my heart of hearts that the hon. 
Minister is one  of  them  who 
thinks like me that necessaries of 
life are the last  things which 
should be taxed so  far as the 
poorest people in the land  are 
concerned.  On the contrary, we 
have changed  our  opinion In
deference to the opinion of the 
Finance Minister.”

As the disc\ission on the Consti
tution (Amendment) Bill proceeded, 
IhOû there was no specific under
taking given, yet  hî esq̂ectations 
were raised and we did believe that

foodgrains would be included.  I was 
not the only person; I have  gone 
through the entire debate and I find 
that Member after  Member  rose 
and put forward this suggestion, and 
even Members who hold views con
trary to those held by me suggested 
that foodgrains at least should be in
cluded in the list.

I would in this connection make a 
reference to the Report of the Taxa
tion  Enquiry  Commission.  The 
President of the  Commission,  Dr. 
John Matthai was of the view that 
so far as foodgrains are  concerned 
they are in a peculiar position. Now 
I find that foodgrains have been ex-
eluded.  The hon. Shri  M. C. Shah 
just now said that the States held 
the view that this is a matter to be 
decided by the representatives of the 
States and that they were not wil
ling to  accept the  suggestion by 
Members of this House.  It  would 
have been much better if the whole 
correspondoice  between the States 
and the Central GovOTunent as well 
as the opinions of the various States 
had been  circulated  to  us.  This 
would have  enabled us to  know 
which of the States did  not accept 
the proposal.  It is quite clear that 
this House can if it so likes include 
foodgrains among the declared arti
cles.  There is  no doubt  about it. 
This House should have  been givim 
an  opportunity  to  exercirc  its 
sovereign right of enacting this law, 
It is this Parliament alone which is 
competent to enact a law of  this 
nature and the House  should have 
been allowed to have its say.  That 
can only be done when there is a 
Select Committee.  This would have 
given us an opportunity to know the 
Intensity of  feeling  among  the 
States and l̂l̂ether the Members of 
the State Legislatvires were consult
ed or only the executive part of the 
Government took  up  this  stand. 
After all it is a question of agree
ment between the States  and the 
Centre and the  Members of  this 
House should have been allowed to 
have their say in the matter.  If the 
C5ovemment agreed with the States
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in a matter of this kind behind the 
back of this  Parliament, I do not 
think they were  justified in doing 
so.  Even  when  the  Constitution 
(Amendment) Bill was under  dis~ 
eussion in the House, I pointed out 
that the hon. Finance  Minister was 
not right in coming to an agreement 
with tĥ States and facing us with a 
fait accompli.  The hon. the Finance 
Minister made* it clear to ui that he 
would communicate the view of the 
Members of this House to the States. 
When I pointed out that it was not 
merely the view of the House, but 
of his colleagues in the  Cabinet, hĉ 
did not contradict me.  I therefore 
thought that foodgrains  would not 
be the first casualty so far as this 
Bill is concerned.  The  matter may 
be taken to the Select  Committee 
and debated  there.  We may  be 
shown how the States have reacted 
to this proposal and we may  also 
be able to impress upon the Finance 
Minister our feelings in this matter, 
because it is not a question that has 
eropped up now.  When this ques
tion was debated in the Constituent 
Assembly, some of us  had occasion 
then to take part in the debate.  I 
sent in about 20 amendments .so far 
as this matter is concerned and you 
know the whole history; you  know 
how this thing developed  and how 
ultimately we  accepted the  provi
sions which  were existing in  our 
Constitution before this Constitution 
(Tenth) Amradment Bill was passed.

Originally, in the chapter on funda
mental rîts, there was  clause 16 
which said that “trade and industry 
throughout the whole of India 
be free” thoû the Parliament was 
given the power to make any laws 
it liked.  That was not alone; there 
were other articles in  the Consti
tution scattered all over and ultima
tely these were all incorporated in 
articles 301 to 307 as also, article 286. 
At that time all  these arguments 
were gone into and it so  happened 
that our present Finance 
participated in the debate  and gave 
the final  reply.  I had  moved an 
amendment  that the word  ‘‘tem
porary- may be put in  one of the

sub-clauses.  Then the hon. Finance 
Miĵter expressed his opinion that 1 
was perfectly wrong in  asking for 
the word “temporary” to be pat in 
that particular clause.  At that time 
he said that he could not see in the 
near  future any  time  when  we 
would be self-sufficient in the matter 
of foodgrains;  This is what he said::

“Let me take one  particula]̂ 
amendment of my  hon.  friend 
Pandit Thakur  Das  Bhargava.

 ̂ He objects to  the wording  of 
clause (2) of article  274C.  He 
sa3rs that a situation arising from 
scarcity of goods must be quali
fied by the word “temporary*̂  I 
am asking my hon. friend if he 
can today say that the scarcity 
of goods in this  country which 
manifests itself in various parts 
of this country is going to be a 
temporary affair.  Is  it  not a: 
matter which is going to be more 
or less permanent,  certainly for 
a period of years,  probably de
cades?”.

I said, “Certainly not”.  Then, he 
continued:

“If my hon. friend  holds that 
opinion I can  only  agree  to 
differ.  I for my part do  hold 
that our present position in the 
matter of food and ̂ĉrtain other 
essfential  commodit|̂ &the  scar
city that is attached lo th»n-4s: 
a thing which it wifi be difilcult 
for us to  get over even  in a 
period of a decade and over.  If 
my hon. friend is an optimist, t 
have no quarrel with him, but I 
am not one >pf the category that 
holds such opinions.  I  have a. 
right to say that the fundamental 
purpose of this  Constitution is 
that it should enable thfe citizen- 
of this country to live.  On this 
fundamental principle there can 
be no difference of  opinion.  I 
do believe that we caxmot fetter 
the light of a State to order the 
economy of the country in 8ud» 
a way that the maximum number 
of people will be  benefited ter 
it**
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[Pandit Thakiir Das Bbargava]
He proceeded fitrther and it was 

at his instance that article 274 etc. 
whi<̂ are now articles  301 to 306 
were put in the Constitution.  I may 
:hiimbly point out to the hon. Finance 
Jiinister that in the matter of food, 
his predictions have not proved true. 
•On the contrary, I maintain that we 
have attained selfr sufficiency in the 
matter  of  food.  Originally  the 
' <TOvemm«il proposition was that it 
shall attain self-sufficiency  in 1951. 
But did not succeed according to the 
Government; according to  some of 
us, it did succeed and  the controls 
-were  not  justified.  Ultimately  the 
controls were removed.  The  Grov- 
emment used to say that .there was 
only iO per  cent,  deficiency.  But 
now as a result of the Five  Year 
Plans  and  other  effoîs made  by 
Government after spending hundreds 
of crores of rupees, the food situation 
lias improved a lot.  Durî the last 
five years, the increase has Been more 
than . 10 per cent With  regard  to 
certain articles like rice, we begun 
exporting also.  So, I maintain that 
we have attained self-suiBciency in 
food and that we are not deficient, 
ihough I know that  Government is 
even now importing  these articles. 
Tliat is an  enigma to  us.  Outside, 
5n the country, they \say, *‘we  have 
solved the food problem”; but, when 
we come to the House, we find that 
Ihere are so many articles imported 
from America etc. and there are rice 
deals, with  Burma.  The  Govern
ment say, it is for the  purpose of 
storage that they are importing food- 
grains.  So far as the  exponents of 
the Govemmept view are concerned, 
:they  My  from  the housetops  that 
self-sufficiency has befen attained. We 
do not find the deficiency  in the 
country .which we  used  to  find 
t)efore.''  I, should say that we  have 
attained, if not  full  suflRfciency, a 
tolerable state of sufficiency and we 
need not worry for the fuiure. There 
is also the second Five Year Plan 
and we find that efforts  are being 
made tq increase the food production 
still mbre.  Foodgrain  is  a  stuff 
which concerns the poorest man; this 
is an essential thing  which should

go into the category  of  declared 
goods.

If, you look at the Essential Goods 
Act, 1952, you will find that the Unt 
place of importance was  given to 
cereals and pulses and other things 
came subsequently,  It  appears  to 
me now that there is a certain kind 
of competition  betwe<en  articles of 
food and raw materials and manu
factured  articles.  Manufactured 
articles are not found in the cate
gory of declared goods.  Some of the 
raw mat̂ als are included in this 
category. When  the  Constitution 
Amendment Bill was being consider
ed, the hon. Finance Minister told us 
that he had  received some telegram 
from the Finance Minister of some 
other State saying that manufactured 
goods ought not be included in the 
list.  I thought at  that time  that 
some Minister fcrom  Bombay might 
have sent that telegram; I  did not 
know anything; it was a mere sur
mise.  I do not know whether it is 
correct.  1 brought to the  attention 
of the House that cotton was includ
ed, but not cloth.  This means that 
the Government  is  favoviring  the 
richer people, the manufacturers, at 
the cost of the  producers of raw 
materials.

So  far as all these articles are con
cerned, I am  conscious that  there 
must be uniformity of prices in the 
country.  Even at  the  very  start 
when we were discussing this in the 
Constitu«it  Assembly.  I submitted 
these arguments for the co;isideration 
of the Ifouse.  Even at the risk af 
repitition, I would humbly  request 
the House  to consider this  natter 
from the standpoint of the ordinary 
man.  I have submitted those argu
ments before and I repeat them now. 
What is the use of yourBhakra Dam, 
Hirakud and the Tungabhadra Dam? 
How do these  dams  enthuse  the 
people who have not  got enough 
fbodgrains.  The country, is one and 

. there should be uniformity of price. 
The advjgitage of all these  things 
should be given, to âch  and every 
person in the country.  In regard to
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manufactured  articles,  supposing 
Bombay Mills  produce very  good 
cloth and if it is supplied to me not 
at the price at which it is supplied 
in any other place, how do I stand 
to benefit by it? The first requisite 
of one unit or one  country is that 
ordinarily  speaking, the  prices at 
least of the necessaries of life should 
be the same all over India.  Other
wise, I feel that so far as provincia
lism or parochialism  is  concerned, 
they will get better of us.  I there
fore think that this matter should be 
reconsidered and debated  before a 
Select Committee and we should be 
told why the Grovemment  are im- 
able to accept this one recommenda-̂ 
tion, which we  thought  would be 
accepted  by the  Government.  Or
dinarily, all the Bills  that  come 
before this House are taken to the 
Select Committee.  Because, it is in 
that cool and collected  atmosphere
that all arguments  are made, and
the pros and cons  are considered.
Here, in this House, when  an amend
ment is moved, the Government takes 
a stand and then we know what the 
result is.  Even the most reasonable 
amendments are lost in the heat of 
the moment.  When we  are in a 
Select Committee, it happens, every 
question is thrashed  out, arguments 
are advanced and every one has at 
least the mental satisfaction that the 
hon. Minister in charge of the Bill 
has convinced him or tried to con
vince him.  We may  differ,  I  can 
umderstand that.  But, we get  the 
satisfaction that everybody  is tried 
to be  convinced.  We  have  found 
that in spite of strong feelings, the 
feelings of the House have not been 
cared for by the  Government and 
they have, perhaps,  cared for the 
views of the Executive policy of the 
State Governments.  I am very much 
doubtful if  the  State  legislatures 
have bfeen consulted in this matter. 
If the State legislatures  had been 
consulted,  my own view is,  they 
would have said, let the Centre keep 
this power.  We are not opposed to 
the State legislatures.  We know they 
are very responsible people.  At the 
same time, under the stress of cir
cumstances, when you want money

508 L.S.D.--2.

for a particular purpose, the easiest 
course is to just include an article in 
the sales tax.  You get the money. 
This is the difficulty.  In the Centre 
we know that there are certain limi
tations beyond which no Government 
could go, be it the Central Govern
ment or the  State  Gk>vemments. 
That caution is likely to be removed 
if the matter is debated in the State 
legislatures.  Not that  I  deny the 
responsibility of the  State legisla
tures.  They are responsible  people. 
They can certainly have  their say 
in a matter like this.  It was on this 
account  that  we  enacted  article 
286(3).  Otherwise, all  these argu
ments were there even then. When 
we enacted article 286(3),  we said 
that so far as essential  articles are 
concerned, only those  States TK̂iich 
already had taxes like  this, were 
exempted.  They were  not entirely 
exempted.  In regard to all the other 
States, we enacted that no law could 
be passed by a State legislature un
less it received  the  assent of the 
President.  That was a very  great 
check.  In respect  of  even  those 
States where these tastes are already 
there, they could not increase their 
taxes.  We are now  giving a carte 
blanche.  One effect of this law x̂rill 
bê in regard to articles which are 
not declared goods, the State legisla
tures will get full,  complete, un
restricted authority to do v/hSLt they 
please.  When this  institution was 
drawn up, I did not ateept this posi
tion.  When we were going, into, this 
matter, I even submitted an amend
ment for the  consideration  of  the 
House, saying that even in regard to 
articles which are not essential, the 
Centre should  given power in order 
to ensure uniformity of taxation and 
freedom from taxation  of essential 
articles.  My  amendment  was not 
accepted.  That is a different matter. 
Even now, I submit that you should 
discharge your rê nsibility  to  tbe 
whole of India.  The Central Govern
ment is no less rê Kmsible than the 
State Governments.  I should say they 
are  more responsible.  After all̂ all 
the people are Citizens of India  and 
not citizens of particular States.  The
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Central Government has  got  more 
responsibility.  So far as the poorest 
people are concerned, I  think ti\e 
Central Government is not only more 
responsible, but, at the same time, 
in my humble opinion,  it is in the 
position of a trustee.  The people in 
the States and elsewhere look up to 
the Central  Government  for pro
tection from the vagaries of the State 
legislatures.  It was for this reason 
that in articles 300 to 307 we enacted 
that the States will not be  able to 
put even reasonable restrictions un
less and imtil they get the sanction 
from the Central Government.  You 
will find in article 307 that we have 
enacted that some Authority will be 
appointed to see that  these provi
sions are not  contravened.  Article 
307 says ;

“Parliament  . may  by  law 
appoint such authority as it con
siders appropriate for  carrying 
out the purposes of articles 301, 
302, 303, and 304, and confer on 
the authority so appointed such 
powers and  such duties  as it 
thinks necessary.”

I do not know if any action has 
been takei under this provision.  No 
authority has been  appointed  and 
nobody has cared to find  whether 
these articles 301 to 304 have been 
utilised or not and whether in the 
States there  has  been  excessive 
taxation.  People  have  complained 
and complained bitte(rly.  We know 
of the agitation thai took  place in 
the U.P. when the Government  of 
India agreed to allow them to  levy 
certain  taxes  on  foodgrains.  We 
know  what  took  place there.  No 
authority has so far been appointed. 
I do not know whether the States 
have, as a matter of fact, behaved in 
such a wrong fashion that the Govern
ment of India might have to take any 
action. I wish now, when they  are 
giving this kind of power to the States 
that the authority imder article 307 
is appointed so that it can see that 
in regard to necessaries  and other 
articles, there is no  discrimination 
and apart from discrimination, there 
is no excessive restriction.  In article

304, the words are:
"impose such  reasonable res

trictions on the freedom of trade, 
commerce or intercourse with or 
Within that State as may be re
quired in the public interest,”

But, the rider is very strong.  It 
says:

“Provided that  no  Bill  or 
amendment for the  purpose  of 
clause (b) shall be  introduced 
or moved in the Legislature of 
a State  without  the  previous 
sanction of the President.”
Even now, the Government of India 
is charged with the responsibility of 
seeing that, so far as article  304  is 
concerned, the State legislatures  do 
not outstrip those bounds, wihich are, 
as a matter of fact, restrictions of the 
authority to an extent.  Unless  the 
Government of India agree, they can
not put any unreasonable restrictions.
As  I  was submitting, article  307 

requires  the  appoiîtment  of  this 
authority.  The rights given in arti
cles 301 to 305, according to me, are 
justiciable.  The matter can be taken 
to the Supreme Court whether the 
States have behaved correctly in this 
matter.  Even in  respect  of Parlia
ment, this matter can be taken to the 
Supreme Court.  I agree  with  the 
view of the previous Finance Minis
ter—probably these are the views of 
the present Finance  Minister ali*o— 
that we shall have to put tax on the 
common man, if our Second Five Year 
Plan is to succeed.  I know that we 
cannot but tax the common man. I am 
not averse to taxing him.  After all. 
the Second Plan is for this benefit and 
for the benefit of the coming genera
tions of India.  At the same time, as 
I submitted  before, and  with your 
permission I am repeating it, the Ques
tion of questions is whether in doing 
this you are going to tax the poorest 
in this land.  We have been told in 
this House by hon. Ministers of the 
Government of India that people in 
Orissa and other places  do not get 
even five annas a day.  This is  an 
average, which means that some  of 
them must be getting probably half 
of this amount.  Similarly,  the old
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«toiy that we used to trot out when 
the Britishers  were there  was that 
one-third of the population does not 
€ven get two full meals a day.  It is 
not an old story now.  Probably it is 
true that many people do not get two 
square meals a day.

Shri V. P. Nayar (Chirayiukil): One- 
third may have changed to one half.

Pandit Thakur Das Bhargava: Last 
time, the hon. Finance Minister, as his 
first gift to the people of India brought 
in the duty in respect of doth, etc» 
I do not know how far he has suc
ceeded in his effort.  This House pass
ed the Bill though some of us very 
himibly requested him to take such 
measures as would not in̂ se a tax 
on the poorest in the land.  Today 
also, I have submitted an amendment 
that coarse cloth should be regarded 
as a declared article.  I only plead for 
one kind of people.  I do not want 
that the Government may not realise 
his fun taxes.  These two Bills are 
already before us, for Rs. 16 crores 
or more.  He is entitled to do what 
he likes and take as much tax as he 
likes from the rich people and from 
the middle class people, and I would 
go further and say, even ^m those 
people who are called ordmary peo
ple, but with  very great respect  I 
submit that such persons about whom 
it is said that they get five annas a 
day  and  who are  getting a  very 
meagre amount of cloth should not be 
taxed, whatever may happen.

Some time back we  were given 
Eome figures about indirect taxation 
etc.  The broad question  does not 
come in.  1 only want that he may 
take whatever steps he likes to ensure 
that these poor people are not affect
ed by these provisions.  I do not see 
how this can be done unless you bring 
foodgrains and  coarse cloth  within 
the definition of “declared articles”.

An amendment has been put in by 
Shri Tulsidas to enact  back all the 
various provisions of the Central Sup
plies Act and include  them  in the 
category of declared goods.  I am not 
going so far.  I am only submitting 
that apart from other things, at least

foodgrains and fodder and coarse cloth 
must be regarded as declared articles. 
I know these are the very  things 
which can give you large income if 
you tax them in the manner that the 
State Governments may like to tax 
them.  Therefore, so far as this aspect 
is concerned, I am anxious  that the 
matter may go to the Select Commit
tee, and all the provisions and all the 
various views may be put before us. 
As I said, Shri M. C. Shah and the 
previous Finance BAinister were really 
agreeable in their heart of hearts not 
to tax the poor people.  I hold the 
same opinion about our present Fin-̂ 
ance Minister, that so far as the poor 
people of this country are concerned, 
he has a soft comer for them.  If the 
two Finance Ministers and the hon. 
Members agree and if the State Gov
ernments do not agree, it will be a 
good  medicine,  and  a  wholesome 
medicine, that we are giving to the 
State Governments to see that they do 
not utilise the powers which we are 
giving for the purpose  of adversely 
affecting the poorest in ̂ e land. This 
is my  humble  justification.  I  was 
imder the  impression that this  will 
be done, and  I find that my  hopes 
have been frustrated'̂ am extremely 
sorry to see ihat we have not suc
ceeded, that this Parlimnent has not 
succeeded, because I know every Mem̂ 
ber of this Parliament is anxious that 
so far  as  foodgrains,  fodder  and 
coarse cloth are concerned, they may 
be considered  declared articles.  Of 
the; iState Governments defeat us in 
our purpose, we will only say that we 
are defeated because of our own hon. 
Finance Minister.  If he agreed with 
us, I think  the State  Governments 
would not have been so bold.  After 
all, as between the State legislatures 
and the Central Legislature, I think it 
is the Central  legislature  which  is 
much more  powerful.  I need  not 
remind the M̂ bers  of the  provi
sions of articles 356 and 365 of our 
Constitution.  If I am correct in my 
appraisal of  the views of  the hon. 
Members of this House, I would only 
beg of the hon. Finance Minister to 
take this Bî to the Select Ccanmittee, 
and there 6t lêst include these two
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or three things in  the category  of 
•‘declared articles”.
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Shri Kamath: He wants to be on 
the Committee.
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As regards other matters which are 
included in this Bill, unfortunately I 
am neither an  industrialist,  nor  a 
manufacturer, nor a trader, and I do 
not know mudi of the ins and outs of 
these things.

Shri Kamath (Hoshangabad): 
are much more than that.

You

Pandit Thakur Das Bhargava:  It is
very kind of you to say that.  So far 
as the principles are concerned, the 
hon. Finance Minister, while  speak
ing on the previous Bill, stated that 
the matter of financial principles is of 
great importance and complexity and 
that there will be ample opportunity 
to go into  these matters  and  see 
whether  the  right  principles  are 
evolved.  I do not  think when  the 
Government brings forward this Bill, 
they should have this kind pt haste. 
It does not allow the Members of this 
House to tmderstand those principles 
and to see  that the  principles  are 
ev<aved in the right  manner.  It is 
only in the Select  Committee  that 
this can be done.  Otherwise, when 
the Government has  come forward 
with  an ipsi  dixit  and  wants  to 
enforce it in the House, the Members 
-ire helpless.  I have never seen QUls 
at  this  importance  being  rushed 
throû like this, even a Select Com
mittee not being allowed.  What  is 
the use of Select Committees at all if 
in regard to a Bill of this kind we 
cannot have a Select Committee?  In 
the Select Committee all these mat
ters can be gone into and all these 
principles can be..... *

Shii V. P. Nayar:  Who  are  the
Members  of the  Select  Ccmmiittee 
which the hon. Member proposes?

Pandit Thakur Das Bhargava: I am
quite agreeable to increase the num
ber of Meml̂î, and if some of tiiem 
are not adôtable to the hon. Mem
ber, let the names be deleted.  This 
motion is before the House.

Pandit Thakur Das Bhargava: Cer
tainly, he will be in the Committee. 
I only request the hon. Finance Min
ister kindly to agree to this motion 
for reference to the Select Committee. 
If he  thinks  any  other  Members 
should be here, I have absolutely no 
objection to include them.

At the same time, I have seen that 
the matter is not delayed.  After all, 
it is a good Bill and the Government 
and the States think that it is a good 
Bill and should be passed as soon as 
possible.  I have therefore fixed 12th 
December for the Select  Committee 
t« report so that the Government may
be able to get this measure passed in 
both the Houses.  It is in no spirit of 
idleness or  cavilling  or  something 
like tliat I am moving this motion.  I 
am moving this with all respect to 
the Finance Minister and this House. 
I want  that this  House should  be 
enabled to consider all these matters 
in the right spirit and that we may be 
able to discuss and understand right* 
ly all these questions which are the, 
subject matter of this Bill.

13-38 hrs. ̂

[Mr.  Speaker  in the Chair.]

As a matter of fact, there are per
sons who do not have sufficient know
ledge of these subjects, they do not 
also follow these matters.  Their will
ing consent,  their  intelligent  and: 
understanding consent should be taken 
for this Bill.  For instance, there are 
certain offences the  gravamen  of 
which  we have not  been able  to 
understand.  I would therefore sub
mit that this Bill may be referred to* 
a Select Committee, not with a view 
to prolonging this process of enacting 
this law, but  with a view  to fully 
understand all the' principles  which 
are hidden or explicit in this Bill.

I would also have liked that certain 
figures had been circulatĉd to Mem
bers of this House so that we cotdd 
know what was the revenue to the
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(Government from these taxes on food- 
grains in the States where foodgrains 
are taxed, and other relevant figures 
also, what would be the effect of this 
two per cent or one per cent which 
is proposed, what  are the  present 
rates, how in the various States the 
revenues will be affected—all  these 
matters are very pertinent, and in the 
absence of these, it is very difficult 'to 
•come to a conclusion whether two per 
cent or one per cent is correct. I have 
given notice of an amendment that it 
may be one per cent. It is only with 
a desire to see that the tax is as little 
as possible.  I do not want to put it 
less than that At the same time, I do 
not know what amount the Govern
ment will be collecting,  if you make 
it two per cent or one per cent.  In 
the absence of these figures, it is most 
difficult to give any opinion which is 
an intelligent opinion.  If you wimt to 
have the Bill passed in this way with
out the hon. Members of the HoUse 
:fuUy understanding  the implications 
of it, that is another matter, but if 
you want that we may understand and 
go with you, then  the best thing  is 
kindly to give these figures, enlîten 
us, take the matter to the Select Com
mittee and convince  us that  this is 
necessary.  I stated last time, and I 
am repeating it now, that if we under
stand that the only way in which the 
Second Five Year Plan can be put 
through is the one which is proposed 
by Government, then we shall hesitate 
before saying  anything  adverse  to 
this measure, though  I  feel  very 
strongly that so far as the poorest in 
the land are concerned they should not 
be taxed.  So far  as these  poorest 
people are concerned, I do not want 
to  give any graphic description  of 
their condition.  But I would submit 
that with all your plans on the one 
side and with the interests  of these 
poor people  on the other, I would 
rather say  that these poor  people 
should not be taxed than that I should 
have all your plans etc.  Your plans 
are for the other people, for the richer 
people, for the middle-class  people 
and even for the ordinary people, but 
so far as these poor people are con- 
<emed, they are »®re concerned with

the two loaves of bread and the ten 
or eleven yards of cloth  that- tĥ 
have.

Sim Sixteen yards.

Pandit Thakor Das Bhargava: Ten
or eleven yards is the average.  If 
even these are to be taxed, 1 do not 
know what the meaning of this wel
fare State is.

Shri : Tarewell State’.

Sbri  ML  S.  Gompadaswamy
(Mysore): But not well-fed State?

Pandit Thakor Das Bhargava: That 
is for Shri Kamath to say. So far as 
I am concerned, I do wish and I do 
believe that it is a welfare State, and 
everything will be  by this Gov
ernment to see thû :̂ welfare State 
is there not in riime only,  as Shri 
Kamath says, but in spirit also.

. The Minister of Finance and Iron 
and Steel (Shri T. T. Kristanamachari):
What does Shri Kamath believe in?

Pandit Thakor Das Bhargava: He
says Tarewell StateV as  he is going 
to America or EngMnd.

Shri Kamatt: I said 'Fare  well
State’, not ‘Farewell .State’.

Pandit Thaknr Das Bhargava: With 
all the emidiasis at my command, I 
have to make this last appeal to you 
to accept my amendments for refer
ence of this Bill to a Select Commit
tee, for, I feel that nothing will be 
lost in the seven or eight days that 
will elapse before the Select Com
mittee present tiieir report.  When the 
Bill comes up again, if you convince 
us, we shall be with you.

But, for the  moment, I can  only 
say that we do not understand the full 
nnplications of the Bill.  We are not 
convinced that it is rî t not to include 
foodgrains and coarse  clo&  within 
the category of declared  articles, in 
spite of the  opinion  of this  House 
declared in an unequivocal manner. 
In fact, this fact has also been accept
ed by the Moyer of this motion. The 
previous Finance  Minister had  also
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Pandit Thaur Das harava

Mated cateorically that most o the 
Members anted it.  So, i, in site 
o all this, you do not ant to include 
loodrains, coarse cloth etc.  ithin 
the cateory o declared articles, then 
it is tantamount  to sayin that  the 
ill o this ouse and the oinion o 
most o the Members o this  ouse 
ill not be iven eect to and demo
cracy ill be bauled o its due.

Shri . C. Sodhia (Saar) In order 
to be able to su ort the motion, I 
ant to ut one or t o uestions to 
the Minister o Finance.

Mr. Îeaer  e may ut  them
later on.

Amendment moved

That the ill be reerred to a 
Select  Committee  consistin  o 
Shri Shree  Narayan  Das,  Shri 
Fulsinhji . Dabhi,  Shri hulan 
Sinha, Shri U. M. Trivedi, Shri N.
.  Cho dhury, Shri  C. P. Gid- 
ani,  Shri N. P.  Damodaran, 
Rajmata amlendu  Mati  Shah, 
Shrimati  Uma  Nehru,  Shri 
Saranadhar Das,  Shri  Resham 
Lai ande, Shri N. C. Chatterjee, 
Shri rishnacharya oshi, Shri P.
T. Punnoose, Shri . P. hunjhun- 
ala,  Shri  Mcdianlal  Sasena, 
Shri . S. Râ vachari, Shri G.
L. ansal, Shri S, S. More,  Shri 
T. T.  riahnaTnarhtri  and  the 
Mover nh instructions to reort 
by the 12h. December, 1956.

The  discussion  on  the  oriinal 
motion as ell as the  amendment 
thereto ill roceed no.

No, Shri V. P. Nayar.

Shri . C. Sodhia I may indly be 
allo ed to ut my uestions.

Mr. Seaer Why should the hon. 
Member not ait?  Does he ant that 
unless his uestions are ans ered, no 
discussion  should  roceed  in  the 
ouse?

Shri V. P. Nayar  eore I heard 
the Mnister, 1 thoût that 1 ne 
somethin about the ill, but ater

his seech I must coness that I dd 
not no hat I thouht I did.

Ater hearin  my revered  riend 
Pandit Thaur Das  harava, I am 
inclined to thin that he has  very 
successully made out a case or the 
reerence o this ill to a Select Com
mittee, because the issues hich my 
hon. riend Shri M. C.  Shah osed 
beore us as very simle  and non- 
controversial do not really seem to be 
so simle and non-controversial.  For 
examle, so ar as the inclusion o 
ood is concerned, e ant to study 
it in all its asects, and I am certain 
that much better or can be done 
on this, as su ested by my esteemed 
riend, i e ere to have a thorouh 
discussion in the Select  C(mmiittee. 
Ater aU, there should be no objection 
raised to  this course,  because  the 
Mover o the motion or reerence o 
the ill to a Select Committee  has 
laid do n a date hich comes ha i
ly ell ithin  this session.  I  am, 
thereore, inclined to ut in a ord 
o recommendation or the accetance 
o this  motion, and  I reuest  hon. 
Members to su ort this motion.

I ant to mae only a e observa
tions o a eneral nature in reard to« 
this ill.  It is ood that  ater the 
assumtion o o er imder the Con
stitution  (Sixth  Amendment)  Act». 
Grovemment have no come or ard 
ith the ormulation o certain rin
ciles hich should uide inter-State 
tax.  That does not commit me in any 
ay, nor do I aree, to the rovisions 
as contained in this ill.

From the Statement o Objects and. 
Reasons, e ind

This ill sees to  rovide or 
the leislation authorised by  the 
Constitution  as amended  above 
ith a vie to enablin the State 
Governments to raise  additional 
revenues by levyin tax on inter
state transactions  hich  are at 
resent immune rom  tax under 
their resective sales-tax las.

This, I resume, is the rimary ur-̂ 
ose or hich this leislation has no
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been brought forward.  But on going 
through the provisions of this Bill, I 
am inclixk«d to thmk that if this Bill 
is implemented as it is— am remind
ed of the favourite expression of my 
hon. friend Shri Kamath who often 
says that it should not be by hook or 
by crook—Shri Kamath win be justi
fied; the collection of revenue will be 
more by crook than by hook.  .

Central Sales Tax  4 DECEMBER 1956
Bill

Shri U, M, Trivedi: Rather, by hook.

Shri V. P. Nayar: On going through 
the provisions of this Bill, I find that 
the incidence of the new taxes on the 
common people of our coimtry  has 
not been  considered  in a  manner 
which it  deserved.  We  know,  for 
example,  that despite  the revenue- 
yielding  cĵ city  of this tax, it  is 
certainly an indirect  tax, and  the 
common man will have to bear the 
burden.

If we analyse the recent trends in 
the revenues, we find that the reve
nue from general sales tax of all the 
States together—according to my cal
culation; I am subject  to correction 
by  my  hon.  friend  opposite—has 
increased from Rs. 56-38  crores  in 
1950-51 to about Rs. 70*69 crores in 
1956-57 (as seen from the  Budget). 
In the Second Five Year Plan, there 
is a further increase of Rs. 112 crores. 
We must think of this Bill only in 
this context, namely, that taxes on 
income, including the corporation tax, 
which stood at Rs. 173*22 crores in 
1950-51 have only risen to Rs. 190*3 
crores in 1956-57.  This was the posi
tion just before the recent proposals 
which my hon.  friend the  Finance 
Minister Jias introduced.  If you take 
into accoimt  the total  percentage, 
then you will find that while, on the 
one hand, the indirect tax by way of 
sales tax has been mounting up in 
percentage and has been going up in 
a progressive way, what Government 
have collected by way of direct taxa
tion, especially income-tax, has been 
gradually on the decline.  The per
centage of the total tax revenue of 
the Central Government, I find, has 
declined from 42*8 per cent, in 1950
51 to a mere 37 odd per cent in 1956
57.  These figures reveal  that while

Grovemment  go on  increasing  the 
burden on the vast  masses of our 
people, that burden is not allowed to* 
be shared by the richer classes from 
whom no tax is collected.

Central Sales Tax 1834
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Then, we must also consider these 
figures in another background.  The 
Finance Minister—if I have  under
stood him aright; perhaps, I may be 
wrong—̂ made out the point*that the 
exemptions which are sought to be 
made under Chapter IV of this Bill 
were exemptions which were guided 
by the desire of Government to make 
available industrial raw material so 
that the prices of manufactured goods 
may not go up.  If that be so, I want 
the Minister to consider whether this 
has been  considered as  an isolated 
point or whether it has been consi
dered in the perspective of various 
factors of our  present  economy.  I 
fail to understand Hm it has been so 
considered, because if it had  been 
considered like that, these provisions 
would not have been there, in the way 
in which we have them.  Let us, first 
of all, take  an example.  Especially 
because the hon. Minister pinpointed 
the fact that this is  actuated by  a 
desire to make available  industrial 
raw materials in order to see that the 
cost of production is not increased, I 
want 1  ̂to consider how it works in 
view |i the analysis of profits which 
we hâ.  Take raw cotton, for exam
ple, “cotton, that is to say, aU kinds 
of cotton (indigenous or imported) in 
its  immanufoctured  state,  whether 
ginned or unginned, baled, pressed or 
otherwise,  but not  includ̂ cottcm 
waste”.  I can certainly see that by a 
provision like this, the cost of manu
factured goods in which cottcm is used 
will be favourably affected, that is to 
say, cotton textiles.  Then the ques
tion boils down to this whether the 
incidence of this has to be borne by 
them only or whether we could make 
other arrangements to see that it will 
not be increased.

I submit that this is not the only 
way—that is, by exempting it from 
sales tax—by which you can arrest 
the rise in cost of msuiufactured goods. 
I was particularly interested in the 
cotton textile industry, I must confess
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that I did not have enough time to 
work out the details of the industries 
which use the raw materials which 
are listed here. But take, for example, 
this one industry, about which I have 
some figures.  In the overall picture 
of India, I find that in 1950-51, the 
index of̂ net profits of all industries, 
if we were to take 1939 as the base, 
stood at 246*6,  but in 1955-56,  the 
index has leapt up to 319*6, abut 30 
per cent in the course of three or four 
years.  Then  the  profits  of  the 
cotton textile  industry, as  taken 
by  themselves,  stood  at  356:6 
in 1950-51—the base being the same, 
namely, 1939—and went upto 403*6 
in 1955-56.  That means that although 
the desire  of the  Grovemment,  as 
expressed by the hon. Minister in his 
speech, is to  see that  the price  of 
manufactured textiles  does not in
crease on account of the levy of an 
inter-state tax on the movement of 
raw cotton used by the mills, it is not 
as much the desire of Government to 
see that all possible steps are exhaust
ed to keep the price at a level which 
is suitable to the consumer. We could 
very easily make adjustments in the 
profit.  This profit aspect  must  be 
considered when  you consider  the 
advantage of giving a tax-free raw 
commodity in order that the industry 
may function well.

Therefore, the question of exempt
ing such goods—I am open to correc
tion—should not be decided indepen
dent of all other factors which we 
find in our economy.  The point which 
dtserves supreme consideration when 
we consider a legislation so difficult as 
this, according to me,  will be  the 
general impact of this measure on the 
broad masses of our people.
My hon. friend. Pandit Thakur Das 

Bhargava, was referring to foodgr&ins. 
I certainly do not say that these are 
not articles which are not important. 
These are very important articles, on 
the price of which and on the tax on 
which many millions of people might 
depend.  But  by  giving  a  special 
treatment of this industrial raw mate
rial, 1 think we should also in a way 
eontrol the industrial profits.  As I

submitted earlier, this is not the only 
way to arrest the increase in cost of 
production.  Profits can certainly be 
sealed.  We have been crying for it 
times without number in this House.
I should not be mistaken to mean that 
by saying this I want the cost at pro
duction to go up.  It should not go up.
I am very positive about it.  But you 
will find that the corresponding aspect 
of it, that is, the profit aspect of the 
industry, is also involved.

Gk)vemment have levied a 6  per 
cent, tax on dividends.  In so far as 
it goes, it is very good.  We welcome 
it.  But that does not satisfy all the 
necessary requirements of controlling 
profits in a manner which our economy 
today warrants.  They have also to 
think seriously of levying other taxes, 
e.g. excess profits tax, a ceiling on the 
profit percentage varying from indus
try to industry—I do not suggest that 
all industries should have the same 
ceiling on profits; it might depend on 
a variety of circumstances—and so on. 
But we must have figures of how it is 
very necessaî to make this exemp
tion in sales tax with the sole crite
rion of assuring that the manufactur
ing costs do not go up.  We are also 
entitled to consider what ways and’ 
means  Government  have taken  in 
order to keep the manufacturing costs 
at what they  are, by reducing  the 
prafttB which  we know have  been 
swelling out of all proportion in the 
last few years.

Again, I find a distinction is drawn 
between goods and goods on the basis 
of essentiality or ottierwise.  I  re
member having read in the Report of 
the Taxation  Inquiry  Commission— 
which I do not have here with me— 
laiat they  were not  very much  in 
favour of goods being  distinguished 
on the basis of luxury goods or other
wise.  I remember that they were 
against any special levy of sales tax 
otti luxury goods.  I do not agree with 
that proposition at all, because luxury 
goods certainly ought to be treated on 
a particular footing  and should  be 
made the subject of the hiî Mst pos
sible tax in our land.
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Reading through this Bill, I have 
some other doubts which I would like 
the hon. Minister to clear, if he finds 
time to answer my questions.  For 
■example, in the definition clause ‘sale* 
lias been defined thus;

“ ‘sale’ with  its  grammatical 
variations  and  cognate  expres
sions, means any transfer of pro
perty in goods by  one person to 
another for cash or for deferred 
payment or for any other valu- 
.able consideration, and includes a 
transfer  of goods  on the  hire- 
purchase or other system of pay
ment by instalments, but does not 
include a mortgage or hypotheca
tion of or a charge  or pledge on 
goods”.

Shri U. M. Trivedi: Not a barter.

Shri V. P. Nayar: Not a barter and 
not many other things.  Unfortunate
ly, ‘purchase’ is not defined, although 
the words ‘sale’ and  ‘purchase’  are 
used together in  most of the  other 
.sections.

Shri U. M. Trivedi: They want only 
lo tax us.

Shri V. P. Nayar: Probably what is 
the opposite of sale is intended to be 
pufthase.

Mr. Speaker: I heard the hon. Mem
ber read out something about ‘other 
considerations’.  What is it about?

Shri U. Bf. Trivedi: The Transfer
-of Property Act is a different Act. flie 
definition of  ‘exchange*  is different. 
“Will it cover exchange?

Shri V. P. Nayar: I did not  say
'other considerations’.  I said: ‘defer
red payment or for any other valu
able consideration’.  He said  barter 
was not included.

Shri  U. M. Trivedi: Exchange is 
:something else which has been defin
ed.

Mr. Speaker: Exchange is not defin
ed in the General Clauses Act.

Shri U. M. Trivedi: Not in the Gene
ral Clauites Act, but in the Transfer 
of Prx̂rty Act.

Mr. Speaker; It t«lates to immov
able property.

Shri V. P. Nayar:  It will not be
covered by the  provisions  in the 
Transfer of Property Act, because it 
is a fundamentally different  matter 
altogether.  But when sale is describ
ed, it will not cover all the transac
tions which might possibly be consi
dered to be sales.

I pose this question of the branch 
organisations  of certain  distributing 
firms.  I may particularly refer  to 
some firms whi<̂ have a monopoly 
of the import of certain articles given 
by the Government.  Take, for exam
ple, the import of so many chemicals 
by a firm Ifte the Imperial Chemical 
Industries  or the  Tata  Industries. 
They have a network of organisations. 
Hon. Biinisters have been saying  in 
this House that it is because of their 
very efficient  and widespread  sales 
service that these firms  have been 
nominated to distribute certain vital 
commodities on behalf of Government.

14 hrs.

I want this proposition to be consi
dered  by the hon.  Minister.  For 
example, the Imperial Cliimicals have 
a monopoly for the import of soda ash. 
They import soda ash to the port of 
Bombay.  They  have  branches  all 
over the country.  There  are  other 
companies  functioning  in  Calcutta. 
This  Imperial  Chemicals  being  a 
monopoly firm, other companies will 
necessarily have to place indents on 
this firm for their supplies from Bom
bay.  That is certainly covered by the 
definition of ‘sale*.  But a branch of 
the same organisation,  the Imperial 
Chemicals in Calcutta,  have not  to 
purchase from Bombay.  From their 
headquarters in Bombay  they can 
have the entire quantity transferred. 
That would not come within the ambit 
of ‘sale’ or *purchase’.  Undoubtedly, 
it is movement  of goods  but  that 
movement as such is not taxable. The 
movement, only if it is accompanied 
by sale or purchase bec<mies taxable. 
The movement by mere transffer of 
one item from a particular firm to a 
branch organisation  at a  difPerent
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place in a different State  does not 
amount to sale at all.

Shri M. C. Shah: It cannot.

Shri V. P. Nayar: The hon. Minis
ter bas clinched the issue.
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I submit that in the case of certain 
monopoly firms, the monopolies hav
ing been given either by the Govern
ment of India in respect of certam 
vital  commodities  like  sodium 
hydroxide and others or  the mono
polies having be«i acquired by virtue 
of their very long trade with very 
immense finance to back them, these 
All-India organisations having a net
work of distributing agencies in India 
wiU have a positive advantage over 

other̂ traders.

If a company A of Calcutta orders 
goods from the Imperial Chemicals at 
Bombay, than A will have to pay 1 per 
cent.  But a branch of the Imperial 
Chemicals functioning in Calcutta nê 
not purchase it but can have all its 
stocks transferred from Bombay head 
office to the Calcutta branch. In that 
case, the State is not entitled to get 
that one per cent., the result being 
that in the market of Calcutta the 
position of the Imperial Chemicals, 
with this advantage of 1 per cent., will 
be absolutely unassailable and difficult 
for the others to dislodge.

This is only one instance. As we all 
know—and you know much better— 
many of these big firms have branches 
at every important place.  Whenever 
you pass a law defining sale as what 
it is, you are throwing the door open 
to certain monopoly firms which, you 
will see, may not become liable under 
the expression which is found here for 
paying this duty which would come to 
the Central Government under the 
proposed impost.

Shri U. B*. Trivedi: Does the hon. 
Member want taxation at every place 
for every movement?

Shri V. P. Nayar: That is not at all 
my point. When you apply a tax law 
with a possibility or an avenue for

the escape of some persons with very 
big organisations in this country, that 
avenue should be closed. I have not 
applied my mind in greater detail to 
these problems but I wanted only to 
pose this, in which I have very serious 
misgivings,  knowing  as  I  do  and 
knowing as the hon. Minister also does 
the ways and means by which all 
I>ossible taxes are or can be evaded 
by certain firms.  I want the hon. 
Minister to give me an idea as to how 
this malpractice, if it is resorted to by 
certain firms who are in control of the 
distribution of certain very vital com
modities and in which there is bound 
to be an inter-State trade and trans
fers from one State to another, can 
be checked to the positive advantage 
of Government.

I want to focuss the attention of the 
hon. Minister and also this House to 
another matter also of very particular 
importance. As in the case of every 
other Act, here also you will find that 
the State of Jammu and Kashmir is 
exempted. I do not say that it should 
not be exempted. It must be.  But I 
submit that it is exempted by v̂tue 
of  certain  special  considerations 
peculiar to that State. I am submitting 
the  case  of  another  State  which 
deserves  very  special  consideration 
and which should be exempted; that 
is the State of Delhi. I have had dis
cussions with Delhi traders. You know 
that Delhi has developed in the course 
of a few hundred years in a very 
p̂ uliar manner.  Today Delhi is a 
very important trading centre in the 
north. Unfortunately,.......

Shri »L C. Shah: May I just inter
vene? We have already given notice 
of an  amendment and if  the hon. 
Member reads that notice he will see 
that the Central Government takes 
powers to exempt Union territories if 
they are satisfied etc.

Shri V. P. Nayar: I have just seen 
the amendment which was thrust into 
my hands as I was speaking.

Mr. Speaker:  The hon. Member is 
intelligently anticipating.
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Shri . . Nayar  I do not claim 
that. I  ant  the  hon.  Minister to 
ans er this because this amendment 
has been given. If the hon. Minister is 
able to give me an assurance

Shri M. C. Shah If the hon. Mem
ber reads that amendment roosed, 
he ill not tae some time.

Mr. Seaer All the same he can 
go on.

Shri . . Nayar I am submitting 
that if the hon. Minister is in a osi
tion to give me the assurance that 
Delhi ill be exemted, then, I have 
no case at all. I shall gladly resume 
my seat.

Shri ^ C. Shah There is no such 
assurance.  The Central Government 
has taen the o er...

Shri . . Nayar 1 ant this assur
ance by virtue of this amendment and 
anticiating that it ill be assed by 
. this ouse. I submit certain vie s for 
Government.

You no that Delhi is very ecu
liar, imhe ombay for hich Shri 
ansal has made out a case. That also 
reuires  very  close  examination. 
ombay, Calcutta and other imorting 
centres  have also to be  treated as 
secial cases. ut the case of Delhi is 
very much different from  that  of 
ombay or Calcutta. You no that 
this smaU city ith a oulation of 
22 lahs—as estimated in 1950—has 
20 lahs staying in the city. I as 
very much surrised to no that in 
this small city  7 lahs of eole 
deend only on trading enterrise.  I 
as reliably informed that the deen
dents of those ho have government 
and other jobs ill come only to about
5 lahs. That is the reason hy I say 
that tracing has come to stay as the 
bacbone of Delhis economy. If Delhi 
is not exemted, the bacbone of the 
economy of the State ill, certainly, 
be broen. I am seaing on the basis 
of certain information and the hon. 
Minister ill certainly agree that I 
have no axe to grind. In the case of 
Delhi, trade has develoed oing to 
historic reasons.  I submit it is not

only due to historic reasons. It has a 
very eculiar attern.  Delhi has no
hinterland of consumers. All the cloth 
merchants in Delhi, the grain mer
chants, the cycle merchants or the 
chemical merchants must necessarily 
deend for their  custom on eole 
ho come from the adjoining districts 
of U.., unjab and even u to ima
chal radesh.  The Delhi oulation 
cannot even consume one-tenth of the 
imorts into Delhi. I am informed that 
every month 65,000 bales of cloth come 
to Delhi, orth about Rs. 6 to 7 crores. 
Lie that, it is the distributing centre 
for cycles, for chemicals, foodgrainŝ 
etc. about hich my friend andit 
Thaur Das hargava as saying so> 
much. All these mae it incumbent on. 
Government to treat Delhi as a secial

Delhi is treated as a secial case for 
most  of  the  other  matters.  For 
examle, Delhi has no Mimicial Act 
of  its  o n. I  thin  the  unjab̂ 
Municialities  Act  is  extended  to* 
Delhi. Delhi has no rovincial Civil. 
Service cadre.  It is being borro ed 
from the U.. cadre or the unjab , 
cadre. It has no olice service of its 
o n; it is taen from the unjab 
olice. I do not disute that it should 
have secial treatment in all these 
matters. I only say that Delhi ith an. 
urban oulation of 20 lahs out of a 
total oulation of 22 lahs is entitled 
to very secial treatment by virtue of 
its secial osition. It should be com
letely exemted from the inter-State 
tax. Otherise, e ill be faced ith 
various difficulties. One er cent, in 
the case of the holesale trade is not 
a very little amount at alL I no 
that it is not fair to demand this 
because ultimately the rice for the 
consimier ill not vary. ut, here is 
a case in hich a city has develoed 
under very eculiar circumstances— 
being the seat of the Government of 
India—diu*ing a eriod of years, and 
in a eculiar manner.  That eculiar 
develo ment  does  certainly  mae 
Delhi have a claim for a secial treat
ment. If e thin of the other circum
stances hich might ossibly result 
from the extension of this Act, I ould
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-submit that let us have no illusions 
about this, that Delhi will have to 
face a very serious retrenchment of 
'Shop workers and shop assistants. The 
leading  merchants will have to pay 
«one per cent, extra and will thereby 
Jose the customers because they will 
Tio longer be in the competitive market 
in their trade with portions of UP., 
Punjab or Himachal Pradesh.  They 
will certainly have to make up this 
much loss by resorting to other means, 
and the inevitable evil which will 
result out of the levy of one per cent, 
will be that they will throw out a 
section of the shop employees. I* would 
very much like Shri Hadha Raman, 
who has the good fortune to represent 
Ihis place, to give more details and 
press the case of Delhi.  I am also 
certain that Shri Bansal, who has so 
many contacts, especially in the busi
ness  locality,  will  supplement  my 
argument and plead further the case 
of Delhi being exempted.

The cases of Calcutta and Bombay 
are also deserving of consideration-—
■ I do not dispute it—but certainly the 
State of Bombay or West Bengal is 
not so small, and there is a very large 
population in those States which can 
take away the goods. Maybe it is not 
the case with respect to the Bengal 
collieries or Bihar collieries, or again 
in the case of the import of heavy 
machinery it may be different.  But 
obviously both the States of West 
Bengal and Bombay do not stand in 
this respect in the same position as 
Delhi.  They  might  require  some 
êxemptions in  the case of  certain 
articles—I have not applied my mind 
to it yet—but the fact remains that, 
"they are placed in a more advanta
geous position because they have got 
ra huge hinterland and population to 
sell their wares to. That is not the 
case with Delhi. One lakh of pe<̂le 
are sî|̂osed to come to Delhi every 
day fei>urchase articles. I am asto- 
nisAied that this city can accommodate 
so many people.  The natural result 
will be that the hotel business will go 
down, eveii the pan shops will have 
no business, all other small trades

which subsist because of Delhi’s doth 
market, and Kirana market, will all 
be affected. •

I hope the Grovernment will give 
sympathetic consideration to the claim 
of Delhi for a complete exonption 
from this tax. I would -also request the 
hon. Minister, who says that he has 
now got ample power to make such 
exemption, to come out with a declara
tion that he will consider the case of 
Delhi as he has considered the exemp
tion of Jammu and Kashmir—of course 
on different grounds—so that Delhi 
will not at aU be troubled by the im
position of this new sales tax.

I  would  once  again  commend, 
having said all this, the motion of 
Pandit Thakur Das Bhargava because 
it has, in spite of the hon. Minster's 
explanation at first, shown to us that 
there are many important questions 
on which «mtroversies are bound to . 
occur, and the solution of which is 
better done by sitting in a Select 
Committee and ironing out the diffe
rent points of view.

Shri U. M. Trivedi: Today we have 
a strange £>icture of Shri V. P. Nayar 
coming out to support capitalism.

Shri V. F. Nayar: Why?  What is 
there? Traders are not all capitalists.

Shri U. M. Trivedi: Sometimes it is 
said that politics is a very strange 
thing, and strange things can come 
out of the mouths of politicians.

The Central Sales Tax Bill is not a 
very pious measure and not moved by 
pious considerations. It is out and out 
due to a desire on the part of the 
Government to raise further revenues, 
although a big preamble has been 
given “A Bill to formulate principles 
for determining when a sale or pur
chase  of  goods  takes  place.........**.
Then arguments have been given that 
because a judgment was given by the 
Supreme Court one way at one time 
and in another direction at another 
time, the Government was actuated by 
a desire to bring about a harmonious 
working of this proposition.
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All of us go to the market and know 
this irksome feeling that we get of 
the dealer selling us goods for Rs. 5 
and then on the top of the bill adding 
five annas. We want to pay him Rs. 5, 
but we have to pay through our nose 
the other five annas, or else we go 
out and do not purchase. I have yet to 
see the real meaning of this sales tax. 
It is a purchase tax in all its con
comitants with which we are very 
familiar. If it were a purchase tax, it 
would  have  been  something.  But 
although it is called a sales tax  and
is being tried  to be imposed on  the
seller and is collected from the seller, 
the sellers are merely made the agents 
of  the Government  to collect this 
revenue from the purchasers, and the 
purchasers have got to pay it through 
their nose. In other words, this  tax
does not in the least hit the rich per
sons, but it hits the poor man and he 
has got to pay it through his nose. 
Therefore, this tax  has become an 
obnoxious tax and nobody likes it. 
The merchants do not like it, perhaps 
for the reason that they have to keep 
their books of account very up-to-date 
and have chances of being caught 
either by the Sales Tax Departmoit 
or the Income-tax Department. But so 
far as the ordinary consumer is con
cerned, he certainly hates the idea of 
sales tax. If the desire of the Govern
ment  is  to  raise  more  and more 
revenue, as they try to do in every 
session, it is because they are obsessed 
with this idea of having Plans. It is 
just like a man who wants to get his 
son married, whether the bride is a 
lame one or blind one or a one*eyed 
one or any such thing, but there is 
marriage and therefore he has to spend 
the money.  Whether the Plans will 
ultimately result in any good to the 
country nobody knows.  We .want to 
raise money because  we  have the 
Plans; because we have Plans, we 
have to spend seioney; because we have 
to spend money, and money is not 
forthcoming, the people have to be 
taxed. In this vicious circle we go on 

.  taxing the people as much as we 
like—Rs.  16 crores from one side, 
Rs. 20 crores from another side, and

Rs. 25 crores from a third side. When 
we are confronted with this fact that 
people are not going to lend us money 
cheaper or the World Bank is not 
going to lend us money or we are not 
able to get money from U.S.A. as we 
expected, our own people must be 
sucked—is that the idea?

Two Bills have already been intro
duced and we will have that taration. 
Now this sales tax is an additional 
measure  for  taking  away  all  this

money.

Sir, you remember very well when̂ 
the Sales Tax (VaUdation)  ̂ was- 
passed, we thought at that time that 
we would be very honest just in the- 
sense that if our High Courts or* 
Supreme Court had come to a conclu
sion that a certain levy Iwd been. 
illegal or had not been a levy accord
ing to law—our Constitution provides 
that no tax shall be levied without the 
authority of law—then that levy was 
declared to be without the authority- 
of law.  The Sales Tax (Validation) 
Act has made that whatever we have 
swallowed, we have swallowed and 
we would not like to give it back.. 
That attitude indicated that the Gov
ernment’s only desire was to get as 
much money as possible.  To use the 
phrase which, I think, Shri Kamath is: 
very fond of using, by hook or crook, 
they must have money. If that is the* 
real  desire of the Government—tô 
raise money—it must apply its mind 
not to these pin-pricks and thus create 
more trouble for the people making 
them feel the pinch. It causes irrita
tion in the day-to-day affairs.

We have been very self-sufficient in 
salt.  If we like we can increase our 
production in salt and even export 
salt.  The sentiments of Gandhiji no 
longer come in our way so far as these 
questions  are ‘concerned.  I do not 
believe that his sentiments ever count 
at all with the present Govemm<̂t. 
When the decimal coinage was sought 
to be introduced and when that Bill 
came here, I read out to this House 
his sentiments on the decimal coinage.
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The  Minister  of  Revalue  and 
1>efeiice  Expendttue  (Shri  A.  C.
•Goha) :  There was  a  letter which
Gandhiji  wrote  later  on  and  that 
letter was also produced. His idea was 
ĥat till the national Government was 
established, it should be postponed.
That letter was also read out in the 
House-

Central Sales Tax  4 DECEMBER 1956
Bill

they were not to pay customs duties 
except when they entered some ports. 
That is why we readily agreed to 
accede to the Union of India and form 

a big State.
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Sliri U. M. Trivedi: I do not know 
whether that letter was read out in 
ihe House. If I remember aright, the 
hon. Minister refused to read out the 
article written by Shri Mashruwala 
wherein all the argumeits were given.
It was published in  the Harijari of 
February 1946. There was only a pro- 
ŝo in the second letter and it is not 
ŝ if he was agreeable to the proposal 
of having the decimal coinage in the 
jcountry. Anyway, what I meant to say 
was that the sentiments of Mahatma 
Gandhi Vere not very much upper- 
jnost in the minds of the Government. 
The  Government  wants  more  and 
jnore money. The salt tax, if it can 
he levied, even on an ordinary calcu
lation, with the least amount of irk- 
.someness, can bring Rs. 26 crores. But, 
4hat is not being done. We had the 
Estate Duty BiU and we have thought 
that crores will pour forth; but un
fortunately it has not. It happens to 
be so with this tax. It causes so much 
irritation. The Taxation Enquiry Com
mission perhaps has foimd that the 
people can be fleeced because there is 
some blood still left in them.
Tbose of us who were living in the 

jiative States have had some experi- 
vcnce of the customs. Even if you were 
 ̂go just ten miles, if you were to 
cross from one territory into another, 
you have to open your goods and the 
customs will inspect. In another State, 
you have again  to  pay those taxes 
because the customs duties will be 
-there also.  That irritation was the 
neatest goading factor and  it  was 
»only on account of that irritation that 
people felt that there must be homo
geneity.  They wanted the Union of 
lndi%  The  people  of  the  States 
clamoured  that  somehow  or  other 
these territories should go.  We felt 
that the people living in British India 
■were not obsessed with these things;

What do we find now? The proposals 
of the Taxation Enquiry Commission 
are there. Every litUe panchayat levies 
octroi duties; each little mxmicipality 
is doing the same thing.  We cannot 
travel by the railways all along.  We 
have to travel by the bus when we 
want to go to the interior parts which 
are not accessible by the railways. At 
every little station, the octroi man 
comes and sees whether there are 
taxable  goods.  If you  are  simply 
passing through that territory, you 
have to deposit the money and make 
a declaration and he gives a receipt for 
the money.  You have to go to the 
border and then have to send some
body to go to the other end of the 
town and get the money back. These 
are aU irksome things and these must

go.

On top of all these things, comes 
this sales tax. The value of the com
modities go up and up. Somehow the 
American method  of sales is now 
being introduced in the coimtry and 
fictitious  figures  are  put  down  as 
prices.  I  know  these things  from 
certain traders and big merchants ̂ d 
dealers in motor accessories. The prices 
are marked by more than one himdred 
per  cent,  or  sometimes  by  two 
hundred per cent.  There is all the 
huge profit.  But, the tax is on the 
value of the goods as sold. Something 
worth only Rs. 50 ultimately passes 
on for Rs.  175, and that only on 
account of this process of taxation- 
There axe these customs duties, octroi 
duties, sales tax. Then, the merchant 
includes  even  his  income-tax.  He 
calculates all these things and includes 
them all there. The ultimate result is 
that the consumer has to pay heavily 
for what he buys.

This law is going to affect all and 
sundry in the country.  Nobody is
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;gomg to escape. There is an amend
ment for the grant of certain exemp
tions which reads:

"'Notwithstanding anjrthing, con
tained in this Section, the Central 
Government may, if it is satisfied 
that it is necessary so to do in the 
public interest, by Notification in 
the Ofiicial Gazette, direct that in 
respect of such goods or classes of 
goods as may be mentioned in the 
notification, no tax under this Act 
shall be payable by any dealer 
having his place of business in 
ar̂ Union territory in respect of 
the sale.........”

I do not know whether article 14 
will come to the rescue of the other 
citizens of India.  This exemption is 
being granted to the citizens of the 
Union territories. I see absolutely no 
reason why Delhi should have this 
advantage while people in Bombay, 
Madras or Calcutta do not have it. 
There are so many cities which were 
lormerly Union territories and they 
were  formerly  governed  by  the 
Central  Government.  They  may 
clamour to give this equal protection 
to them. For instance, we have Ajmer. 
It was always Centrally administered 
but today it is not; it has gone into 
Rajasthan. It will claim similar treat
ment as is given to Delhi. I see that 
the Communists having their chief 
desire  for  self-advertisement  are 
agreeing  in  keeping  these  areas 
exempt.  There should not be any 
•exemption whatsoever in any place.

The Bill is of a far-reaching charac
ter and so it is desirable that it should 
be studied thread-bare in  a  Select 
Committee. Although I support Pandit 
Thakur Das Bhargava*s amendment 
strongly, I would desire, instead of 
having a Joint Committee, that we 
should have a Select Committee of this 
House.  After so many Joint Com
mittees, it has been my experience— 
without making any detrimental re
marks to the Members of the other 
House—̂that in the Joint Committees, 
these gentlemen are generally absent. 
So, I would like that we should have

Select Committees of Members of only 
this House. This is a money Bill and 
it must come to us and it is we who 
should decide whether taxes should 
be levied or not. I say, ther̂ore, that 
a Select Committee consisting only of 
Members of Lok Sabha, must be con
stituted  for  the  piupose  of ̂ going 
through this Bill. Most of the‘provi
sions require a good deal of considera
tion.

Now, the definition of the word *sale* 
has been given in clause 3 of this Bill. 
Clause 3 sajrs:

“A sale or purchase of goods 
shall be deemed to take place in 
the course of inter-State trade or 
commerce if the sale or purchase—

(a) occasions the movement of 
goods from one State to another; 
or

(b) is effected by a transfer of 
documents of title to tiie goods 
during their movement from one

'  State to another.” ’

“Sale” is all right, but then the 
whole  difficulty  is  created  by the 
definition of “place of business” in the 
definition clause.  “Place of business*

“(i) in the case of a sale of good 
in the course of inter-State trade 
or commerce falling within clause 
(a) of section 3, the place from 
which the goods have been moved 
by reason of such sale;”

Now, by reason of such sale or by 
reason of having entered into a OOA- 
tract, the commodity may move, and 
yet, the commodity will have to be 
paid for only when it reaches the 
destination, and when it reaches the 
destination the sale may fall through 
and the man may not take it. Yet, the 
poor man will be mulcted in taxation. 
Therefore,  while defining ‘sale* we 
must put in “completion of an agreê 
ment” or a “completion of the sale”. 
The place of business must be that 
place where the actual pajnnent for 
the sale of the goods takes place and
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not the place from which the move
ment starts. Therefore, I would sug
gest that the Government should take 
note  of  this  position,  namely,  the 
definition in clause 3 read with the 
definition of “Place of business” is not 
a wholesome definition of the word 
•‘sale”* .

I have not fully understood the 
implication of clause 3(b). Clause 3(b) 
says as follows;

“(b) is effected by a transfer of 
documents of title to the goods 
during their movement from one 
State to another.”

I  do not see what is the underlying 
idea about this. I do not know whether 
the hon. Finance Minister will take 
the trouble of explaining what he 
means to suggest by saying that the 
sale “is affected by a transfer of docu
ments of title to the goods during 
their movement from one Sl||te to an
other”, Supposing, some goods travel 
from one State to another and through 
five intervening States, supposing the _ 
goods pass through one State at â 
particular stage and at̂ a particular 
place, and the transfer of document is 
d̂e, where is the sale said to take 
place?  The sale might have taken 
place in one of the intervening States, 
say,  in  Vindhya  Pradesh,  through 
which the things were passing or in 
Madhya Pradesh if goods were passing 
through  Madhya  Pradesh  or Uttar 
Pradesh or through Bihar or in Bengal 
or at Calcutta—where the goods ulti
mately reach.

Shri M, C. Shah: The sales-tax will 
have to be paid by that person who 
has sold the goods and has sent those 
goods by train or by carrier.

Shri U. M. Trivedi: That is not my 
point.  My point is, the tax may be 
collected only where there is an inter
state sales. The tax is paid only to 
those States where the sales take place. 
Therefore, this is a very important 
point to decide. It must be made very 
clear. It must be decided clearly as to 
where the sales actually takes place 
and wherefrom the sale takes place. 
As it is, it is just like the Estate Duty

business, which is doing a good deal 
of harm to Rajasthan. The Marwaris 
belonging  to  Bikaner,  Jaipur  and 
Jodhpur go and die in Calcutta, and 
the coffers' of Bengal are filled at the 
cost oi Bikaner and Jodhpur and Jai
pur. Therefore, I should say that in 
this case also, the sale may fill the- 
coffers of those States where actually 
the sale does not take place and not of 
those States where actually the sale- 
has taken place. So, the definition of 
these words must be of such a nature 
as not to be vague, so that things may 
not be allowed to escape to the detri
ment of the States concerned.  The 
definition as given in clause 3(b) will 
allow things to escape.
As an example, I may quote one 
thing.  Satna  is  now  in  Madhya 
Pradesh, and goods travelling from 
Rajasthan have to pass through Satna. 
If the documents relating to the goods 
are handed over there, at Satna, the 
sales are deemed to have taken place 
at Satna. Therefore, something definite- 
must be put down. These are matters 
which may be again discussed when 
we come to the clause-by-clause con
sideration of the Bill. But my conten
tion in this House now is that this 
measure  being  a  very  important 
measure, which is going to affect the 
lives of thousands and thousands of 
merchants and the lives of all of us, 
it deserves to be put before the Select 
Committee where proper consideration 
can be given to it.  I support the 
motion moved by Pandit Thakur Das 
Bhargava.
Sliri Bawal (Jhajjar-Rewari): After 

listening to the speeches made by my 
friends Pandit Thakur Das Bhargavâ 
Shri V. P.- Nayar and Shri U. M. 
Trivedi, I think I should say that the 
Bill does show an improvement over 
the  existing  situation,  that  is  the 
situation as it existed before the latest 
judgement of the Supreme Court.  At 
the time when we were discussing the 
Constitution (Sixth) Amendment Bill,
I had stated on the floor of this House 
that the amendment of the Constitu
tion was a retrograde step.  In my 
opinion, it was retrogradê becausê 
firstly, the Grovemment were taking;



powers to levy sales-tax on inter
state transactions which was prohibit- 
tid under the Constitution. It was also 
retrograde from the point of view that 
Government  were  depriving  them
selves of the authority which they had 
under the then Constitution, to place 
certain restrictions on the powers of 
the State Governments to levy sales- 
tax on certain items essential to the 
life of the community. At that time, 
you were good enough to intervene 
and expl2un to the House that it was 
not necessarily so and that under the 
amended provisions of the Constitu
tion, the Government of India were 
retaining to themselves the power of 
regulating or restricting the powers of 
the State Governments from levying 
.sales-tax on certoin items. The differ
ence  between  the  two,  namely, 
between the items essential to the com
munity  and the items  which were 
important from the point of view of 
inter-State trade, which I wanted to 
draw then was somehow thought to 
be an unnecessary hair-splitting.  But, 
when I see this Bill, I am convinced 
tnat Government and this House in 
amending the Constitution, did not do 
tt wise thing. Although I cannot go' to 
The entire length to which Pandit 
Thakur Das Bhargava has gone, I do 
teel that there must be some power 
nested with the Government of India, 
so thai they can exercise a restraining 
influence over the tendency of the 
State Governments to impose sales-tax 
on all and sundry items to any extent 
they desire.

'fhe first obiect of this Bill which 
we are discussing is to have some sort 
of uniformity of tax on the sale of 
commodities  which  pass  from  one 
State to another State, that is, tax on 
iales which involve inter-State trans
actions.  The present position is that 
there is no sales-tax on inter-State 
sales  or  purchases,  but,  after  the 
amendment of the Constitution, the 
Government of India are armed with 
the power to define what will be an 
mter-State transaction  and also to 
prescribe what will be the rates of 
sales-tax on such transactions.  The 
Bill provides that as regards the trans- 
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actions  between  registered  dealers, 
there would be a uniform levy of one 
per cent. It also provides that in tjie 
case of those items which are of 
special importance, the State Govern
ments can impose a sales-tax of two 
r̂ cent, and not more.

Now  what  is  troubling  me  is 
whether this 1 per cent, will be over 
and above that 2 per cent, or whether
2 per cent, will be levied or not levied 
where 1 per cent, is levied.  I am 
making this point because, the Taxa
tion Enquiry Commission  was quite 
emphatic on this point.  They have 
suggested that there should be no pur
chase tax by the State on the specified 
goods on which the control  on 
inter-State trade  has already been 
levied at the rate of one quarter anna 
in the rupee. In the Bill it is 1 per 
cent now.  I am quoting from the * 
report of the Commission:

“For the goods specified as of 
special importance in inter-State 
trade as distinguished from all 
other goods which figure in inter
state trade, the point of levy of 
tax will be only one; that is, the 
point at which such goods, raw 
materials etc. are taxed by the 
State in which they are produced.
As we proceed to mention below, 
it will be a condition in respect of 
such goods that no other sales tax 
shall  levied on them either by 
the exporting State or by the 
importing State.”

The clear meaning of this is that the 
State will be able to charge this tax 
which is now not more than 2 per 
cent, or 1 per -cent., which is the tax 
on inter-State transactions. On going 
through the Bill, I find that the only 
provision which deals with this is 
clause 15. I will read it:

“Notwithstanding anjmung con
tained in the sales tax law of any 
State, the tax payable by an̂ 
dealer under that law in respect 
of  any  sales  or  purchases  of 
declared goods made by him inside 
the State shaU not exceed 2 per 
cent, of the sale price thereof, and
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such tax shall not be levied at 
more than one stage in a State.’*
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The difference is, while the Taxa> 
tion Enquiry Commission has said that 
the same commodity will not be taxed 
twice if it forms part of an inter
state transaction, the Bill which  we 
have before us says that although 2 
per cent, tax has been paid,  it will 
also be subject to 1 per cent., which 
will be the inter-State sales tax.

Suppose oae of these categorised 
items is imported in a particular State. 
It has paid a tax of not more than
2 per cent, in the original State; it 
has also paid 1 i>er cent. inter-State 
sales tax.  Supposing one wholesale 
registered dealer imports it in another 
State and that  wholesale  registered 
dealer sells it again to another retailer, 
at that point also 2 per cent, will be 
charged.

Shri BL C. Shah: No.

Shri T. T. Krishnamaehari: Clause 
15 is complete; let him read it once 
again. The limitation on tax on a com
modity is **at one stage in a State’*. 
It does not mean **at one stage in the 
whole country’*. I think the interpre
tation of the hon. Member is correct. 
I do not find any point in labouring 
on the interpretation; it is fairly self- 
evident.

Shri IL C. Sodhia: Will it not be 5 
per cent, when it changes hands in 
two States?

Shri T. T. Krishnamaehari; That is 
an arithmetical progression which I 
am not in a position to follow at the 
moment. I am only confining myself 
to the hon. Member Shri Bansal’s 
point, namely, on specified goods, the 
tax shall be not more than 2 per cent, 
leviable at only one stage within the 
State. Once it leaves that State and 
goes to another State, the wording of 
clause 15 will not cover except it be 
that the tax of 1 or 2 per cent, shall 
be leviable at only one stage within 
the second State and so on. It is not 
possible to identify an article which 
moves from one State to another and

say that it has paid a tax here and 
so it cannot pay a tax there. It can 
only be done with regard to one trans
action in one State.

Shri Bansal:  I  am grateful to the 
hon. Minister for clarifsring the posi
tion. What I was trying to point out 
was that this Bill is a complete depar
ture from the recommendations of the 
Taxation Enquiry Commission.

Shri T. T. Krishnamaehari: I would 
again like to interrupt my hon. friend. 
The Taxation Enquiry Commission has 
not given any method by which we 
can identify the goods all along the 
line. So long as the goods cannot be 
identified all along the line, it ends 
with the last sale in a particular State 
and then goes on to another State. It 
might perhaps change form and shape 
and be subject to taxation in other 
States. The Taxation Enquiry Commis
sion certainly has not projected its 
mind to the extent the hon. Member 
now visualises.

Shri Bansal: I do not know whether 
what the hon. Minister has said is 
correct, because the Taxation Enquiry 
Commission did» go into the whole 
problem in great detail and came to 
the conclusions which I have just read 
out

I am only trying to say that this 
Bill is in no way based on the recom
mendations of the Taxation Enquiry 
Commission. All that it does is that it 
asks the State Governments not to 
levy more than 2 per cent, on certain 
commodities  which  are  important 
from the  point of  view  of  the 
country*s trade.  Secondly,  it  sajrs 
that on all inter-State sales transac
tions, there will  be a tax of 1 per 
cent.

As I said in the beginning, this is an 
improvement over the chaotic situa
tion which prevailed in the country 
before we amended the Constitution 
in the wake of the Supreme Court’s 
judgment in the Bengal Immunity Case 
in September, 1955. But even then, I 
do think that I could embrace this Bill 
with both my hands and say, “Ah! 
Here it is; we have come to the end of
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our troubles. Here is the Sales Tax 
Bill of the Government o£ India which 
puts an end to all the troubles with 
which the country was faced ever 
since sales tax came to be imposed in 
the various States of the country**.

My suggestion ivould be that some 
ways should be found, so that on the 
same commodity in inter-State taxa
tions tax is not levied more than once. 
In fact, I am surprised that the hon. 
Minister says that the wording of this 
clause 15 is absolutely clear. What I 
gathered from the interjection of the 
hon. Minister in charge of the Bill 
was, that what I was saying was per
haps not correct. But the hon. Minister 
said that  what I said was  correct. 
Leaving that apart, my suggestion is 
that some ways should be found by 
which on those commodities which are 
supposed to be important from one 
point of  view or the other,  there 
should not be more than 2 per cent, 
tax at any stage. That is to say, if 
they have paid 2 per cent, tax in a 
particular State, there should not be 
an additional tax of 1 per cent, when 
they are exported to another State; 
and further, they should not be sub
jected to another 2 per cent, tax when 
they are being sold in the importing 
State. It is not for me to say how that 
can be worked out  It is for the 
Finance Ministry to do it, because I 
am sure the Taxation Enquiry Com
mission did go into this question very 
carefully  with  the  officers  of  the 
Ministry and I think they were not 
talking  nonsense  when  they  were 
making that suggestion.

I also agree with Pandit Thakur 
Das Bhargava that in this list of six 
or seven commodities, certain other 
items ought to have been definitely 
added. I won’t say straightaway what 
commodities  ought  to  have  been 
added. But, at least there is a good 
case for adding certain items which 
are essential to the life of the com
munity.  As I said, when this Con
stitution was being amended, some 
sort of an indication of that was given

by tiie hon. Finance Minister and he 
said that by making this amendment, 
we are not depriving ourselves of the 
power of doing that  I think the 
Minister  should  make  a  statement 
that il̂and when it is thought neces
sary, he will add to this list such com
modities which are supposed to be 
essential to the life of the community 
and on which the State Governments, 
for some reason or other, are levy
ing very high sales tax.

I was disappointed by the omission 
of one particular item from this Bill. 
Apart from this cifficulty of inter
state sales tax, there is another which 
certain  States feel and that is in 
regard to the differing rates of sales 
tax.  Recently, I had the honour of 
attending a State Sales Tax Confer
ence where I was told that on a parti
cular commodity, the sales tax in the 
border State was two pies while in 
the State where the Conference was 
being held, it was one anna, with the 
result that smuggling was going on 
unabated.  The dealers were saying 
with one voice that the smuggling is 
not done by the dealers, but by the 
people who think that it is a profit
able business to just smuggle some
thing across the border and sell it in 
the State. My suggestion to stop this 
kind of thing is that there should be 
an Inter-State Sales Tax Commission, 
which should sit down, examine the 
difficulties which the sales tax legis
lations of the various States are caus
ing to the traders and to the economy 
of the country and find out ways and 
means of ironing out those difficulties.
I think such Commissions exist in 
other countries which have a pattern 
like that of our own. It would be a 
good thing if this is done. Even now 
I hope that the Finance Minister will 
consider the advisability of institut
ing some such machinery which could 
meet once in six months or so, go into 
all the sales tax legislations of the 
various States and try to streamline 
the types of difficulties which may 
arise, one of which I have pointed out

There is another point which has a 
bearing on the Sales Tax Bill and that
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is the question of amalgamating excise 
duties  witii  sales  tax  as  regards 
certain items. We heard quite a lot of 
this about two years bade and it was 
being said freely that at leasts res
pect of certain commodities, this idea 
is being considered and it is receiving 
the attention of the Government of 
India, who were in correspondence 
with the State Governments concern
ed. I think if this policy is adopted, 
and sales tax and excise duties are 
amalgamated and the excise duty is 
lê ed at the point of production* quite 
a number of difficulties which are 
being experienced will not be there 
and I also think that tiie revenues 
will certainly be more than what the 
various State Grovemments are receiv
ing nowadays  from  sales tax,  be 
cause, it cannot be denied that there 
are a large number of loopholes and 
the State Governments are not get
ting all that they should by way of 
sales tax-

The case of States like Delhi has 
been dealt with veiy exhaustively by 
my friend Shri V. P. Nayar.  The 
figures which I have in my possession 
have already been handed over to the 
Finance Minister as to the value of 
imports in the city of Delhi and how 
much is again exported. I think there 
are items which are exported to an 
extent of even 80 per cent, or more 
after they have been imported from 
the manufacturing centres.  If that 
should be the situation, it is quite 
obvious that the trade and the posi
tion of Delhi will suffer greatjy, if the 
dealers have to pay again one per 
cent, on the items which they have 
imported from certain other States 
while they export them out of Delhi. 
Delhi is a marketing centre for almost 
the whole of North India. There are 
other cities also which are in a similar 
position. But I think Delhi somehow 
occupies a unique position in that 
regard.  I have seen tĥ amendment 
which the hon. Minister has tabled to 
clause 8. I do think that it goes to a 
certain extent to meet the demand of 
the  people  of  Delhi.  But, merely 
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rate of tax on such items as the Gov
ernment of India, after examination 
may find desirable, may not  satisfy 
the traders in Delhi for the time being 
in their highly agitated mood. I think 
it will act as a great salve if the 
Minister also made an announcement 
to the effect that this proviso will not 
remain merely a by-word, but will be 
actually givien effect to so that at least 
the eminent position of Delhi as  a 
distribution centre for the whole of 
North India will be adequately safe
guarded. I am sure this assurance will 
be forthcoming from the hon. Minis
ter and the tears of the people of 
Delhi that their entire trade will be 
ruined will not prove justified.
In the end, I will say that no harm 

will be done if the Bill is referred to 
a Select Committee as my hon. friend 
Pandit  Thakur  Das  Bhargava  has 
moved, because, in the Select Com
mittee we would be able to thrash 
out the various ticklish provisions on 
which,  as  you  have  already  seen, 
there is even difference of opinion 
between the two Ministers as to their 
implications.
Shri M. C. Shah: I am sorry, I made 

a mistake.
Shri Bansal: I am sure the House 

will agree to the motion of Pandit 
Thakur Das Bhargava to refer the 
Bill to a Select Committee.
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fŝnft ̂  ̂  ̂  ̂   ^

mv̂  %  «rf̂r  ̂̂

Tm

^ ̂ w#,  ̂f̂P̂ w

r̂rf% #   ̂  T̂Rf̂ft

 ̂ ̂  ̂ W ̂ nft TT i3W5̂ ̂  ̂  I

%f%?r t  f fsp ̂  ̂ «ff % ̂  

? ̂  ̂ ̂ ppft THT ̂   #ftrar T  ̂

I I # ̂  n̂rarar  ̂ ^ ^
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Sliri K. C. Sodhia: This question of 
Inter-State sales tax has been agita
ting our trading community for the 
last six or seven  years  and  they 
were eagerly looking for some Central 
legislation  so that their  difficulties
might  be  minimised in this matter. 
At last this Bill has ceme b̂ ore us.

I have studied the Bill.  I have also 
studied the report of the Law Com
mission that was circulated to us and 
the relevant portions of the Taxation 
Enquiry Conunission's report bearing 
on the subject.  I find that the diffi
culty which our traders experience on 
account  of  rendering  accounts  to 
different State Governments has been 
removed by this Bill.  Now, they will 
have to pay an inter-State tax of one 
per cent when the goods are moved 
from one State to another.

Looking to the report  of the Law 
Commission I find that there is dis
agreement on what constitutes a sale 
and whether movement is necessary 
from one State to another.  And from 
the speech that my friend  on the 
opposite side gave, I  also feel  that



those interests which have got a coun
try-wide  organisation  to distribute 
things will  be  in  an advantageous 
position, they will be in a better posi
tion vis-a-vis the smaller  traders. 
Therefore, on that account we want to 
interchange ideas with  the Minister 
and for this reason I should be glad 
if the Bill went to the Select Com
mittee.

lS59 Central Sales tax
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Then, looking to the various provi
sions of the Bill, especially clause 15 
and the whole of Chapter II which 
deals with  the principles  of inter
state sales tax, there is not that clari
fy which will give satisfaction to us 
and which will help, us to come  to 
definite conclusions.  We  want that 
especially the  clauses in Chapter II 
and certain clauses in the Chapter 
dealing with goods of special' import
ance in inter-state trade and  com
merce should  be discussed with  the 
Minister and our doubts removed.

As regards  the inclusion of food- 
grains and certain other articles  in 
the list of these declared goods, I do 
not think any good is likely to come 
out of it, because, as clause 15  has 
been  interpreted  by  the  Minister, 
besides an inter-State sales tax of one 
per cent being payable to the Central 
Government, the  various State Gov
ernments can, even on these goods of 
special importance, levy two per cent 
sales tax.  So, when foodgrains  go 
from Madhya Pradesh to Bengal, for 
instance, the Madhya Pradesh  Gov
ernment can charge two per cent  as 
sales-tax; then, one per cent will  be 
payable as inter-State sales  tax  to 
the Central Government,  and  then 
two per cent sales tax will be levied 
by the Bengal Government, and  al
together it will come to five per cent. 
I think no State Government  would 
dare to levy five per cent in all  as 
sales-tax on foodgrains.  Therefore, to 
include  foodgrains  in this  category 
will not do much good to the consimi- 
ing people.  So, I am not much  in 
favour of adding foodgrains or any 
other articles to the list that has been
giVWL
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But I would like to bring to  the 
notice of the Minister one very im
portant thing.  The object with which 
the words ‘of special in̂ rtance’ have 
been put down is to see that commerce 
and industry flourish in the country, 
and goods manufactured out of the 
articles specified in the list are sold 
at prices which do not vary  much 
from one end of the country to  the 
other.  While, with that  object in 
view, the rate of sales tax allowed to 
the State Governments has been put 
down at two per cent, yet I feel sure 
ât that object of the Minister wiU 
be defeated.

I have, therefore, given notice of an 
amendment wherein I have proposed 
that only one per cent of sales tax 
on these specified  goods should  be 
allowed to be cdiarged by the State 
Governments.  That would bring it to 
 ̂ order of three or four per cent. 
And even if one or two States ex
change goods,  we shall  be  d(wg 
justice to the object in view.  Eves 
the Taxation  Enquiry  Commission 
have said that the rate of inter-State 
sales tax -and the sales-tax allowed to 
the State Government on these speci
fied goods should be at the same level, 
or in other words,  they should  be 
equal.  That  has been  specifically 
stated by the Taxation Enquiry Com- 
mîion.  So, I see no justification on 
the part of Government to vary the 
rate of taxation as recommended by 
that commission.

In this connection, I would alsa like 
to bring to the notice of the MinigtAr 
the proposal of that comniissibn for 
the establishment of a Central body to 
look into the various sales tax rates 
prevailing in defferent States and to 
give advice to the Central and State 
Governments regarding the rates  so 
that there  may not  be any  great 
diversity between the rates applying 
in the different States,  I do not see 
why Government should not set up 
such a body simultaneously with the 
passing of this Bill,

I, therefore, support the amendment 
moved  by  Pandit  Thakur  Das 
Bhargava  that this BiU  should  be 
referred to a Select Committee,  so
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that the matter may  be gone  into 
threadbare, and we may also have our 
minds quite clear on this  question. 
If that is done, then we shall be able 
to convince our trader friends, when 
we go  to  our  constituencies  from 
Parliament, that, by this measure, we 
have obviated their difficulties to  a 
certain extent.

Pandit C. N. Malviya  (Raisen):  I 
rise to support this Bill.  Although I 
appreciate the importance of sending 
this Bill to a Select Committee, yet 
after hearing the speech of the  hon. 
Mover, I do not think that any useful 
purpose will be served by doing so, 
because the reasons that have been 
given do not warrant its being sent to 
a Select Committee.  The Mover has 
stressed that if the Bill is sent to  a 
Select Committee it will thrash  out 
the whole matter and the list that 
has been given in clause 14 may be in
creased, and the essential goods may 
be included in the list.  If there are 
other sugĝtions which have been put 
in by waŷof amendments, then those 
amendments  are before  the  House 
now.  Considering that fact that  this 
Bill has been  brought  forward  in 
pursuance of the recommendation of 
the Taxation Enquiry Commission, and 
considering  the importance  of  the 
amendments that have been tabled, I 
would say that these amendments are 
not such as to Warrant this Bill being 
referred to a Select Committee; they 
can be considered in the House itself, 
when the clauses are taken up.

There is  a  presumption that the 
absence of the inclusion of essential 
goods in clause 14 would mean  that 
they will not be exempt from sales 
tax.  I do not think that is correct, 
because this Bill has been brought for
ward to meet  a  judgment  of  the 
Supreme Court and to implement the 
recommendations of the Taxation En
quiry  Commission.  After the judg
ment, the position has been that no 
sales tax can be imposed on inter
state trade and commerce.

My. hon. friends Shri U. M. Trivedi 
and Shri Bansal have opposed  this 
Bill in spirit.  Shri U M. Trivedi has

said that Government are just collect
ing money by hook and crook.  I  do 
not agree  with him.  I agree  that 
Government want to  collect money, 
but they have got certain objectives 
before  them.  I  think  Shri  U. M. 
Trivedi does not believe in socialism. 
I do not think Shri Bansal  too per
sonally believes in socialism, although 
by discipline he may. I  am at a loss 
to understand why every time a new 
taxation proposal is brought forward 
by Government it is opposed by Shri 
U. M. Trivedi.  I have not seen  him 
supporting a taxation proposal even 
once. It is true that nobody is pleased 
to pay any taxation, and yet it is very 
easy to play on the sentiments of the 
people.  After all, this House consists 
of the representatives  of the people. 
The State Governments consist of the 
representatives of the people.  They 
also take into consideration the senti
ments of people.  It is easy to play on 
the sentiments of people, but it is not 
the  characteristic  of  leadership. 
Leadership is -no leadership if it  is 
at the tail; leadership  is leadership 
when it leads the people to certain 
objectives.  Do my hon. friends who 
have opposed the Bill or who have a 
general tendency to oppose any pro
posal for taxation mean to say that 
no taxation should be levied?  What 
should be the principle of taxation? 
Whenever there is an annoimcement 
in this  connection by  the Finance 
Minister, they say it will have a very 
bad effect.  If it is a question of sales 
tax, they say no, there should not be 
any sales tax’.
In this way, I think they are sup

porting  the  cause  of  anarchists. 
Anarchy is mobocracy where  every
body is free to do anything.  Do th*»v 
mean to say that there should not hf* 
any sales tax?  Sales tax has becomf» 
necessary now in view of the deve
lopmental needs of our economy. It is 
now more than 20 years since it w»is 
started and people have, more or iw*! 
become accustomed to pay sales tar 
So are the traders. After the experi
ence of 15 to 20 years, there  was a 
problem  and  this  Bill  have  beer 
brought forward to meet that pror»- 
lem .
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Shri U. M. Trivedi has pointed  out 
the lacunae in the definition of 'sales 
tax’ I do not want to take the time 
of the House; I will only refer to  a 
passage in the Report of the Taxation 
Inquiry Commission, vol. II, pages 9 
and 10, where it has been shown that 
the definitions given  in the various 
State Sales Tax  Acts have been  so 
different that sometimes  some com
modities may not be included in the 
Sales Tax Acts:  *

“The actual meaning  attached 
to the word ‘sale* in the Acts of 
different States may now be illus
trated.  In Madras, Mysore, Tra- 
vancore-Cochin and  Hyderabad, 
sale means transfer of property in 
the course of trade  or  business. 
By implication, all other sales arc 
excluded. Casual sales by indivi
duals, sales of food by  hostels 
attached  to educational  institu
tions, sales of old furniture, for 
example, by firms not dealing in 
furniture, and so on are, there
fore, not liable for the tax in these 
States.  The States of Bengal and 
Delhi define sale as transfer  of 
property in goods for money con
sideration, which accordingly ex
cludes transfers  for other consi
deration like exchange or barter. 
According to the Acts of certain 
States, the sale is deemed to have 
taken place in the territory of the 
State, if at the time when the con
tract  of sale  or  purchase  was 
made, the goods were actually in 
those  States.  In certain  States, 
the transfer of property in goods 
supplied in the execution of  a 
contract  is also included in the 
definition of sale”.

Shri U. M. Trivedi must have gone 
through  the  Law  Commission’s 
Report, and the Note of Dissent  by 
Shri N. C. Sen, which has been cir
culated to all hon. Members. Shri Sen 
has given his reasons for the discre
pancies in the definitions of sale and 
also in determining the locus standi 
of  sale.  Therefore,  when  we  go 
through the definition of ‘sale* in this 
Bill, all these objections have  been

met and it  has been  made motm 
comprehensive.  In clause 3, the argu
ments given by Shri N. C. Sen have 
been met by laying down a compre
hensive principle—I do not want  to 
read the whole paragraph from the 
Note of Dissent of Shri N. C. Sen to 
the Report of the Law Commission.

Then I would like to make certain 
observations which, I hope, the  hon. 
Minister will take into consideration. 
I am sorry I shall not be here to move 
my  amendments.  Therefore,  I will 
just put my views before Government 
so that if they think them to be pro
per, they may adopt them.  Clause 16 
reads:

“The Essential Goods (Declara
tion and  Regulation  of Tax on 
Sale or Purchase) Act, 1952,  is 
hereby repealed”.

15-37 hrs.

[Mr.  Deputy-Speaker  in the Chair.]

This repeal does not mean that State 
Governments are not empowered  to 
exempt essential goods.  So  far  as 
this Bill is concerned, the list given 
here is supported by the Taxation In
quiry Commission.  In the Report of 
the Taxation  Inquiry  Commission, 
Vol. II, paragraph 22(6), it is said:

“Subject to the limitations :
tioned  below, the States should 
have full powers to tax sales or 
purchases  of  goods,  including 
goods  declared  at  present  as 
essential for the life of the com
munity under Article 286(3).  In 
regard to the levy of a tax by the 
States on sales or purchases of 
‘specified goods’, the Central Gov
ernment should  take power  to 
impose  conditions  subject  to 
which the States can  levy  the 
tax.  These conditions should be 
that, in replacement where neces
sary  of  existing  systems  and 
levies,

(i)  the States shall levy only 
a single-point tax (at the last 
stage of sale or piirchase) on 
these goods, and
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(ii)  the rate shall not exceed 
i anna  in  the  rupee» i.e. the 
same rate at which the Central 
tax will be imposed  on these 
goods in the  course  of inter
state trade.

The following goods shoxild  be 
specified in the  Central  legisla
tion: (i) coal, (ii) iron and steel, 
(iii) cotton, (iv) hides and skins, 
(v) oilseeds; (vi) jute.

We would emphasise that this 
list should not be expanded except 
in the light of the principles we 
have  elsewhere  mentkmed;  we 
would  further  strongly  recois- 
mend that no addition should be 
made to this list without consult
ing  the  Inter-State  Taxation 
Council, for the establishment of 
which proposals are made in an
other part of our Report"— 

and for which my hon. friend, Shri 
Bansal, has also pleaded.  I also agree 
that this Council should be establish
ed. ‘

I have tabled certain  amendments 
and in the light of those amendments, 
I will point out <me or two  tMngs. 
In the rule-makdng powers, the Cen
tral Government have laid down liie 
punishment for the  same  kind  of 
oflEences, whereas t̂  States are pre
cluded from laying down  the  same 
penalty, as it is evident from sub
clause (5) of clause 13.  It reads thus: 

making any rule under this 
section the State Government may 
direct that a breach thereof shall 
be punishable  with  fine  which 
may  extend  to  five  hundred 
rupees and when the offence is a 
continuing offence,  with a daily 
fine which may  extend  to fifty 
rupees  for  every  day  during 
which the offence contmues.”.

In clause 10, the Bill itself lays down 
the penalty.

"It any person—

(a)  fails to get himself regis
tered as required by se<̂on 7; or 

Cb) being a registered dealer, 
falsely  represents  when  pur
chasing any class of goods that

goods of such cl̂ss are covered 
by his certificate of registration; 
or.................

he  shall  be  punishable  with 
simple imprisonment  which may 
extend to six months, or with fine, 
or with  both;  and  when  the 
offence  is a continuing  offence, 
with a daily fine which may ex
tend to fifty rupees for every day 
during which  the offence  conti-

I am not able to understand why 
this distinction and discrimination has 
been made.  The States should have 
the right to prescribe the penalty to 
the same extent as the Central Gov
ernment as proposed in the Bill.  The 
Central Government may  have  to 
deal with a number of traders.  But 
the State Governments have also  to 
deal with a number of traders  and 
collect the sales tax and carry on the 
administration.  They  are more res
ponsible and cases might occur where 
the State Governments  might  feel 
diflBculty in dealing with evasions or 
other sorts of corrupt practices.  At 
least the States shô d not be debar
red ffom laying down these penalties.

Then, tiiere is the obligation of  re> 
gistration.  There are traders who are 
liable to pay tax and they have  to 
apply.  There are traders who are not 
liable to pay.  But they may apply. 
There is an authority who will decide 
whether a certain application may be 
rejected, refused  or cancelled.  The 
Taxation Enquiry  Commission have 
pointed out certain defects on the part 
of the Administration and they have 
referred  to  certain  administrative 
rules and have suggested the  rules 
should be made in such a way that 
there should not be any opportunity, 
as far as possible, for the people  to 
evade taxes or for  submitting  ac
counts or in getting registered.

I have,  therefore,  suggested one 
amendment in which I propose that 
no application should be rejected  or 
refused imless the authority gives the 
TA&sons for such refusal  in writing 
As it is laid down hete,  it is not 
necessary.  Experience  has  ôwn
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that the authorities do not go into the 
reasons but  they just repeat  the 
words at a particular  section  and 
reject or refuse it.  It is  necessary 
that such things should be incorpora
ted in the body of the Bill itself.

I will make one other suggestion 
also.  Tlie collection and administra
tion of sales tax has created some 
sort of patronage.  There have been 
petitions from the traders that  the 
behaviour of the officials  sometimes 
is  not  helpful.  They  are  more 
technical;  they have  not  got  the 
human approach.  After the passing 
of this measure, the Central Govern
ment will also become part of the ad- 
mmistrative machinery  and it will 
entrust the administration to the res
pective States.

Mr. Depoty-Speaker: The hon. Mem
ber is taking sq long.

Pandit C. N. Malviya:  I will  be
finishing in 5 minutes.  The Taxation 
Enquiry Commission on page 75  of 
their Report say this about Sales Tax 
Advisory Committees.

‘Tor the maintenance of a pro
per liaison with the trade and in
dustry, it is necessary  that the 
Sales  Tax  Department  should 
maintain some contact  with the 
chambers  and  associations  of 
diffferent  trades, industries  and 
commerce  and get their advice 
and help in administering the tax.
It is obviously neither  possible 
nor  desirable  that  sales  tax 
officers should directly deal with 
all  such associations.  A  small 
Committee representing  the im
portant  sections of trade, indus
try and the  consumers  would 
serve  this purpose much better. 
Such Conunittees have been estab
lished in one or two States and 
ire  reported  to  have  proved 
successful in meeting  the griev
ances of traders and ensuring their 
co-operation in the administration 
of the tax.  We recommend that 
m each State there should be a 
Sales Tax Advisory  Committee 
rnnsistiftg ot representative

of different trade interests.  It i& 
necessary to lay down that the 
sales  tax matters  discussed by 
these Committees should be ttiose 
of general  interest to the  trade 
and not items of individual dis
pute  or  grievance  relating  to 
particular  assessments  or parti
cular dealers.'’

Therefore, I strongly  suggest that 
Sales Tax Advisory Committees should 
be appointed in each State.

Then, there is the problem of sub
mitting memos and vouchers.  Rule
making power has been taken by the 
Central Grovemment  and the State 
Governments  will also be making 
hilies.  The rules of the Central Gov
ernment wiE be laid on the Table of 
the House here.  Why not the rules 
made by the State Governments also 
be laid on the Tables of the Assemb
lies?  I think it should be made ob
ligatory on the States and this should 
be incorporated in the body of this 
Bill, so that they may be looked into 
and suitable amendments made.

The Taxation Enquiry Commission 
say, so  far as  these  memos  and 
vouchers are concerned:

*lt seems to  us desirable,  in 
these circumstances, that separate 
mention of the tax  in the  bill 
should be discouraged  by State 
Governments, or at any rate, not 
seem to receive their specific ap
proval  The law of demand and 
supply and the price levels in the 
market will themselves be limiting 
factors on the dealers* attempts to 
overcharge. Issue of vouchers and 
c-flsb memos, however, should be 
made compulsory for  registered 
dealers, or at any rate, for such 
of them as have a turnover which 
exceeds a prescribed level  This 
would be specially appropriate for 
the single-point levy.”

I think that,  while  making  the 
rules, these things should also  be 
given consideration. ’

Lastly, I venture to suggest tiiat 1ft 
spite ot PUT 15 or 20 years* expertoioe



1879 Central Sales Tax
Bill

4 DECEMBER 1996 Central Sales Tax
Bill

i88o

[Pandit C. N. Malaviya]

with the payment of  sales tax, with 
the realisation and collection of sales 
tax, with the administration of sales 
tax, the harassment of the people has 
not stopped and tax evasion has not 
stopped.  Therefore, I would like to 
suggest, as it has also been recom
mended by  the Taxation  Enquiry 
Commission,  that  wider  publicity 
should be given to rules and instruc
tions of the Sales Tax  Department, 
and, if possible, I think this is  the 
time when we should have some new 
means for publicity.  The Sales Tax 
Department, with the co-operation of 
the  Broadcasting  Ministry,  should 
have certain documentaries prepared 
to show throughout the country how 
the sales tax administration  should 
go on, what are the responsibilities 
of the people or the consumers, what 
are the responsibilities of the trade 
and commerce, how we should contri-, 
bute to the national fund and should 
not indulge in tax evasion and other 
corrupt practices.  I  think  it will 
help a great deal to publicise this in
tricate and complex administration of 
sales tax and. educate the public in a 
better way, so that it will lead us 
to the objective which we have laid 
down for the betterment of our coun
try.

Shri M. S.  Gnmpadaswamy:  Tax
inequalities often constitute an un
fair factor in an  economy— say 
an unfair factor because tax variations 
give an unfair advantage to a group 
of people in business and it will upset 
normal trade relations.  If you apply 
this view to the taxation field, you 
will see many  discrepancies.  Sales 
tax has  come  into  vogue  and 
it  has  become  a  very  import
ant ta3?, especially  in the  States. 
But till today no attempt has been 
made either by the States or by the 
Centre to co-ordinate sales tax and to 
bring about a uniformity. The Centre 
seems to be very indifferent and luke
warm in this particular matter.  This 
measure does not seriously make an 
attempt in this direction. According 
to the provisions in the Bill, the whole 
inter-State sales tax comes imder the 
purview of the Centre.  Till recently

there has been very much uncertainty 
about this fact, and even as my friends 
have pointed out, the Supreme Court 
gave a judgment and there was  no 
alternative but to bring forward this 
measure.  So,  this  measure  was 
forced on us, so to say, by the judgment 
of the  Supreme  Court. There  is, 
therefore, no systematic attempt on 
the part of the Government  to co
ordinate salec tax.  An hon.  friend 
pointed out the recommendation made 
by the Taxation Enquiry Commission 
for the setting up of an advisory body 
for coordinating policies in regard to 
sales tax. I also feel that such a step is 
eminently most desirable at the pre
sent moment, but I may say that in
stead of an advisory body,  as  our 
friends in the Taxation Enquiry Com
mission have suggested,  I prefer  a 
Taxation Council, as found in  some 
Western countries, which takes up the 
responsibility of not only research but 
also the responsibility of advising the 
States as well as the Centre in various 
taxation proposals.  So, I would sug
gest that the Central Government may 
think it over and set up a Taxation 
Coimcil for the purpose  of advising 
the  Government in regard  to  all 
taxes.

I have points out that sales tax 
varies from State to State, and  this 
variation in taxation, especially sales 
tax, has resulted in giving an imfair 
advantage to a few people in busi
ness.  There are two or three kinds 
of variations.  There is variation from 
State to State.  Further  there  is 
variation in the  rate of  taxation 
and the methods of levy.

As a result of the variation and the 
different methods in the imposition 
and collection of sales tax, two  or 
three evils have resulted.  The most 
important evil is tax  evasion—̂fiscal 
fraud, as I would  put it.  In  the 
matter of  goods which are  taxed 
heavily, there is less trading. PeofiliB 
who were  trading in  those goods 
give up  trading  in  tiiose  goods 
and take  up to  other business  of 
trade where sales tax is not so very
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heavy.  So, there has been so much 
of evasion and so much fiscal fraud 
comxnitted.  But there is also a dis
turbance in the normal trade relations. 
The fiscal  regimes  both  at  the 
Centre and the States have only fol
lowed such policies which hamper our 
n̂omy, and these fiscal policies or 
taxation proposals or measures have 
only hindered the normal  develop
ment of trade and commerce.  These 
have been responsible for very many 
evils other than the fiscal fraud that 
I have pointed out.

I, therefore, exi>ected that the Cen
tral Government would come forward 
with a measure which would co-ordi
nate all the systems of sales tax found 
in the various parts of the country. 
It has failed completely to do this. 
Now what do we find according to this 
measure?  According to this piece of 
legislation, only goods which are sold 
or purchased in the coiirse of inter
state trade are brought  under the 
purview of the centre.  Even  here 
there is no uniform principle observ
ed or followed in the matter of levy. 
Take for instance clause 8.  Clause 8 
states that the rate of tax should be 
one per cent on the total turn-over. 
So,  the  tax that  is  contemplated 
under clause 8 is a turnover tax.  •

16 hrs.

The Finance Minister has circulated 
an amendment just a few hours ago 
t&at certain exemptions  might  be 
given in the matter of sale or pur
chase of certain goods in  case they 
were very important from the point 
of view of the public.  If that is ac
cepted, it will introduce another factor 
of variation.  If,  according  to the 
Ministry, a particular group of goods 
become very important from the point 
of view of the nation, then there may 
be tax variations—Slower tax or no tax 
at all on those goods. We do not know 
what type of goods he has in view to 
give such a different treatment.

Many arguments were advanced in 
regard to the inclusion of food arti
cles in clwpter IV.  I feel that there 
Is a lot of force in those arguments.

These articles constitute a very im
portant part of  the cost  of living. 
Only goods which go to the manufac
ture of commodities are kept imder 
this chapter.  This may' result  in 
giving an xmfair  advantage to the 
business commimity, particularly the 
manufacturing community.  The type 
of goods that have b̂ n grouped here 
show that certain sector of industry, 
particularly  industrial"  sector  is, 
gomg to be benefited while certain 
other sectors have to suffer.  I do not 
know the basis on which this division 
nas been made. It may be pointed out 
that they are very essential for  the 
production and growth of our indus
try.  The cost of production may be 
miportant but the cost of living is 
also equally important, if not more. 
If the policy of the Government is to 
maintain a reasonable cost of living 
and not to promote a rise in the cost 
of living, I am sure they have to agree 
to exempt certain essential articles of 
consumption from the sales tax.  Or, 
they must impose a lower rate  of 
sales tax on such articles.  Otherwise, 
the purpose for which this chapter has 
been included here will not be rea
lised because, the ultimate objective, 
I take it, is to maintain a particular 
level of prices in the country.  If that 
IS so, that objective will not be rea
lised if we do not make an attempt 
to reduce the cost of living.  One way 
by which it could be done is to levy 
less tax on essential articles of con
sumption. I feel that we should not be 
very unfair to the consumers by being 
very fair to the producers  and we 
should not give an unfair advantage 
to the producer as against the consu
mer.  After all, the trade, industry, 
and their development largely depend 
upon  the consimiers  and their  de
mands.  If  they develop consumers’ 
resistance and if a feeling is created 
that the cost of living is going high— 
it is already rising—̂it will operate as 
a disincentive even to  traders  and 
businessmen in the long run because 
there will be no effective demand. So,
I feel that the essential food articles 
should be brought imder chapter IV.

I am sorry that the  present Bill 
does not go far enough.  On the other
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hand, it creates more discrimination 
in tfie field of taxation and it will 
bring about  more  inequalities  and 
create more difficulties in our econo
my.  It will give an unfair advan
tage to certain sections of the public 
to the exclusion of  certain  other 
sections.
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w   ̂ ̂  fVff\ 

 ̂  ̂ ?T̂ t I

(r*1HI *TR?9̂ 

5l )̂  :  ̂  ̂ »̂htT  I

^ : 51̂ H’RII, T̂|[r

 ̂  ̂<ft, qr̂ A wim̂
r̂   ̂  ?nipft  q|rr 

n̂nrr i dtici

 ̂  wr I f% ?Tf  I ̂  inv̂ 

f»nT  ̂  ̂ ̂    ̂^

d̂'STHT   ̂t   ̂^
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<̂ r«w)  t

aR̂ )  ̂  ̂ I ird

3TfT

^ ̂  ̂ft’T  ̂srpj iTF#

 ̂ I  W  r̂rfer̂pFT iFRTV̂ fro
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Page 5—

after line 38, add:

■ “(5) Notwithstanding anything 
contained  in  this  section,  the 
Central Government may, if it is 
satisfied that it is  necessary so
to do  in the  public  interest,
by notification  in  the  Official
Gazette, direct  that in  respect
of  such  goods  or  classes  of 
goods as may  be  mentioned in 
the notification, no tax under ,this 
Act' shall  be  payiible  by  any 
dealer having his place of busi> 
ness in any  Union  territory  in 
respect of the sale by him from 
any such place of business of any 
such goods in the course of inter
state trade or commerce or that 
the tax on such  sales  shall  be 
calculated at  such  lower  rates 
than those q>ecifi6d in sub-section 
(1) or sub-section (2) as may be 
mentioned in the notification/’
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f” ilŶ ̂  ̂ HIRTT { fw «TTT ̂  9T 

fVlffT ̂  # I

irf̂ PTRT ftWfRWPr (fHRTT ̂*Rf)

TO ww  ̂ finnT  ̂  %■

ttR̂ f̂«n  I

iit  ffnwr (f̂ m  inrt̂ri) :

^̂rnaRff  ^ ̂  fvf  ?rs*f

 ̂̂  f%*rr *nrr %  ♦  «tr?t

g I  ̂̂  ̂  f

?TO  f̂?T k whrrf fftr n̂r̂tfkvlr

 ̂  ̂ I %TT  fv̂ TTT  S'

fv  ̂̂ft *p

(iTRTPl)  ̂̂ SI*IT

R̂T (̂tt

 ̂ SWT  % 5SP̂  ̂  r̂PTT 

I  TT '̂fro TT f̂ T̂TT
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A ''iî ai  f  fv 

 ̂  fefhr  vhRT iRTf ̂fi

 ̂^ înitT 0 ?̂tr  ff'oH ?nft ^

^WRft t  ̂  % qm ?fk ?rf̂

 ̂ frnr i  wtvr  ̂ift 

%   ̂invp9v?nv f ̂ vr̂  ^ ̂

 ̂   ̂   m N ft  I

miRRT   ̂ I ̂ iTf̂T

^   ̂I wnr iTif» ̂ 7̂

P̂R®r  t f% ̂nrr ̂  ̂lyr

 ̂*WfT f, 5ft̂  ̂ ifJcT ^
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 ̂f̂rwTT t «r̂  ̂   ̂ ̂ ipT̂

?n t  I mr ^    ̂    ̂   ̂  ^

 ̂ wim r̂mr |  fvm̂rr  ̂  ̂

 ̂  ̂ nmr ̂irt, ̂   ?ft ̂ruht 

T̂RTT %, %f̂  OT vt sftvfiî 
Hw 51̂ m  I \ ipirf̂

 ̂  t   ̂  tm  t   I  ![̂r

 ̂  ̂ *rW qr q  ̂% îyr
qr q»̂T  i  n̂dv  ̂r

 ̂  ̂TO I, aphrSfiTfJrf
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 ̂̂rr*RT VT̂TT ̂    ̂I  ^

 ̂y<T9f1S‘  I ^

n  % 3|pq̂ WT f ftr ̂  ̂

rt04>i T?:

?̂SfVT  ?RTT  ̂  f̂t̂; inftft

vJTKT I

R̂FT  ̂f<̂ HI -m̂dl  ̂I ^

 ̂  ̂I  TW?

»ft  n̂vR" % <fT̂

f̂ FT  S!I»n   ̂  T̂RTOT,

I W ?TT̂ ̂  irŴT 2«f̂Ri*i

t I W  ̂ r̂ftST T̂RfWr  ̂

cfk % r<«Hti ^̂*ft I  ̂*rd̂ 3RrK-

fWr % ?nft̂  ̂  ̂̂  t

 ̂  ̂   ̂ T̂RTĥ

 ̂Spft̂ ̂   t, ̂  ̂TrvTT t,

*flcJ <fvH«l % P?i*4! jTPTT

t   I  ̂ ̂ ̂   ̂  ̂ RfETSTW

 ̂   »Rt5r %\K\mi  ̂ TT

T̂RTT  ̂   I ^   rTO  ̂   ̂  

k̂tĉf)r«  ̂̂  *T̂ ĤHl

=̂nf̂  I  TFT W  ̂ T̂RT ^RT 

f, ̂  ito %, ^ %, T̂PTT % VI 

^̂31 f, 'iH‘̂1̂  fiT̂

?v n  ?n̂T  t I  *r'>3r

 ̂  ̂  f #

3W  ̂ ̂ imNft I

TTg5̂   ̂̂   ̂fsFT̂

fw ^  f#.̂TT

3̂T7?TT ̂  t  ̂  (f̂rT̂T

%̂ ) t,  ̂ ̂  ̂  ̂  ̂  »̂ir I 

 ̂  ̂fêlr ̂  ̂  |̂?T ̂»qT̂T

 ̂  ̂  ^  ̂I t srn?5TT WT i

Tfft ShT?'   ̂ I

TT̂fWFT %■ 3f??t ’TT ?ft̂ T̂T̂

%  ?n% f   I v ^̂ r p: lit  f®  ̂-

<UjTîl ̂*d< ̂ I ̂   ̂̂  IpT ̂  ̂

«TR ̂ T̂ ̂ 7̂ I

WTVTT ̂  (f̂  ̂) %  *T ̂

(ifvmr)   ̂ ^ v̂

3RHT t ■

A sale of purchase of goods shall 
be deemed to take placc in the course 
of inter-State trade or commerce  il 
the sale or purchase—

(a) occasions the movement of 
goods from one- State to another; 
or

(b) is effected by a transfer of 
documents of  title to  the goods 
during their movement from one 
State to another.

^̂ RTT % (iPT^N )̂  ^

«fRff  ̂ ĵzn̂   I  tr  ̂̂ IT ̂

%  ̂  tsT: ' ̂ f I

T̂T?rr t  ̂  ifr t I

n̂?r ? ftf ̂ ?t h t

 ̂ TT  ̂I

 ̂  rft  ̂   5̂TT  ̂ rrf̂   ̂ Pf»H  ?nn: 

^ ?ft ̂   spT

JW ̂   ̂ I  f̂i+l

 ̂ t̂tT

 ̂̂  w «prf̂ t

;3̂ ̂  Tf »rr

 ̂^  ̂lî

 ̂ ■=?TTf̂  ̂   ̂  ̂^

F̂TIT r̂f̂ I

EfTSfVH f%f̂T9T STPcft 

 ̂ v3»iVI f̂nĵ  %•

f w   t   I ^

n̂tRT  M«ni  ̂I  ^

t  I ^  5̂tot   ̂ fn- ifr

?ferr % I  ^̂n>r zi|[ ̂?rr

 ̂  ̂ f̂ TRTP" ̂VPPTTT ̂  ̂  ̂  ̂ TRT
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ŜTTrTT t ̂  ̂  #f»TR ̂  t

 ̂ 7  ̂ I   I  ̂  ̂  JTM ^PTT t   ̂  ^

 ̂tr̂TT Wrm ̂   ^

TT ̂  ̂   I I ?nlt 5̂

 ̂ % f%?TN)  ̂ ITT̂ ?TP̂r?R |?rr 

«TT qH rnm T̂sTTT  ̂  ^

 ̂    ̂  r̂̂rTT  «?r  I

A’   ̂% jR  ̂m irt 5̂g<WM 

 ̂  (̂?TT̂ ^)  #  ̂  ^

 ̂̂  ̂  ̂  ^

 ̂  ̂  I  ̂ ̂  ̂  ̂  ̂  ̂  ̂  

n̂TFTT ̂ Tf̂ f̂RT̂   ̂̂

I OT?   ̂   ̂  I

f>rr f% #fiTR 5̂7PRR lit 

%  ̂  ?fh: wfwFfl- 5Tî ^

’TTW  I

I  R̂%  tr̂   ̂  ̂  fw,

T^ qi?TT I f̂TTT

TO  ̂  ̂  ̂̂  ^

r̂rerr ̂ i  ̂  ̂  ?n  ̂̂  %r̂ ̂  

fwrvz" # I ?fhc

5̂W»*t4w  fiSMlWd # 1 q?nc   ̂

[̂Ff%*r % qpRT Jtrt tm  ̂ ipr̂

 ̂ ̂ ̂  ̂  ̂  ff̂

 ̂  ̂  ̂ jK  ̂wm̂ %ftK

'3ti%»i  r̂tPT Tjfr Ŵ  ŴRPTT 4

 ̂’NY iî t̂ % f%

^  ̂  ̂ swfFrr  ̂  ̂f% ?Mf 

 ̂  ̂  ̂TO VFiiTRr 5f  «rf, ^

 ̂̂    ̂̂ ̂ n?n qi ifk ̂

31̂  ITRT  fftr WTT ?T 5f5̂ a|r?rTT 
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V̂ ^   t ̂nm  f 

f% »nY  r̂m f̂t ^

 ̂^̂ Nstt t̂%  f *r 

 ̂  ̂ ^ 1

Shri  N.  R.  Mnniswamy  (Wandi> 
wash): Mr. Deputy-Speaker, this Bill 
only formulates certain principles for 
determining when a sale or purchase 
of goods takes place during the course 
of inter-state trade, trade outside the 
State and in the case of goods imparted 
into or exported outside India, and 
also lays down certain principles as 
to declaration  of  certain articles <rf 
importance  and  the  restrictions  to 
which a State law imposing a tax may 
be subjected to.

On an analysis of this Bill, I find 
that there are going to be far-reach
ing consequences on the flow of trade 
and commerce in India.  What they 
are going to achieve by  the realisa
tion of a few lakhs of rupees by way 
of tax on trade and commoce will be 
lost in jeopardising the flow of trade 
in India.  The Central Sales Tax was, 
of course, in contemplation for a very 
long time.  Of course, it is said that in 
consonance with the recommendations 
of the Taxation Inquiry Commission 
or as a result of certain conflicting 
decisions of the  Supreme  Court  or 
pressure from the State Governments 
this Bill has been introduced.

All along, businessmen have been 
enjoying a great deal of freedom in 
the matter of getting goods from other 
Stat̂ free  from  taxation.  After 
coming  in,  these  goods  wiU  pass 
through some process of transforma
tion,—̂they may change in shape or 
form—and when  they are disposed 
of, a tax will be levied, as is prevalent 
in the State.  Hiere is the State law 
and  they  are  taxing  on  several . 
articles.  After the passing of tHig 
Bill,  we  will see that not only the 
articles that are now being taxed, bat 
all those articles will be subjected to 
a severe type of taxation. Ultimately, 
only the consumer is going to suffer: 
not the businessmen.  I say that the
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consumer will be the target for all 
these taxes.  As it is, no man is free 
from paying any tax.  Even when he 
makes a small purchase, even when 
purchase is made from a businessman 
whose  turnover  is not  beyond Rs. 
10,000 or 20,000 as is provided for in 
ê law, he pays the tax.  Ultimately 
whether that man who  collects  that 
tax really pays it to the Government 
or not is a different matter.  That is 
the concern of the State.  So far as 
we are concerned, on account of pres
sure from the States or the recommen
dations  of  the  Taxation  Inquiry 
Commission, we are now introducing 
sales tax  for  other  commodities as 
well.

We have been enjoying a sort of 
exemption.  It is stated here that the 
Essential  Goods  (Declaration  and 
Regulation  of  Tax  on  Sale  or 
Purchase) Act, 1952 is hereby repeal
ed.  This would mean that the articles 
which are not liable to taxation, will 
be subjected to the tax.  This would 
mean that in respect of all these arti
cles, the flood-gate will be opened and 
the States can levy any tax as they 
please.

Also we find in clause 14, certain 
goods have been declared as of special 
importance in  inter-State  trade  or 
commerce.  They  have  mentioned 
coal, cotton, hides and skin, iron and 
steel,  iron  scrap, jute, and oilseeds. 
Along with these, if you are going to 
add some more articles contemplated 
under the Essential Goods Act, the 
list will be complete by itself.  There 
will be no tax or even if ttiere is a 
tax, it will be on a lower scale.  Now 
that this Act has been repealed and 
only a few of the  commôties  are 
being categoriced in clause 14, it will 
be open to the State Goveinment to 
levy the tax.  llierefore,  I  would 
request  that  clause  14  may  be 
enlargê.

The other point that 1 wish to press 
before this House is this.  Instead of 
having aSl these various taxes, we can 
have one sin̂   tax.  The  Pinanee

Minister has been pleased to introduce 
a Bill for the imposition of a Capital 
Gains tax.  He may be having up his 
sleeves one more Bill for the levy of 
Expenditure tax.  Several other taxes 
may be in his contemplation.  If there 
is to be an Expenditure tax shortly or 
next year, why should this  Central 
Sales Tax Bill be  introduced  now? 
Any  person  who  spends beyond a 
certain amount will have  to  pay  a 
certain tax.  That would include all 
the  articles  he  purchases.  That 
would cover all the amoimt spent for 
domestic consumption.  If an Expen> 
diture  tax is in contemplation, this 
Bill need not be pressed.  Ordinarily 
you have taxes of so many kinds from 
birth to death.  I  say,  instead at 
having so many taxes, profession tax, 
income-tax, super tax, and all sorts 
of taxes, I insist that we can have one 
single tax.  That may be called by 
any name by the Government.  Every 
man may be asked to pay a tax of, 
say, a quarter anna  in  the  riQ>ee, 
whatever may be his income, in which 
case, we may be obviating all these 
difficulties.  I  know  the  Finance 
Minister may not be able  to  agree 
with me and have one tax instead of 
all these various taxes. I know there 
wiU  be  difficulties.  Still,  I think, 
they can devote some  time  to  this 
question of having one tax.

This Act contemplates three  types 
of cases.  This Act will be enforced In 
the course of export out of India, in 
the course of import into.India  and 
in the course of inter-State trade or 
commerce.  I would only suggest that 
goods  exported  from  one  State to 
another may be exempted.  Whatever 
goods  one  State gets from another, 
immediately after the receipt of the 
goods—̂it may  be  raw  material or 
something elM;—whatever may be the 
nature—the goods have  to  be  sold 
only in the importing State.  When 
that State disposes of the articles to 
the various consumers, the tax will be 
levied.  It will come as a State tax. 
As per this Act, we have to levy 
tax on goods that come from another 
State.  H after having been received 
in  a  State, the goods go to another 
State  after  passing  throuî  some
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processing, they will have to be sub
jected  to  another  State  tax.  In 
reality, it will not be a single-poxnt 
tax; it will be a multi-point tax.  This 
multi-point  tax  can  be  avoided. 
People can get goods from Calcutta to 
Delhi or from Delhi to Madras.  They 
can allow the goods to be processed. 
"When the goods are being sold, sales 
lax can be levied.

Another  aspect  that  I  wish  to 
suggest is that  if  these  goods are 
•exported out of India, you can levy 
Ihe sales tax.  So, on import and ex
port and on inter-State trade this tax 
«an be charged, but not on inter-State 
trade and commerce.  The reason is 
this.  In respect of any sale that takes 
place immediately after import, char
ges can be levied, and any purchase 
that precedes export also can be taken 
into  account,  and  also  inter-State 
trade, but goods that are got from 
one State by another—whatever the 
nature of the processes  it may pass 
through, they need not be considered 
—may be exempted.  We will be to 
some extent satisfying the free flow 
■of trade between the States  which 
may otherwise be jeopardised.

An hour or two ago the  Finance 
Minister circulated another  amend
ment.  It has  been  referred to hy 
other speakers, and let me also put 
forth my view on it.  I will read the 
orelevant portion:

‘̂Notwithstanding anything con
tained in this Section,___no tax
under this Act shall be payable 
by any dealer having his place of 
business in any Unicm territory 
in respect of the sale by him from 
any such place of business of any 
such goods in the course of inter- 
'State trade or commerce or that 
the  tax  on  such sales shall be 
calculated at sudi  lower  rates 
than those specified in sub*sectlon 
(1) or sub-section (2)  as may 
be mentioned in the notification.”

This will clearly infringe the fimda- 
mental rights of the dtizens.  It will 
t>e nothing but discriminatian between

person and person, and such discrî 
minatory treatment ought not to  be 
meted out.  Whenever we  tax,  all 
have to be subjected  to  the  same 
treatment.  So  far as persons whc
reside  in  the  Union territories are 
concerned, I cannot impute any motive 
to  the  Minister,  he must have had 
very  great  pressure  from  people 
residing in Union territories,—̂ with a 
view to satisfying them or give them 
certain  consolation—he  must  have 
broû t this amendment.  But without 
going into what was in his mind, I 
only say this wiU give rise to  cases 
in  the  Supreme  Court  and  High 
Courts to challenge the discriminatory 
treatment.  Therefore, this oû t not 
to be allowed in any enactment.  Be
fore long, the Minister may have to 
come  with  another  amendment  to 
modify  his  present  stand,  or  get 
several  decisions  against  this  Bill 
resulting in the loss of a lot of money-

Not only does he exempt, but he 
again says that they will be charged 
lower rates than those specified  in 
sub-secticHi (1) or sub-section (2) as 
the case may be.  Tliis will again go 
against  the  fundamental  rights and 
principles.  Therefore I  would  say 
that this ought not to be retained. 
We have had enough of cases in the 
Supreme Coiurt challenging many of 
Governments’ rules  and regulations 
which we passed here.  Let  there 
not be a duel hetween the legislature 
and the judiciary.  So, I  wish  he 
would give a second thought to this 
and say in his reply tomorrow what 
he is go  ̂to do.

Lastly, the definition of ‘‘turnover** 
has been given in the Definition clause 
as under:

‘ *̂ mover” used in relation to 
any dealer liable *to  tax  under 
this Act means the aggregate of 
the  sale  prices  received  nnd 
receivable by him  in  respect of 
sales of any goods in tha course 
of inter-State trade or commerce 
made  during  any  prescribed 
period  and  determined  in tfa' 
prescribed manner.’ .
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These two things,  the  prescribed 
period  and  the  prescribed manner, 
have been left delightfully vague, and 
they might be covered by  the rule
making authority.  It would be better 
if these are fixed in Uie  enactment 
itself instead of leaving them to be 
determined by the rule-making autho
rity, because it will not then be very 
elastic  and  changing from time to 
time.  Their hands will be tied and 
they will not be free to change the 
period and the amount of the turn
over.

We all know that this sales t&K is 
steething like a great r̂ing.  We 
can get any amount of money from 
sales tax.  It is the only tax where 
a large amount of mcmey is collected. 
Even from land tax we are not able 
to get so much as from sales tax. 
Therefore I would say this is a tax 
which touches ev̂ b̂ody’s pocket, and 
the Government as well as this hon. 
House have to consider twice n̂ether 
it would be proper to deal with this 
aspect.  If at all necessary, we must 
deal with it cautiously and carefully 
and see tiiat the small man is not very 
much touched and tampered with so 
far as his livelihood is concerned.

1 have already given an illustration 
that this sales tax is charged to the 
constant even in small shops every
where.  I do not know whether at the 
time of submitting the accounts, l̂e 
money collected extra  by  them  as 
sales tax is also included in the sale 
price, tw the sale price alone is put 
in, and the extra money collected by 
way of sales tax is pocketed.  There
by they will be standing to gain both 
ways.  Not only  do  they  collect 
from the consumers, but they have to 
pay from out of the sale amount that 
they have shown in  their  returns. 
This aspect has to be very carefully 
examined, because we are enlarging 
the scope of this sales tax and allow
ing the State Governments to exercise 
the right which the Centre  should 
exercise by itself.  Their powers are 
already enormous, an̂ if this is also 
given, I think it will do havoc to the 
people.  This will open the libodgates

and they may do whatever they like. 
Still it is not going to get the desired 
result because we have not been given 
any data as to the amount of mcmey 
they are likely to get by this tax.  I 
do not know whether it will be Rs. 20 
or Rs. SO lakhs in the  ease  of  the 
State Governments which they them
selves can appropriate  for  develop̂ 
ment or industrial purposes as the case 
may be.  If it is only so much I do 
not think it is really worth while try
ing to introduce this Bill.

I repeat my request that goods that 
proceed fr9m one State to another may 
be  exempted.  One  section of the 
people  have  already  circulated  a 
memorandum to the Members.  So far 
as Madras is concerned, in the hides 
and  skins  trade they get their raw 
materials from other States like U.P., 
or places like Calcutta.  This may not 
be charged, but when they are pro
cessed and sent to  other  countries, 
they may be charged.  If it is sold in 
the  country  itself,  there should be 
only  tax  at  one  point, instead of 
multiple-point tax.  If it is intended 
for export or to be sold in the State 
itself, we can simply give them free 
licence  to  get  ansrthing  from any 
State, but let them not pay any tax 
as is envisaged in the Central Sales 
Tax Bill.

Shri L.  Jogeswar  Siiî  (Inner 
Manipur): I shall confine my remarks 
to clause 14 of the Bill.  In my view 
the provision contained in the clause 
should be expanded to include certain 
items like foodgrains, kerosene oil and 
other essential daily  necessities.  If 
even the daily necessaries or essential 
commodities are taxed, then that wilt 
indirectly hit the consimiers;  wttl 
be  the  worst  sufferers.  I would, 
therefore, suggest that taxes on essen
tial commodities such as foodgrains, 
coarse cloth and Icerosene oil should 
be reduced from two per cent or one 
per cent to half a per cent, if at all 
they are to be levied.

Hie reason why I diould like te 
have these items exempt from sales 
tax  is  this.  When  sales  tax  is
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■ imposed on commodities which pass 
from one State to another, the normal 
tendency £or the prices  is  to  rise, 
because of the provincial rivalry in 
trade and commerce and also because 
of the competition between the diff
erent States.  So, it is very necessary 
that it should be within the purview 
of the Central Government to imposê 
uniform  taxation,  if  necessary,  on 
essential items such as foodgrains etc.

I now come to the amendment given 
notice  of  by  the  Minister. The 
previous speaker, Shri N. R. Muni- 
swamy, had spoken much about it and 
said that it was against the Constitu
tion to lay down that Union territories 
should be exempted, and that such a 
provision might be challenged by the 
Supreme  Court.  I,  for  my  part, 
welcome that amendment very much 
I am very glad that the Minister has 
taken into (consideration the conditions 
prevailing in the Centrally adminis
tered areas.

These areas are very  poor  in  all 
respects; the people there are econo
mically  very  poor.  There are no 
proper transport  facilities  in  theŝ 
areas.  Ehren without the imposition 
of any sales tax, the prices of essen
tial commodities in these  Centrally 
administered areas,  such  as  Delhi, 
Himachal Pradesh, Manipur, Tripura 
and so on, are very hî as compared 
to what obtain in other parts of the 
country, on account of the transport 
bottle-necks  and  other  transport 
difficulties.  So, I am very happy that 
a saving clause is sought to be intro
duced whereby it is possible to ensure 
that  no  serious or heavy taxes are 
imposed on essential commodities in 
these Centrally administered areas.

There  is  one  other  reason why 
these  Union  territories  should  be 
exempted from the operation of sales 
tax.  These territories are economi
cally very backward.  All the com
modities which  the  people of these 
areas need are not produced there in 
sufficient  quantities;  so,  they  are 
obliged  to  import even their daily 
necessaries from outside, and conse
quently, they have got to pay double

the price for all these commodities* as 
compared with what prevails in ottier 
parts of the country.  Their  Ihnng 
conditions are also very bad, and ̂ etr 
standard of living is very low.  So,, 
if sales tax also is imposed on esseitial 
commodities, their condition will be
come very  much  worse.  I would, 
therefore,  suggest  the  complete 
exemption of these Union territories: 
from the operation of sales tax.

Another  reason  why  exemption 
should be given to these areas is this. 
The trading peĉle in these areas are 
mostly  illiterate,  and  they do not 
know how to keep accounts.  Tbegr 
have to learn the ABC of trade and 
commerce stiU.  So, if these provi
sions regarding registration,  submis
sion of returns and so on, which are 
full of all sorts of complexities, are 
put into effect, the people there will 
not be able to digest it; they will not 
be able to submit  returns or kê  
proper accounts.  Moreover, it is not 
the Ministers who go there for the 
collection of the taxes; it is only the 
rank and file of the officers who  g» 
there, and they seld(mi appreciate the 
difficulties  of  &e  people  ^̂ o are 
very new to this business ot '̂eeping 
accounts, and who have yet io learn 
the ABC of trade and commerce.  So,, 
if these provisions are put into effect, 
the worst sufferers will be the small 
traders, in the first instance, and in 
turn, the consimiers will also be the 
sufferers.  I  would like to tell the 
Minister specially that he should see 
that special consideration is given to 
these Centrally administered areas in. 
this respect.

Besides the Centrally administered 
areas, there are also certain areas, as, 
for instance, Assam, where communi
cation is very bad.  Owing  to  the 
trtmsport  bottle-necks, the prices of 
the commodities that are imported inta 
Assam . are  very  much hî er than 
those obtaining in the rest of India. 
If sales tax is also imposed, then the 
prices  will  ôot  up  v«ry  much, 
higher.  The result will be that the 
consumers will be hard-hit.
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Mr.  l>epatj-Speaker:  Is the hon.
Member likely  to take some more 
time?

ShsA L. Joffeshwar Sinfh: Yes.

'Mr. Depaty-Speaker: Then, he may 
continue tomorrow.  There are stiU 
two other  speakers,  namely  Shri 
Heda and Seth  Arfial Singh;  they 
%will have their chance tomorrow.

Now we shall take up 
jitem.

the next

iBUSINESS ADVISOKY (X>MMITTEE

FoRry-FoUFTH Beport

'Shri N. C. Chatterlee (Hoogly):  I
t>eg  to  present  the  Forty-Fourth 
Report  of  the  Business  Advisory 
Committee.

IDEVELOPMENT  OF  MINERAL 
RESOURCES OF KERALA

-17 Has.

Shri V. P. Nayar (Chirayinkil): Mr. 
Deputy-Speaker, Sir, I am raising this 
discussion to focus the  attention  of 
this  House  and  also of  the  hon. 
Minister  who,  I  know,  has  great 
ssrmpathy  for  the  poor  people of 
%erala, on three points, namely, (1) 
the neglect of  the  Government  of 
India  in  developing  the  mineral 
r̂esources of Kerala, (2) the failure of 
the Government of India to make a 
detailed survey of minerals of Kerala, 
;and (3) the disregard by the Govern
ment of India of questions relating to 
«iines and  minerals of  Travancore- 
rCochin.

The problem of exploiting minerals, 
•in so far as my State is concerned is 
.a very much more  urgent  problem 
than in any other State, because, you 
find from an analysis  made in  the 
Labour Gazette that out of 6 lakhs of 
l)epple employed in  the  mines  and 
minerals industry, hardly 2,500 people 
from my State get work in that indus
try,  although  our  population  is 
roughly 1130th  of the population  of

the whole of India.  Then it has oft«i 
been said by ver:, 1 3sponsible people 
in the most irresponsible way that’ 
Kerala has no minerals for exploita
tion at all.  Nothing could be farther 
from the truth, nor could anything be 
more mischievous than such a state
ment.

The hon. Minister knows that we 
(have a  wealth of  minerals  and  a 
variety of minerals.  I do not want to 
list all the minerals here, but I would 
seek your permission to indicate cer
tain important minerals, which have 
been reported to be  available  in 
abundance there as early as in 1906 
and 1910.  We have got alum clays 
in Varkala, bauxite  in the  laterite- 
bearing areas of the Western Ghats, 
we have got brick clays, we have got 
gold  in  considerable  quantities  in 
Wynad, we have iron ore in Nilambur 
and  Wandur,  lignite  in  Varkala, 
Cannanore and several other  places, 
mica in Malabar and Travancore, we 
have got mineral pigments in Malabar 
and South Kanara, we have refrac
tories.  "nien we have pyrite, much- 
wanted substance, found along with 
gold in the pyrite veins of  Malabar, 
especially Wynad.  Then there are the 
all-important  minerals,  titanium, 
ilmanite, monozite, zircon and other 
rare minerals.

With this  varieties  of minerals 
which have  been reported  to be 
available in abundance in our geolo
gical  surveys  in  1SK)6,  1907
and 1910, it  is  very  regrettable 
that  a  State  faced  with  such a 
chronic  problem  of  unemplosrment 
could not develop its mineral resources 
at all.  I would not have raised this 
discussion had it not been for the fact 
that in  the  Planning  Commission’s 
Report, it is very clearly stated—I am 
reading from page 384—

-“In view of the vital part that 
minerals  play in  the  coimtry’s 
industrial development, it is con
templated  that  the  State  will 
increasingly  undertake  their 
exploitation’*.

I welcome this statement.  But  in 
answer to a question long after the

Mineral Resources 1904
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Report of the  Planning Commission 
was published, I gather that there is 
not even one geologist in the whole 
of Kerala.  In answer to another ques
tion, the hon. Minister was  able  to 
give only certain information, which 
is far short of the information which 
we have, for example, in publications 
and memoirs of the Geological Survey 
of India by Dr. M. S. Krishnan.

1 am very sorry to say that the hon. 
Minister has not been  briefed  pro
perly in answering these questions.  I 
do net want to take the time of the 
House by detailing all  the  minerals 
and  their  availability, but I would 
draw the particular attention of the 
hon. Minister to two or three minerals. 
Take lignite, for example.  It has been 
stated in the Second Five Year Plan 
that development of lignite is a Cen
tral responsibility.  What is the posi
tion of lignite in Kerala?  You know 
that lignite has been found to occur 
in our State at several places as early 
as 1830 by one of the Residents of the 
.State.  Long after that, in the geolo- 
ĉal  surveys  of 1906—1910, certain 
very broad estimates have been made. 
Varkala, a place in my constituency, 
is reported  to have  occurrences  of 
lignite, into the analysis of which  I 
shall go  later, to  the time  of  276 
million  tons.  It  is  not  a  small 
<]uantity.

You know  that  the  problem  of 
Travancore-Cochin, of  Kerala—̂really 
the problem of the South—-is the lack 
of any proper fuel.  We have a pro
ject in Neivelli.  But why not start 
another project in Varkala?  Probably 
the answer will  be that no  proper 
sxuveys have been made.  The other 
day I remember that the analysis of 
the Varkala lignite, as given by the 
hon. Minister, was  not  encouraging 
enough to start a project.  But here, 
in the official publication of the erst
while  Travanô  Government,  the 
Travancore State Manual, published in 
1940, it is stated:

*The  extent  of  the Varkala
formation was once taken to be

about five hundred square miles. 
Subsequent observations, however, 
have shown this to be a consider
able under-estimate.  Occurrences 
have since been discovered in the 
tracts east of the  backwater  in 
north  Travancore.  It  is  also 
believed to underline the silt in 
Kuttanad and  other  backwater 
tracts  in  Central  and  North 
Travancore.  It is  reported  that 
the  formation  exists  in  South 
Travancore too”.

Then  lignite is  also  reported  to 
occur in abundance in Cannanore and 
several other  places in  Malabar.  I 
would only request the hon. Minister 
at least  to  have a  very systematic 
survey.  After all, let him tell us if it 
is not worthwhile.  Even,  then,  we 
have to have special consideration for 
the development of minerals in this 
parti€|̂ part  of the  coimtry  on 
account of its several other complex 
problems.  We must have a project at 
least in the Second Five Year Plan 
period.  I  know the  difficulty.  We 
must have enough geologists.  We do 
not have any geological surveys  on 
which we can  place much  reliance.. 
All the same, indications are that from 
one end of my State to the other, there 
are minerals worth exploitation.

Then again, we have enough quan
tity of gold.  I do not say that gold 
must be recovered  from  tomorrow. 
That may not be possible.  After all, 
we know that India produces only one- 
third of her requirements of gold. And 
we are working 8,000 to 10,000 feet 
deep and we. may not be able to go 
deeper in those mines.  The price of 
Indian gold is very much higher than 
the international price.  I was reading 
in Dr. M. S. Krishnan’s book a very 
good account of the geological forma
tions of  gold in  Malabar,  Gold  is 
available in an area estimated to be 
500 square miles.  I am quoting from 
page 123:

‘*Over an extensive area, esti
mate at over 500 sq. miles, lying



1907 Development of  4 DEOEMBEE 1956

to the west of the Nilgiri moun
tains, gold has  been won  both 
from placers and reef deposits for 
centuries. The gold washing indus
try is  extant  even  today  and 
apparently gives a  living  to a 
fairly numerous community in this 
area.”

In spite of the fact that we know 
for certain that gold has been won 
and  we  also  know  that  on  the 
announcement of the finding of gold 
in Malabar, there was a great boom 
in London in 1880, Dr. M. S. Krishnan 
himself says—I am  placing  all  my 
reliance on this one publication—

“Though  the  average  results 
taken for several workings in the 
area, were not particularly very 
at̂ctive, the occasional finds of 
rich pockets  and reefs  seem to 
have been publicised in England, 
leading to the gold boom of 1880. 
Between 1789 and 1881, some 33 
companies were floated in London 
with  an  aggregate  capital  of 
£4,050,000.  Much  expensive 
machinery was bought.........”

Dr. Krishnan says very definitely:

*‘Bad  managements  and 
generally poor results in  mining 
conspired to bring about the sus
pension of activity by most of the 
companies by 1885*’.

The prouliar feature about this gold 
is that it occurs in strata along with 
pjrrite.  As you know, pyrite  is  the 
basic material for raw sulphur whidi 
we have to import.  In fact, ttie con
sumption of sulphur, according to me, 
is a very positive index of the indus
trial advancement of any country in 
the world.

In this  context, about  pyrite, the 
«ame memoir says:

‘The only good source of pyrite 
in the Province”—

that is. the old Madras Province—

“is the gold-bearing pyrite veins 
of Wainad  and  Malabar. Man̂ 
thousand tons of pyrite must be

available in the Devala-Pandalur 
area—e.g. in the Alpha, Nadghani, 
Harewood,  Rosedale  and  other 
mines.  If gold mining on a syste
matic  basis is  revived  in  this 
region, it should  be possible  to 
recover the pyrite as a by-product 
of gold and utilise it as a source 
of sulphur̂.

I am certainly no geologist, nor am 
I a chemist, but I mxist certainly place 
very much reliance on the very clear 
observations of such eminent geologist 
as Dr. M. S. Krishnan.

Then again, take another important 
material,  graphite.  The  country's
entire production was from one taluk,
which I have the honour to represent, 
namely, the Nedumangad taluk, in the 
south of Travancore, which is part of 
Kerala  now.  It is written  in  the 
State Manual:

“From  1898 to 1912,  Messrs,
Morgan  Crucible  Co. Ltd. were
mining graphite and in all they 
raised about 35,000 tons from the 
mines at Vellanad,  Cullen  and 
Venganur.  Since 1912, there has 
been no mining.  Graphite is used 
for making paints, crucibles, lubri
cants,  lead  pencils,  polishing 
powder, etc.”

It is also said that all the graphite 
in  India  came  from  these  areas. 
Graphite is used for a variety of pur
poses.  May be it is not of the highest 
grade, but there are methods and pro
cesses; we can draw on the knowledge 
of science and improve it or dress it 
up to proper requirements.  All that 
could be done—if only graphite could 
be exploited.

There is also this question of the 
other rare earths.  We are not using 
all the rare earths which we have. 
We have zircons.  I do not think much 
use is now being made of zircons.

I am not dealing at all with the 
rare minerals.  I do not want to deal 
with ilmenite or with monozite or with 
the other radio-active minerals which 
we may have.  But the pcusifc is that, 
although  we  have  such  canmon
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minerals which are required in the 
context of   ̂ development  of  our 
economy especially in the ccmtext of 
our Second Five' Year  Plan—which 
places all these subjects within the 
ambit of work of the Central Govern
ment—I want  the  hon. Minister  to 
have more consideration for our State 
and with a view to helping in solvinî 
the very acute  unemplojTnent  pro- 
‘blem of  my State,  take  immediate 
steps, at least for a systematic mapping 
and surveying of the entire State with 
a view to finding out the exact avail
ability of  the common  minerals.  I 
want him also to have some projects 
like the one for lignite in Varkala and 
Cannanore where lignite is available 
or for graphite which has been worked 
for several  years and for  gold for 
which there were many British com
panies functioning once upon a time 
or for pyrites which is required for 
the chemical industry for which they 
pay very high prices today.

Therefore I request the hon. Minis
ter that immediate steps  should  be 
taken to have a very detailed suîey 
of the minerals, at least for the time 
being with  respect to  minerals  the 
occurrence of which  has  been very 
well  established  by the  ĝlogical 
records and also to have drilling or 
whatever other  processes  you  may 
have for finding out the actual qua
lities  and  exact  qualities  of  the 
material available, exploration of the 
resources etc.

Mr. Deputy-Speaker: The hon. Mem- 
T?er should finish now.

Shri V. P. Nayar: In one minute I 
shall finish.

We have mascarite and  pyrrhotite 
pyrites in abtmdance in many places. 
Till last  year we were  recovering 
mica but not one ton is being lifted 
now.  So, I request the hon. Minister 
to consider the question of the explorâ 
tion and recovery of graphite and the 
exploration of all other regions where 
even according to the meagre surveys 
made there are clear indications of 
abundance of minerals.  It will be not

only useful for the economy of m> 
State but it will also be very useful 
for the developing  economy of  our 
entire country.  I only want him to 
have some  more  symapthy for  my 
State—̂I  know he . has  already got 
abundance of sympathy for my State 
which he has expressed in his talks 
with me—and requests him to give a 
hope to the people when he goes there 
—and I hear he is going there in the 
very near future—̂that he will spare 
no  pains  to  develop  the  mineral 
resources of the State in the shortest 
space of time.

Mr.  I>epaty-Speaker:  The  hon.
Minister.

Shri A. M. Thomas (Emakulam): I 
request that we may be allowed to 
put questions before the hon. Minister 
replies because then he will be in a 
position to reply.

Mr. Depaty-Speaker: I may read the 
rule.

Shri A. M. Thomas: Even then, the 
practice has been to allow the Mem> 
bers to put questions.

Mr. Depaty-Speaker:  I shall  read
the rule—

“The  member who  has  given 
notice may make a short state
ment and the Minister shall reply 
shortly.  Any member  who  has 
previously  intimated  to  the 
Speaker may be permitted to take 
part in the discussion.”

Perhaps, the hon. Member has not 
intimated.

Shri A. M. Thomas: I have.

Shri Matthen (Thiruvellah): I have 
already given my name, Sir.

Mr. Depaty-Speaker: Yes; it is ̂ ere.

Shri A. M, Thomas: I have also given 
my name, Sir.

Mr. Deputy-Speaker: Both the hon. 
Members shall have an opportimity to 
put questions.  Is there  any other
Member  who  have  previously
intimated?
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I have no objection even to follow
ing the old practice if the hon. Mem
bers would like thiat.  Even the other 
one would secure  this if  the  hon. 
Minister replies and  then  the  hon. 
Members put questions.

Shri A. M. Thomas: The other prac
tice would be better because the hon. 
Minister in his reply can refer to all 
that.

Mr. Deinity-Speaker:  Then,  Shri
Thomas may put a question or two.

Shri A. M. Thomas:  Mr.  Deputy- 
Speaker,  Sir, it is  regrettable  that 
Kerala does not find a proper place in 
the geological map of India.  I should 
think that the Geological Survey at 
India should be renamed as the Geolo
gical Survey of India minus Kerala, 
because, according to me, the allega
tions that have been made by my hon. 
friend, Shri V. P. Nayar, are true to a 
considerable extent. On going through 
the chapter on Mineral Resources in 
the Second Five Year Plan, I find there 
are several schemes but there is no 
scheme relating to the State of Kerala. 
It is very well-known that a lot of 
mineral resources, mineral sands, are 
there in the  State of  Kerala;  and 
although there has been an attempt to 
exploit the mineral sand resources, it 
has  not  been  done in a  scientific

Then, it is well-known.

Shri  V̂ yndhaa  (Qulkm-cum- 
Mavelikkara—Reserved—Ŝ. Castes) ‘ 
Is it a question. Sir?

Shri A. M. Thomas: I am just for
mulating the question.  In one para
graph I find this:

“In collaboration with the Geo
logical  Survey  of  India,  the 
Central  Glass  and  Ceramic 
Research Institute has done detail
ed investigations  on  clays  and 
ceramic raw materials.  Investiga
tions have also been conducted on 
the utilisation of waste mica with 
encouraging results,”

; There is a branch office of the Geolo- 
ĉal Survey of India in Hyderabad.

I do not think its activities are being 
extended further  south.  I  want  to 
know from  the  hon. Minister whyr 
when a prima facie case  has  been- 
establisĥ that  there  are  mineral 
resources in Kerala, no serious attempt, 
has been  made  by  the  Geological 
Survey of India to make any scientific: 
survey.

Shri Matthea:  I have  only  two
minor questions.  One is this.  It has 
been admitted even by our hon. Minis
ter that we have the richest china 
clay in the whole of India.  The clay 
is as good as the Cornwall clay.  The 
cost per ton of processing this clay is 
about Rs. 120.  We have got a small 
factory at Kundara and there it costs 
so much.  The  imported clay  from 
U.K.  does  not  cost  much  more. 
Recently, I  had  occasion  to  see a 
Japanese expert who was working in 
Mysore  for  the  Mysore  Porccdain 
factory.  He told me that he had gone 
to Travancore and found that it was 
possible to process that clay at about 
Rs. 50 per ton.  See  the  difference 
between Rs. 50 and Rs. 120.  He says, 
he can do it.  The result is that the 
industry which was  started  several 
years ago is still in a very unsatis
factory position.  Will the hon. Minis
ter find out why the cost is so high 
and see whether it can Be rationalised 
by modem mechanical processes and 
the price or cost of processing brought 
down?  I woidd like to know what 
steps he is going to take.  It has got 
a large employment potential

My next question is about titanium. 
Titanium is a metal which is known 
as miracle metal.  It is  taken  from 
sand which is washed in very large 
quantities  in  my State,  known  as 
ilmenite.  But this metal is supposed! 
to  be  the  lightest,  lifter  than 
aluminium and stronger than steel. It 
is going to revolutionize  metallurgy 
completely.  Both in U.K. and U.SA. 
commercial factories are coming up. 
Why has not the hon. Minister talcea 
pains to have at least a small factory, 
a pilot plant in my State?

Mr. Depaty-Speaker: Both the ques
tions have come now.
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Shri Mattlm: The  hon. Minister 
may say that it comes under atomic 
energy.  He will say that it is not for 
him.........

Shri V. F. Nayar: He will never sa> 
that.

Mr. Depoty-Speaker: Unless we hear 
the hon. Minister how can we say 
that?

Sliri Matthen:  I  can  understand
monozite going into atomic energy; but 
I cannot  understand  why  ilmenite 
which is an economic  proposition is 
explored.

Mr. Deputy-Speaker: 1 am sure the 
hon. Member would understand when 
he hears the hon. Minister.

Shii Achuthan (Crangannur): From 
the speech of Shri V. P. Nayar and 
other hon. Meml̂rs information has 
come to Government that there are 
lots of mineral resources in our State. 
May I know from the hon. Minister 
whether from  the information  now 
available—the information  that  has 
been collected by the Central Govern
ment and  available from  the State 
Government—it is possible for  Gov
ernment  to  categorically  say  that 
something can be done in the matter 
of exploiting the mineral resources of 
Kerala?

The Miaister of  Natural itosonrccs 
(Shri K. D. Malaviya):  Mr. Deputy- 
Speaker,  Sir,  the  criticism  made 
against my Ministry by my hon. friend, 
Shri Nayar, was that  the answers 
given to certain questions were not 
satisfactory  and  therefore  he  has 
raised this debate for half an hour.

I would first take that  point  and 
then the  general  question  of  the 
survey and exploitation of the mineral 
resourc€ss of Travancore-Cochin,

Shri Velayndhan:  You  have  not
studied; that is the difficulty.

Shri K. D. Malaviya; The question 
that was put by Shri Nayar was:

'*Will  the  hon.  Minister  for 
Natural Resources and Scientific 
Research be pleased to lay on the 
Table....”

Mr. Deputy-Speaker: Is it necessary' 
to read all that?  It has  been  con
sidered t>iat the answer was unsatis
factory and we have now come to the 
discussion.

Shri K. D. Malaviya: The question 
was asked with reference to 1955-56 
and my answer was given for 1955-56. 
In a general way surely I could not 
have dealt with all the aspects of the 
mineral resources and working of the 
exploration programme when a specific 
question was  asked  about  1955-56. 
That was all that I was making out.

In regard to the general question, I 
entirely share the anxiety of my hon. 
friend, Shri V. P. Nayar and other 
Members from Travancore-Cochin, that 
the mineral resources of Travancore- 
Cochin should be fully exploited.

There are undoubtedly a variety' of 
minerals that are found in Travancore- 
Cochin.  The facts of the matter are 
that the Geological Survey of India 
was not functioning for the geological 
survey  and other  exploratory pro
grammes of the mineral resources lor 
decades because at that time the con
vention was that whichever State was: 
financially and  technically equipped 
for carrying on the geological survey 
was left out of the geological survey 
programme.  We have only recently 
taken  the work  of  the  geological 
survey, that is, since 1947-48.  I may 
point out that the  exploration  and 
excavation programme is a long-term, 
programme and it cannot be conceived 
within  two or  three or tour years. 
Secondly, the  consideration  of  thiŝ 
aspect of exploration and survey can
not be divorced  from the  following, 
programmes, that is, exploitation, pro
cessing, improvement and industriali
sation from mineral resources.  Umesŝ 
we have a scheme of exploitation of a. 
particular mineral resource, the inten
sive programme of investigation cannot 
be completely seen  and  cannot  be 
tackled by us.  We have in a general 
way taken up the programme of survey 
of mineral resources of Travancore- 
Cochin very seriously.  I wish to state 
here and assure hon. Members that for 
the last two years we have been at



1915 Development of  4 DECEMBER

this programme.  I have not got time 
enough to state that a very expensive 
programme has already been handled. 
Only to refer to some of them, I will 
state that the programme that is now 
being tackled is  this.  Firstly it  is 
wrong to state that there is no geolo> 
«ist working in Travancore-Cochin. It 
was only during the rainy season or 
monsoon that there was no geologist 
—the question was put in August, and 
that was the position then. According 
to our practice, in rainy season the 
gieologists do not werk there, but in 
winter and subsequent months they go 
and work, and  then  interpret  the 
results they get or collect during the 
winter season.

The 1956-57  programme  in  the 
■Second Five Year Plan is a very long 
programme,  which  includes  the 
-detailed investigation  in  respect  of 
lignite, clay, graphite, pyrite and beryl, 
and also mica and some other import
ant minerals.  Besides that, detailed 
•examination of the mineral springs of 
the State is very much in our pro
gramme.  Ground water survey, selec
tion of site, sinldng of tube-wells etc. 
are also in our programme.

With regard to lignite, it is important 
tor me to state that lignite is exten
sively found  in  Travancore-Cochin, 
and a few outcrops of lignite are found 
in Varkala.  It was thought by the 
State  Geological  Department  that 
something like 270 million tons was 
likely to be available.

Shri V. P. Nayar: That was in 1906.

Shri K. D. Malaviya: After that, the 
-estimate was increased to about 276 
million; it covered an area of about 
500 square miles as my hon. friend 
mentioned.  We have carried out some 
survey, and the survey is still con
tinuing so far as the  State is  con
cerned.  It is not the geologist or the 
survey which is important in lignite 
l>ut drilling.  Drilling for the detailed 
inyestigation of  lignite is  necessary.

have included in the 1955-56 pro
gramme and  the  next  year’s  pro
gramme a very intensive drilling pro
gramme for lignite, which will give
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us detailed information of the lignite 
resources.  Unless we know fully well 
that a particular area can economically 
give us lignite, it is not right to advise 
our sister Ministries to take up the 
exploitation of this industry.  We are 
not yet in a position—for the last two 
or three or four years—to advise the 
other Ministries that a particular area 
is intensively and economically ready 
for exploitation of lignite.  But there 
is no doubt that lignite is extensively 
found and the programme for drilling 
is now on, and we hope that in the 
next year or so—perhaps less or a 
little more—we will be able to give 
lot of information about the details of 
lignite finds in Travancore-Cochin.

With regard  to  beryl,  it  occurs 
sporadically in some of the tegmatites 
in the State.  This, the hon. Member* 
might be knowing, is a mineral which 
is used in our atomic reactor and we 
are now collecting  information  the 
Atomic Energy Commission is also in 
possession of certain information so 
that we might be able to exploit some 
of the beryl in Travancore-Cochin.

So far as  mica is  concerned, it is 
found there.  But plenty of mica is 
produced in the country, and it is for 
the private industry to concentrate its 
energy on mica if it thinks that it can 
economically and purposefully produce 
mica and  carry on there.  Because 
there is not sufficient trade in mica, 
the attention of the private industry 
is not very much on this.

With regard to graphite, there was 
a British firm some time back and it 
was working the graphite at Travan- 
core-Cochin.  It was not known why 
it gave it up, but at that time there 
was  not  much  demand.  Later  it 
expanded, but there are some small 
private companies which were work
ing in Travancore during the war, but 
the occurrences were of small dimen
sions.  The Geological Survey of India 
has now taken  up  this  survey  of 
graphite mining in the State, and as 
soon as we get sufficient information 
about graphite, we shall advise the 
private industry and the States also
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whether they are to take it up or not 
Still we do not know or we do not 
posŝ all the information which could 
be considered enough to advise on the 
economic  exploitation  of  graphite, 
although we know that it is exten
sively found in certain zones of the 
Travancore-Cochin area.

There  are  extensive  deposits  of 
China clay, and we  know that  the 
China  clay  in  certain  areas,  for 
instance, at Kundra, is of very good 
quality; this is utilised in  ceramic 
industry ( Interruption), We are now 
going to take up the China clay. It is 
very much on the priority list of our 
programme in the Second Five Ŷar 
Plan, and we hope that we shall get 
clear information about the clay, not 
only from Kundra but also from other 
regions of Travancore.

Taking as  a whole, so far as  the 
. question of graphite and lignite is con
cerned, we are already seized of it and 
the survey part is already taken up 
by the Geological Survey of India. The 
drilling programme is now on, and 
we hope that we shall complete a good 
part of our  progreimme of  detailed 
investigation of lignite in the next year 
or so.

An Hon. Member: Does it take  so 
long?

Shri K. D. Malaviya: The question 
put by my hon. friend, Shri Matthen, 
about clay I have already answered. 
That clay is imdoubtedly of superior 
quality and it is being surveyed.  But 
with regard to the cost, I am not aware 
of the costing of this because it is not 
our concern.  We just  explore  and 
give the  detailed  information about 
the  minerals  and  then leave it to 
others to find out the economics of it.

With regard to titanium, surely we 
are quite rich.  It is not quite correct 
to say that the processing of titanium 
has been taken up in an extensive way 
by the Americans or the Canadians or 
the British people.  Here and there 
people have started paying attention to 
the industry.  Still the question of
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processing and purification of titaniimi 
is a difficult one.  Recently, I was in 
Canada and I got an opportunity to 
see the titanium oxide being reduced 
to titanium and the purification pro
cess.  It is still in the research stage. 
I leamt from the sources of the Atomic 
Energy Department  that  they were 
examining the question of carrying on 
some research work not only for the 
reduction but also for the purification 
of the titanium metal. There are some 
American firms which are considering 
some proposals from us to look after 
this work.  It is hoped in the near 
future that the titanium oxide pro
gramme of our country will also be 
taken  up  by the  Atomic  Energy 
Department.

I have nothing more to say except to 
assure my hon. friends that the survey 
and exploration  programme  of  the 
mineral resources of the Kerala State 
is very much  before us.  We  have 
already started  taking up  the  pro
gramme.  We hope that in the next 
two years to come—It cannot be less 
than two years because there is a lot 
of work to be done and there is a 
scarcity of equipment and technicians 
and the work is also quite extensive 
in the  whole country—̂we shall  be 
paying  much  attention to  the pro
gramme in the Kerala State.  In the 
next year or so, we shall be able to 
tell Ihe House that we have gone 
ahead with the siurvey

Shri V. P. Nayar: I want to put only 
one question.

Mr. Depnty-Speaker: No, no.

Shri Achuthan rose—

Mr. Depnty-Speaker:  Order, order. 
Half an hour has only thirty minutes 
The discussion is over now.

 ̂17.33 hrs.

The Lok Sabha then adjourned till 
Eleven of the Clock on Wednes
day, the 5th December, 1956.

L-D—5
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OOLOMMS.

1789|?APER LAID ON THE TABLE 
oofy of the Higji Caart 

(Part A States) Tra* 
vdling Allowance Ru]es,i956, 
published in the Maiiŝ

NcTSLo. 2401, dated ̂ e 
27th October, 1956, was laid 
on the Table under sub- 
aecdcm (3) of section 24 of 
the High Court Jwjgê (Coo- 
dkions of Sendee) Act> 1954

RBPCmT  OF COMMITTEE 
ON ABSENCE OF MEMBERS 
FROM THE SITTINGS OF 
THE HOUSE ADOPTED 1789—1805 

Eighteenth Report was adopted

ELECTION TO COMMITTEE 
The Deputy Minister of Edu- 
oidon (Dr. M. M. Das) mo
ved for the election oi two 
Members from among  the 
M-mbcts of Lok Sabha to 
be  metibers  of  the 
Boaid of Governors of the 
Indian Institute of Technô 
logy , Kharagpur.  The mo
tion was adcTted.  .  .

18O5

BILL UNDER 
TION

CONSIDEJU-
1805—1903

The Minister of Revenue and 
Civil Expenditure (Shri M. C. 
Shah) moved that the Central

Ste Tax  BUI be 
intt> consideratkjn.  The 
disensron was not conchided.

REPORT  OF  BUSINESS 
ADVISORY  COMMITTEE 
PRESENTED

FortHourdi  Report  w»

COLtJMMS.

1903

HALF-AN-HOUR-DISCUS.
SION

ShriV. P. Nayar raised ĥ. 
an-hour discussion on points 
arising out of answers given 
OB the 13th Augî, I95®j 
to UnstBcrcd Questions Nos 

613, 614 and 615 r» 
gardUng Devdopment  of 
Mineral Resources of Kendi>

‘ The Minister of Natural Re 
sources (Shri K. D. Mala- 
vija) replied 10 the debatr.

AGENDA FOR WEDNESDAY 
STH DECEMBER, 1956-

Fuxther coiwidenition and paw
ing of Central Sales Tax Bill* 

and passing of 
Representation of the People 
(Fourth Amendment)  Bill 
and consideration of Finaoce 
(No. 2) and Finance (No. 3)

1903—18
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VoL IX (Nos. I to 15)

{14th November to 4th December̂ 9̂5̂)

ABDUCTED PERSONS (RECOVERY 
AND RESTORATION)  CONTINU
ANCE BILL, 1956:
See under “BiU(s)”

ABID ALI, SHRI:

Employees*  Provident  Funds 
(Amendment) Bill:
Motion for leave to introduce. 854
55.

Simmiary  of  proceedings  of  the 
Fifth Session (August, 1956)  of 
the Industrial Committee on Coal 
Mining—Laid on the Table. 369. 

ABSENCE  OF  MEMBERS  FROM 
THE SITTINGS OF THE HOUSE 
COMMITTEE ON: ’
See  ‘Committee  on Absence  of 
Members from the  Sittings of 
the House* imder “Committee (s), 
Parliamentary”.

ACCIDENT (S), RAILWAY:
Statement re Madras-Tuticorin train 
disaster. 1211—68.

Motion for Adjournment: 
Madras-Tuticorin train  disaster 
987—1000.

Report on derailment of 319 Down 
Express—Laid  on  the  Table 
1658-59.

Statement re Madras-Tuticorin train 
disaster. 980—82.

ACHAL SINGH, SETH:

Faridabad Development Coiporation 
Bill:

MoUon to consider. 1024—27.
Indian Tai-ifP (Amendment) Bill: 
Motion to consider. 177—79. 

Industries (Development and Regu
lation) Amendment Bill:
Motion to consider. 248-49.

ACHINT RAM, LALA—

Administration of Evacuee Pr<̂>erty 
(Amendment) Bill:
Motion to consider and amend
ment to refer to Select Com
mittee. 1074—78, 1080.

Faridabad Development Corporation 
BiU: •

Motion to consider. 900—05. 1022. 
1031.

ACHUTHAN, SHRI:

Half-an-hour discussitm re develĉ- 
ment  of  mineral  resources  of 
Kerala. 1913.

Indian Tariff (Amendment) BiU: 
Motion to consider. 189—92. 

Resolution re President’s Proclama
tion re Kerala. 1764r-69, 1786. 

Suppression of Immoral Traffic in 
Women and Girls Bill:
Motion to consider, as reported by 
Select Committee. 1539.

Territorial  Army  (Amendment) 
Bill: • ,

Motion to consider. 877-78.

ADJOURNMENT MOTION (S):

See “Motion (s) for Adjournment.”

ADMINISTRATION  OF  EVACUEE 
PROPERTY (AMENDMENT) BILL: 
See under “Bill(s)”

ADMINISTRATION  OF  EVACUEE 
PROPERTY (AMENDMENT) ORDI
NANCE, 1956:
See under “Ordinance (s)”

ADMINISTRATION  OF  EVACUEE 
PROPERTY (CENTRAL)  RULES, 
1950:

Notification making amendments to 
the------Laid on the Table.  1120.
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AGABWAL, SHKI M.L.—

Criminal • Liaw  Amendment  Bill 

[by—1;
Motion to consider. 921, 975—79. 
Amendmait to circulate. 976— 
79.

Suppression of Immoral Traffic  in 
Women and Girls Bill: 
Consideration of clauses. 1568—̂70, 
1574-75, 1576-77.

AGRICULTURAL  PRODUCE  (DE
VELOPMENT AND  WAREHOUS
ING) CORPORATION RULES:
Laid on the Table.  258.

ALAGESAN, SHRI:

Motor Vehicles (Amendment) Bill: 
Motion to consider, as reported by 
Joint  Committee.  1396, 1399—
1414.  ^

Consideration  of  clauses.  1414,
1415, 1416, 1417, 1441—46.

Motion to pass, as amended. 1449.

Report on derailment of 319 Down 
Express—Laid  on  the  Table. 
1658-59.

Terminal Tax on Railway Passengers
BiU:
Motion to consider. 294—96, 299, 
301, 612, 613, 628, 633, 640—49. 

Consideratiim  of  clauses.  650, 
651, 652:
Motion to pass, as amended. 653.

ALTEKAR, SHRI:

Committee on Absence of Members 
from the Sittings of the House: 
Pres«itation of Eighteenth Report. 
1660.

Motion re  Eîteenth  R r̂t. 
1789—91, 1793-94, 1800.

Committee  on  Private  Members* 
Bills and Resolutions:
Motion re Sixty-third Report. 913.

ALVA, SHRI JOACHIM:

Committee on Abŝice of Members 
from tiie Sittings of the House: 
Motion re Eighteenth Report 1798
99.
Motion re International situation. 
4B6--73, 499.

ALVA, SHRI JOACHIM—contd. 

Suppression of Immoral Traffic  in 
Women and Girls Bill:
Motion to consider, as reported by 
Select Committee. 1561, 1562. 

Territorial  Army  (Amendment) 
Bill:
Motion to consider. 878—84. 

AMRIT KAUR, RAJKUMARI: 

Notification making amendments to 
the Prevention of Food Adultera
tion Rules, 1955 — Laid on the 
Table. 1522.

ANTHONY, SHRI FRANK:

Discussion re Madras-Tuticorin train 
disaster. 122̂-37.

Motion re International  situation.
499, 527—38.

APPOINTMENT OF INDIAN  EM
PLOYEES IN FOREIGN  EMBAS
SIES BILL [BY SHRI KRISHNA- 
CHARYA JOSHI]:
See under “Bill(s)”

ASSURANCE (S),  GOVERNMENT:

Supplementary statements Nos. VTH 
and II, showing action taken by 
Government on varK>us assuran
ces etc. given during Twelfth Ses
sion, 1956 and Thirteenth Session, 
1956 respectively—Laid on  the 
Table.  7.
Supplementary  statements  Nos. 
XXXIV, XXV, XXIH, XI, IX and 
in showing action taken by Gk)V> 
emment on  various  kssurances, 
etc. given during Sixth Session, 
1954; Seventh Session, 1954; Eighth 
Session, 1954; Eleventh  Session, 
1955; Twelfth Session, 1956; and 
Thirteenth Session, 1956 respec
tively — Laid on the Table. 367
68.

Supplementary  statements  Nos. 
XXXVHI, XXXV, XXVI, XXIV, 
30a, XV, X and IV showing action 
taken by Government on various 
assurances etc. given during Fifth 
Session, 1953; Sixth Session, 1954; 
Seventh  Session,  1954;  Eighth 
Session, 1954; Ninth Session 1955; 
Tenth Session 1955; Eleventh Ses
sion, 1955; Twelfth Session. 1956 
and Thirteenth Session, 1956 res
pectively — Laid on  the Table. 
1119-20.
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AZAD, SHRI BHAGWAT JHA—

Motion re International  situation. 
442.

BAHADUR SINGH, SHRI:
Motor Vehicles (Amendment), Bill: 
Cwisideration oi  clauses. 1415, 
1428—31.

BANSAL, SHRI:

Central Sales Tax Bill:
Motion to consider and  amsid- 
ment to refer to select Commit
tee.  1852-t60.

Indian Tariff (Amendment) Bill: 
Motion to consider. 152—59. 

Industries (Development and Regu
lation) Amendment Bill:
Motion to consider.  219—̂29, 242, 
243.

BAKMAN, SHRI:

Administration of Evacuee Proper
ty (Amendment) Bill:
Motion ta consider and  amend
ment to refer to Select Com
mittee. 1065-66.

Code of Civil' Procedure (Amend
ment) Bill:
Motion to consider, as reported by 
Joint Committee. 62—66, 70. 

Terminal T«x on Railway Passen
gers Bill:
Motion to consider. 638—40, 644, 
884—86.

BASU, SHRI K. K.:

Administration of Evacuee Property 
(Amendment) Bill:
Motion to consider and  amend
ment to refer to Select Commit
tee. 1093, 1094.

Faridabad Development Corporation 
Bill: '
Motion to consider. 1015. 
Notification making amendments to 
Representation  of  the  People 
(Conduct of Elections and Election 
Petitions) Rules — Laid tm the 
Table. 851.
Notifications making certain amend
ment to Representation  of  the 
People (Preparation of Electoral 
noiis) Rules — Laid on the Table.
486.

BASU, SHRI K. K.-contd.

States Reorganisation (Amendment) 
Bill: .
Motion to pass, as amended. 668, 
669.

Terminal Tax on Railway Passen
gers Bill:
Motion to consider. 613.

BHAGAT, SHRI B. R.:

Notification making amendments to 
the Companies (Ĉtral Govern
ment's) General Rules and Forms, 
1956 — Laid on the Table, 1121.

BHAKT DARSHAN, SHRI:

Terminal Tax on Railway Pass«igers 
BiU:
Motion to consider. 622—̂26, 642. 
Consideration  of  clauses.  649,
650, 651. .

Young Persons (Harmful  Publica
tions) Bill:
Motion to consida:. 831—34.

BHARGAVA,  PANDIT  THAKUR
DAS:

Abducted Persons  (Recovery  aad 
Restoration) Continuance Bill: 
Motion to consider. 722, 757—65, 
767, 805-06.

Administration of Evacuee Property 
(Amendment) Bjjl:
Motion to consider and amendment 
. to refer to Select  Committee. 
1044—64, 1080, 1082.

-  Consideration of  clauses,  1123
24, 1128—34, 1137—39, 1140, 1141 
—45, 1149, 1150, 1151, 1152, 1153.

Central Sales Tax Bill:
Motion to consider and  amend
ment to refer to Select Com
mittee. 1811—31.

Children Bill— '
!  Motion re extension of time  for 

presMitation of Report of Sel̂ 
Committee. 271. ”

Committee on Absence of Members 
from the Sittings of the House: 
Motion  re  Eighteenth  Report 
1801-02.

Criminal Law Amendment Bill (bi/ 
Shri M, L. Agrawal)—
Motion to  consider. 917, 918* 18, ̂ 
936, 939-54.

Amendment  to  circulate.
939-54,



LOK SABHA

BHARGAVA,  PANDIT  THAKUR 
DAS—contd.

Displaced  Persons  (Comp̂isation 
and Rehabilitation)  Amendment 
BUI:
Motion to consider and amend
ment to refer to Select Com
mittee.  1157—81, 1190.  ‘
Consideration* of  clauses.  1196, 
1197, 1198, 1200, 1201, 1202, 1203, 
1204-05, 1206, 1207-08, 1209-10.

Faridabad Development Corporation 
Bill:
Motion to consider. 905—13, 1002—
,  09, 1010.
Industries (Development and  Re
gulation) Amendment Bill:
Motion to pass, as amended.  290.
Manipur  (Village  Authorities  in 
Hill Areas) Bill:
Consideration of clauses. 103—07, 
113, 114, 116.

Motion re  International  situation. 
553.

Motor Vehicles (Amendment) Bill: 
Motion to consider, as reported by 
Joint Committee. 1308—̂21.

Suppression of Immoral Traffic in 
Women and Girls Bill:
Motion re extension of time for 
presentation of Report of Select 
Committee. 270.

Presentation ;̂of Report of Select 
Committee.  607-08.

Terminal Tax on Railway Passen
gers Bill:
Motion to consider.  632, 633--̂8.

Women’s and Children’s Institutions 
Licensing Bill:
Motion re Extension of time for 
presentation of Report of Select 
Committee. 271.

Yoxmg Persons  (Harmful Publica
tions) Bill:
Moticm to consider. 822—31.

BHAWANI SINGH, SHRI:

Death of i-----. 1.

BHONSLE, SHRI J. K.:

Faridabad Development Corporation 
Bin;  ,
Motion to consider. 895—99, 102&— 
35-

n̂sideration of clauses. 1036-37. 
Motion to pass, as amended. 1037.

BHONSLE, SHRI J. K.—contd. 
Notification making amendments to 
the Administration  of  Evacuee 
Property (Central) Rules, 19i50 — 
Laid on the Table. 1120. 

Notifications making certain amena- 
ments to Displaced Persons (Com
pensation  and  Rehabilitaaoa; 
Rules — Laid on the Table. 369. 

BIHAR  • AND  WEST  BENGAL 
(TRANSFER OF  TERRITORIES) 
DELIMITATION OF  CONSTITU
ENCIES RULES; ,
Laid on the Table.  368.

BILL(S):
Abducted Persons  (Recovery  and 
Restoration) Continuance Bill: 
Introduced. 272.
Motion to consider. 719—26, 729— 
809.

Motion to pass. 809.
(passed).  809.
Message from Rajya Sabha agree
ing' without amendment to the 
Bill as passed by Lok  Sabha. 
1521.

Assented to by the  President.
1659. ^

Administration of Evacuee Property 
(Amendment) Bill:
Introduced.  610.
Motion to consider.  1037—1114. 
Amendment to refer  to  Select 
Committee. (Nagatived).  1045 
—1114.
Consideration of clauses.  1123— 
54.

Motion to pass.  1154.  ,
(Passed) 1154.

Appointment of Indian  Employees 
in Foreign  Embassies  Bill (by 
Shri Krishnachari Joshi): 
Introduced.  916. .
Central Excises and Salt (Amend
Ment) Bill, 1956:
Assented to by the President.  31. 
Central {Sales Tax Bill:
Introduced. 608-09.
Motion to consider, 1805—X903. 
Amendment to refer  to  Select 
Committee.  1811—1903.

Children Bill:
Motion re extension of time  for 
presentation of Report of Select 
Committee.  (Adopted)  271.  .

Presentation of Report of Select 
Committee.  1523.
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BILL (S)-contd.

Code of Civil Procedure  (Amend
ment) Bill:  ,
Motion to consider, as reported by 
Joint CotAmittee.  12—76. 
Consideration of clauses.  76—78. 
Motion to pass, as amended.  78
79,
(Passed, as amended).  79. 
Message from Rajya Sabha agree
ing without amendment to the 
Bill, as passed by Lok Sabha. 
852.

Constitution  (Amendment)  Bill 
[Amendment of Article  107—by 
Shri Raghunath Smgh]: 
introduced.  914. ^

Constitution (Seventh Amendment) 
Bill, 1956;
Assented to by the President.  11.
Copyright Bill:
Report of Joint Committee—̂Laid 
on the Table.  369.

Criminal Law Amendment Bill (by 
Shri M. L. Agrawal):
Motion to consider. (Negatived). 
916—80.
Amendment to circulate (Nega
tived) .  927—79.

Criminal Law Amendment Bill (by 
Shri Packer Saheb):
Introduced.  <915.
Delivery  of  Books  (Public 
Libraries) Amendment Bill, 1956 
(as passed by Rajya Sabha): 

Message from Rajya Sabha for
warding the Bill to Lok Sabha. 
852.

Laid on the Table.  853.
Displaced Persons  (Compensation 
and Rehabilitation)  Amendment 
Bill:
Introduced.  609.
Motion to consider.  1154—95. 
Amendment to refer to  Select 
Committee.  1157—95. 
Consideration of clauses.  U95— 
1210.

Motion to pass, as amended: 
(Passed̂ as amended).  1211.

Electricity  Supply  (Amendment) 
Bill:
Time for presentation of Report 
of Select Committee extended. 
12. \

Presentation of Report  of  Select 
Committee.  1523.

BILL (S) —contd.

Employees’  Provident  Ftmds 
(Amendment) Bill:
Introduced.  854-55.

Faridabad  Development  Corpora
tion Bill:
Motion  to  consider.  . 895—913, 
1002-36.

Consideration of clauses. 1036-37. 
Motion to pass, as amended. 1037. 
(Passed, as amended).  1037. 

Finance (No. 2) Bill:
Introduced.  1651.

Finance (No. 3) Bill:

Introduced.  1652.

Foreigners  Laws  (Amendment') ' 
Bill:
Introduced.  854.

Government  Premises  (Eviction') 
Amendment Bill, 1956:
Assented to by the President.  11. 

Hindu Adoption and  Maintenance 
Bill, 1956 (as passed  by  Rajya 
Sabha):
Message  from  Rajya  Sabha 
forwarding the  Bill  to  Lok 
Sabha.  1659-60.

Laid on the Table.  1660.
Hindu Marriage  Amendment Bill, 
1956  (as  passed  by  Rajya 
Sabha):
Message from Rajya Sabha for
warding the: 33ill to Lok Sabha,
1660.  ^

Laid on the Table.  1660.
Indian Coconut Committee (Amend- 
mend) Bill, 1956:
Assented to by the President. 11 

Indian Cotton Cess  (Amendment) 
Bill: .
Assented to by the President. 11. 

Indian Divorce (Amendment) Bill 
[Amendm̂t of Section 3 etc. by 
Shimati Maydeo]:
Introduced.  914.
Indian  Institute  of  Technology 
(Kharagpur) BiU, 1956:
Assented to by the President 11. 
Indian Post  Office  (Amendment) 
Bill, 1956:
Assented to by the President. 11. 
Indian  Railways  (Amendment) 
Bill, 1956:
Assented to by the President. 11.
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BILL (S) —contd.

Indian Statistical Institute BiU: 
Introduced.  5̂5.

Jndian Tariff  (Amendment)  Bill, 
1956:

Motion to consider.  13S—204. 
Motion to pass, as amended.  204. 
(Passedy as amended,) 204.
Message  from  Rajya  Sabha 
returning  the  Bill  without 
recommendation.  852.

Assented to  by  the  President.

1659.
Indian  Telegraph  (Amendment) 
Bill:
Introduced.  1524.
Industries  (Development  ana 
iRegulation) Amendment Bill: ’ 
Motion to consider.  204—54.
Consideration of clauses. 272—̂75. 
Motion  to  pass,  as  amended.
'  27&—94. ^
(Passed, as amended).  2M. \ 
Message  from  Rajya  Sabha 
agreeing without amendment to 
thfe Bill, as  passed  by  Lok 
Sabha.  1522.

Jammii and Kashmir (Extension of 
Laws) Bill, 1956:
Assented to by the President. 11.

. TChadi and Village Industries Com
mission Bill, 1956:
Assented to, by the President. 11. 
Lok Sahayak Sena Bill:
Assented to by the President. 11. 

Manipur  (Village  Authorities  in 
kill Areas) Bill:
Motion to consider.  79—102. 
Consideration of clauses.  102-—18. 
Motion to pass, as amended.  118. 
(Passed, as amended).  118. 
Message  from  Rajya  Sabha 
agreeing without amendment to 
the Bill,  as  passed by  Lok 
Sabha,  1001.

Motor  Vehicles  (Amendment) 

Bill:
Presentation of Report of  Joint 
Committee.  8̂.
Motion to consider, as  reported 
by  Joint  Committee.  1278— 
1396, 1399—1414.

- Consideration of clauses.  1414— 

49.
Motion to pass, as amended. 1449. 
(Passed, as amended).  1449.

BILL (S) —contd.

National Highways Bill, 1956: 
Assented to by the President. 11 
Part C States (Laws) Amendment 
Bill:
Motion to consider.  126--̂3. 
Consideration of clauses. 133—30. 
Motion to  pass,  as  amended.
136—38.
(Posscd. as am̂ ded).  138.

Public  Debt  (Amendment)  Bill. 
1956:
Assented to by the President. 11. 
Representation of the Peoole (Third 
Amendment) Bill, 1956:
Assented to by the President, 11. 
Representation  of  the  People 
(Fourth Amendment) Bill: 
Introduced.  609.
River Boards Bill, 1956:
Assented to by the President. 11. 
Road  Transport  Corporations 
(Amendment) Bill:
Introduced.  854.
Salaries and  Allowances of Mem
bers of Parliament (Amendment) 
Bill [Amendment of Section 6: by 
Shri Keshavaiengar] :
Introduced-  915,.
Scheduled Castes  and  Scheduled 
Tribes Orders (Amendment, Bill 
1956:
Assented to by the President ti. 
Sea Customs (Amendment) Bill: 
Introduced.  1661.
Standards of Weights and Measui:̂ 
Bill: ,
Presentation of Report of Joint 
Committee.  *488.

State Bank, of Hyderabad Bill: 
Motion to consider.  670—̂702. 
Consideration of clauses. 702—16. 
Motion to pass, as amendedi  716 
—19.
(Passed, as amended),  719.

State  Financial  Corporation 
y( Amendment) Bih, 1956:
Assented to by the President 11- 
Stages  Reorganisation  (Amend
ment) Bill:
Introduced.  272.
Motion to consider.  654—65. 
Consideration of clauses. 665—6ft 
Motion  to  pass,  as  amended 
668—70.
(Passed, as amended),  670.
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BILL(S)—contd. .
States Reorganisation (Amendment) 
BiU: contd.
Message  from  Rajya  Sabha 
agreeing without amendment to 
the Bill,  as  passed  by  Loic 
Sabha.  152].

Supt>ression of Immoral  Traffic i*- 
Women and Girls Bill:
Motion re extension of time  foi 
presentation of Report of Select 
Committee (Adopted).  270. 
Presentation of Report of Select 
Committee.  607-08, '
Motion to consider, as reported by 
Select Committee.  1449—1518. 
1527—̂5.
Consideration of clauses.  1565—
88.

Motion to pass, as amended. 1588. 
(Passed, as amended),  1588.

Supreme  C<Jurt  (Number  ol 
Judges) Bill, 1956:
Assented to by the President 11.
Terminal  Tax  on  Kailwâ'̂ 
Passengers Bill:
Motion  to  consider.  294—302, 
611̂ 9.

Consideration of  clauses.  649— 
53-

Motion to pass, as amended  653
54.
{Passed as amended).  654.

Territorial  Army  (Amendmenti 
Bill:
Motion  to  consider.  844—48. 
855—89.

Consideration of clauses. 889—93. 
Motion  ‘pass,  as  amended.
893—95. ‘ ^
(Passed, as amended̂  654.

Union Territories (Laws) Amend
ment Bill, 1956:
Message  from  Rajya  Sabha 
agreeing without amendment to 
the Bill,  as  passed  by  Lok 
Sabha.  1001.

Women’s  and  Children’s Institu
tions Licensing Bill:
Motion re extension of time  for 
presentation of Report of Select 
Committee.  (Adopted).  271.

Presentation of Report of Select 
Committee.  1523.

Young Persons (Harmful Publica
tions) Bill:
Motion to consider.  810—41.

Young Persons (Harmful  Publica
tions) Bill—contd.

Considerat'on of clauses.  841—44. 
Motion to pass, as amended.  854. 
(Passed, as amended),  844.

BIREN- DUTT. SHRI:

Part C States (Laws) Amendment 
Bill:
Motion to consider.  130-31. 
Motion  to  pass,  as  amended 
136-̂8.

BISWAS, SHRI:

Notification making certain amend-' 
ment to Representation of People 
fPrepar&tion of Electoral Rolls) 
Rules—Laid on the Table.  485— 
87.

Representation of “̂e People (Con
duct of  Elections  and  Election 
Petitions)  Rules—Laid  on  the 
Table.  486.
Representation  of  the  People 
(Fourth Amendment) Bill:
Motion- for  leave  to  introduce.
609,

Report (First) of the Law Ĉommis- 
sion (Liability of liie State  in 
Tort).  Laid on the Table.  1000.

Report (Second) of the Law Com
mission (Parliamentary  Legisla
tion relating to Sales  Tax)— 
'Laid on the Table.  1000.
Report (Third) of the Law Com
mission (Limitation Act, 1908)— 
Laid on the Table.  1000.
Report (Fourth) of the Law Com
mission  (on  the  proposal  tiiat 
High Couiis should sit in Benches 
at different places in a State)— 
Laid on the Table.  1000.

Statement giving reasons for imm̂ 
diate legislation by the Represen
tation of the  People  (Amend
ment)  Ordinance, 1956—Laid on 
the Table.  610.
Statement of the work done by the 
Law Commission till 31st October, 
1956—̂Laid on the Table.  1000.

BOMBAY  WHEAT  (MOVEMENT
CONTROL) ORDER, 1̂56:

Laid on the Table.  6.
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BURMA— .

Joint Statement by Prime Ministers
of ------* Ceylon,  Indonesia  and
India—Laid on the Table.  125.

BUSINESS  ADVISORY  COMMIT

TEE: ,

See under “Committee (s),  Parlia

mentary”.

BUSINESS OF THE HOUSE:

Business of the  House.  279, 294,
342-43,  370,  853-54,  1524—27,

1660-61.

CALCUTTA WHEAT  (MOVEMENT 
CONTROL) ORDER, 1956:

Laid on the Table.  6.

CALLING ATTENTION  TO  MAT
TER (S)  OF  URGENT  PUBLIC 
IMPORTANCE;  .

Election of a  Member  to  Rajya 
Sabha from Manipur.  1121—̂23.

CENTRAL  EXCISES  AND  SALT 

ACT, 1944: '

Centrsa Excises Notifications—Laid 

on the Table.  368.
Notification under ——:  Laid  on
the Table.  9.

CENTRAL  EXCISES  AND  SALT 
(AMENDMENT) BILL, 1956:

See under “Bill(s)”.

CENTRAL SALES TAX BILL:

See under “Bill(s)”.

CEYLON:

Joint statement by Prime Ministers
of Burma, ------Indonesia  and
India,—Laid on the Table.  125.

CHAKRAVARTTY, SHRIMATI 

RENU:

Suppression of Immoral Traffic ‘ in 
WdMen and Girls Bill:
Motion to consider, as reported by 
Select Committee.  1543—47.

CHANDA, SHRI ANIL K.— 

Publications re  Goa—̂Laid on the 
Table.  10.
Terminal Tax on Railway Passen
gers Bill: '
Consideration of clauses.  333.

CHATTERJEE, SHRI N. C.:

Business Advisory Committee:
Presentation of Forty-four̂ Re
port.  1903. '  t

Code of Civil Procedure (Amend
ment) Bill:
Motion to consider as reported by 

.  Joint Committee.  17, 23—30. 
Criminal Law Am̂ dment Bill {by 
Shri M. L. Agrawal):
Motion to consider.  917,  919-20,
921, 927—34.

Amendment to circulate.  927—34. 
Electricity  Supply . (Amendment) 
Bill:
Motion re extension of  time for 
presentation of Report of Select 
Committee.  12.

Point re  Draft  Constitution  for 
Jammu and Kashmir.  269. 
Resolution re President’s Proclama
tion re Kerala.  1691, 1692, 1695.

CHATTOPADHYAYA, SHRI:

Motion re  International  situation. 

595.
Terminal Tax on Railway Passen
gers Bill:
Consideration of clauses.  312—̂14.

CHKTTIAR, SHRI T. S. A.:

Business of the House.  1525.
States  Reorganisation  (Amend
ment) Bill: .
Motion to consider.  661-62, 664. 
Consideration of clauses.  665-66, 
667.

Terminal Tax on Railway Passen
gers Bill:  ‘ '
Motion to consider.  642.

CHHEDI LAL, THAKUR:

Death  of ------ and  Shri  S,  N.
Mahtha.  257.

CHILD (REN): ^

Resolution re Scholarships for ------
of political sufferers.  1633—36.
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CHILDREN BILL:

under *‘BiU(s)”.  ^

CHOWDHURY, SHRI N. B.: 

Administration of Evacuee Proper
ty (Amendment) Bill:
Motion to consider and  amend* 
ment to refer to Select Com
mittee.  1078-79.

COAL MINING, INDUSTRIAL COM
MITTEE ON:

Summary  of  Proceedings  of  th® 
Fifth Session (August, 1956)  of 
the------̂Laid on the Table.  369.

CODE  OF  CIVIL  PROCEDUR* 
(AMENDMENT) BILL:

See under ‘-BilKs)".

COFFEE INDUSTRY: 

Plantation  Inquiry 
Report on 
488.

Commission’s 
-Laid on the Table.

COFFEE RULES—

Notification making certain amend
ment to ------Laid on the Table.
9.

COLLIERY (lES):

Resolution re.  nationalisation  of 
------.  1590—1638.

COMMITTEE (S)  OTHER  THAN
PARLIAMENTARY:

Industrial Commit̂ on Coal Min
ing:
Summary of proceedings  of the 
Fifth Session (August, 1956)— 
Laid on the Table.  369.

COMMITTEE(S), PARLIAMEN
TARY:

Business Advisory Committee: 
Presentation  of  Forty-second
Report.  125.

Motion re.  Forty-second Report.
(Adopted).  270.

Presentation of Forty-third  Re
port.  853.
Motion re.  Forty-third  Report.
(Adopted),  1001.

Presentation of Forty-fourth Re
port.  1903.

COMIflTTEE(S), 
ARY—contd.

PARLIAMENT-

Committee on Absence of Members 
from the Sittings of the House: 

Presentation of  Eighteenth  Re
port  1660.

Motion  re.  Eighteenth  Report. 
(Adopted).  1789—1805. 

Committee  on  Private  Member's 
Bills and Resolutions:
Motion re.  Sixty-second R r̂t 
(Adopted).  303.
Presentation of Sixty-third  Be- 
port.  607.

Motion re.  Sixty-third  Report 
(Adopted).  913-14.

Presentation of Sixty-fourtii Re
port  1278.
Motion re. Sixty-seamd  Report.
(Adopted).  1589.

Nomination of Shri Jaipal Singh 
and  B.  Ramachandra  Reddi. 
126.

Public Accounts Committee: 
Presentation of Twenty-flnt Re
port.  1522.

COMPANIES ACT, 1956: 

Draft notification under 
on the Table.  607.

Laid

COMPANIES  (CENTRAL GOVERN
MENTS) GENERAL RULES AND 
FOMi«S. 1956:

Notification making amendments to 
the------Laid on the Tabla.  1121.

CONSTITUTION  (AMENDMENT) 
BILL  [Amendment of Article 107: 
by Shri Raghunath Singh]:

See under “BiH(i)".

CONSTITUTION  (SEVENTH 
AMENDMENT) BILL:

See under “Bill(s)”.

COPYRIGHT BILL—

Evidence tendered before the Joint 
Committee on the BiU—̂Laid od 
the Table.  369.
See also under **Bill(s)*\

CRACKER EXPLOSION:

Motion for Adjournment:
—  in Ramlila Grounds.
58.
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CRIMINAL  LAW  AMENDMENT  \
BILL (by Shri M, L. Agrawal):

See under “Bill(s)*\

CRIMINAL  LAW  AMENDMENT
BILL (by Shri Pocker Sdheb):

See under ‘*Bill(s)”

DAILY DIGEST(S):
------ of proceedings of  sittings of
Lok Sal]!ha held on:
14th November, 1956.  119—24.
15th November, 1956.  255-56.
16th November, 1956.  363—66. 
19th November̂ 1956.  483-84. ' 
20th November, 1956.  605-06.
21st November, 1956.  727-28.
22nd November, 1956.  849-50.
23rd November, 1956.  983—86. 
26th November, 1956.  1115—18. 
27th November, 1956.  1269-70.
28th November, 1956.  1397-98. 
29th November, 1956.  1519-20. 
80th November, 1956.  1653-̂, 
3rd December. 1956.  1787-88.
4th December, 1956.  1919-20.

DAMODARAN, SHRI NETTUR P.: 

Resolution rc President’s Proclama
tion re. Kerala.  1750—54, 1781.

DAS. DR. M. M.:

Indian  Institute  of  Technology, 
Kharagpur:
Motion re. election to the  Insti
tute.  1805.

Resolution re. Nuclear and Thermo
Nuclear Tests.  303.

DAS, SHRI B. K.—

Faridabad Development Corporation 
Bill:
Motion  to  consider.  1027—29,
1031.

Motor Vehicles (Amendment) BiU. 

Motion to consider, as  reported 
by Joint Committee.  1411-12.

DAS, SHRI SARANGADHAR:

jikion rc. International situation. 
473—77.

DAS, SHRI SHREE NARAYAN: 

Industries (Development and Regu
lation) Amendment Bill:
Motion  to  pass,  as  amended. 
280—83.

Motion re.  International situation.
479—82, 491—98.

Suppression of Immoral Traffic  in 
Women and Girls Bill:
Motion to consider, as reported by 
Select Committee.  1454, 1455.

Terminal Tax on Railway Passen
gers BiU:
Consideration of clauses.  296—98.

DATAR, SHRI:

Draft Constitution for Jammu  and 
Kashmir—Laid on the Table. 260. 

High Court Judges (Part A States) 
Travelling Allowance Rules—Laid 
on the Table.  1789.  ^

Manipur (Village Authorities in Hill 
Areas) Bill:
Motion to consider.  79—83, 95— 
102.

Consideration of clauses.  109—15. 

Motion to pass, as amended.  118. 

Part C States (Laws)  Amendment 
BiU:
Motion to consider.  126-27, 131— 
33.

Consideration of clauses.  133, 134 
-̂ 6.

Motion to pass, as amended.  136, 
137.

President’s  Acts  re. Travancore- 
Cochin—̂L£ud on the Table.  259
60.

President’s Proclamation rc Kera
la—Laid on the Table.  10. 

Reorganised  States  (Scheduled 
Castes and Scheduled Tribes) De
termination of Population Rules— 
Laid on the Table.  1000. 

Resolution re. President’s Proclama
tion rc. Kerala.  1739, 1773—86.

Suppression of Immoral Traffic  in 
Women and Girls BiU:
Motion to consider, as reported 
by Select Committee.  1449—67, 
1517, 1533, 1562-64.
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DATAR, SHRI: contd.

Suppression of Inimoral Traffic In 
Women and Girls Bill—contd. 
Consideration  of  clauses.  1567-68, 
1571, 1575, 1578, 1582,  1585—86,
1587-88.

Motion to pass, as amended.  1588. 
Young Persons  (Harmful Publica
tions) Bill:
Consideration of clauses, 841, 842, 

843.

DEATH (S):

------ of Shri Bhawani Singh.  1.
------ of Th. Chhedi Lai and Shri S.
N. Mahtha.  257.

DELHI WHEAT (MOVEMENT CONT
ROL) ORDER, 1956:

Laid on the Table. 6.

DELIVERY OF BOOKS  (PUBUC 
LIBRARIES) AMENDMENT BILL 
(AS PASSED BY RAJYA SABHA) 

See under “Bill(s)”.

DEO, SHRI R. N. S.:
Resignation of------.  12.

DESAI, SHRI KHANDUBHAT- 
Notification making certain  amend
ment  to  Working  Journalists 
Wage  Board Rules—̂Laid on the 
Table.  6.

DESHMUKH, DR. P. S.:
Bombay Wheat (Movement Control) 
Order, 1956—Laid on  the Table.

Calcutta Wheat  (Movement  Con
trol) Order,  1956—̂Laid on  the 
Table.  6.

Delhi Wheat  (Movement Control) 
Order, 1956—Laid on the Table. 6.

DESHPANDE, SHRI G. H.: 
Discussion re. Madras-Tuticorio train 
disaster.  1250—52.

DESHPANDE, SHRI V. G.: 
Administration of Evacuee Property 
(Amendment) BiU:
Motion to consider and  amend
ment to refer to Select Com
mittee,  1096—1100, 1103. 

Committee on Absence of Members 
from the Sittings of the House; 
Motion re,  Sixteenth  Report.
1804.

DESHPANDE, SHRI V. G.* contd. 

Motion for Adjournment:
Cracker  explosion  in  Ramlila 
Grounds.  1655—57.

Motion re. International  situation 
434-35, 490, 509, 603.

Terminal Tax on Railway  Passen
gers BiU:
Consideration of clauses.  324—30.

DHUSIYA, SHRI:

Suppression of Immoral Traffic  in 
Women and Girls Bill:
Motion to consider, as  reported 
by Select Committee.  1564.  '

DISPLACED  PERSONS  (COM
PENSATION AND  REHABILITA
TION) AMENDMENT BILL:
See under **Bill(s)”.

DISPLACED PERSONS  (COMPEN
SATION AND REHABILTTATICK) 
AMENDMENT 0RDINANC:E.  19f6: 

See under “Ordinance (s)”

DISPLACED PERSONS  (COMPEN
SATION AND REHABHJTATION̂ 
RULES:

Notifications  making  certain
amendments to ------ 7-aid on tlie
Table.  369.

DUBE, SHRI MULCHAND:

Administration of Evacuee Proper
ty (Amendment) Bill:
Motion to consider  and  amend
ment to refer to Select Com
mittee.  1069-70.

Consideration  of  claîses.  J134, 
1140, 1141, 1145-46.

Code of Civil Procedure (Amend
ment) Bill:
Motion to pass, as amended.  78
79.

Industries (Development and Regu
lation) Am̂ dment Bill:
Motion to pass, as amended.  285
86, 293.

States Reorganisation (Amendment) 
Bill:
Motion to pass, as amended.  668.

EACHARAN, SHRI I.:

Resolution re. President’s Proclama
tion re. Kerala. 1731-̂.
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ECONOMIC SITUATION:

Statement re.------and t%x®tion pro

posal!.  1637—51.

ELECTION:

Calling attention to matter of urgent 
public importance:
------ol a Member to Rajya Sabha
from Manipur.  1121—23. 

Representation of the People (Con
duct of Elections  and  Election 
Petitions)  Rules—Laid  on  the 
Table.  486.

ELECTION COMMISSION-

Motion (s) for Adjoummunl.
Refusal  of ------  to  recognise
Socialist Party of Uttar Pradesh. 
8-4.

ELECTION TO COMMITTEIT:

ynHian  Institute  of  Technology, 
Kharagpur:
Motion re. Election lo  Institute. 
1805.

ELECTRICITY  SUPPLY  (AMEND
MENT) bill, 1955:

Evidence re.------, Laid on the Table.
1523-24.

See also under **BiU(sV’

EMPLOYEE (S) INSURANrE:

Motion(s) for Adjoumnwil*
Token strike of employees of Life 
Insurance Corporation.  4—6.

IMPLOYEES* PROVIDENT  FUNDS 
(AMENDMENT) BILL:

See under “Bill(s)”.

EVACUEE PROPERTY (lES.i;

Administration  of ------  (Amend-
m )̂ Ordinance, 1956—Laid  on 
the Table.  7.

Notification making amentoents to 
the  Administration of  Evacuee 
Property (Central) Ruleŝ 1950— 
Laid on the Table.  1120.

EVIDENCE RE. BILL(S):

Evidence re. Electricity  (Supply) 
Amendment  Bill, 1955-—Laid on 
the Table.  1523-24.

Evidence tendered before the Joint 
Committee on the Motor Vehicles 
{Amendment) Bill, 1»5&—Laid on 
the Table. 488.

EXCISE, CENTRAL:

------  Notifications—̂Laid  on  the
Table.  368.

FARIDABAD DEVELOPMENT COR
PORATION BILL:
See under ‘3ill(s)”.

FINANCE (NO. 2) BILL:

See under "Bill(s)”.

FINANCE (NO. 3) BILl.:

See under ‘TBill(s)”.

FOREIGNERS  LAV/S  (AMEND
MENT) BILL:

See under “Bill(s)”.

FOTEDAR, PANDIT:

Abducted Persons  (Recovery  and 
Restoration) Continuance BiJl: 
Motion to consider.  738, 748—53. 
Committee on Absence of Members 
from the Sittings of tne House: 
Motion re.  Eighteenth  Report. 
1799-1800.

Criminal Law Amendment Bill (by 
Shri M. L. Agrawal): .
Motion to consider and  amend
ment to circulate.  966.

GADGIL, SHRI:

Motion re. International  situation. 
409, 416—24.

GANDHI, SHRI FEROZE:

Business of the House.  1526, 1527. 
Report on derailment of 319 Down 
Express—̂Laid  on  the  Table.
1659.

GANDHI, SHRI V. B.:

Motor Vehicles (Amendment) Bill. 
Motion to  consider, as reported 
by Joint Committee. 1330—35. 

Public Accounts Committee. 
Presentation of Twenty-first Re
port.  1522.

GIDWANI, SHRI:

Abducted  Persons  (Recovery and 
Besteration) Continuance Bill: 
Motion to consider.  763—57.
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GIDWANI, SHRI—contd. 

Administration of Evacuee Property 
(Amendment) Bill:
Motion to consider  and amend
ment  to refer to Select Com
mittee.  1070—74.

Consideration  of  clauses.  1148, 
1151.

Business of the House. 343. 
Committee on Absence of Members 
from the Sittings of the House; 
Motion  re.  Eighteenth  R r̂t.
1795.

Displaced Persons  (Compensation
and Rehabilitation)  Amendment 

Bill:
Motion  to  consider and amend
ment to refer to  Select Com
mittee.  1181—86, 1190, 1194. 
Consideration of clauses.  1198. 

Faridabad  Development  Corpora- 
ration Bill:
Motion to  consider.  1009—15,
1032.

Motion re International  situation. 

420.
Resolution re. Nuclear and Thermo
nuclear tests.  304—10, 334, 362.

GIRIDHARI BHOI, SHRI:

Resignation of ------.  12.

GOA:

Publications re—̂Laid on the Table. 

10.

GOPALAN, SHRI A. K.:

Discussion re  Madras—̂Tutlcorin 
train disaster.  1223—29.
Motion for Adjournment:
Agitation re establishm«it  of  a 
Bench of Kerala High Court at 
Trivandrum.  1272-73.

Motion re International  situation. 
393—403.

Motor Vehicles (Amendment) Bill: 
Consideration of clauses.  1446. 

Resolution re President's Proclama
tion re Kerala.  1674 -90,  1700,
I7S9, 1771, 1785.

GOVERNMENT ASSURANCES:

See  Assurances, Government”.

GOVERNMENT PREMISES  (EVIC
TION) AMENDMENT BILL, 1956:

See under ‘‘BilKs)”.

GUHA, SHRI A. C.:

Central Excises  Notifications—Laid 
on the Table.  368.

Central Sales Tax Bill:
Motion to consider  and  amend
ment to  refer to Select Com
mittee.  1847.

Eighth Annual Report of the Board 
of Directors of the Industrial Fin
ance Corporation  along with  a 
statement showing the assets and 
liabilities and profit and loss ac- 
coimt of the corporation—̂Ijaid on 
the Table. 487.

Indian Statistical Institute Bill: 
Motion for leave to  introduce. 
855. '

Life Insurance Corporation Rules— 
Laid on the Table.  487.
Notificaticm under Central Excise* 
and Salt Act—Laid on the Table. 

9.
Notifications under Sea Customs— 
Laid on the Table.  259.

State Bank of Hyderabad Bill: 
Motion to consider.  670—̂78, 682, 
696—702.

Consderation  of  clauses.  702
03,  703-04,  705,  706-07, 708,
709, 710, 711-12, 713—16.

Motion  to pass,  as  amended. 
716, 718.

GUPTA, SHRI SADHAN:

Code of Civil Procedure (Amend
ment) Bill:

Motion to consider as  reported' 
by Joint Committee.  30—39. 

Motion (s) for Adjournment:

Token  Strike of  employees  of 
Life  Insurance  Corporati<m. 
4, 5, 6.

GURUPADASWAMY, SHRI M. S.: 

Central Sales Tax Bill:

Motion to consider and amend
ment to refer to  Select Com
mittee.  1830, 1879—83. 

Resolution re Presid«it’s Proclama
tion re Kerala.  1661—̂70, 1678.

HALF-AN-HOUR DISCUSSION:  ^

------ re development  of  mineral
resources of Kerala.  1903—̂18.
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HEDA, SHM:

Motion re. International  situation. 

554—59,
Motor  Vehicles  (Amendment) 

Bill:
Motions to consider, as  reported 
by Joint Committee.  1361—67. 

State Bank of Hyderabad Bill: 
Motion to considM*.  682, 691—
96, 697, 698, 701, 702.

Motion to pass, as amended. 717.

HIGH COURT (S):

Fourth Report of the  Law  Com
mission  ôn  the  proposal that
------should sit in Benches at dif-
fenent places in a State)—Laid 
on the Table.  1000.

HIGH COURT JUDGES  (PART  A 
STATES) TRAVELLING  ALLOW
ANCE RULES:

Laid on the Table.  1789.

HINDU MARRIAGE (AMENDMENT) 
BILL,  1956  (AS  PASSED  BY 
RAJYA SABHA):
See under “Bill(s)”.

HUKAM SINGH, SARDAR:

Aducted Persons  (Recovery  and 
Restoration) Continuance Bill: 
Moti<m to consider.  732,  737,
740—44.

Business Advisory Ĉommittee: 
Presentation  of  ôrty-second 
Report.  125.
Presentation  of  Forty-third 
Report.  853.

Committee  on  Private Members’ 
Bills and Resolutions:
Presentation  of  Sixty-third 
R r̂t.  607.

HUNGARY:

Motion (s) for Adjournment:
Government’s attitude to  Five-
power Resolution on ------.  2.
3.

INDIAN AIRCRAFT RULES: 

Notification  making  amendments
to  the ------ together  with  an
etplanatory Note—Laid  on  the 
Table.  1119.

INDIAN  CCX̂ ONUT  COMMITTEE 
(AMENDMENT) BILL, 1956:

See under “Bill(s)”.

INDIAN COTTON CESS  (AMEND
MENT) BILL, 1956:
See under “Bill(s)”.

INDIAN DIVORCE  (AMENDMENT) 
BILL [Amendment of Section 3 etc. 
by Shrimati Maydeoj:
See under ‘*Bill(s)».

INDIAN INSTITUTE OF TECHNOLO
GY, KHARAGPUR:
Motion re. election to the Institute. 
1805.

INDIAN INSTITUTE OF TECHNO
LOGY  (KHARAGPUR)  BILL,
1956:
See under “Bill(s)”.

INDIAN POST OFFICE  (AMEND
MENT) BILL, 1956:
See under “Bill(s)”.

INDIAN POSTS AND TELEGRAPHS 
ACT AND RULES:
Presentation of petition ------.  1399.

INDIAN  RAILWAYS  (AMEND
MENT) BILL, 1956:
See under “Bill(s)”.

INDIAN STATISTICAL  mSTTTUTE 
BILL:
See under “BiU(s)”.

INDIAN  TARIFF  (AMENDMENT) 
BILL, 1956:
See imder “Bill(s)”.

INDIAN  TELEGRAPH  (AMEND
MENT) BILL:
See under “Bill(s)”.

INDONESIA:
Joint statement by Prime Ministers
of  Biu-ma,  Ceylon ------  and
TnHin—̂Laid on ttie Table.  125.

INDUSTRIAL  COMMITTEE  ON 
COAL MINING:
See under  “Committee (s).  Other 
than Parliamentary*’.

INDUSTRIAL FINANCE  CORPORA- 
•nON:
Eighth Annual Report of the Board
of Directors of the ------  along
with a statement  showing  the 
assets and liabilities  and  profit 
and loss account of the corpora
tion—Laid on the Table.  487.
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INDUSTRIES (DEVELOPMENT AND 
REGULATION)  AMENDMENT 
BILL, 1956:

See under “BiU(s)”.

INTERNATIONAL SITUATION:
Motion re ------.  371--482.  48ft-

604.
Statement re------.  260—67.

IQBAL SINGH, SARDAR:

Abducted Persons  (Recovery and 
Restoration)  Continuance Bill: 
Motion to consider.  772—78. 
Criminal  Law Amendment  BiU 
(by Shri M. L. Agrawal):

Motion to consider and  amend
ment to circulate.  954—58.

Motor  Vehicles  (Amendment) 
Bill:
Motion to consider, as  reported 
by Joint Committee.  1346—58. 

Consideration of clauses.  1420— 
27, 1437, 1446.

lYYUNNI. SHRI:
Resolution re  President's  Procla
mation re Kerala.  1712—17.

JAGJIVAN RAM, SHRI:

Indian  Telegraph  (Amendment) 
Bill:
Motion for  leave to  introduce. 
1524.

JAIPAL SINGH SHRI:

Committee  on  Private Members* 
Bills and Resolutions:
Nomination of------and B. Rama-
chandra ReddL  126.

Death of Shri Bhawani Singh.  1.
Suppression of Immoral Traffic in 
Women and Girls Bill:
Motion to consider, as  reported 
by Select Committee.  1473, 
1474.

JAISOORYA, DR.:
Business of the House.  1526.
Motor Vehicles (Amendment) BiU: 
Motion to consider, as reported by 
Joint  Committee.  1303—08, 
1362.

Resolution re  nationalisation  of 
colUeries.  1604-06,

JAISOORYA, DR. : contd.

Suppression of • Immoral Traffic in 
Women and Girls BiU:
Motion to consider, as  reported 
by Select Committee.  1514—17.

JAMMU AND KASHMIR:

Draft Constitution for------ Laid on
the Table.  260.

Point re  Dî   conŝtution  for 
------. 6̂7—69.

JAMMU AND KASHMIR  (EXTEN
SION OF LAWS) BILL, 1956:

See under **BiU(sy\

JANGDE, SHRI:

Suppression of Immoral Traffic  in 
Women and Girls BiU:
Motion to consider, as reported 
by Select Committee.  1554—58.

JAYASHRI, SHRIMATI:

Suppression of Immoral Traffic in 
Women and Girls BiU:
Motion to consider, as  reported 
by Select Commttee.  1467—72, 
1476.

Consideration  of clauses.  1583
84, 1585.

Young  Persons  (Harmful Publi
cations) BiU:
Motion to consider.  816—19.
Consideration of clauses.  8^

JHUNJHUNWALA, SHRI:

Central Sales Tax BUI:
Motion to consider and  amend
ment to refer to  Select Com
mittee.  1883—88.

JOSHI, SHRI KRISHNACHARYA: 

Appointment of Indian Employees 
in Foreign Embassies BUI (by—)

Motion for  leave to  introduce. 
916.

JOSm, SHRIMATI SUBHADRA: 

Abducted Persons (Recovery  and 
Restoration) Continuance BiU: 
Motion to consider.  766, 787— 
95.

Suppression of Immoral Traffic in 
Women and Girls BiU:
Motion to consider, as reported by 
Select Committee.  1500—08.
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JUDGE (S):

High Court Judges (Part A States) 
Travelling  Allowance  Rules—
Laid on the Table.  1789̂

ii

m.

KAMATH, SHRI: >

Business of the House.
Central Sales Tax Bill:
Môon to consider and  ammd- 
ment to refer to  Select Com
mittee.  1828, 1830.

Code of Civil Procedure (Am«nd- 
ment) Bill:

Motion to consider, as reported by 
Joint Committee.  13, 22—̂23. 

Committee on Absence of Members 
from the Sittings of the House: 
Motion  re  Sixteenth  Report 
1791—94, 1803.

Motion(s) for Adjournment: 
Cracker  explosion  in  Ramlila 
grounds.  1657.
Govemn̂ nt*s attitude to  Five- 
power Resolution on Hungary. 
2. *

Motion  re International  situation. 
384, 390, 390-91, 393,  489,  490,
-̂91.  500,  525, 526,  548—54,
588, 590, 591, 600, 601. 

Notification making certain amend
ment to Representation of People 
(Preparation of Electoral  Rolls) 
Rules—̂Laid  on  the  Table.
485, 486.

Points re Draft  Constitution  for 
Jammu and Kashmir.  267-68, 
268-69.

Resolution re Nuclear and 'Diermo- 
nuclear tests.  303, 330—34.

Resolution re  President's  Procla
mation re  Kerala.  1668,  1669, 
1673, 1765.

Statraent re  International  situa
tion.  266.

Terminal  Tax  on  Railway  Pas- 
senĝrs Bill:

Motion  to  consider.  296,  297,
298-301, 302.

KANUNGO, SHRI:

Notification making certain amend
ment to Coffee Rules—Laid on the 
Table.  9.

Plantati<m  Inquiry  Commission't 
Report on Coffee Indûry—̂Laid 
on the Table.  488.

Standards  of Weights  and  Mea
sures Bill:

Presentation  of  Report of Joint 
Committee.  488.

KARNI SINGHJI, SHRI:

Discussion  re  Madras—Tuticorin 
train disaster.  1244—47.

KASLIWAL SHRI:

Code of Civil Procedure (Amend
ment) Bill:
Motion to consider, as  reported 
by Joint Committee.  13, 41, 44, 
59—62.

Electricity  (Supply)  Amendment 
Bill:
Presentation of Report of Select 
Committee.  1523.

Evidence re  Electricity  (Supply) 
Amendment  Bill̂ 1955—Laid, on 
the Table. 1523-24.

Indian  Tfuriff  (Amendment) Bill: 
Motion to consider. 152, 173—76. 

Motion re International  situation. 
491.

Motor Vehicles (Amendment) Bill: 
Consideration of clauses. 14S5-̂ a

Territorial  Army  (Amendment)
Bill:
Motion to consider. 869.

Young Persons (Harmful Publica
tions) Bill:
Consideration of clauses. 84̂ 843.

KATJU, DR. :

Territorial  Army  (Amendment)
Bill:
Motion to consider. 844—47, 88e—
89.
Consideratiiai of clauses. 889-90, 
891, 892.

Motion to pass, as amended 893, 
894, 895.
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KAZMI, SHRI:

Administxation of Evacuee Property 
(Amendment) Bill:
Motion to consider and  amend
ment to refer to Select Commit
tee. 1081—85.

KELAPPAN, SHRI;

Resolution re President's Proclama
tion re. Kerala.  1717—20.

KERALA:

Half-an-hour discussion re. develop
ment of mineral resources of------.
1903—18.

President’s Proclamation re.—̂Laid 
on the Table. 10.

Resolution re. President’s Proclama- 
tioii re. ------.  1661—1786.

KERALA HIGH COURT:

Motion for Adjournment:
Agitation re. Establishment of a
Bench of ------ at *̂rivandrum.
1271—77.

KESHAVAIENGAR, SHRI:

Salaries and Allowances of  Mem
bers of Parliament (Amendment) 
Bill (Amendment of Section 6: 
hy------).
Motion for leave to introduce. 919.

KHADI AND VILLAGE INDUSTRIES
COMMISSION BILL, 1956:
See under Bill(s).

KHANNA, SHRI MEHR CHAND:

Administration of Evacuee Property 
(Amendment) Bill:
Motion for leave to introduce. 610. 
Motion to consider. 1087—44, 1047, 
1051, 1053, 1057—59, 1062, 1065, 
1067, 1068,  1077,  1080,  1093,
1100—13.

Amendment to refer to  Select 
Committee.  1047, 1051,  1053,
1057—59, 1062, 1065, 1067, 1068, 
1077, 1030, 1093, 1100—13. 

Consid̂ation of clauses. 1127—28, 
1129-30, 1131, 1132, 1133, 1135— 
37, 1140, 1141, 114ft—52, 1153. 

Motion to pass. 1154.

KHANNA, SHRI  MEHR  CHAND—
contd.

Displaced  Persons  (Compensation 
and  Rehabilitation)  Amendment 
Bill:  .
Motion for leave to introduce. 600. 
Motion to consider. 1154—57, 1161, 
1164, 1169, 1172, 1173, 1177, 1178̂ 
1186—95.

Amendment  to  refer  to  Select 
(Committee.  1163,  1164,  1169,
1172, 1173, 1177, 1178, 118̂-95. 

Consideration of clauses.  1197-98.
1199, 1201-02, 1203, 1204, 1210. 

Motion to pass,’as amended. 1211. 
Faridabad Development Corporation 
Bill:
Motion to consider. 907, 908, 1015, 
1016, 1018, 1022, 1031.

Statement giving reasons' for  im
mediate legislaticHi by .the Admi
nistration  of  Evacuee  Property 
(Amendment) Ordinance,  1996— 
Laid on the Table. 611.
Statement giving reastxis for  im
mediate legislation by the Displac
ed Persons  (Compensation  and 
Rehabilitation) Amendment Ordi- 

'  nance, 1956—Laid on the Table.
610.

JCOTTUKAPPALLY, SHRI:  '

Resolution re.  President’s  Pro
clamation re. Kerala. 1727—31.

ICRIPALmi, ACHARYA:

Motion re. International  situation.
389, 390, 392, 498—509, 516, 581, 
591.

I vRISHNAMACHARI, SHRI T. T.: 

Cential Sales Tax Bill:
Motion for leave to introduce. 608- 
Ot.
Motion to consider and amendment 
to refer to Select Committee. 
1830, 1853-̂6.

Finance (No. 2) Bill:
Motion for leave to  introduce. 
1651.

Finance (No. 3) Bill:
Motion for leave  to  introduce.
.  1652.  ‘
Motion (s) for Adjournment:  '
Token strike of  employees  of 
Life Insurance Corporaticm.  4.
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KRISHNAMACHARI,  SHRI T. T.— 
contd. ,

Sea Customs (Amendment) BiU: 
Motion lor leave  to  introduce. 
160.

Statement re  Economic  situation 
and taxation proposals. 1637—51.

LAW COMMISSION: 

Report (First) of the (Liabili
ty of the State in Tort)—̂Laid on 
the Table.  1000.

Report (Second) of the (Par
liamentary Legislation relating to 
Sales Tax)—Laid on the Table. 
1000.

Report (Tliird) of the • (Limita
tion Act 1908)—̂Laid on the Table. 
1000.

Report (Fourth) of the ------- (on the
proposal that High Courts should 
sit in Benches at different places 
in a State)—Laid on the Table.
1000.

Statemoit of the work done by the
------ till 31st October, 1956—Laid
on the Table. 1000.

Life Insurance Corporation Rules— 
Laid on the Table. 487.

Motion (s) for Adjournment:
Token strike of  employees  of 
------.  4—6.

LIMITATION ACT, 1908:

Third R̂ ort of the Law Cc»nmis-
sion (------) —Laid on the Table.
1000.

LOK SAHAYAK SENA BILL:

See under ‘‘BilKs)”

MADRAS:

Discussion  re.  Madras-Tuticorin 
train disaster.  1211—68.

Motion for Adjournment: 
Madras-Tuticorin train  disaster.
987—1000.

Statement re.  Madras-Tuticorin 
train disaster.  980—82.

MAHTHA, SHRI S. N. :

Death of Th, (Sihedi Lai and

MAJITHIA, SARDAR:

Territorial  Army  (Amendment)
Bill:
Motion to consider. 876.

MALAVIYA, SHRI K. D. : 

Half-an-hour discussion re. develop
ment of  mineral  resources  of 
Kerala. 1913—18.
Notification making amendment to 
Mineral Concession Rule»—Laid on 
the Table 258-59.

MALVIYA, PANDIT C. N.:

Administration of Evacuee Property 
(Amendment) Bill:
Motion to consider and  amend
ment to refer to Select Commit
tee. 1079—81.

Consideration of clauses. 1126—27, 
1146-47.

Central Sales Tax Bill:
Motion to consider and amend
ment to refer to Select Commit
tee. 1871—79.

Indian Tariff (Amendment) Bill: 
Motion to consider. 184—89.

Motor Vehicles (Amendment) Bill: 
Consideration of clauses. 1439—41. 

MANIPUR:

Calling attention to matter of urgent 
public importance—
Election of a Member to  Rajya
Sabha from------. 1121—̂23.

MANIPUR  (VILLAGE  AUTHORI
TIES IN HILL AREA) BILL:

See under “Bill(s)”.

MASCARENE. KUMARI ANNIE:

Abducted Persons  (Recovery  and 
Restoration) Continuance BiU: 
Motion to consider. 735, 737, 769—
72.

Resolution re President’s Proclama
tion re Kerala. 1737, 1738, 1754—
58.

MATHEW, SHRI:

Resolution re.  President’s  Procla
mation re Kerala. 1739—44.

MATTER(S) OP URGENT  PUBUC 
IMPORTANCE, CALLING ATTEN
TION TO:

See "‘Calling Attention to Matter (s) 
of Urgent Public Importance’*.
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MATTHEN, SHRI:

Half-an-hour discussion re. develop
ment  of  mineral  resources  of 
Kerala. 1912-13.

Resolution re President’s Proclama
tion re Kerala. 1708, 1746, 1769— 
73, 1783.

MAYDEO, SHRIMATI:

Indisin Divorce (Amendment)  Bill 
[Amendment of Section 3 etc. by

Motion for leave to introduce. 914.

MEHTA, SHRI ASOKA:

Motion re International  situation. 
392, 399, 403—16, 518, 545.

MESSAGE(S)  FROM  RAJYA
SABHA;

------agreeing without amendment to
the Abducted Persons (Recovery 
and  Restoration)  Continuance 
Bill, 1956 as passed by Lok Sabha.
1521.

------agreeing without amendment to
the  Code  of  Civil  Procedure 
(Amendment) Bill, 1956 as passed 
by Lok Sabha. 852.

-----agreeing without amendment to
the Industries (Development and 
Regulation) Amendment Bill, 1956 
as passed by Lok Sabha. 1522.

-----agreeing without am̂ dment to
the Manipur (Village Authorities 
in Hill Areas) Bill, 1956 as pass
ed by Lok Sabha. 1001.

-----agreeing without amendment to
the  States  Reorganisation 
(Amendment) Bill, 1956 as pass
ed by Lok Sabha. 1521.

-----agreeing without amendment to
the Union  Territories  (Laws) 
Amendment Bill, 1956 as  passed 
by Lok Sabha. 1001.

----- forwarding to Lok Sabha the
Delivery of Books (Public Libra
ries) Amendment BiU,  1956  as 
passed by Rajya Sabha.  852.

----- forwarding to Lok Sabha the
Hindu Adoption and Maintenance 
Bill, 1956 as  passed  by  Rajya 
Sabha. 1659-60.

MESSAGE(S)  FROM 
SABHA: contd.

RAJYA

----- forwarding to Lok Sabha the
Hindu  Marriage  (Amendment) 
Bill, 1956 as passed  by  Rajya 
Sabha. 1660.
returning the  Indian  Tarifl

(Amendmoit) Bill, 1956 without 
recommendation. 852.

MINERAL (S);

Half-an-hour discussion re. develop
ment of------resources of Kerala
1903—18.

MINERAL CONCESSION RULE(S): 

Notification making amendment to
Laid on the Table. 258-59.

MINIMATA, SHRIMATI:

Suppression of Immoral Traffic  in 
Women and Girls Bill:
Motion to consider, as reported by 
Select Committee. 1558—61.

MISHRA, PANDIT S. C.:

Motion for Adjournment:
Refusal of Election  Commission 
to recognise Socialist Party of 
Uttar Pradesh.  3.

MOHIUDDIN, SHRI:

Administration of Evacuee Prôperty 
(Amendment) Bill:
Motion to consider and  amend
ment to refer to Select C!ommit- 
tee. 1066—69.

Motion re. International situation. 
418.

State Bank of Hyderabad Bill: 
Motion to ccttisider. 684—91, 608. 
Consideration of clauses. 703, ‘705, 
707, 708-09, 710, 710-11.

States Reorganisation (Amendmoit) 
Bill:
Motion to consider. 664, 665.

MOITRA, SHRI M. K.:

Discussion  re.  Madras-TuticOTin 
train disaster.  1245, 1248, 1263.

Faridabad Developmeit Corporation
Bill:

Motion to consider. 101&—20.
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MOITRA, SHRI M. K, :ccmtd.

Manipur  (Village  Authorities  in 
Hill Areas) Bill:

Motion to consider. 91—95, 100, 
101.

Motor Vehicles (Amendment) Bill: 
Motion to consider, as reported by 
Joint Committee. 1389—91. 

Terminal Tax on Railway Passen
gers Bill:
Moticm to consider. 612, 613, 620— 
22, 627.

MORE, SHRI S. S.:

States Reorganisation (Amendment) 
Bill:
Motion to consider. 657—61.

MOTION (S):

------ rc.  International  situation.
(Adopted, as substituted).  371— 
482, 488—604.

MOTION (S) FOR ADJOURNMENT: 

Agitation re.  establishment of a 
Boich of Kerala High Court at 
Trivandrum, (consent toithheld). 
1271—77.

Cracker  explosion  in  Ramlila 
Grounds. (Consent  withheld). 
1655—58.

Government’s  attitude  to ’̂ Five- 
power Resolution on Hungary. 2-3. 

Madras Tuticorin  train  disaster.
(Consent withheld). 987—1000. 

Refusal of Election Commission  to 
recognise Socialist Party of Uttar 
Pradesh. (Consent withheld). 3-4. 

Token strike of employees of Life 
Insurance CorpcHration. (Consent 
withheld).  4—6.

MOTOR VEHICLES (AMENDMENT) 
BILL 1955:

Evidence tendered before the Joint
Committee on the ------ Laid on
T̂le.  488.

See also under “Bill(s)”.

MUKERJEE, SHRI H. N.:

Motion re. International  situation. 
511—27.

Resolution re. nationalisation of col
lieries.  1515—22.

MUNISWAMY, SHRI N. R.:

Central Sales Tax Bill:
Motion to consider and  amend
ment to refer to Select Com
mittee.  1894—1900.

Motion re. International  situation. 
455—60.

Motor Vehicles (Amendment) Bill: 
Motion to consider, as reported by 
Joint Committee.  1386—89. 

States Reorganisation (Amendment) 
Bill:
Motion to consider.  662-63, 666. 
Suppression of Immoral Traffic  in 
Women and Girls Bill:
Motion to consider, as reported by 
Select Committee.  1533, 1541— 
48.

Terminal Tax on RaiKvay Passen
gers Bill;
Motion to consider.  618—20. 
Consideration of clauses.  652. 
Territorial  Army  (Amendment) 
Bill:
Motion to consider.  873—77.

MURTHY, SHRI B. S. :

Discussion re.  Madras-Tuticorm 
train disaster.  1237—40.

Indian Tariff (Amendment) Bill: 
Motion to consider.  153.  ,

Motion re International  situation.
418, 445-48.

Presentation of petition re Railway 
Time Tables and Guides.  608. 
Resolution rc. Nuclear and Thermo
nuclear  tests,  303, 334,  339—42, 
344,

MUSAFIR, GIANI G. S. :

Motor Vehicles (Amendment) Bill— 
Motion to consider, as reported by 
Joint Committee.  1287—98,
(In urdu).  1298—1302.

N

NAIR, SHRI C. K.:

Discussion re.  Madras-Tuticoric 
train disaster.  1254.
Displaced  Persons  (Compensation 
and Rehabilitation)  Amendment 
Bill:

Motion to consider  and  amend
ment to refer to Select  Com
mittee.  1189, 1195.
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NAIB, SHHI N. SREEKANTAN; 

Resolution re  Pl̂sident’s Procla
mation re Kerala. 1681, 1744—50.

NAMBIAR, SHRI:

Committee on Absence of Members 
from the Sittings of the House: 
Mo+’on re  Eighteenth  Report

IW,  ‘
Motion(s)  for Adjournment:
Token strike of employees of Life 
Insurance Corporation.  5. 

Resolution re  President's  Procla
mation re Kerala.  1723.

NARASIMHAN, SHRI C. R.:

Resolution re Nuclear and Thermo
nuclear tests.  346—50.

NATIONAL  HIGHWAYS  BILL,

1956:
See under “Bill(s)”. 

NATIONALISATION:

Resolution re ------ of  collieries.
1590—1633.

NAYAR, SHRI V. P.:

Central Sales Tax Bill:
Motion to consider  and  amand- 
ment to refer to Select Com- 

 ̂ mittee.  1S25, 1827, 1831—44. 
Half-an-hour discussion re  deve
lopment of mineral resources of 
Kerala.  1903—10, 1913, 1915. 

Indian Tariff (Amendment) Bill: 
Motion to consider.  159—73, 201, 
202.

Industries (Development and Regu
lation)' Amendment Bill:
Motion to consider. 219, 221, 229— 
41.

Manipur (Village Authorities in Hill 
Areas) Bill:'
Motion to consider.  100. 
Consideration of clausê  113. 

Motion for Adjournment:
Agitation re establishment of  a 
Bench of Kerala High Court at 
Trivandrum.  1274—76.

Motor Vehicles (Amendment) Bill: 
Motion to consider as reported by 
Joint Committee.  1392. 

Resolution re Prsident’s Proclama
tion re Kerala.  1669, 1672, 1693, 
1695, 1716, 175»-«4,  1775, 1782.
1784.

NEHRU, SHRI JAWAHARLAL:

Joint Statement by Prime Ministers 
of Burma, Ceylon, Indonesia and 
India—̂Laid on the Table.  125. 
Motion (s) for Adjournment:
Government’s attitude  to  Five- 
power Resolution on Hungary 

2.
Madras-Tuticorin  train  disaster 

988, 993—97, 999.
Motion re  international  situation 
371—93, 473-74,  475, 489,  499
500,  503, 506, 507, 508, 570—600 

Point re Draft  Constitution  for 
Jammu and Kashmir.  268. 
Resolution re Nuclear and  Hier- 
monuclear tests.  352—61.  >
Statement re. International  situa
tion.  260—67.

NEHRU, SHRIMATI SHTVRAJVATI: 

Abducted Persons (Recovery  and 
Restoration) Continuance Bill: 
Motion to consider.  765—68. 
Criminal Law Amendment Bill (by 
Shri M. L. Agrawal):
Motion to consider  and  amend
ment to circulate.  954, 958—62. 

Suppression of Immoral Traffic in 
Women and Girls Bill:
Motion to consider, as  reported 
by Select Committee.  1485—89. 

Terminal Tax on Railway  Passen
gers Bill:
Motion to consider.  629—32. 
Young Persons  (Harmful Publica
tions) Bill:
Motion to consider.  819—22.

NEHRU, SHRIMATI UMA:

Abducted Persons  (Recovery  and 
Restoration) Continuance Bill: 
Motion to consider.  744—48, 755. 
Suppression of Immoral Traffic  in 
Women and Girls Bill:
Motion to consider, as  reported 
by Select Committee.  1533—38.

NUALINGAPPA, SHRI:

12.

NOTIFICATION(S):

Central Excises ------ Laid  on  the
Table.  368.

Dr̂ft ------ under  Companies  Act,
1956—Laid on the Table.  607.
- issued under States Reorganisa
tion Act—̂Laid on the Table.  258.
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NOTIFICATION(S)—contd.

---- making amendments to Com
panies  (Central  Government’s) 
General Rules and Forms, 1956— 
Laid on the Table.  1121.
making amendment to Indian

Aircraft Rules together  with an 
explanatory Note—Laid  on  the 
Table.  1119.
— making amendment to Mineral 
Concession  Rules—Laid  on  the 
Table.  258—59.
-----making amendment to Preven
tion of Food Adulteration  Rules,
1955—Laid on the Table 1522.
----- making amendment to Repre
sentation of the People (Conduct 
of Elections  and Election  Peti
tions) Rules—̂Laid on the Table.
851.
----- making amendment to Repre
sentation of People  (Preparation 
of Electoral Rolls) Rule—̂Laid on 
the Table.  485-86.
-----making certain amendment  to
Coffee Rules—̂Laid on the Table.

— making certain amendments to 
Displaced Persons (Compensation 
and Rehabilitation)  Rules—̂Laid 
on the Table.  369.
under Central Excises and Salt

Act—Laid on the Table.  9.
------ under See Customs Act—̂Laid
on the Table.  259.

NUCLEAR AND THERMO-NUCLfiAR 
TESTS:
Resolution re ------- 303-42, »3 —62.

OBITUARY REFERENCE (S)—
See “Death (s)”.

ORDINANCE (S):
Administration of Evacuee Property 
(Amendment)  Ordinance, 1956: 
Laid on the Table.  7.
Statement giving reasons for im
mediate  legislation  by  the 
Ordinance—Laid on the Table.
611.

Displaced Persons  (Compensation 
and  Rehabilitation) Amendment 
Ordinance,  1956:
Laid on the Table.  7.
 ̂Statement giving reasons lor im
mediate  legislation  by  the 
Ordinance: Laid on the Table.
610.

ORDINANCE (S) —contd.

Representation  of  the  People 
(Amendment)  Ordinance 1956: 
Laid on the Table. 7.
Statement giving reasons for im
mediate legislation by the Ordi
nance:
Laid on the Table.  610.

Road  Transport  Coloration 
(Amendment) ordinance 1956: 
Laid on the Table.  7.
Statement explaining the circum
stances which necessitated im
mediate  legislation  by  the 
Ordinance.  1002.

State Bank of Hyderabad Ordinance, 
1956:

Explanatory  statement  regarding 
the  Ordinance—Laid  on  the 
Table.  7—9.

Laid on the Table.  7.

PANDE, SHRI C. D.:

Committee on Absence of Members 
from the Sittings of the House: 
Motion re  Eighteenth  Report.
1796, 1797-98, 1804.

PANDEY, DR. NATABAR:

Resignation of------.  12.

PANT, PANDIT G. B.:

Motion (s) for Adjournment: 
Agitation re establishment of a 
Bench of Kerala High Court at 
Trivandrum. 1273, 1274,  1275,
1276.

Cracker  explosion  in  Ramlila 
Grounds.  1655, 1657.

Point re Draft  Constitution  for
Jammu £uid Kashmir.  268. 
Resolution re President’s  Procla
mation  re  Kerala.  1661—70,
1673. *

Young Persons  (Harmful Publica-
.tions) Bill:
Motion to pass, as amended.  844. 
837—41.

Motion to pass, as amended.  844. 

PAPER(S) LAID ON THE TABLE: 

Administration of Evacuee Property 
(Amendment) Ordinance, 1956. 7. 

Agricultural Produce (Development 
and  Warehousing)  Corporations 
Rules.  258.  .
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PAPER (S) LAID ON THE TABLE- 
contd.

Bihar and West Bengal (Transfer of 
Territories)  Delimitation  of 
Constituencies Rules.  368.

Bombay Wheat  (Movement  Con
trol) Order, 1956.  6.
Calcutta Wheat (Movement Control) 
Order, 1956.  6.

Central Excises Notifications.  368.

COPYRIGHT BILL:

Evidence  tendered  before  the 
Joint  Committee on the Bill.
369,
Report of Joint Committee- 369.
Delhi Wheat  (Movement  Control) 
Order, 1956.  6.
Delivery of Books (Public Libraries) 
Amendment Bill  (as passed  by 
Rajya Sabha).  853.

Displaced  Persons  (Compensation 
and Rehabilitation)  Amendment 
Ordinance, 1956.  7.

Draft Constitution for Jammu  and 
Kashmir.  260. ^
Draft notification under Companies 
Act.  607.
Eighth Annual Report of the Board 
of Directors  of  the  Industrial 
Finance Corporation along with’ 
a statement showing the  assets 
and liabilities and profit and loss 
account of the Corporation.  487.
Evidence re Electricity  (Supply) 
Amendment Bill, 1955.  1523-24.
Evidence tendered before the Joint 
Committee on the Motor Vehicles 
(Amendment)  Bill,  1955.  488.

Explanatory  statement  regarding 
State Bank of Hyderabad  Ordi
nance.  7—9.
High Court Judges (Part A States) 
Travelling Allowance Rules. 1789.

Hindu Adoption  and  Maintenance 
Bill, 1956  (as passed by Rajya 
Sabha).  1660.

Hindu Marriage (Amendment) Bill, 
1956 (as passed by Rajya Sabha).
1660.

Joint Statement by Prime Ministers 
of Burma, Ceylon, Indonesia and 
India.  125.

Life Insurance  Corporation  Rules.
487.

Notifications issued under States Re
organisation Act.  258.

PAPER(S) LAID ON THE TABLE—
contd.

Notification maldng amendments to 
Administration of Evacuee  Pro
perty (Central) Rules, 1950.  1120.

Notification making amendments to 
Companies  (Central  Govern
ment’s) (General Rules and Forms, 
1956.  1121.

Notification making amendments to 
Indian Aircraft  Rules together 
with an Explanatory Note.  1119.

Notifications making amendment to 
Mineral Concession Rules.  258
59.

Notification making amendments to 
Prevention of  Food  Adultera
tion Rules, 1955.  152.

Notification making amendments to 
Representation  of  the  People 
(Conduct of Elections and  Elec
tion Petitions)  Rules.  851.

Notification making amendment  to 
Representation of People (Prepa
ration of Electoral Rolls)  Rule. 
485—87.
Notification making certain  amend
ment to Coflfee Rules.  9.

Notifications making certain amend
ments to Displaced Persons (Com
pensation  and  R̂ abilitation) 
Rules.  369.
Notification making certain amend
ment  to  Working  Journalists 
Wage Board Rules.  6.
Notification under Central  Excises 
and Salt Act.  9.

Notifications under Sea Customs Act. 
259.

Plantation Inquiry Commission’s Re
port on Coffee Industry.  488,
President’s  Acts re  Travancore- 
Cochin,  259-60.

President’s Proclamation re Kerala. 
10.

Publications re Croa, 10.
Reorganised  States  (Scheduled 
Castes and Scheduled Tribes) De
termination of Population Rules.
1000.

Report (First) of  the Law  Com
mission (Liability of the State in 
Tort).  1000.

Report (Second) of the Law Com
mission (Parliamentary  Legisla
tion relating to Sales Tax). 1000.

Report (Third) oi»the Law Commis
sion (Limitation Act, 1908).  1000.



24 LOK SABHA

PAPER (S) LAID ON THE TABLE— 
contd.

Report (Fourth) of the. Law Com
mission (on the proposal that High 
Courts should sit in Benches  at 
different places in a State). 1000. 
Report on derailment of 319  Down 
Exi>ress.  1658-59..
Representation  of  the  People 
(Amendment) Ordinance, 1956. 7. 

Representation of the People (Con
duct of Elections  and  Election 
Petitions) Rules.  486.
Road  Transport  Corporations 
(Amendment) Ordinance, 195̂.  7. 

State Bank of Hyderabad Ordinance, 
1956,  7.

Statement explaining circumstances 
which  necessitated  immediate 
legislation by the Road Transport 
Corporations (Amendment) Ori-- 
nance, 1956.  1002,
Statement giving reasons for imme
diate legislation by the Adminis
tration  of  Evacuee  Property 
(Amendment)  Ordinance,  1956.
611.
Statement giving reasons for imme
diate legislation by the Displaced 
Persons (Compensation and  Re
habilitation)  Amendment  Ordi
nance, 1956.  610.
Statement giving reasons for imme
diate legislation by the Represen
tation of the People (Amendment) 
Ordinance, 1956.  610.
Statement of the work done by the 
Law Commission till 31st October, 
1956.  1000.

Summary of proceedings of the Fifth 
Session (August, 1956) of the In
dustrial Committee on Coal Min
ing. 369.
Supplementsiry  Statements  Nos. 
Vin and II, showing action taken 
by  Government on  Assurances 
etc. given during Twelfth  and 
Thirteenth Sessions  respectively. 

7. ‘
Supplementary  Statements  Nos. 
XXXIV, XXV,  xxm, xi,  ix 
and III showing action taken by 
CJovemment on  various  assu- 
tan̂ , etc., given during  Sixth 
Session, 1954, Seventh  Session, 
;i 1954, Eighth Session, 1954,  Ele
venth Session, 4955, Twelfth Ses-

PAPER(S) LAID ON THE TABLE— 
contd.

sion, 1956 and Thirteenth  Ses
sion, 1956 of Lok  Sabha respec
tively.  367-68.

Supplementary  Statements  Nos,
xxxviii, xxxxv, XXVI, xxrv,
XXI, XV, x and IV  showing 
action taken by Government on 
various asurances etc. given dur
ing Fifth Session,  1953;  Sixth 
Session, 1954; Seventh Session, 
1954; Eighth Session, 1954; Ninth 
Session, 1955; Tenth Session, 1955; 
Eleventh Session, 1955;  Twelfth 
Session, 1956 and Thirteenth Ses
sion, 1956 respectively. 1119t20.

PAREKH, DR. J, N.:

Industries (Development and Regu
lation) Amendment Bill:
Motion to pass, an amended.  28S-
84.

Motor  Vehicles  (Amendment) 
Bill:
Moti(̂ to  consider, as  reported 
by  Joint  Committee. 1375— 
79.

PART C STATES (LAWS) AMEND
MENT BILL:
 ̂See under “Bill(s)”.

PATASKAR, SHRI:

Agricultural  Procedure  (Develop
ment and Warehousing) Corpora
tions Rules—Laid on the  Table. 
258.
Calling  attention  to  matter  of 
urgent public importance:

Election of a  Member to  Rajya 
Sabha from Manipur. 1121-22. 

Code of Civil Procedure  (Amend
ment) Bill;
Motion to consider,, as reported by 
Joint Committee.  12—̂22, 25, 
40, 46, 72—76.

Motion to pass, as amiended, 78. 
Criminal Law Amendment Bill (by 
Shri M. L. Agarwal):
Motion to consider. 917, 920-21,
922, 967—75.

Amendment to  circulate. 957—
75.

Foreigners  Laws  (Amendment) 
Bill:
Motion for  leave to  introduce. 
854,
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PATASKAR SHRI—contd.

Motion for Adjournment—
Refusal of Election  CommissicHi 
to recognise Socialist Party of 
Uttar Pradesh.  3.

Notification making amendments  to 
Representation  of  the  People 
(Conduct of Elections and Elec
tion Petitions) Rules—̂Laid on the 
Table  851.

Notifications  issued under  States 
Reorganisation Act—Laid on the 
Table.  258.

States  Re-organisation  (Amend
ment) Bill:
Motion for  leave to  introduce. 
272.
Motion  to  consider.  654—57, 
663—65.  *
Consideration of  clauses.  666, 
667.  *
Motion  to  pass,  as  amended.

668, m.

PETITION (S). 

Presentation  of re  Indian
Posts and Telegraphs  Act  and 
Rules.  1399.

Presentation of re  Railway
Time  Table  and  Guides.  608-

Presentation of ------ re Sadhus and
Sanyasis  (Registration  and 
Licensing) Bill:  370.

PILLAI, SHRI THANU:

Discussion re  Madras-Tuticorin 
train disaster.  1240—44.

PLANTATION INQUIRY COMMIS
SION:

Plantation  Inquiry  Commission's 
R̂ ort on Coffee  Industry—Laid 
on the Table  488.

POCKER SAHEB,  SHRI:

Criminal  Law  Amendment  Bill 
(by ------ ):
Motion for  leave to  introduce. 
915.

POLITICAL SUFFERER(S):

Resolution re scholarships for child
ren of ------.  1633—36.

PRESIDENTS ACT(S):

------ re Travancore-Cochin—Laid
on the Table.  259-60.

PRESIDENT’S ASSENT TO BILLS:

Abducted Persons  (Recovery  and 
Restoration)  Continuance  Bill, 
1956.  1659.

Central Excises and Salt (Amend
ment) Bill.  11.
Constitution (Seventh Amendment) 
Bill, 1956.  11.
Groyemment  Premises  <̂;i&victioii) 
Amendment Bill, 1956.  ll.

Indian Coconut Committee (Amend
ment) Bill, 1956.  11.
Indian Cotton Cess  (Amendment) 
BilL  11.
Indian  Institute  of  Technology 
(Kharagpur) Bill, 1956.  11.

Indian Post  OflBce  (Amendment) 
Bill, 1956.  11.
Indian  Railwajrs  (Amendment) 
Bill, 1956.  11.
Indian Tariff  (Amendm̂t)  Bill, 
1956.  1659.

Jammu and Kashmir (Extensi<si of 
Laws) Bill, 1956.  11.
Khadi  and  Village  Industrie® 
Commission BiU, 1956.  11.
Lok Sahayak S«ia Bill, 1956.  11.
National Highwasrs BiU,  1956.  11.
Public  Debt  (Amendment)  Bill, 
1956.  11.

Representation of the People (Third 
Amendment) Bill, 1956.  11.
River Boards Bill, 1956.  11.
Scheduled Castes  and  Scheduled 
Tribes  Orders  (Amendment) 
Bill, 1956. -11.
State  Financial  Coix>oration 
(Amendment) Bill, 1956.  11.

Supreme Court (Number of Judges) 
Bill, 1956.  11.

PRESIDENT’S PROCLAMATION RE
KERALA:

-----------̂Laid on the Table.  10.
Resolution re ------. 1661—1786.

PREVENTION OF  FOOD  ADULT
ERATION RULES, 1955:

Notification making amendments to
the----------Laid  on  the  Table.
1522.
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PRIVATE MEMBE21S*  BILLS AND 
BESOLUnONS, COMMITTEE ON: 
ON:

See “Committee on  Private Mem
bers’ Bills and Resolutirais** under 
'̂Committees, Parliamesitary’'.

PUBLIC ACCOUNTS COMMITTEE:

See under “Committee (s): Parlia- 
mentary*\

PUBLIC  DEBT  (AMENDMENT) 
BILL, 1956:
See under “Bill(s)”

PUBLICATION (S):

------re Goa—̂Laid on the Table. 10.

PUNNOOSE, SHM:

Business of the House.  1526. 
Motion for Adjournment—

Agitation re establishment of  a 
Bench of Kerala High Court at 
Trivandrum.  1272, 1273-74. 

Motion re  International  situation. 
409.

Resolution re President’s Proclama- 
ticm re Kerala.  1678, 1695, 1696, 
1704—12, 1730, 1742, 1785. 

Territorial  Army  (Amendment) 
BiU:
Motion to consider.  871—78.

QUESTION(S)  AND ANSWER(S):

Correction of  answer  to  starred 
questions Nos. 2859  and  2608. 
1278.

RADHA RAMAN, SHRI: 

Administration of Evacuee Property 
(Amendment) Bill:
Motion to cOTsider and  amend
ment to refer to  Select Com
mittee.  1085—92.

Central Sales Tax Bill: 
s Motion to consider  and  amend
ment to refer to Select  Com
mittee.  1860—68.

RAGHAVACHARI, SHRI:

Code of Civil Procedure (Amend
ment) Bill:
Motion to consider, as  reported 
by Joint Committee.  25. 

Criminal Law Amendment Bill (by 
Shri M. L. Agrawal):
Motion to consider.  918, 919, 937, 
980.

Amendment to circulate.  937. 

Evidence tendered before the Joint 
Committee on  Motor  Vehicles 
(Amendment)  BiU,  1955—̂Laid
on the Table.  488.

Vehicles (Amendment)Motor 
Bill:
Presentation of Report of  Joint 
Committee.  488.

Motion to consider, as reported by 
Joint Committee.  1391—̂96. 

Consideration of clauses.  1432—
35.

Suppression of Immoral TrafHc  in 
Women and Girls Bill:
Motion to consider, as  reported 
by Select  Committee.  1517-18, 
1527—32.  '

Tenninal  Tax on  Railway  Pas
sengers BiU: ‘
Motion to consider.  613, 616—18, 
632.

Young Persons  (Harmful Publica
tions) Bill:
Motion to consider.  834—37.

RAGHUBIR SAHAI, SHRI:

Criminal Law Amendment Bill (by 
Shri M. L. Agrawal):
Motion to consider.  916, 922—27, 
970, 979.
Amendment to circulate.  927, 
970, 979.

Resolution re Nuclear and Thermo
nuclear tests.  311, 314—18. 

Suppression of Immoral Traffic  in 
Women and Girls Bill:
Motion to consider, as  reported 
by Select  Committee.  1472—
78.
C<msideration of clauses.  1575. 

Terminal Tax  on  Railway 
sengers Bill:
Motion to consider.  626—̂29.
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RAGHUNATH SINGH, SHRI: 

Committee on  Private  Members’ 
Bills and Resolutions:
Motion re  Sixty-second  Report. 
303.

Constitution  (Amendment)  Bill 
[Amendment  of  Article  ,107 
by ------]:
Motion for  leaVe to  introĵuce. 
914:

Criminal  Law  Amendment  Bill 
(by Shri M, L, Agrawal): 

Motion to consider  and amend
ment to circulate.  963—66. 

Terminal  Tax  on Railway  Pas
sengers Bill:
Consideration of  clauses.  334—
39.

RAILWAY ACCIDENT (S):

See “Accident (s), Railway”.

RAILWAY  TIME  TABLES  AND 
GUIDES:

Presentation of Petition.  608.

RAILWAY TRAIN (S):

Report on derailment of 319  Down 
Express—Laid  on  tiie  Table. 
1658-59.

RAJ BAHADUR, SHRI:

Notification making amendments to 
the Indian Aircraft Rules together 
with an Explanatory Notfr—Laid 
on the Table.  1119.

RAJYA SABHA:

Message from — 
amendments

— agreeing without 
to  the  Abducted 

Persons  (Recovery and Restora
tion) Continuance Bill, 1956  as 
passed by Lok Sabha.  1521,

Message from agreeing without
amendment to the Code of Civil 
Procedure  (Amendment)  BiU, 
1956 as  passed by Lok Sabha. 
852.

Message from 
amendment

— agreeing without 
to  the  Industries

(Development  and  Regulation) 
Amendm«it BUI, W56 as passed 
by Lok Sabha.  1522.

RAJYA SABHA—contd.

Message from ■ agreeing without
amendment to the Manipur (Vil
lage Authorities in Hill  Areas) 
BiU, 1956 as passed by Lok Sabha.
1001.

Message from agreeing without 
amendment to  the  States  Re
organisation  (Amendment) Bill, 
1956 as passed  by  Lok  Sabha.
1521.

Message from agreeing wiHiout
amendment to the  Union Terri
tories  (Laws)  Amendment Bill, 
1956 as  passed by Lok Sabha.
1001.

Message  from forwarding to
Lok Sabha the Delivery of Books 
(Public  Libraries)  Amendment 
BUI, 1956 as passed by ------.852.

Messeige  frcHn ------ forwarding to
Lok Sabha tixe Hindu  Ad(̂»tion 
and  Maintenance Bill,  1956  as 
passed by ------.  1659-60.

Message  from ------ forwarding to
Lok Sabha the  Hindu  Marriage 
(Amendment) Bill, 1956 as passed 
by ------.  1660.

Message from returning  the
Indian Tariff (Amendment) BiU 
1956  without  recommen̂ticm.
852.

RAM SUBHAG SINGH. DR.: 

Resolution  re  scholarshq)s  for 
chUdren  of  political  sufferers. 
1633—36.

RAMLILA GROUNDS, DELHI: 

Motion for Adjournment:
Cracker  explosion  in  Ramlila 
Grounds.  1655—58.

RAO, DR. RAMA:

Abducted Persons  (Recovery  cmd 
Restoration) Continuance BiU: 
Moticm to consider.  748.  ’

Discussion  re  Madras-Tuticorin 
train disaster.  1255, 1259.

Motor  Vehicles  (Amendment) 
Bill:
Motion to consider, as  reported 
by Joint Committee.  1282-87̂ 
1332, 1336, 1337, 1369.
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RAO. DR. RAMA—cofitd.
Motor  Vehicles  (Amendment) 
BilJ—contd.

Consid̂teon  of  clauses.  1414, 
1419-20, 1433, 1438-39.

Resolution  re  nationalisation  of 
collieries.  1630.
State Bank of Hyderabad Bill: 
Motion to consider.  678—84, 686, 
691, 697.

Motion to pass, as amended.  718.. 
Suppression of Immoral  Traffic  in 
Women and Girls Bill:
Motion to consider, as reported 
by  Select  Committee.  1473, 
1495—1500.

Consideration  of  clauses.  1565, 
1566,  1568, 1572, 1579-80, 1586,
1587.

Yoimg Persons  (Harmful Publica
tions) Bill:
Motion to consider.  811—16, 838. 

RAO, SHRI B. SHIVA:

Motion re  International  situation 
460-̂ 6. '

Resolution rc President's Proclama
tion re Kerala.  1669-70.

RAO, SHRI T. B. VTTTAL:

Discussion re  Madras-Tuticorin 
train disaster.  1262.

Motor  Vehicles  (Amendment) 
Bill:
Motion to consider, as  reported 
by Joint Committee.  1358—61, 
1413.

Consideration of  clauses.  1417— 
19, 1444, 1446.

Resolution re  nationalisation  of 
collieries.  1590—98, 1632-33. 

Resolution re President’s Proclama
tion re Kerala.  1773, 1786. 
Statement re  Madras-Tuticorin 
train disaster.  982.

EEDDI, SHRI RAMACHANDRA: 

Abducted Persons  (Recovery  and 
Restoration) Continuance Bill: 
Motion to consider.  730.
Children BiU:
Presentation of Report of  Select 
Committee.  1523.

Committee  on  Private  Members' 
Bills and Resolutions:
Nomination of  Shri Jaipal Singh 
and------.  126.

REDDI, SHRD’ RAMACHANDRA—
contdL

Committee on Private Members* 
Bills and Resolutions— contd. 

Presentation  of  Sixty-fourth 
Report.  1278.
Motion re  Sixty-fourth  Report.
•  1589.
Îcussion re  Madras-Tuticorin 
train disaster.  1247—50.
Indian Tariff (Amendment) Bill: 
Motion to consider.  149—52.

Motor  Vehicles  (Amendment) 
BiU:
Motion to consider, as  reported 
by Joint Committee.  1379—83. 

Resolution  re  scholarships  for 
children  of  political  sufferers. 
1636.

Terminal Tax on Railway  Passen
gers Bill:
Motion to consider.  612, 613—16, 
647, 648.
Consideration  of  clauses.  650,
651, 652, 653.

Women’s and Children’s Institutions 
Licensing Bill:
Presentation of Report of  Select 
Committee.  1523.

REDDY, SHRI K. C.:
Resolution  rc  nationalisation  of 
collieries.  1594, 1632.

REDDY, SHRI VISWANATHA:

Motor  Vehicles  (Ameridment) 
Bin:
Motion to consider, as  r̂ orted 
by Joint  Committee.  1340—46. 

Presentation of petition re  Indian 
Posts and  Telegraphs  Act  and 
Rules.  1399.

REHABILITATION:
Notifications making certain amend
ments to Displaced"Persons (Com
pensation  and  Rehabilitation) 
Rules—Laid on the Table,  369. 

REORGANISED  STATES  (SCHE- 
DTTLED CASTES AND SCHEDUL
ED  TRIBES)  DETERMINATION 
OF POPULATION RUUES: LAID 
ON THE TABLE.  1000.

REPORT(S):

Business Advisory Committee:
Presentation of Forty-second------
125.



INDEX TO DEBATES, PART n VOL. VII, lOTH SESSION, 1955

REPORT(S)—contd

Business  Advisory  Committee—
contd.

Presentation of Forty-third ------.
853.

Motion re Forty-third------.  1001.
Presentation of Forty-fourth------.
1903.

Committee on Absence of Members 
from the Sittings of the House:
Presentation of  Eighteenth ------.
1660.

Motion re Eighteenth------. 1789—
1805.

Committee  on  Private  Memberŝ 
Bills and Resolutions:
Motion re Sixty-second  —.  303,
Presentation of Sixty-third ------.
607.
Motion re Sixty-third ------.  913

14.
Presentation of Sixty-fourth ------.
1278.

Motion re Sixty-fourth------.  1589.

Eighth Annual------of the Board of
Directors of the  Industrial  Fin
ance Corporation along with  a 
statement showing the assets and 
liabilities and profit and loss ac
count  of  the  Corporation ------
Laid on the Table.  487. 

Plantation Inquiry Commission’s — 
on Coffee Industry—Laid  on the 
Table.  488.
Public Accounts Committee:
Presentation of Twenty-first------.
1522.

------ (First) of the Law Commission
(Liability of the State in Tort) — 
Laid on the Table.  1000.
------ (Second) of the  Law  Com
mission  (Parliamentary  Legis
lation relating to Sales Tax)— 
Laid on the Table.  1000.

------ (Third) of the Law Commis
sion (Limitation Act, 1908) ------
I.aid on the Table.  1000.
------ (Fourth) of the  Law  Com
mission (on the  propoisal  that
Hî Courts should sit in Ben
ches at  different  places  in  a 
State)—Laid on the''Table.  1000.

— on derailment  of  319  Down
Express------Laid on the  Table.
1658-59.

REPRESENTATION OF THE  PEO- 
Pm (CONDUCT OF ELECTIONS 
AND  ELECTION  PETITIONS)
RULES:

Laid on the Table.  486.
Notification making  amendments
to Rules------Laid on the Table.
851.

REPRESENTATION OF  THE PEO
PLE  (AMENDMENT)  ORDIN
ANCE, 1956:
See under “Ordinance (s)”. 

REPRESENTATION OF THE  PEO
PLE  (THIRD  AMENDMENT)
BILL, 1956:
 ̂See under “Biil(s>”. 

REPRESENTATION OF THE PEO
PLE  (FOURTH  AMENDMENT) 
BILL:  .
See under “Bill(s)’\ 

REPRESENTATION OF THE ‘PEO
PLE (PREPARATION  OP  ELE
CTORAL ROLLS) RULES: 

Notification  making  certain 
amendment to Rules—Laid  on 
the Table.  485—87. 

RESIGNATION OF MEMBER(S):

Dr. Natabar Pandey.  12.
Shri Giridhari Bhoi.  12.
Shri Nijalingappa.  12.
Shri R, N. S. Deo.  12.

RESOLUTION (S):

------ re nationalisation of  collier
ies. (NegaUved), 1590—1633. 

------re Nuclear  and  Thermo-nuc
lear tests. (Withdrawn).  303-42,
343—62.
------re  President’s  Proclamation
re Kerala. {Adopted).  1661— 
1786.

------re Scholarships for children of
political sufferers.  1633—36.

RIVER BOARDS BILL, 1956:

See under ‘*Bill(s)”.

ROAD  TRANSPORT  CORPORA
TIONS (AMENDMENT) BILL:
See under “Bill(s)”.

ROAD  TRANSPORT  CORPORA
TIONS  (AMENDMENT)  ORDI
NANCE, 1956:

See, under “Ordinance (s)
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SADHUS AND SANYASIS (RIgIS- 
TRATION  AND  LICENSING)
BILL:
Presentation of petition re------.
370.

SAKSENA, SHRI S. L.:
Resolution re  nationalisation  of 
coUieries,  1606—10, 1624, 1631. 

SALARIES AND ALLOWANCES OF 
MEMBERS  OF  PARLIAMENT
(AMENDMENT)  BILL [Amena- 
ment of SecHon 6; by Shri Kesha- 
vaiengar]:
See under “Bill (s)*'.

SALES TAX:
Second Report of the  Law  Com
mission  <Parliamentary Legisla
tion relating  to ------)—Laid on
the Table.  1000.

SAMANTA, SHRI S. C.:
Copjnright Bill—
Evidence  tendered  before  the 
Joint Committee on  Ihe Bill— 
Laid on the Table.  369.
Report of Joint Committee —Laid 
on the Table.  369.

SATISH CHANDRA, SHRI:
Resolution re  nationalisation  of 
collieries.  1523-32.

SCHEDULED  CASTES  AND 
SCHEDULED TRIBES:
Reorganised  States  (Scheduled 
Castes and Scheduled Tribes): 

Determination  of  Population 
Rules—̂Laid on the Table.  1000. 

SCHEDULED CASTES AND SCHE
DULED  TRIBES  ORDERS 
(AMENDMENT) BILL, 1956:
See under **BiU (s)”. 

SCHOLARSHIP (S):
Resolution re------for children  of
political sufferers.  1633—36.

SEA CUSTOMS ACT:
Notifications imder —  —̂Laid pn 
the Table.  259.

SEA  CUSTOMS  (AMENDMENT) 
BILL:
See under “Bill (s)”.

SEN, SHRIMATI SUSHAMA: 
Abductfd Persons  (Recovery  and 
Resliiration) Continuance Bill: 
Motî to consider.  738, 768—69, 
80i, 808.

SEN, SHRIMATI SUSHAMA—contd. 

Suppression of Immoral  Traffic  in 
Women and Girls Bill—
Motion to consider, as  reported 
by Select Committee.  1533, 1561
62.

SHAH, SHRI M. C.:

Central Sales Tax Bill:
Motion  to  consider.  1805—10, 
1839,  1840,  1841,  1851,  1855,
1860.
Amendment to  refer  to  Select 
Committee.  1839,  1840, 1841,
1851, 1855, 1860.

Draft notification under Companies
Act, 1956 ------Laid on the Table.
607.

SHAH, SHRI MANUBHAI:

Indian Tariff (Amendment) Bill: 
Motion to consider. 138-49, 192— 
204.

Motion to pass, as amended.  204. 
Industries (Development and Regu
lation) Amendment Bill:
Motion to consider.  204—12, 236, 
237, 238, 239, 244, 247, 249—54. 
Consideration of clauses.  274. 
Motion to pass, as amended.  275, 
286—93.

SHAH,  SHRIMATI  BLAMLENDU 
MATI: .

Abducted Persons  (Recovery  and 
Restoration) Continuance Bill: 
Motion  to consider.  738, 795—

97.
Motion re International situation. 
477—79.

Resolution re Nuclear and Thermo
nuclear tests.  350;—52.  ^
Suppression of Immoral Traffic  in 
Women and Girls Bill:
Motion to consider as  reported 
by Select  Committee.  1547— 
53.

SHAHNAWAZ KHAN, SHiU:

Statement explaining the  circum
stances whidi necessitated imme
diate legislation  by the  Road 
Transport Corporations (Amend
ment) Ordinance, 1956—̂Laid on 
the Table.  1002.
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SHABMA. PANDIT K. C.:

Motor Vehicles (Amendment) Bill: 
Motion to consider as reported by 
Joint Committee.  1332, 1335—

40.
Suppr̂ion of Immoral Traffic in 
Women and Girls Bill:
Motion to consider as  reported 
by  Select  Committee.  I486,* 

1489—94.

SHARMA, SHRI D. C.:

Abducted Persons  (Recovery and 
Restoration) Continuance Bill: 
Motion to consider.  782—87. 
Administration of Evacuee Proper
ty (Amendment) Bill:
Motion to consider and amend
ment to refer to Select Com
mittee.  1092—96.
Consideration of clauses.  1151. 
Business of the House- 279,
Motion re  International  situation. 
448—64.
Suppression of Immoral Traffic in 
Women and Girls Bill: 
Consideration of clauses.  1566
67. 1572-73.

Terminal Tax on Railway Passen

gers Bill:
Consideration of clauses.  311-12, 
318—24.

Territorial  Army  (Amendment) 

Bill:
Motion to pass, as amiended. 893— 

95.

SHARMA, SHRI NAND LAL:

Administration of  Evacuee  Pro
perty (Amendment) Bill:
Motion to consider  and amend
ment to refer to  Select Com
mittee.  1094. 1095.

Criminal  Law  Amendment  Bill 
(by ShH M. L. Agrawal):
Motion to consider and amend
ment  to circulate.  964,  965.

966.
Faridabad Developm«it  Corpora

tion Bill:
Motion  to  consider.  1011-12, 
1020-24.

Suppression of Immoral Traffic in 
Women and Girls BiU:
Motion to consider as reported by 
Select Committee.  1508=—14.

SHASTRI, SHRI LAL BAHADUR: 

Discussion re  Madras-Tuticorin 
train disaster.  1252—68.

Motion for Adjournment:
Miadras-Tuticorin train disaster.
988—93.

Motor Vehicles (Amendm̂t) Bill: 
Motion to consider as  reported 
by  Joint  Committee.  1278—82. 
Road  Transport  Ĉorporation 
(Amendment) Bill:
Motion for  leave to  introduce.
854.

Statement  re  Madras-Tuticorin 
train disaster.  980—82,

SHASTRI, SHRI RAJA RAM:

Motor  Vehicles  (Amendmait)
BiU:
Motion to consider as reported by 
Joint Committee.  1321—30. 

Suppression of Immoral Traffic in 
Women and Girls Bill:
Motion to consider as  r̂ orted 
by Select Committee. 1478—85.

SINGH, SHRI L. JOGESWAR:

Abducted Persons  (Recovery and 
Restoration) Continuance Bill: 
Motion to consider.  797—99. 
Calling  attention  to  matter  of 
urgent public importance:
Election of a Member  to Rajya 
Sabha  from  Manipur.  1121, 
1122-23.

Central Sales Tax Bill:
Motion to consider and amend
ment to refer to Select  Com
mittee.  1900—03.

Industries (Development  and Re
gulation) Amendment Bill:  '
Motion to pass, as amended. 284
85.

Manipur (Village  Authorities in 
HiU Areas) Bill:
Motion to consider.  83—88. 
Consideration of clauses. 116. 
Motor V̂icles (Amendment) Bill: 
Motion to consider  as reported 
by  Joint  Committee.  1383— 
86.

Part C States (Laws) Amendment 
Bill:
Motion to consider.  127—SO, 
Resolution re nationalistion  of 
collieries.  1622-23.
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SINGH, SHRI L. JOGESWABr-contd.

Suppression of Immoral  Traffic in 
Women and Girls Bill:
Motion to consider as  reported 
by  Select  Committee.  1538—

41.

Territorial  Army  (Amendment) 

BiU:

Motion to consider.  869-70.

SINGHAL, SHRI S. C.:

Central Sales Tax Bill:
Motion to consider  and amend
ment to refer to Select  Com
mittee.  1888—94.

SINHA, DR. S. N.:

Motion re International  situation. 

407, 429—34.

SINHA, SHRI SATYA  NARAYAN: 

Administration  of  Evacuee  Pro
perty  (Amendment)  Ordinance, 
1956—̂Laid on the Table.  7.

Bihar and West Bengal (Transfer 
of Territories)  Delimitation  of 
Constituencies  Rules—̂Laid  on 
the Table.  368.  .

Business Advisory Committee: 
Motion re Forty-second  Report.
270. '

Motion re  Forty-third  Report
1001.

Business of the House.  279, 342-43,
370,  853-54,  1524-25,  1525-26,
1527, 1660-61.
Displaced Persons  (Compensation 
and Rehabilitation)  Amendment 
Ordinance, 1956—̂Laid  on  the 
Table.  7.
Representation  of  the  People 
(Amendment)  (̂dinance, 1956— 
Laid on the Table.  7.
Resolution re  scholarships  for 
children of political sufferers. 
1634.

Road Transport Corporation (Am
endment, Ordinance)  1956—Laid 
on the Table.  7.
State Bank of Hyderabad Ordinan
ce, 1956—
Ijaid on the Table.  7. 
iixplsm  statement regarding
the Ordinance—̂Laid on the Table. 
7-9: ^

SINHA. SHRI SATYA NARAYAN— 

contd.

SupplCTientary  Statements  Nos.
Vin and II, showing action taken 
by  Government on  Assurances 
Thirteenth session respectively- 
etc. given during  Twelfth and 
Laid on the Table. 1. 

Supplementary  Statements  Nos.
XXXIV, XXV, xxm,  xi,  ix 
AND III showing action taken by 
Government on various assuran
ces, etc,  given  during  Sixth 
Session, 1954, Seventh  Session, 
1954,  Eighth  Session,  1954,
Eleventh Session,  1955, Twelfth 
Session,  1956 . and  Thirteenth 
Session, 1956 of Lok Sabha res
pectively—̂Laid  on  the  Table- 
367-68.

Supplenentary  Statements  Nos.
XXXVIII, XXXV, XXVI, XXIV, 
XXI, XV, XII, X and IV showing 
action  taken  by  Government 
on various assurances etc.  given 
during Fifth Session, 1953; Sixth 
Session, 1954;  Seventh  Session, 
1954; Eighth Session, 1954; Ninth 
Session, 1955; Tenth Session, 1955 
Eleventh Session,  1955; Twelfth 
Session,  1956  and  Thirteenth 
Session, 1956  respectively—Laid 
on the Table.  1119-20.

SINHASAN SINGH, SHRI:

Central Sales Tax Bill:
Motion to consider and amend
ment to refer to Select  Com
mittee.  1885.

Industries (Development and Regis
tration) Amendment Bill:
Motion to pass, as amended, 275—
79. ..

Manipur (Village  Authorities  in 
Hill Areas) Bill:
Motion to consider.  88—91.
Motor Vehicles (Amendment) Bill: 
Motion to consider as reported by 
Joint Committee.  1308. 

Resolution re  nationalisation  of 
colUeries.  1610—15.

SOCIALIST PARTY:

Motion (s) for Adjournment: 
Refusal of Election  Commission 
to recognise ------ of Uttar Pra
desh.  3-4.
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